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LOK SABHA

'l"ne.sda_r, April 22, 1969 Vaisakha 2, 1891
(Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

wggfan afadt awr sggfas sifm
mifaat & wfafafadi &1 avdem

+1231. oft WA Ty @l
st Trreweq fammt :
ot AT FrEy =i
w AETT FuE
s YR TET EaT

71 fafe aar aww weamr O
Tz @ 1§97 &

(%) #ar 7 a9 & 5 gg awa qF
siggfea srfat qar sqgfas wfor
arfaat & wfafafadt 1 oF avdEs
faedt & gor ar, fraw s Fda
gohrT g1 wagfaa anfaat qar wg-
g mifew sifaai w1 & oA Al
Fgrgar &1 ufa & a3 § gavary aqE
femr o1 o @ aFEY g
Fg T fzr a

(@) afz gf, @ 331 v e m
¥ ;AR

() ITFTTETT T W 1 1W
@iw fem o a% rETT w7 faar
mar g ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF BSOCIAL
WELFARE (DR (SHRIMATI) PHUL-
RENU GUHA) : (a) to (c). Tt is not clear
which specific Conference the Hon'ble
members have in mind,

o TIR WY ;AL "AIEG, OF
A1 gard o ¥ £, YAl 0w g1 ¥
fag s )

MR. SPEAKER : Does not matter.

Wt Wrew fag Qg @ weme W -
74, g at aga FAra g fF ag svw-
I faeelt & g€ Y )% 9wH 55 -
TEH 9T g A, AT IFENG qTHA T~
79T 9EAT @I I § HEEI A
far mar g1 9 A Ay IegEE
gqIq & qrF AX q

SHRI S. M. BANERJEE : May I see
your guidance 7 Whenever we frame a
question where there is some ambiguity,
then we get a letter from the Secretariat
asking us which conference we mean, etc.
In this case we have been waiting for so
many days like Alice in Wonderland......

MR. SPEAKER : Let the Minister
Answer the question,

DR. (SHRIMATI) PHULRENU
GUHA : There are a number of confe-
rences held in India. We do not know
which specific conference they mean.
There was an All India Scheduled Castes
and Tribes and othzr Backward Classes
Convention held in Delhi ip August-Sep-
ternber, 1968, We do not know whether
they miean this.

st wrea fag o © 941 & 03-
ECiE
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MR. SPEAKER : The same Confe-
rence which you mentioned.

DR. (SHRIMATI) PHULRENU
GUHA : They have scnt eleven resolu-
tions. Resolution (1) is about law and
order.  Resolution (2) is regarding floods
and droughts. Shall I read all the Reso-
lutions ?

MR. SPEAKER : You need not read
all of them,

DR, (SHRIMATI) PHULRENU
GUHA : There is another resolution regar-
ding safeguards and rcservations. The Minis-
ter, in the course of disussion on the
demands, has already replied to it.
That was Resolution No. 3, Then the
fourth resolution is about economic pro-
blems.....

MR. SPEAKER : You have received
all the resolutions.

SHRI 5. M. BANERJEE : Has she
taken any action on them ?

DR. ( SHRIMATI ) PHULRENU
GUHA : I am just informing that we dis-
cussed their economic problems the other
day in the course of discussion on our de-
mands. On agriculture, there are two points-
on¢ is about land and another about the
actual tilling. About land we discussed
when we were discussing our demands.
About scholarships also we discussed. In
the Fourth Plan we have certain ideas
which we mentioned in reply to a ques-
tion. About services, it has been explai-
ned that we have a Committee which
has bzen formed with the Home Minister
as the Chairman and that Committee is
looking into the question of services,

Asregards the problem of untoucha-
bility which has also bzen refcrred to therein
I think we have discussed this metter
sufficiently last week. There are two
other resolutions of a miscellancous
nature.

SHRI DHIRESWAR KALITA :
What is happening in Bihar ?

DR. (SHRIMATI) PHULRENU
GUHA : They say, ‘The convention de-
mands quick rehabilitation of people in
Jhuggis and Jhompris.
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ﬁmﬁ!ﬂﬂﬁ AT HEY-
T, qg AHEAT 20 ;A ¥ WA B,
mfzardt w1z gfiemit & fao faag &
FgoF AT A R g ANy W gm
| # omew S F @R oaw
gga1 &, FHG-§UT 9 S UgAIz-
AT AY I A M A @ AT
= grwiag frar @ ot @t &
T &F weaT WY ggarm Wi g
g 3y oF Fonfafees asta &1 91
FIL I F A ¥ gv 9rfge FfeA
ag &l gar WYX IF I AN gwE
faar =1 5 wadiiz faoga oo gf &
aR fow ag ¥ @ Y FEEEE g
TH AT & Fex 71 o faenT F weawa
waran g wfFA 9w oFw A
srara Tyt P o3 &) e A favierd
TFAFRITIIAF NTH, AF A9 F
AT T8 AAAT T1EAT E PR ma aF
&%z 99 & IO & a1 § @1 Ffwww
FIfEE I A 7 & I 9 wAw
FC H Y AUEH W@ A1 ST B AT
¥ agH ¥ fag v g JamEErd ¥
a1 oF fafisg mafa g5 97 & s
FY FYE AT Frgia a1 g Far ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Regarding reservations in the
services, when the Demands of the
Department of Social Welfare were
under discussion, the Minister of State
in the Ministry of Home Affairs, Shri
Y. C. Shukla, gave a detailed explanation
regarding the steps taken for reservations
in State legislatures and Parliament. I sta-
ted on the floor of the House that steps are
being taken to amend the Constitution to
extend the period of reservation from
1970 to 1980. We also said that we have
not been able to bring the scheduled
castes and acheduled tribes, adivasis etc.
during the last 20 years to the level of
the rest of the community, but attempts
will go on to see that the gap between
these two scctions will be bridged as early
as possible
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sit wea fog afgem: ag Fa
7 %) fmgaa 1 97 F weaw
FAECF AT G rasar g1 &
g MAMIARATE, @ aw /WY 07
antT gar 2, fogd qral & gad 51
#feai g€ § N &fwee ¥ guw-gwy
9% gt foqid § aoenf &, Tw SR W
ag faare =T ar ame 5 & maw
# dga YATEer FAE § A 79 FW
1 QO a<g ¥ T 2 IR § wwfay
T # AgAw Fifgw AT 9w 6R
3g wigwe fru e, @ g9 faam
#T w2+ w 4f fox oF a9 =
FALT FT a1 Aré o, I AT A F
war ot f ot sAafw @S s & oo
W 3w F AF I ¥ oA A
e @ fag oF [ S
qiferariie & Feadh # qar 917 A
IaFr A fFdm Immmar wr & @
7, T9 9T 98 19 E1T HHST FAT, aF
T SO FHET FT AHT TF 7 FIH
AT &, Ug AT AT FI F FT |

SHRI GOVINDA MENON: You
know that a parliamentary committee has
been set up and you have been pleased to

nominate an experienced gentleman as
Chairman. No report has yet come.

=Y wiw ST i ;- gsr wE-
T, I9 FHL FT A GEAA gHT 4T,
IEH gE-gIa F AR F W gy T@
s oY | gmR 25 ani & fagdr wa-
wyagaa fag g W & oga-
g it At Ag g wrEa F
A AgRT ¥ A g § R oW
graeg § 1 grfas §oag, 99
WA FET §eqq, A qTIEHT G-
A g & Ggd T ¥ gadl g,
FIT ATHIT FT FUIT T FT FZET
s Fae g lafed, AfFm e F?

SHRI GOVINDA MENON : Which
ever voluntary body works in the field of
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social reform to cradicate untouchability,
their services or co-operation will certainly
be accepted by Government.

SHKI S. M. BANERIJEE: Many
assurances have been given to this House
by Shri Menon and Shrimati Phulreuu
Guha saying that untouchability will be
removed and so on. Has it been brought
to his notice or her notice that recently
Harijans have been badly treated ? Day
before yesterday in Kanpur when they
wear carrying a large portrait of the late
lamented Dr. Ambedkar, which they wan-
ted to fix in a particular place near the
Corporation grounds......

MR. SPEAKER : This is about a
Dclhi conference.

SHRI S. M. BANERIJEE : They were
then mercilessly beaten and 30 people have
been injured, One has been arrested. All
this only because the others say that il
the portrait was fixed in that park, it
would tarnish it. This the portrait of
one of the Harijan leaders, Dr. Ambedkar,
who is one of the founders of prliamen-
tary democracy in this country.

In Bihar, one Harijan has been killed
only because he wanted to draw water
from a well. This news bas come today.

ot 7y fowg ot o S R0

=Y o WYo wAwl : @I, AT AT
weft §, wrsfen @ gur &)

One has been killed. In spite of all
these assurances, there is a tirade against
Harijans waged by caste Hindus and some
of the officers who do mnot belong to the
Harijan community. Whether it is lathi
charge in Kanpur of firing and killing in
Bihar, this is the story all through. I
would like to know whether any directives
will be issued and whether a Commition
will be appointed to inquire into these
incidents to avoid recurrence in future.

I want spccific answers to these ques-
tions. The portrait of Dr. Ambedkar to
which 1 referred is in the Kotwali in
Kanpur under police custody.
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SHRI GOVINDA MENON : Regar-
ding these incidents which take place in
the States, if any member would write to
me or to the Dzpartment, we would cer-
tainly address the concermed State Gov-
ernments.

SHRI S. M, BANERJEE : I am say-
ing it on the floor of the House. Why
does he want me to write to him ?

SHRI GOVINDA MENON : Now
that it has been stated on the floor of
the Heuse, I shall certainly write to the
Governments concerned regarding these
matters.

SHRI 5. M. BANERJEE : Why not
contact the State Gowvernments straight-
way ?

MR. SPEAKER : He will write by
Ietter or contact by telephone,

SHRI S. M. BANERIEE :
people are under arrest in Kanpur,

Those

SHRI SWELL : The Minister has re-
ferrzd to reservations in the services to
the sheduled castes and sheduled tribes.
1 want the Minister to be a little careful
in giving answers because I think very of-
ten he is in the habit of giving curt nsga-
tive replies which he wan's to pass off as
smartnzss. Is it a fact that whenever
a scheduled caste or a scheduled
tribe  candidate qualifics in  the
all-India competitive examination either
for the IAS or IPS in the general list by
his merit, instead of encouraging him and
these communities to send up bright can-
didates, the whole community is punished
and the seat of this candidate is counted
against the reserved seat for the schedu-
led caste/scheduled tribe, as the case may
be, and thus the seats reserved for these
communities are reduced by that number ?
Does the Minister consider this carrot
and stick policy to be the right policy to
bring the scheduled castes and scheduled
tribes quickly to the same status as that
enjoyed by the other communities ?
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SHRI GOVINDA MENON : This is
a matter on which T am not in a position
to give an answer because matiers with res-
pect 1o services are being dealt with in
the Ministry of Home Affairs. 1 would
request him to address that Ministry.

SHRI'SWELL : Now that 1 have
brought it to his notice, will he take it
up with the Home Ministry ?

SHRI GOVINDA MENON : 1 will
communicate what was stated herc to the
Home Ministry.

MR. SPEAKER : §. Q. Nos. 1232
and 1233 may be taken up together.

Housing Schemes for Scheduled Castes
and Scheduled tribes during Fourth Plan

*1232. SHRI GADILINGANA GOWD:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) Whether the states have submi-
tted their comprehensive proposals for
housing schemes in respect of Scheduled
Castes and Scheduled Tribes during the
Fourth Five-Year plan ;

(b) if so, the details of the schemes
submitted by the States of Andhra Pra-
desh, Madras, Mysore and Uttar Pradesh;
and

(c) the Central assistance being pro-
vided to these States 7

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATI) PHUL-
RENU GUHA) : (a) Yes, Sir.

(b) and (c). Allocations proposed by the
State Governments for the scheme of *hou-
sing and house-sites for the Scheduled
Castes and Scheduled Tribes' for the
Fourth Five Year plan are as follows :
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States State sector Central sector (Rs. in lakhs)
Total
(i) Andhra Pradesh 51.00 15.00 66.00 -
(ii) Tamil Nadu 211.00 165.03 375.00
(iii) Mysore 36.50 5.00 41.50
(iv) Uttar Pradesh 55.00 25.00 80.00

Central Scheme for the Construction of
Houses for Scheduled Castes and
Scheduled Tribes

*1233. SHRI R. K. AMIN :

SHRI D. R. PARMAR :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased 1o
state :

(a) whether it is a fact that there |

exist various housing schemes with the
Central Government under which the Sch-
eduled Castes and Scheduled Tribes are
to be assisted in constructing their houses;

(b) if so, whether these schemes are
to be continued during the Fourth Five
Year Plan; and

(c) theamount spent so far and pro-
posed to b2 spent during the Fourth Five
Year Plan on these schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE [DR. (SHRIMATI) PHULRENU
GUHA] : (a) Yes, Sir.

(b) Yes, Sir.

(c) Upto the end of the year 1966-67,
an amount of Rs. 716.42 lakhs was utili-
sed from the Backward Classes Sector
on the schemes ‘Improvement of the living
conditions of Scheduled Castes and Sche-
duled Tribes’. A prpvision of Rs. 3.00
crores has been proposed in the Fourth
Plan for the composite scheme. ‘Improve-
ment of the working and living conditions
of sweepers, scavengers, etc. The Sche-

duled Castes and Scheduled Tribes also
benefit under the general housing schemes
operated by the Ministry of Health,
Family Planning, Works, Housing and Ur-
ban Development,

SHRI GADILINGANA GOWD :
Sir, this Government has no machinery
to verify if the State Governments are
implementing these schemcs properly.
I am a member of the committee in the
Zilla Parishad which looks after Harijan
welfare. I know there are several insta-
nces where the proceedings for acquisition
of house sites are being delayed for five
to seven years. The result is that the
amounts provided for these lapse every
year. Every time acquisition proceedings
are staried some influential man goes and
asks them to change that site and they
agree, There are three or four such
instances. May I, therefore, request
the Minister to kindly get this matter
investigated and sec that justice is done
to these Harijans ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Certainly, Sir, it is our inten-
tion to sez that whatever allotments are
made by the Centre the State disposes of
that matter properly. That is why at
the time of the discussion on the Demands
for Grants relating to the Dzpartment
of Social Welfare 1 suggested to the
House that it would be advisable if the
States also set up committees as they are
being set up by Parliament. 1 have
addressed the Chief Ministers in this
matter, as I undertook before the House
to see that it is done, so that the com-
mittees of the State legislatures can
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look into the question whether the
grants made to the Scheduled Castes in
that State are being properly utilised.

SHRI GADILINGANA GOWD : 1
am telling the hon. Minister that these
are not being properly implemented 1
would, therefore, request the hon. Minis-
ter to s=e that soms machinsry is set
up to iovestigate into the matter. 1
know only sites are becn acquired and
given to these people, and that too after
four or five years, and there is no arrange-
ment made for them to comstruct even
huts in the sites provided. The result is
that the whole money is wasted in
purchasing the land. Lands which
could be acquired for Rs. 500 to
Rs. 1000 are purchased for Rs. 3000 to
Rs. 4000 to help their own people.

SHRI GOVINDA MENON : I agree
it is wrong if these things happen. These
are matters in which State Governments
have to be alerted, These are maticrs

in which the Centre constitutionally
can do very little. We can only address
them.

SHRI D. R. PARMAR : The hon.
Minister did not give the details of the
schemes in existence. 1 may mention
here that the PWR 219 scheme which
was in existence before, some few years
ago, is not in existence now, May I
know whether it is included in the Fourth
Five Year Plan or not. Ifit is included,
what is the amount going to be spent
on that scheme ?

SHRI GOVINDA MENON : The
fourth Five Year Plan, as you know,
has not been finalised. Its draft has been
placed before the House. I cannot give
any details before the final Plan is
placed before the House,

SHRI D. R. PARMAR : [ wanted
to know whether that scheme is included
in the Plan or not. He has not replied
to it.

MR. SPEAKER : The Plan is not
finalised. That is what he says. The
draft Plan bas been placed on the Table
of the House ; you can verify it
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SHRI BASUMATARI : I am puit-
ing a very important question, Every-
time, when the question of Scheduled
Castes and Scheduled Tribes arises, the
hon. Minister in charge is kind enough
to say that a Parliamentary Committes
has been appointed and that they will
look into all those matters. But according
to the terms’of reference of that commit-
tee the Committee has no jurisdiction to go
to the States and euquire. T want to ask*
the hon. Minister, particularly, whether
this Commitiee will be empowered to
go to the States and se= how much
money has been utilised, whether it has
been utilised properly or not and how
far the social services to these castes
have progressed and all that. 1 want
to know whether the Mininister will
recommend these powers to the Com-
mittee with the permission of the House.

SHRI GOVINDA MENON : This
is a matter for you to decide, whether
a Committee appointed by this House
will be allowzd to enter into the working
of matters assigned to the States.

MR. SPEAKER : Me ? Even il
I permit it, will the States agree to it ?

SHRI BASUMATARI : For your
kind information, 1 may tell you that
the States would welcome it. The terms
of reference given to this Committee,
do not allow us to enquire into such
things. That is for your information.

MR. SPEAKER : It is a constitu-
tional matter, whether this Committee
can go and inspect those things. It can
not be answered.

St g¥R X $BAM : T TRIRT
Fg Teal A gliom FEmtE @ e,
7§ § o 99 ST § a7 ang
gferl #Y ag srearaw fear mar e s
15-20 9T & 1% 9« AFE F HAS
fEat & &9 § aga & s &y fex
¥ W wIOd AT FT @7 ST
T I F T, W,
e, TR, S9N, e aga @
TR T gl &1 W gwR I
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AFET FT I ATH FE T THT
FT R 1 SN AT GIETL AT
g 1 gafag & aEar agarg fw
ST AFEI H A1 & gAIT AT A g
AT @ § 9g Jafs fFay & aga
gt mf & < 98 A% I ATH F9T
& frg T & AR W 77 A TR
am F few Ay !

SHRI GOVINDA MENON : I will
write to the Governments concerned as
to when it would be done.

St gEH 7T CBAW ; W& ARG
FAT AT TH IATY TG § 7 7 AT
I 44T AT & | qg WIEATAT & %
Fq a% fa@n ?

MR. SPEAKER : For himalso, he is
halpless. He has to write to the State
Governments. He can not solely by him-
sell issue orders from here, That is what
he says. Now that you have given him the
idea, he will suite to the State Govts,
about it, That is what he says.

SHRI JAIPAL SINGH : Mr. Speaker,
Sir, 1 have only two points to make,

MR. SPEAKER : You can make
both of them together,

SHRI JAIPAL SINGH : The first one
may be ruled out by you as irrelevant, but
it would bs interesting for the House
to know that ncither the Minister nor
the Minister of State who are in charge
of this subject can speak the language of
the Adivasis,

Sccondly, I do not know whether
either of the Ministers have read the
Dhebar Committee report about the
displacement of the Adivasis in the
Jharkhand area, whether at Chittaranjan,
Sindri, Ranchi—the Heavy Engineering
plant—Hirakud or elsewhere. The figures
have been given there. I would like to
know what the follow-up action has been
and whether the solemn assurance given
to this House by the Prime Minister
that nobody would be displaced till
alternative arrangements--house for house,
land for land and what not—are made,
will bs implemented, and how far this
Ministry is going to follow that up.

VAISAKHA 2, 1891 (SAKA)
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SHRI GOVINDA MENON: I
must freely confess that I do mot speak
any adivasi language, nor my colleague
hers.

SHRI JAIPAL SINGH : You ought
to be ashamed of yourself.

MR. SPEAKER : I do not think
anybody need be ashamed if he does
not know the other's language.

SHRI GOVINDA MENON: Re-’
garding the assuarance said to have been
given by the Prime Minister, it is a
general assuranace that when acquisitions
are made for projects and people are
displaced—not Adivasis only but people
in  general—alternative arrangements
will b> made to rehabilitate them. That
assurance I think is being observed and
followed up to the extent possible.

wt Ay fowd : werw wgew,
qq dF & @9 9 0, g OF
HATE &1 999 3T gU WA qgET A
Fg1 fF ag arawr weal & oA &)
# % ggTr wwga § fr gt as
AFFE] F1 g9 , % @ WA
7 aftex sy forar a1 6 17 sfaea
eqtT gifea g afgd, s =r &
wquIa #, afFT 13 are) F a7 f—
# 32 %1 a0 FL QN §—ogy a7
27 gfanq, @k a1 # @9 i,
drat @ & gy sfaww o S F
ST A T wgd & 5 16-17
sfqma & &Y, & geral R ETR
W adl g Tsdl d i g & g
FHET a1 AT FIFA T AT A T
W g @T % AHEL T 41 g,
T ¥ gy 97 ag o¢ gfwdl ®
7EFIT N & 9@ 9 qFT IRg WX
TATE q@E A1 @ TR T IAE
TEFET F1 ¥fT quwe § | da gegwar
TTA( ATHAT oY TT T §—F FHI T
Tt wEY 7T g §, ag A A1 A
& zafae & oF ey @am gaAT TTEar
§ 5 @ awen § wgfoaa ) wg-
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9T @I T AT A HA F
gurg N fF AmAe ¥qegEe Sifaw
1 uF faiw dz%, g7 df@E) &
s fadg dz% fad @ @Ew O
far sw § fag & garf sma—
ar af fF gEl @wg X A
uogr AT § IAT # gEAy o mfas
F foar g—ox 38d @A ¥
a1 gggwt 9< fe fear g anfs
TF FAT 3 HEy fAg o1 g% W
3IT HEEl ¥ T FET & A AT
FUAT 1T 1T gL Sy fawrer war
Faw W ATT T AR 6 WEA D
a1z fgiZ & oo fF 39 a w8 <@
garadidr wi? =N A
W gwE 1 fagre & @ & fau
dac §?

SHRI GOVYINDA MENON: 1
think, Sir, I have not said that it is the
Centre's function to deal with any mat-
ter which is the Centre’s function. The
Suggestion by the hon. Member is whet-
her these questions cannot be taken up
in a conference of Chielf Ministers. It
is a suggestion for action and it will be
kept in mind.

SHRI R.D. BHANDARE : May
I know whether there was such a housing
scheme sponsored and helped by the
Centre where at the time of implement-
ing and constructing houses the scheine
must be for mixed population—Seheduled
Castes and non-Scheduled Castes, Sche-
duled Tribes and general community—and
if so, may I know how many States have
implemented the scheme ? If some of
the States have implemented it, may
1 know how many such colonies are in
existence in every State 7

SHRI GOVINDA MENON : I under-
stand the question is whether colonies
intended for Scheduled Castes and
Scheduled Tribes will not be solely isola-
ted colonies but will be mixed type of
colonies. As to how many such are in
existence 1 cannot give off-hand now,
If necessary I can collect the information
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and inform the Member or il a separate
question is put T will give the answer.

SHRI SAMAR GUHA : Sir, this is
the Gandhi Centenary Year and it is
well known to all of us that Gandhi
always used to stay in the bhangi colony
perhaps ta highlight the distressed condi-
tion of the “bhangis and perhaps he felt
that in free India at least bhangis would
be the first charge of a free nation. In*
view of this fact, woild the Minister
tell us whether in this Gandhi Centenary
Year Government will make a firm
commitment at least for the bhangis who
are working in different cities, towns
and townlets under the municipalities
and panchayats that they will be given
a proper housing scheme and that will
be fulfilled within a year ?

SHRIGOVINDA MENON : There
is in existence a scheme for supplying
houses to bhangis and persons of that
type working in the municipalities as
sweepers.  According 1o the programmes
evolved these things are being executed.
The hon. Member puts the question
whether in this particular year, because
of its significance, it will be completed.
Programmes which have been sanctioned
will be completed and all steps would
be taken to see that it is so done.

SHRI SAMAR GUHA : Whether
it will be done this year or not, I want
to know.

SHRI GOVINDA MENON: Of
course, all those which have been
sanctioned.

SHRI BUTA SINGH : I want to
know the names of those States where
the money allocated for such schemes
could not be utilized and so lapsed.
Secondly, as a result of the partition of
the country in 1947, a large num'er of
harijans migrated to this country and
they have not been allotted houses up
till now. They are still living in the
houses which are owned by the Custodian
of Evacuee Property. I want to know
what schemes government have for
allotting those houses permanently to
those who are living in those Houses.
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SHRI GOVINDA MENON : Regard-
ing the allotment of evacuee property,
that is being dealt with by another Ministry.
MNow the hon. Member has put that
question; I shall collect the information
and supply it.

SHRI BUTA SINGH : The first part
of my question has not been answered.
How many States did not utilize that
money 7

SHRI GOVINDA MENON : I would
require notice.

St TRTATT qTENt ;. w FaET
war fr fagre &, T faw § o)
gzar fadr & fagre oQ% # gfeai
F U & a5t 59§ fagwa A d
¥ s wgar g fe ogm fawfaar @
g1 fagre a1 7 gfamt sk mfz-
aifest & fay g fafm & g
QA1 It Gaadtq argar § oarfaw
FEFET IANE? widsn A
I &7 0T w47 & 7wy A9 Agh A
gE R @ HAF far gy qar
29T T & 1 WX gAY 07 a8 fF aga
TR AT X 2 § o qREe T 2N
& FI S g AT 1 A g
giaAT 1 § "oy fafeer wwai #r
@ o ¥ fad 4F far @t few e
Tsal ¥ 37 §af #1 waw g fear
o f@m weEt 7 g osam fear
a¥z o woat & ¥mr Adt fear o
& graa war wfsArgEt of, dAr T A
Ty ?

SHRI GOVINDA MENON : Rega-
rding the first part of the question, the
draft of the plan has been placed before
the House. Regarding the second part,
which of the States have not utilized the
money and allowed it to lapse, it is
same question which was put now by
Shri Buta Singh and I give the same
answer,

VAISAKHA 2, 1891 (SAKA)

Oral Answers 18

Infringement of Trade Marks

.
*1234. SHRI SHRI CHAND GOYAL :
SHRI MOHAMMAD ISMAIL :
SHRI SATYA NARAIN SINGH :
SHRI A, K. GOPALAN :
SHRI UMANATH :
SHRI DHIRESWAR KALITA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government have rccei=
ved some representations demanding the
appointment of Trade Mark Controllers in
all the States to check the infringement
of trade marks ;

(b) whether it is a fact that the infr-
ingement of trade marks in our country
is on the increase, resulting in loss of
revenue to the Centre and State Govern-
ments and adversely affecting the interests
of consumers ;

(c) if so, whether Government pro-
pose to appoint a Controller in all the
States to stop infringement of trade
marks; and

(d) il so, when and if not, the rea-
sons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) A representa-
tion has been received suggesting appoint-
ment of Trade Mark Controllers at Bom-
bay, Calcutta Madras and Delhi.

(b) Under the law relating to trade
marks the parties concerned takc action
in civil/criminal courts as they consider
necessary. Statistics are not maintained by
the Central Government regarding these
cases. It is, therefore not, possible to say,
whether cases of infringement are or are
not on the increase.

(c) and (d). No, Sir. Government
have no proposal under consideration for
appointment of Controllers, because, the
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Trade and Merchandise Marks Act. 1958
provides adequatc protection to holders of
trade marks who can take action against
the infringer under the provisions of the
Act.

SHRI SHRI CHAND GOYAL : The
infringement of Trade Marks leads to two
big problems. Firstly, the States as well
as the Centre loss their revenue and,
secondly, the poor consumers do not get
quality goods and they get spurious goods
as quality goods. May 1 know what steps
Government have in mind to effeetively
check the infringement of Trade Marks
to solve these two difficulties 7

SHRI BHANU PRAKASH SINGH :
Regarding the first part of the question,
the State does not lose revenue because,
whatever the Trade Mark, may be rcal or
spurious, the sales-tax and other taxcs
are collected. There is no loss of revenue
to the Governn ent. Regarding the other
part of the question, the consumer him-
self is clever and he himsclf distinguishes
which is the good one and which is the
bad one and he can have the best.

SHRI SHRI CHAND GOYAL :
The hon. Minister must be aware that
some clever people have named their
small villages as the big towns of America
England and Germany in order (0 make
their goods as if they have been manu-
factured in those big towns. The hon,
Minister said that the only effective check
is that the people can seek remedy in
law courts, May I inform him that the
remedy in law courts is not effective and
that it takes such a long time 7 Has the
Government something in mind to insti-
tute some sort of summary proceedings so
that the infringement cascs can be dealt
with in a short time ?

SHRI BHANU PARKASH SINGH
No, Sir. The Government has no such
proposal for the time being. Regarding
the sourious goods, the question of food
adulteration and that definitely involves
health hazards and, therefore, the Govern-
ment supports the anti-adulteration cases,
Regarding other things, the producer and
manufacturers Trade Mark have the right
to prosecute this people,
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SHRI DHIRESWAR KALITA : I
am sorry to hear the reply of the hon.
Minister. The whole matter has been left
to the buyer. Whether it is good or bad,
whether there is Trade Mark or not, it is
left to the person concerned. It seems the
Government has no responsibility at all.
Then, why there is the Trade Mark I want
to know. I“want to know from the
Government whether any machinery will
be set up effectively to go into this Trade
Mark question throughout the country
without which the people are suffering
from spurious goods in the name of Trade
Muark goods.

SHRI BHANU PRAKASH SINGH :
The Trade and Mercantile Marks Act of
1958 in an enabling Act and, under this
enabling Act, the people can go to the
court and prosecute the persons who in-
fringe the Trade Marks.

SHRI DHIRESWAR KALITA :
‘Why not the Government 7

SHRI BHANU PRAKASH SINGH :
It is just like a question of theft and
robbery. Unless the people go and report,
nobody can take cognizance of it. This is
something like a robbery. Under the
Indian Copyright Act, a publisher has the
right to go to a court of law if there is
any infringement done. Similarly, in this
case, if a producer or a manufacturer feels
that an infringemesnt has been committed
he has every right togo to a court of
law. There is no question of Government
coming into the picture.

SHRI DHIRESWAR KALITA
What is the Government’s responsibility
in this I want to know.

SHRI J. B. KRIPALANI : Do¢s the
Government regulate industry or coms-
merc? in India or not 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : I do mot know
what is the rel:vance of this question.
Very likely, the hon. Mem-ber has
not read the provisions of the Trade
Marks Act. Otherwise, this question
would not have been put. Here, a
particular trader or a manufacturer goes
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to the Registrar and obtains a Trade
Mark so that other people may not deal
in the thing manufactured by that parti-
cular manufacturer. If anyone tries to take
or infringe thz Trade Mark, the person
who has obtained the Trade Mark can
file a civil suit or a criminal case. I do
not know how the consumcr or the
Government come in here. It is an enab-
ling provision which gives the right to a
person who obtains the Trade Mark to
go and vindicate his right by filing a suit
against the person who infringes,

SHRI J. B. KRIPALANI : My ques-
tion was very simple. He did not have to
use so many words. What I wanted to
know was whether the Government has
the authority and the power to regulate
our commerce and industry.

MR. SPEAKER : That qusstion does
not arise out of this.

SHRI CHINTAMANI PANIGRAHI :
Recently 1 found in some of the markets
ere and at other places many things be-
ing sold as *‘made in U.S A.'—tooth bru-
shes and so many other thiogs. Later,
when I went to Bombay I came to know
that *‘U.S.A.’ stands for Ullasnagar Sindi
Association, May I know whether it has
come to the notice of the hon. Minister
and the Governmant that these things go
by the name of U.S.A. and if so, what
Government is doing in this regard 7

SHRI BHANU PRAKASH SINGH :
This has not come to the notice of the
Government, But I must say that it isa
very clever thing.

SHRIN, K. SOMANI : It is a very
sorry state of affairs that in a country
where the cousumer has absolutely no
rights and many times no choice at all
when he goss to the market where spuri-
ous and adulterated goods thrive we have
to hear from the Government that it is
the consumer or the manufacturer who is
in original possession of that particular
trade mark who has to take action. In
view of the fact that it is desirable 10
strengthen the hands of the consumer and
elcanse the market from such spurious
and adulterated goods, may I know
whether the Government will amend this
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enabling Act and make this a cognizable
offence and take action against such mal-
practices in the interest of mnational eco-
nomy ?

SHRI F. A. AHMED : So far as the
question of adulieration is concerned, that
is dealt with under another provision.
This has nothing to do with that because,
as I have explained, so far as trade mark
is concerned, a parlicular person or a
manufacturer or a trader goes and obtains
the trade mark in order to prevent the
other persons from dealing in the com-
modity traded by that person, and when
that is infringed, that parson has a right
to file a suit either in the Criminal Court
or in the Civil Court. Therefore, the
question whether a particular bad thing is
being sold or not is a matter which is
dealt by another provision and not by
this provision.

Bombay Suburban Travellers
Conference

{éﬁ. SHRI GEORGE FERNANDES :
ill the Minister of RAILWAYS be
pleased to state :

(a) whether the Minister of State for
Railways participated in th: Bombay
Suburban Travellers Conference held in
Bombay in the first wesk of January,
1969;

(b) the decisions taken or requests
made at the Conference ;

(c) whether Government have in hand
any scheme to improve the conditions of
travel in the suburban trains in Bombay ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) The Minister
of State for Railways was the Chief
Guest at the meeting held by the Bombay
Passenger & Traffic Reliclf Association on
4.1,1969 to discuss the problems of Bom-
bay Suburban Travellers.

(b) The problems regarding over-
crowding on the suburban section, ticket-
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less travel and law and order situation in
Railway premises were discussed at the
meeting but no decisions were taken.

(c) and (d). The long term solution
is to have a Rapid Transit System for
which studies are being conducted by the
Metropolitan Transport Study Team
appointed by the Planning Commission.
But pending this, replacement of old 8
coach rakes by 9 coach rakes and running
of additional trains are being arranged,
apart from a proposal to run suburban
trains with 12 coach rakes on the Central
Railway which is under consideration.

,émi KRN T AR,
#A4 AEET 7 9 19 W@E W 12 FF
W &1 A1 qgi faw fear @y 9a gei
qg W4 HFeT 7T gHT 91 @ A
w7 & gar o1 S9H o gEEr faw
qr | JfFA ggi @4t wgRa FT wea
A Fzaifer iy a8 F gead
&g frag 19 w0 Adt @ |wdr
g1 3aFT wmai § 7z Fuww wrar
a1 fr ag < & 78 avdr § geife-
#fam g am=f 73T ¥ zw g A
#3411 AfFa wof wdiew el o o
T ogUAT I ¥ W § WX IAE
gwg( 7 star §X qawar w77 g
qg o wEwg A7 g1 & A quw
AT g fF a5 §WG 9A% W9 OH
a9 TET & | a9¢ UET WTH ®5 wEA
g i afew @mfedt & ak § g
frga adi & ara & 1 @i o wrega
¥ foag o o s gifve fser F Ak
Feedg aa W1 & a1 aiF sa o
g 30 & aX # oF sdfaw Gger w9
aF 2 aFar g [ife A fdee o
s g fasmsr & fag & adf
@ & afeF 15-20 71 25 3§ & fag
st @i & g |ee Tifge ? wrer
awad # A1 S a9 A A A
¢ & afer Yamifedl &1 =sg=ear
FIE FEAGHAT & @ § A 39
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frarfadi #1 393 ¥ &« Farg fame
wifgt a7 3% 2 & fawge wawd
) Wi G49F N Tg feewd T
stmfrat &1 arEfaF diwarsi
ot wft agw A faw fear & s+
At ¥ wwa # A ¥ fag ag
FTFT@E?

SHRI PARIMAL GHOSH : Sir, the
hon Member has raised two specific
points. One is regarding the running of
12 coach rakes about which it is said
that some of the railway officials have
made a statement that it is not possible. 1
am not aware of that kind of statement. The
Central Railway have submitied a scheme
in order to run 12 coach rakes, They have
also mentioned that it will involve Rs. 40
crores of investment. Naturally, to find
this Rs. 40 crores, uptill now no specific
arargements have been made about the
finance. We have ourselues decided that
this is a matter which must be taken into
consideration. We are going ahead
irrespective of the allotment of specific
funds for the acquisition of rolling stock
and others.

jﬁm;ﬁm?

SHRI PARIMAL GHOSH : It will
probably be within the Fourth plan. The
matter will be taken up on a phased
programme basis.

Regarding the second espect about
the long-term project. we have also
discussed with the Planning Commission
and have instituted a study team to go
into the details of the working of the
suburban lines and we are expecting their
report within a very few days. As soon
as the report is received we have decided
to go ahead with a techno-economic
survey for that. Far that a specific sum
has already been allotted by the planning
Cammission. This is so far as the long
term project is concernd. Abeut the short
term project, as I mentioned about 12
coach rakeswe have already decided upon
that plan and we are going ahead with
that,
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afeT dar 0 agEw 3 aoemEr aba
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SHRI PARIMAL GHOSH : I can
appreciate the difficulties of suburban and
commuter traffic in Bombay. The fact
is that there are some limited coaches we
have. Among the coaches some of the
coaches are as old as 1928. This is also
causing some difficulty.

wio At g wal g
wa fF 7 40 T ¥ wfew A
grofr &7

SHRI PARIMAL GHOSH : I am
coming to that. The fact is that we have
realised the situation and we have taken
up the work of replacement of these 1928
coaches as early as possible on a priority
basis. By 1969-70 and 1970-71 the replace-
ment of these 1928 coaches will be
completely over. In the next 5 years we
will be getting about 650 coaches and these
have been specially earmarked for Bombay
and thesc will give considerable to Bombay
within the Fourth Flan period.

Regarding the burning of coaches,
naturally we have a limited number of
coaches. Out of them if one coach is burnt
we will be simply one coach less. This is
pure and simple mathematics. I need not'
go into the details of that.

Regarding the long-term project, as he
mentioned, I have stated that the Planning
Commission is to submit a Report very
soon, We have already earmarked a specific
sum for that and we will get that. Regad-
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ing what the hon. Member mentioned,
we will have to make a techno-economic
survey. If they recommend underground
or overground that is for the Survey to come
out with a report in that regard, and on
that basis we will take immediate action.

=l WAL WS YA © WA AL,
arat, fawell, wEmR, Fowr faaq o
7T I AT ETAH A @S AN
Fag @y ok I #ZE & SAEY
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fF g7 g ar g A F ag FE
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# oY am dR ¥ faedlt § gdaq 39
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MR. SPEAKER : For Delhi, you

may put a saparate question. This is
regarding Bombay.

SHRI PARIMAL GHOSH : So far
as Bombay is concerned, regarding the
short-term and long-term things, 1 have
already mentioned,

MR. SPEAKER : Shri Viswanatham.
SHRI KANWAR LAL GUPTA rose—
MR. SPEAKER : You cannot connect

Bombay with Delhi and Delhi with
Calcutta and all that.
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SHRI TENNETI VISWANATHAM :
Sir, now that the burning of trains or
burning of sleepers has come to stay for
some time, may I know, whether the
Railway Minister will think of this,
namely, when they are replacing, will
they replace these things with non-
inflammaBie materials ? That is to say,
will they keep the coaches of entirely iron
shects and have omly iron sleepers and *
pul nothing in the train which can be
easily burnt, instead of finding fault
with those who are anxious to burn
it ?

MR. SPEAKER :
consideration.

Suggestion for

SHRI PARIMAL GHOSH : I have
something to add. Up till now we are
not considering that aspezt, but now, as
the hon, Member has stated, we will have
to think on those linss also.

=it wgrerw fag A o oA JA
st ¥ qaem fR A 1928 fenew &
fesy agr == g & av #4i fF g
3= fearea & fom gfmr & +8
3=y AEY § A AT wAfeEr a7
ot gare vr & g fesza
Fgarg wEw @iy §, G quA
5 A EdEd § 59w qgf WA &
faT Y #q1 GIFTT 3T FT KqAA HAY
fr oz 733 feazT & fealt wro gad
aF&! 1 qUAT A F AR 9% AN
& o 7=y frew & st ol

SHRI PARIMAL GHOSH : There
is the plan, about which I have already
explained.

Expenditure on Small Scale Industries
by Orissa Government

*]238, . SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government's attention
has been drawn to the fact that the ex-



29 Oral Answers

penditure incurred by th: Orissa Govern-
ment during 1966-67 and 1967-68 in th:
sector of small industries and Indus-
trial Estates is low;

(b) whether the Central Government
have impressed upon the State Govern-
ment that the State Government should
have substantial programme for the deve-
lopment of small scale industries in the
state;

(c) whether the State Government
have formulated any such substantial pro-
gremme by now; and

(d) the amount of Central assistance
provided for this purpose to Orissa in
1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH): (a) The expenditure
on Small Scale Industries and Industrial
Estate taken together during the years
1965-66, 1966-67 and 1967-68 was
Rs. 42 77 lakhs, 34-96 lakhs and 45.40 lakhs
respectively.

(b) and (c) . Yes, Sir.

(d) During the year 1968-69, a loan
of Rs. 4. 17 lakhs was sanctioned for the
establishment of Industrial Estates and
loan of Rs. 9.03 lakhs and grant of Rs,
3.64 lakhs was sanctioned for the deve-
lopment of Small Scale Industries to the
Government of Orissa.

SHRI CHINTAMANI PANIGRAHI :
In regard to (c), I would like to know
from the Hon. Minister whether the State
Government have formulated any such
substantial programmes by now and if so
what are those programmes which the
State Government have submitted for
your consideration and what is it that
you have approved ?

SHRI BHANU PRAKASH SINGH:
For the time being I have not seen, but
if there is any programme, I shall enquire
and let the House know.
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SHRI CHINTAMANI PANIGRAHI :
But in answer to (c), you have said ‘yes’.
To the question whether the State
Governm:nt have formulated any such
substantial programme by now, you
said ‘yes'.

SHRI BHANU PRAKASH SINGH :
It has not come to my notice.

SHRI CHINTAMANI PANIGRAHI :
1 do not hear.

MR. SPEAKER : He says it has come
but he has not scen.

SHRI CHINTAMANI PANIGRAHI :
You must understand the implications of
this answer. If the suggestion from the
State Government has come, the esti-
mates must have been forwarded and
sanction:d. Therefore, I would like to
know the number of industrial estates

‘which they have sanctioned and the

number of small-scale industries...

SHRI BHANU PRAKASH SINGH :
If the Hon. Member wants those details,
I shall certainly place them on the Table
of the House.

SHRID.N. PATODIA : According
to the statement made by the Hon. Mini-
ster, the allocation for 1968-69 is very
much lower compared to the allocation
for the previous year. May I know what
are the specific reasons why for the last
year the allocation was lower and how
does it compare with the allocations for
other States ?

SHRI BHANU PRAKASH SINGH :
Allocations are made by the State Govern-
ments. I have written letters to the Indu-
stries Ministers of the wvarious States
that three per cent of the development
plan should be allocated to small scale
industrial sector. It is entirely for the
State Governments, ..

SHRID. N. PATODIA : It is not
clear. Does it mean that any...

MR. SPEAKER : No, no. Shri Suraj
Bhan,
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sitoifire fawm, wrafos s
WA WRATT-TG W (s ey et
WERE) (I FAN T TH ¥ FE
araeyg & 7 gg Ay WA g

SHRI M. L. SONDHI : It is wvery
relevant.” .

st tiw g : W 7 Aifwe fw
WET g arad ?

MR. SPEAKER

understand.
the question ?

: Let me try to
Will Shri Suraj Bhan repeat

SHRI F. A. AHMED : The question
is whether the agreements entered by the
public undertakings are examined by the
Law Ministry. He also asks how much
loss has been suffered and whether T will
indicate that.

SHRI SURAJ BHAN
defective agreements.

wen ®EEa, faget s S
wErEg I Farar ot {5 fedfees it
¥ FTQW AT QR A {7 FHER
& geET "ET gaT 91 o {6
A #Ed § A 99 #) AAF @
BT 7 7T TfT F¥ ¥ gy A
feqrzdz & aifafrgw fagr sT ?

SHRI F. A, AHMED : First of all
the question arises whether there is any
defective agreement and secondly whether
because of that defective agreement any
loss has been incurred. Nothing has come
to our notice to the effect that there isany
defective agreement on the basis of which
there has been any loss.

St g WA gEU 84 A
geqy  wgrEd, Ig ¢ fF Uefafaeifer
fewren sdmw 7 fogy @9 s
gy faar @1 sy fF gy oR
fiee § 4 AT &, T ¢, T8 AT
F1eE & %7, a1 IAH A1 FTLEREA
s @ wF oF fafre w2ide
FTCNLIT a974, 99 9 A9 Fd IF
g FH AT @ !

: Due to
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SHRI F. A. AHMED : There is a
recommendation from the Administrative
Reforms Commission  that agreements
involving huge expenditure should be
examined by the Government. May 1
point out, Sir, that so far as the agree-
ments in which foreign collaboration is
involved are concerned they are always
sent to the Government and before the
&overnment gives its approval they are
examined and the opinion of the Law
Ministry is also taken. But it is not
possible for any Ministry or department
to in‘erfere in the day-to-day administra-
tion of a public enterprise. It has to be
dealt with on a commercial basis. It is
for the Public Accounts Committee or
the Public Undertakings Committee to
see and examine if there is any infringe-
ment. When it is brought to our notice
we certainly take action.

WRITTEN ANSWERS TO QUESTIONS

Report of Committee on fixation
of Consumption norms for varions
raw materials in Durgapur
Steel Plant

*1235. SHRI KAMESHWAR SINGH :
Will the Ministerof STEEL AND HEAVY
ENGINEERING be pleased to refer
to the reply given to Starred Question
No. 202 on the 19th November, 1968
regarding the Pande Committee on
Durgapur Steel Plant and state :

(a) whether the Committee which
was working on fixation of consumption
norms for various raw materials has
since completed its work ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) The Committee has
completed the first phase of its work and
is now engaged in the sccond phase of
the work.

(b) In its interim report the Com-
mittee has recommended :

(i) Standardisation of terminology
for reporting to ensure uniformity
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and consistency in  reporting

practices,

(ii) Norms of consumption of princi-
pal raw materials and attainable
yields under existing conditions.

(e) Does not arise.

gige geam wTTATn

*1237. goTQ W GRIY ¢ 4T
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firge & fofady w1 §w (o
frafon st feamgm st

*1240. st wgrow fog WAt -
FT FEATA AT ATQ gWIfiOT W
g I Ft gwr w00 5 fgegmam
w9 fafaee & §zw Fiffor wt
fearga =g & w5 WA ¥
W HEAT &Y F gEE F AR
afz #1§ wfew frafa fear wam g,
disEm s g ?

TEE AWt AT geifAaton we
(st ¥ wo gamam) : fegET
ww fafe & =g $o-
frrd o wvw S Wi g"
fale v ¥ wUHT T 9 F1E
FAS fafaFafi & e A
90 w1 F fag s w1 F foed-
¥or, ¥ AT W wWr g g
faw & g sl grfas § 1 moft
gfem =7 & =¥ frda € fear
T

Introduction of Rajdhani Express

*1241. SHRI YAINA DATT
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the Rajdhani Express
connecting Delhi with other metropolitan
cities and running at a speed of 120 KMPH
had been introduced with effect from the
1st March, 1969 ;

(b) whether the views of the Chief
Commissioner of Railway Safety in this
regard had also been examined ; and

(c) if so, what was the decision taken
by Government ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) Raj-
dhani Express between New Delhi and
Howrah only has been introduced as a
bi-weekly passenger service from 1-3-1969,
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(b) Yes ; Sir. The sanctions of the
Additional Commissioners of Railway
Safety. Lucknow and Calcutta have been
obtained for running of this train.

(c) Their suggestions were implemen-
ted before the Rajdhani Express was
introduced:

Loans and Investments by Companies

*1242, SHRI S. S, KOTHARI;
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that a repre-
sentation has been received from indust-
rial and commercial associations that the
separate over-all limits on loans and
investments by companies under Sections
370 and 372 of the Companies Act,
respectively, be merged into one conti-
nued limit of both loans and investments ;
and

. (b) if so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) A representation
was received from the Indian Chamber of
Commerce, Calcutta, suggesting that the
limit of 309, laid down in Sections 370
and 372 of the Companies Act, 1956,
may be clubbed together and the compa-
nies may be allowed to eithsr invest or
lend up to 609, of their subscribed capi-
tal at their discretion ; and

(b) The suggestion is mot acceptable
to the Government.

Election Campaigns throngh Cinemas

*1243, SHRI B. K. DASCHOW-
DHURY : Will the Minister of LAW
AND SOCIAL WELFARE be pelased
to state :

(a) whether the Cinema houses were
permitted to be used as publicity media
in election campaigns during the last mid-
term elections ; and
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(b) whether a similar permission was
given during the General Elections in
1967 ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) and (b). No, Sir,

Supply of Wagons to Coal Fields
. in West Bengal-Bihar Area

*1244. SHRIMATI ILA
PALCHOUDHURI :

SHRI S. K, TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that since
November, 1968 there has bzen a consi-
derable short-fall in the agreed daily
quota of supply of wagons to West Bengal-
Bihar coal fields for coke and coal loading
resulting in huge loss to the coal-mining
industry ;

(b) if so, the reasons for the short-
fall ; and

(c) the steps taken to make up the
deficiency ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No,
Sir. There is no quota of wagon supplies
to West Bengal-Bihar coal-fields. There
are, however, targets fixed for daily awve-
rage loading of coal and coke for Bengal-
Bihar fields and others as a guide for the
railways. Against the daily target of 6600
wagons from Bengal-Bihar fields, 2500
wagons are for steel plants and washeries
and 4100 for other consumers. Average
daily loading for other consumers from
November ‘68 to March *69 had been
4114 wagons and hence there was no
shortfall. The shortfall on account of
the steel plants and washeries had been
due to inadequate demands, hold-up of
wagons etc. over which the Railways had
no control.

(b) Does not arise,

(c) Does not arise.
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() Tar 1€ it g wEREH
EpikcipE i
Setting up of new Industries in
Mysore

*1246. SHRI D. N. DEB :

SHRI K. P. SINGH DEO :
SHRI P. K. DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the Mysore Government
has complained to the Prime Minister
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against the Central licensing authorities
taking inordinate time in disposing of
applications for starting new industries
in Mysore or applications from industria-
lists to shift their industries from other
States to Mysore ; and

(b) if so, the reaction of the Prime
Minister in this regard ?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) and (b).
The Chief Minister of Mysore has, in a
letter recemtly addressed to the Prime
Minister, requested immediate disposal
of applications for industrial licences
whether these are for establishment of
new industrial undertakings or for shift-
ing of location of existing industrial
undertakings and has suggested that all
procedural delays in the processing of
such applications should be eliminated.
He has also suggested that such appli-
cations should be disposed of within a
week of their receipt.

While the Government of India is
anxious to cut down delays in the dispo-
sal of applications for industrial licences
to the minimum, some time-lag is inevi-
table for the purpose of examining such
applications and the suggestion that all
such applications should be disposed of
within a week of their receipt is not
practicable. The industrial licensing
policies are under constant review and
the procedures are being streamlined.
‘The arising of the exemption limit, for
the purpose of industrial licensing, on
the basis of fixed assets to more than
Rs. 25 lakhs, delicensing of certain
industries and diversification of produc-
tion upto a specified limit without an
industrial licence are some of the
relaxations already allowed by the
Government in the industrial licensing
policy. Similarly, steps have also
b=en taken to streamline the licensing
procedures with a view to cutting down
delay in the disposal of applications. In
order to enable the applicant to know,
as early as possible, whether Government
would be prepared to favourably consider
the proposal put forward by him, a
system of issuing “‘Letters of Intent”

APRIL 22, 1969

Written Answers 40

giving a commitment on the part of the
Government to issue an industrial licence
subject to conditions specified therein
being fulfilled, has been introduced for
some time. Further, powers have also
been delegated to administrative mines-
tries to dispose of certain types of cases,
without reference to the Licensing
Committee. As a result of these
measures, it has been found, after some
case studies, that the average time taken
in disposal of applications for induustrial
licences has been substantially reduced.
It would be appreciated that a certain
amount of delay is inherent in the
system of licensing itself, as very scheme
has to be examined in consultation with
various Ministries and technical authori-
ties and also the State Governments
concerned before a final decision is
taken, The situation is aggravated in
a large number of cases because appli-
cants furpish incomplete information on
important aspects of their schemes such as
phased manufacturing programme, arrange-
ments made for meeting foriegn exchange
requirements and terms of foreign colla-
boration and the like and, quite often,
references have to be made to them fer
clarification. Further, in some casesa
particular industry may be undcr review
and in such cases, all the applications
are taken up together so that only the
bz=st scheme having regard to its intrinsic
merits and competitiveness is licensed.
However, Government would certainly
give consideration to any suggestion that
is received for streamlining the present
procedure. The Industrial Licensing
Policy Inquiry Committee is at present
looking into the working of the industrial
licensing system. Any further changes
in the existing licensing policy will, there-
fore, be finalised by the Government
after receipt of the report of the Com-
mittee which is expected soon.

Donations by M/s. Dodsal (P.)
Ltd., to Congress Party

#1247, SHRI YASHPAL SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to Starred
Question No. 570 on the 20th August,
1968 regarding donations given by M/s.
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Dodsal (Private) Limited to the Congress
Party for election purposcs and state :

(a) whether any action has since
been taken by the Government ; and

(b) if not the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) and (b). The
Registrar of Companies, Bombay, has
filed a complaint in the Court of the
Additional Chief Presidency Magistrate,
Bombay, under Section 293A (1) read
with Section 629A of the Companies
Act, 1956, against the - company and its
Directors.

fergeam mit zvw W b
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Loss as a result of Wagon-Breaking
on Eastern Railway

*1249. SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be
pleased to state :

(4) the total loss in rupees of
railway property in each Division of the
Eastern Railway as a result of Wagon-
breaking during the last three years,
year-wise; and

(b) what steps, if any, have been
and are being taken to tackle this problem ?

THE MINISTER OF RAILWAYS

¥ ¥ o wfew e T e (L aiving the requied informaton
ST is placed on the Table of the Sabha.
Statement
Losses (in rupees)
Name of Division 1966 1967 1968

1. Hawrah I Division 7869 9497 17,150
2, Howrah II Division 22791 47851 31,024
3. Sealdah Division 41257 67315 71,938
4. Kanchrapara Division 13500 1mn 21,591
5. Asansol Division 24836 67590 1,62,087
6. Dhanbad Division 17815 19580 34,369
7. Jamalpur Division 38047 63771 79,124
8. Danapur Division 142777 96046 82,007
Total loss year-wise. 3,08,892 3,88,882 4,99,290

(b) The following preventive measures
have, inter alia, been taken to tackle the
problem :

(i) Patrolling of the aﬂ’et.;led sections
by the Railway Protection Force,

(i) Escorting of goods trains in
vulnerable sections.

(iii) Guarding of black spots round-
the-clock.

(iv) Conducting joint raids by the
Railway Protection Force io co-
ordination with the State Police,

(v) Patrolling of yards by Railway
Protection Force Dog Squads.
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Observations of an Inspecting officer of
British Railway on Diesel Locomotive

*1250. SHRI MUHAMMAD SHER-
IFF : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the atteation of Govern-
ment has been drawn to the observations
made by Mr. D. McMullen, a retired
inspecting officer of British Railways while
addressing officials of the Railway
Board, that a diesel locomotive is more
susceptible to detrailment than a steam
engine; and

(b) if so, the reaction of Government
in regard there to ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Mr.
McMullen did not state that a diesel
locomotive is more susceptible to derail-
ment than a steam engine.

(b) Does not arise.

Railway Colony, Chittranjan declared
as a protected Area

*1251. SHRI BHAGABAN DAS :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Railway Colony at Chittaranjan has been
declared or is being treated as a protected
area by Government for quite a long
time ;

(b) if so, the resons therefor ;

(c) whether any other Railway
colony/township has similarly been declar-
ed or is being treated as a protecied
area ;

(d) if so; the details thereof ; and

(¢) if the answer to part (a) above be
in the affirmative, the time by when Govern-
ment propose to withdraw the protective
measures to enable free moment and life
of the inhabitants ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a to(e).
No, Sir. The Railway Colony at Chittar-
anjan is not being treated as a protected
area. However, some vital installations
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of Chittaranjan Locomotive Works have
been declared as prohibited places under
the Indian Official Szcrets Act, 1923,

Export of Newsprint

*1252. SHRI K. LAKKAPA :
SHRI A. SREEDHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government are
aware that increase in the number of
small newspapers in the country has
hampered the export of newsprint from
the couutry;

(b) whether any discussion has been
held recently with the newsprint industry
and leading newspaper managements in
this regard; and

(c) the steps taken by Government
to double the mewsprint production with
a view to increase exports ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.
A, AHMED) : (a) The country is current-
ly producing only about 209%, of the
requirements of newsprint and the question
of export of newsprint does not ordinarily
arise.

() No, Sir.

(c) At present about 809, of the
country’s requirements of Newsprint are
imported. The following steps have been
taken to increase indigenous production :

(i) The capacity of the existing
Mewsprint Mill in the country
(Nepa Mills) is being increased
from 30,000 to 75,000 tonnes
per annum,

(ii) Proposals for establishment of
fresh capacity for Newsprint are
being considered on a priority
basis.
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Uniformity in Law Reporting

*1253. SHRI D. N. PATODIA :
‘Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the Chiefl
Justice has suggested that law reporting
should be controlled centrally to bring
about uniformity in the law declared by
the different High Courts;

(b) if so, whether Government have
considered the suggestion; and

(c) how Government propose 1o bring
about a coordinated publication of all the
reports of the courts and implement the
above suggestion 7

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) Yes, Sir,

(b) No, Sir.
(c) Does not arise.
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Workers in Railway Electrifications

*1255, SHRI S. M. BANERIEE :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Steering Committee
formed to provide alternative jobs to the
workers working in Railway Electri-
fications has finalised its work ;

(b) il so, what are its recommenda-
tions and the number of casual workers
who have since been decasualised afier
this report ; and

(c) the further sieps taken or likely
to be taken by Government to decasualise
the casual workers ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) :
(@) to (c). No Steering Committee
has been formed in the Railway Electri-
fication to provide alternative jobs to
surplus workers. A Screening Com-
mittee is, however, constituted to screen
surplus Class III employees working on
Railway Electrification on regular scales
of pay, for absorption against suitable
alternative posts. Casual labour on Railway
Electrification, like all projscts, are emplo-
yed on daily rates of wages and are liable to
be retrenched on completion of works
against which they are engaged. They
are, however, given prior claim over out-
siders for selection to regular class 1V
Posts.
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w=Tfaa $21 1 gear - 2

(ii) #%=rd afufed @

garfaa $@1 g 211

(iii)  FwFTT gEd afyfay
gra gwifea 891w

HeEar 63

(ivy w3 3T g EaIfaa
&A1 #Y gt 4

() <t gk

(%) 9% (). gar= 78 saa

(F) R (7). WA ART T & 5
FAHT FT HATET FEFTH WL 9T
wd st gra saara afafat
FY ATHT F4IT IUAFAT FFFCQ qH-
fagt #v ardx  foFar s fge ) g7
grRal F wmgae foarfn 891 ok
¥ g gurfam FEMT w1 gaew
Faarfedt #1 qfa faar s

sfedl & wnge w1 g v
sfedl €t o fom amn

*1258. =Y Qo BTo qTEATS ; FAT
W WAt 9 Ja F gar &G fF
(%) 77 o+ 7 feeelt 198 R W
gt & wuges 73 §1 w77 Alwal
1 wee f6d 9 & a1y ¥ gag gaed)
¥ B T T gUE

(=) afzgt, Afsm MR w
1 FrEaTgr A AEE

(m) 7 g5 A " § Fomd
Fhrdi & gft 9 gwg I7F TEA
#t f=dl wew suferai #1 warz fra
T 91 ; WL
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(w) afz g, @ o% wv Frw §
Rt g F g ¥ ame ¥
TZ IEFT AT IY O wATE 7 f6 g
R &7 Fr Afam g 7

ok wf (w1, < o ) « ()
Y HEE I X IT A A A o
fad o)

(&) w1 1 37 o< f@iE Hamdy wat
A AR @A H o & safeaay s
sog feqr T &, TE SRR AT &
TR A ART A AT @ E

() i 7

(7) gt a% FTewl & g5 g,
AW (T) F IAX F WA gU AT
g SEAT | M ATEUARIK WIRE
wiagd gt ¥ A § A1 9% T
a9 F fad sy &1

Pending Tncome-Tax Appeals

%1259, SHRI BENI SHANKAR
SHARMA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 4268 on the 12th December
1968 regarding pending income-tax appeals
and state :

(a) the pendency at Bangalore and
Ernakulam which the new Benches of the
Income-tax Appellate Tribunal are expec-
cted to handle ;

(b) whether it is a fact that the
number of appeals under the jurisdiction
of the above two Benches will hardly be
sufficient to keep them busy even for 3 or
4 months ; and

(c) if so, the speeial reasons for which
the new Benches were started at the above
places, while the pendency at Bombay and
Calcutta was 17673 and 15726, respecti-
vely 7
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON]): (a) On 1st March, 1969. the
pendency of appeals before the Bangalore
and Ernakulam (Cochin) Benches of the
Income-tax Appellate Tribunal was 594
and uf? respectively.

(b) No, Sir,

(c) For the convenience of the asses-
sees in Mysore and Kerala,

Donpations by Companies to Political
Parties

*1260, SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) the total amount received by the
various political parties in the country
during and after the third General Elec-
tions from the seventy-five concerns and
companies named in the Monopolies
Inquiry Commission’s Report ; and

(b) the total amount paid as loans to
the above groups of concerns by Govern-
mental agencies like the Industrial Fina-
nce Corporation, Industrial Development
Bank of India, Life Insurance Corporation
of India during the same period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) A statement, prepa-
red on the basis of the information availa-
ble, about donations received during the
years 1966-67 to 1968-69 by different Politi-
cal Parties from the companies shown as
belonging to the seventy-five business
houses by the M.I. C. is laid on the
Table of the House.
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Statement
Name of Political Party Amount of Donations
1966—67 1967—68 1968—69
Rs, Rs., Rs.
Congress 65,76,317 74,594,779 3,34,851
Swatantra 21,712,312 19,15,286 18,000
Jan Sangh 26,001 1,40,802 —
S.8. P, T 1,700 —
P.S. P, 12,711 10,000 —_
Communist — 160 J—
5. V. D. —_ 500 -
B.K.D. - 1,001 —
Hindu Maha Sabha 501 651 _
Janta Party —_ 151 —
Jan Congress - 5,000 —_
Maha Gujarat Prantiya Hindu
Sabha 10,000 -
TOTAL 87,87,983 95,80,030 3,52,851

Note : The period covered by the years 1966-67, 1967-68 and 1968-69 is from Ist

April to 31st March.

(b) The information is not available.

vt wife & il

7127. wit wrea fog oty : @
TR W 1w 1 a9l § 9% wArAy
wiX gefiTeq gEaTHY a9 §9eAl &
grafraa ot IFTC & WA, wera
=<, weqga gt W afwfadi
wgd WK s fed @ wfa-
Yt (fawrfed wife) & am, s°%
mﬁﬂﬁfml LICIPE ()
WX I gewenar &1 feafy s@m
1w F4T 7

et ot (wTo W g Tem) © OF
faa @Wr 929 9T TE@T @ |

[geawieg & T wan | dfey wer)
LT-812/69]
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fafg smea @iy ®aw wam
(Ferormr & 99 w5t &t go agw @@ )
faatw @37 & qew 9 @ faar
Tar g1 (gEART®IT W oTET WEr
Ffed st LT-843/69)

Grants for the Education of Handicapped
in Gujarat State

7129. SHR1 S. M. SOLANKI : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :
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(a) the grants given to such organi-
sations as were working in the field of
education for the handicapped in Gujarat
State during 1967 and 1968 ; and

(b) the names of such organisations
and ;hg purpose for which they were
established ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) and (b). Grants were
given to three Organisations in Gujarat
State during 1967-68, as under :

Name of Organisation

Grant given in

Purpose for which

1967 1968 it was established
Rs. Rs.
1. Blind Men's Association, 13,437 11,075 The main object of the
Navrangpura, Ahmedabad. Association is to promote
the educalian, training
and rehabilitation of the
blind.
2, Deaf & Dumb School, P. O. 5,000 — To educate deaf children.
Kachholi, District Surat.
3. Sharda School for Mentally 5,000 15,000 To educate mentally re-

Retarded Children, Ahmedabad

tarded children.

Socio-Economic Survey of Tribals in
Tripura

7130. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether socio-economic survey of
the tribals in Tripura has been or is being
conducted with a view to finding a las-
ting solution to the problem of growing
tribals’ unrest there and, if not, the rea-
sons therefor and when it is proposed to
be done ;

(b) the latest assessment of their

socio-economic conditions ; and

(c) whether any comprehensive pro-
gramme of tribals uplift and development
has been prepared under the Fourth Five
Year Plan as a result of such assessment ;
and

(d) if so, the details and cost thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) to (d).
No such special survey has so far been
conducted. However, based on previous
studies of the position, the following
schemes have been proposed for the

i Fourth Plan :
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Central S=ctor Amount proposed
(Rs. in lakhs)
1. Girls" Hostels 4.00
2. T. D. Blocks 34.00
3. Co-operation 3.50
TOTAL : TSO

In addition the actual total plan
expenditure on the Post-matric scholar-
ship scheme will be fully met by the
Government of India.

Amount proposed
(Rs. in lakhs)

State Sector

1. Education 7.80

2. Economic Development 11700

3. Health, Housing and
Other Schemes. 10.50

TOTAL : 135.30

Grant of Licences for the Manufacture of
Stainless Steel

7131. SHRI VISHWA  NATH
PANDEY : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state :

(a) the number of the parties in
Uttar Pradesh who have applied for lice-
nces for the manufacture of stainless steel
in 1968 ;

(b) the number of parties having
licences upto 1968 in Uttar Pradesh ;
and

(c) the amount of licences and the
purposes for which these are granted 7

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
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HEAVY ENGINEERING (SHRI K. C.
PANT) : (a) and (c) . One industrial
licence application from a Company in
Gwalior, for setting up of a plant in
Ghaziabad (U. P.) for manufacture of
1,200 tonnes of stainless steel strips and
4,800 tonnes of cold-rolled, high carbon
and alloy steel strips, was received. The
application is still under consideration.

(b) None,

Inclusion of Manipuris of Tripura in
Scheduled Tribes List

7132. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether Government's attention
has bcen drawn to the resolution passed
by the All Tripura Manipuri Youth
Association, Agartala and its various
branches urging upon Government that
Manipuris of Tripura be included in the
list of scheduled tribes ;

(b) if so, Government’s decision on
this demand ; and

(c) the criteria on which any section
of the people can be included in the List
of Scheduled Tribes and how far these
conditions are fulfilled by the Manipuris
of Tripura ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) Yes. Sir.

(b) and (c). A Joint Select Committee
of the Houses of Parli t i 1

is p ly
considering the question of amendments
to the lists of Scheduled Castes and_Tribes.

wgrerez e ¥ af W ed

7133. «it ugry qifes : 1 WA
Y qg Fa &1 T K47

(%) wgrresz w9 & AW 1968-69
# foat A 3 arw fagrd of &
i .
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(&) snag @ @Al a7 e
faraet § e ad 1969-70 # Fwfn
# fasrfor agrasg awy f1g ?

WY AT (Te TW gwn fay) ¢
(F) a1 famrq wog a1 &% &
wTHTX 9% AT, afer wefga & aaw
fawre 7t 3fez & farar s & 1 1968-
69 ¥ wgrarg § wr€ AA Aer A@
g 7 §

(%) 1969-70 = wgErg TV
TP G0 7€ At F forg g@ w9
#t %7 fafeee fawmrfr s M w1
T =T FIR F w90 ) A|-
ta-fear sk wrrer-ar yerfaa W
Tt & fag adaq g fear mn §
AR FW AT

Occupation of Seats in Third class
Compartment

7134, SHRI K. LAKKAPPA :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
that though the seat in third class rail-
way compartments are numbered, many
people occupy more than one seat and
do not leave even when protested by other
standing passengers ;

(b) whether Government are also
aware that when a complaint is made to
the Railway staff, they take an indifferent
attitude and do not care to remove the
grievances of passengers ;

(c) what are the rights and duties of
defferent categories of railway staff viz.
Ticket Examiners, Guards, Station Mas-
ters etc. to ensure that no p ger occu-
pies more than the entitled scat and that
no inconvenience is caused to others ; and

-(d) whether Government would issue
instruction to Railway staff that in such
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cases they should immediately attend to
the passengers, grievances and also that
while examining the tickets the Travelling
Ticket Examiners should make it a point

to see that nobody is occupying more than
the entitled seat ?

THE. MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No
such cases have come to notice.

(b) Itis not correct that staff are
generally indifferent to the grievances of
passengers. Staff have instructions to
look after the cc ience of 8
and if any case of inattention on the part
of staff is brought to mnotice action is
taken,

(c) It is the duty of staff of the cate-
gories mentioned to see that no passenger
occupies extra accommodation to the ex-
clusion of others.

(d) Instructions to this effect will be
issued.

Use of Upper Berth in Third Class
Compartments

7135, SHRI K. LAKKAPPA :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis a fact that upper
berth in third class compartments is
meant exclusively for keeping luggage but
generally a single passenger lies down and
occupies the whole berth and does not
allow other passengers to keep their
luggage with the result that the luggage
of othsr passengers remain lying in the
passage which causes much inconvenience
and harassment to the travelling public ;

(b) whether Government would issue
instructions to the checking staff that at
the time of checking tickets they should
ensure that nobody occupies the upper
berth and luggage does not remain lying
in the passage ; and

(c) if so, the details thereof and if
not, the reasons therefore ?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
upper berths in third class compartments
(other than compartments of third class
sleeper coaches) are meant exclusively for
keeping luggage but it sometimes happens
that passengers occupy them precluding
the use of the berths for keeping luggage
and consequent inconvenience.

(b) and (c). Instructions already exist
that passengers should not take in the
carriage heavy luggage which would incon-
venience passeogers and which  would
reduce available accommodation in the
carriage and these instructions will be
re-iterated. Instructions will also be issued
to checking staff to prevent the use of
upper berths by passengers. It will, how-
ever, be appreciated that without passen-
gers, co-operation effective results will not
be possible especially when the compart-
ments are over-crowded.

Engineering Services Examination

7136. SHRI JAGESHWAR YADAYV :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
departmental candidates have been given
relaxation in age for 5 years i. e upto
30 years for appearing in Engineering
Services Examination, 1969 ;

(b) whether it is also a fact that while
temporary employees having put in 3
year's service in  Railway, Central Public
Works Department, Central Water and
Power Commission and Directorate Gene-
ral of Supplies and Disposals have been
permitted to appear in the said examina-
tion, such employees working under Ord-
nance Factories Services have not been
permitted and only substantive holders
of permanent posts working in Ordnance
Factories have been permitted to appear
in the said examination ;

(c) whether Government are aware
that there is not even a single candidate
working in Ordnance Factories who has
been made substantive permanent before
his having completed 25 years of age ;

(d) if so, the reasons for this discri-

.
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mination made to employees working in
Ordnance Factories ;

(¢) whether Government would allow
temporary employees having put in 3 years
of service in Ordnance Factories to appear
in the said examination ; and

(f) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
upper age-limit of 25 years is relaxable
upto 30 years for certain specified cate-
gories of Departmental candidates.

(®) Yes.

(c) Admission to the Engineering
Services Examination, 1969 is open to
the departmental condidates within the
age of 25 years as on 1.8.1969 irres-
pective of whether they are permanent or
temporary.

(d) Does not arise.

(e¢) and (f). Under the Indian Ord-
nance Factories Service Class I Recruvit-
ment Rules, the relaxation in the upper
age-limit is admissible only to such of the
employees who are holding substantive
permanent appointments in the Ordnance
Factories, The Rules are framed in respect
of various Services keeping their own
requirements in view,

Rallway Engine-truck collision near
Gajner (Bikaner Distt.)

7137. DR. KARNI SINGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that recently
a railway engine collided at the crossing
of Gajner (Bikaner District) with a
truck No. 1075 carrying water tanks for
the famine labour Trom the Bikaner to
villages Kalasar and Lakhasar ;

(b) if so, whether any enquiry has
been made into the cause of the collision
and if so, the findings thereof ; and

(c) the action taken against the
defaulters 7
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Presumably the reference is to the acci-
dent in which a light engine moving from
Bikanzr to Lallgarh collided with a motor
truck at a level crossing at kilometre
321;’]1-12 on 19.3.1969.

(b) and (c). The accident has been
inquired into by a committee of Railway
officers. The Report of the committee is
awaited,

Conversion of certain Routes

into Broad Gauge

7138. SHRI JUGAL MONDAL :
Will the Minister of RAILWAYS be
pleas=d to state :

(a) whether it is a fact that Govern-
ment have finalised a plan to convert
certain routes into broad gauge tracks to
mezet the competition in road transporta-
tion on long distance goods traffic ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). A perspective plan covering a period
of 10 to 15 years for conversion of about
3000 kilometres of metre gauge track to
broad gauge at an estimated cost of
Rs. 175 crores has been drawn up. The
details have not been finalised as the

lines to be actually converted can be
" settled only after surveys are all comple-
ted and each line qualifies for conversion
on the basis of traffic justification and
economic viability. The work will also
depend on availability of funds.

vagfan atfaat / sgfa s
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Agro-Industrial Centres in
Faizabad Division

7140. SHRI R. K. SINHA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether in view of the fact that
the economy of the Faizabad Division

VAISAKHA 2, 1891 (SAKA)

Written Answers 66

is primarily agricultural and that man-
power is available in plenty the Central
Government would consider the feasibility
of sztting up some Agro-Industrial centres
in the Division ; and

(b) if not, whether Government
would undertake at least ome or two
pilot projects in thg Division to assess
the advisability of setting up Agro-indus-
trial centres ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). This Ministry
has no programme for directly setting up
Agro-Industrial centres in any State.
The implementation of the small scale
industries programme comes under the
State, sector and it is mainly for the
Stale Governments to take initiative in
this regard.

Late Running of Trains between
Barcda And Ahmedabad

7141, SHRI R. K. AMIN. Will the
Minister of RAILWAYS bz pleased to
state

(a) whether it is a fact that most
of the trains running between Baroda
and Ahmedabad were late during the
month of December, 1968 thus causing
a grant hardship to the people serving at
Baroda or Ahmedabad ; and

(b) if so, the action Government
propose to take to run the trains in
time ?

. THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Does not arise.

WEAC! TN &7 JATEA

7143, ERI wHET AT
st ATqaR Fqeq maf
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Railway Line Between Wagrod
and Bhilad Stations

7144, SHRI R. K. AMIN :
SHRI D. R. PARMAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Govern-
ment have received representations from
the public for a link railway line connec-
ting Wagrod and Bhilad Stations on
the Western Railway ;

(b) if so, the recammendation and
opinion of -the Government of Gujarat
received by the Central Government ;

(c) whether prelimipary investigation
for the proposed link railway line has
been completed and the detailed survey
work started ; '

(d) if so, the progress made thereon ;
and

(e) if not, the reasons therefore ?

THE MINISTER OF RAILWAYS

(DR. RAM SUBHAG SINGH): (a)
Yes.
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(b) Recently a suggestion was received
from the Government of Gujarat for
construction of a new rail link bet-
ween Bhildi and Kosa Road (near
Wagrod) .

(c) to (e). Investigations show that
the traffic anticipated at present on this
line will not justify the heavy investment
Jnvolved in construction and maintenance
of a new railway line.

Dieselisation of Passenger Trains

7145, SHRI R. K. AMIN : Will
the Minister of RAILWAYS be pleased
to state ;

(a) whether Government proposed
to extend dieselisation of passenger
trains on some routes of mstre gauge ;

(b) if so, whather it is proposed to
run a diesel train between Ahmedabad
and Delhi ; and

() if so, details thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Not
at present.

(b) and (c). Does not arise.
Export of Steel and Steel Products

7146. SHRI R. K. AMIN : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that Govemn-
ment have started receiving orders for
steel and steel products from abroad ;

(b) if so, the scope for increasing the
foreign exchange carning by way of
export of sieel products ;

(c) whether the prospects of such a
trade would stop the export of iron-ore ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
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HEAVY ENGINEERING (SHRI K. C.
PANT) : (a) Yes, Sir.

(b) Exports of iron and steel have
increased considerably in the last few
years. There is scope for further increase
subject to availability,

(c) and (d). No, Sir. The reserves
of Iron Ore in India are sufficient to feed
an expanding steel industry as well as
increased exports.
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Licensed Wagon Builders

7154. SHRI B. K. DASCHOWD-
HURY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the total number of licensed wa-
gon builders in the private sector ;

(b) the annual turn-out of wagons by
them ;

(c) the total number of wagons recei-
ved by the Railways against their order
upto January, 1969 ; and

(d) the steps Government propose to
take to increase the production capacity
of the private wagon builders ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
total number of licensed wagon builders
in the private sector is 16 at present.

(b) and (c). The out put of the private
sector wagon builders during the recent
past is as under :

Out put in terms of

four-wheelers

1966—67 16501
1967—68 13956
1968—69 11053

(Production for

the period of first

10 months ending

31-1-1969)
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(d) No steps are proposed to be taken
to increse the production capacity of the
private wagon builders at present,

Agreement between India and Thailand
regarding Steel Re-rolling Mill

7155, SHRI B. K. DASCHOWDHURY :
SHRI SHIVA CHANDRA JHA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether an agreement has been
signed between India and Thailand for
the setting up of the agreement signed 7

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRIK. C.
PANT) : (a) and (b). No such agreement
has been signed between the two count-
ries, However, a collaboration agreement
for the establishment of a steel re-rolling
mill in Bangkok has been “signed between
certain Indian parties and an industrial
concern in Bangkok.

Railway Line from Pathankot to Jammu

7156. SHRI ONKAR LAL BERWA :
SHRI N, R. LASKAR :
SHRI CHENGALRAYA NAIDU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the rail-
way line from Pathankot to Jammu has
already been completed ;

(b) if so, when it is likely to be ope-
ned to traffic ;

(c) the reasons for its delay ;
(d) whether Government are also
considering to extend the railway line

from Jammu to Kathua ; and

(e) if so, time likely to be taken for
its implementation 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
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(e) : The Railway line from Pathankot
to Madhopur and onwards to Kathua
has already been opened to traffic and
construction work on the line from
Kathua to Jammu is in progress. There
has been no avoidable delay in the cons-
truction of this line. Construction work is
progressiug  satisfactorily and the line
upto Jammu s expected to be completed
by the end of 1972,

Burniog of Petrol Wagons in Khanalampura
Railway Yard

7157. SHRI B. K. DASCHOWDHURY :
SHRI HUKAM CHAND
KACHWAI :
SHRI K, LAKKAPPA :
SHRI YASHPAL SINGH :
SHRI K. P. SINGH DEO :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that some
petrol wagons of a stationary goods train
caught fire in the Khanalampura railway
yard near Saharanpur on the 15th Februa-
ry, 1969 ;

(b) whether the matter has been in-
quired into ; and

(c) the ammount of loss suffered as a
result of the fire 7

THE MINISTER OF RAILWAYS
(DR. RAM SABHAG SINGH) : (a) Yes.
10 tank wagons containing petrol and 17
other wagons stabled in Khanalampura
yard were affected by fire on 4-2-69 and
not on 15.2.69

(b) A Committee of Senior Scale
Officers is enquiring into the matter and
their findings are awaited.

(c) Rs. 6,34,250- approximately.
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Exploitation of Tribal Classes in States

7159. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Central Government’s
attention has been drawn to the fact that
tribal classes in Madhya Pradesh, Bihar
and in some other States are being exploit-
ed in their forest and agricultural produce
as also in several other ways by unscrupu-
lous trades and others ;

(b) whether any reports have been
called for from the State Governments
concerned in this regard;

(z) if so, the details of the reports;
and
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(d) the Central Governmen’ts reaction
there to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAO): (a to
d). Government are already aware of the
general problem of exploitation of the
tribals and efforts have been made to
overcome this social evil. The commis-
sioner for Scheduled Castes and Schedul-
ed Tribes has also analysed this malady
in his Reports and suggested various
remedial measures from time to time, No
special reports have therefore been called
from the State Governments.

Money lcnding has been controlled
through legislation. Measures for debt
conciliation and redemption have also
undertaken. Alongside, alternative sour-
ocs of credit through Co-operatives are
also sought to be arranged. Legislative
measures have been introdnced to prevent
the alienation of tribal land holdings.

Formation of Cooperative societies
has been encouraged both for ensuring
the supply of essential requirements at
reasonable prices and for cnabling a fair
return for the forest and agricultural
produce of the tribes,
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Railway Accidents on Southern and
South-Ceniral Railways

7161. SHRI GADILINGANA
GOWD : Will the Minister of RAILWAYS
be plcased to state :

(a) the number of railway accidents
which occurred during the period from the
2nd January to the 31st December 1968
on the Southern-Central Railways ;

(b) the number of persons killed and
injured as a result of these accidents
separately;

(c) the estimated loss of Government
property ;

(d) the amount of compensation
paid to the next of kins and sufferers ;

(e) the steps taken to investigate the
causes of accidents ; and

(f) the cases in which final findings
are still pending ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH):(a) During
the period 2.1.68 to 31.12.68, there were
216 train accidents in the categories of
collisions. derailments, trains running into
road traffic at level crossings and fires in
trains on the Southern and the South
Central Railways.
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(b) As a result of these accidents, 109
persons were killed and 390 injured.

(c) the cost of damage to railway
property was estimated at approximately
Rs. 33,19,600,-.

(d) Rs. 4,13.835.88 paid so far.

(¢) Inquiries are held into all railway
accidents to ascertain their causes and
take remedial action to prevent their
recurrence,

(f) One.
Idie Capacity in Certain Industries

7162. SHRI GADILINGANA
GOWD : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that a good
per centage of capacity of ropes are
welding electrodes, commercial vehicles,
cast iron spun pipes and house service
electricity meters industries, remains idle
throughout the year;

(b) if so, the reasons therefor; and

(c) the steps being taken to harness
the ideal capacity of these industries ?

THE MIMISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F,
A. AHMED) : (a) The percentage of
capacity utilised in these industries was
as follows :

. Wire ropes

* Are Welding Electrodes 409,
Cast Iron Spun Pipes
Commercial Vehicles : 6397
House Service Meters : - 889,

(b) The major reasons for the recession
in industries are slackening of demand
from internal sources due to non- finali-
sation of plan programmes, non-availabi-
lity of sufficient credits, the two successive
droughts in 1965 and 1966, the coming
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into fruition of n:w capacity, labour
troubles in certain parts of the country,
power interuptions etc.

(c) Some of the steps taken to utilies
the installed capacity to the fuller extent
include (1) review of warious develop-
ment programmes with a view to reviving
the demand for capital goods to the
_extent possible (2) encouraging diversifica-
tion in the manufacturing programmes of
the affected industries (3) development
of regular export markets through stronger
marketting structures both for the public
and private sectors (4) banning of imports
to the extent possible (5) announcement
of liberalised credit policy (6) efforts by
the concerned authorities to maintain
uninterrupted power supplies to the extent
possible. (7) Measures in the direction of
liberalised diversification of models are
expected to promote better production in
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Commercial Vehicles.

Crimes in Trains

7163. SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be
pleased so state :

L]

(a) the t6Stal number of crimes in
trains of each nature in West Bengal
during the years 1966-67, 1967-68 and
1968-69; and )

(b) the number of crimes detcted by
the Police during the years 1966-67, 1967-
68 and 1968-69 ?

THE MINISTER OF RAILWAYS (DR.
(RAM SUBHAG SINGH) : (a)and (b).
The total number of crimes reported from
trains in West Bengal during the years
1966-67, 1967-68 and 1968-69 was as
follows :

1966-67 1967-1968 1968-69

MURDERS :

(i) MNumber of case reported : 3 — 3

(ii) Number of cases detected : — -
ROBBERIES :

(i) Number of cases reported : 16 18 26

(ii) Number of cases detected : 11 12 19
DACOITIES ;

(i) . Number of cases reported { 7 15 13

(i) Number of cases d d: 6 15 12
IMOLESTATION 5

(i) Number of cases reported : 1 1 3

(ii) Number of cases detected | 1 — 3

THEFT OF PASSENGERS* LUGGAGE :
(i) Number of cases reported :
(ii) Number of cases detected :

31 461 425
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Palwal-Delhi Trains

7164. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether the attention of Govern-
ment has been drawn to the news items
appearing in various important newsappers
regarding the appalling condition of pal-
wal-Delhi trains; and

(b) if so, the steps becing taken to im-
prove the punctuality of the trains and
to increase the number thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Yes.

(b) For the further convenience of
commuters, an additional shuttle train to
leave New Delhi for Faridabad at 17.10
hours is being introduced from 22.4.69.
Out of 14 local trains running on Delhif
New Delhi-Faridabad Palwal section the
running of only 3 trains namely 274Upf
373 Dn. and 367 Dn. has not been satis-
factory and efforts are being made to pull
up their performance.

‘Co-oprative Housing Soclety in Rail-
way Board

7165. SHRIGADILINGANA GOWD :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there is
a Co-operative Housing Society in the
Railway Board for the Railway Employees
serving In Delhi and New Delhi area ;

(b) if so, the names of members on
the list of the Society with their date of
membership and their shares in the
accounts of the Society ;

(c) the number of railway employees
who have been allotted land so far thro-
ugh the Society ;

(d) the likely period by which the
rest of the members as on the 31st March
1969 would expect to have the lands ;
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(e) whether any correspondence is in
progress with the Delhi Development
Authority for the purpose; if so, the
names of the places under consideration
for the allotment purposes ; and

(f) wether it is also a fact that pro-
gress in this respect is very slow; if so,
the action being taken to speed np the
matter ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : [a) to
(f). A Statement giving the requisite in-
formation is attached.

Presumably, the Hon'ble Member has
in mind the Railway Board Employees®
Co-operative Housing Society Ltd., which
functions in Delhi. This is an autonomous
body and the following information has
been abtained from them :

“The Railway Board Employees’
Co-operative Housing Society Ltd.
was registered in year 1961 under
registeratiod No. 1550, The mem-
bership of this Housing Society is
regulated in terms of the bye-laws
framed for the purpose.

The membership of the Society runs
into hundreds of names and itis not
considered feasible to furnish full
particulars of such membership.

So far, none of the members has
been allotted land through the Society
nor is it possible to say when land
will be made available to them.

The Society is in correspondence
with the Delhi Administration for
allotment of land and is making all
possible efforts in this direction.”
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Cooch Bebhar Station (North-east
Frontier Rly.

7167. SHRI B. K, DASCHOW-
DHURY : Will the Minister of RAILWAYS
be pleased to state :

(a) the policy adopted while upgrad-
ing Cooch Behar (MG) station on the
North-East Frontier Railway with senior
grade Assistant Station Masters ;and -

(b) the reasons for withdrawing one
senior grade Assistant Station Master ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)
Higher Grade posts of Assistant Station
Masters have been allotted on the basis of
the relative importance of the Station
from operating and other relevant point
of view,

(b) None of the three posts of Assis-
tant Station Masters in grade Rs. 205-
280 allotted to Cooch-Behar Station has
been withdrawn.

Conversion of Bangalore-Salem
Metregauge Line into Broad Gauge

7168, SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased
1o state :
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(a) whether he has seen some reports
that the Bangalore-Salem Metre Gauge
line will be converted into Broad Gauge ;
and

(b) whether it is a fact that this will
be given top priority in the Railway
Works in the Fourth Plan ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Mo such proposal is at present under
consideration. However, the substruc-
tures for bridges etc. on the Salem-Banga-
lore line have been provided to Broad
Gauge standard to facilitate conversion if
and when warranted.
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Maintenance of Registers by Station
Masters

7176. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) the total number of Registers
maintained daily by a Station Master of
a full-fledged Station having work of all
departments ;

(b) the total number of statements
required to be submitted by a Station
Master daily and monthly separately ;

(c) the total number of Stations
where Station Masters are required to
book tickets, Division-wise ; and

(d) the yard stick for creating a post
of Booking Clerk ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). The number of registers to be main-
tained daily by a Station Master of a
full-fledged Station and the number of
statements required to be submitted by
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him vary from Station to Station depend-
ing upon factors such as local conditions
of traffic and the duties allotted to the
Station Masters. Wherever justified, Sta-
tion Masters are also provided with the
necessary clerical assistance and it is,
therefore, possible that, in a 1arge number
of cases, the Station Masters do not
personally maintain the Registers and
prepare the statements, while they may
be ultimately responsible for them in their
capacity as supervisors.

(¢) The information is given in the
statement laid on the Table of the House
[Placed in library. See No. L.T.846/69].

(d) No uniform yardstick for adoption
on all Railways has been prescribed for
crcation of posts of Booking Clerks. Diffe-
rent Railways have got different yard-
sticks dependent upon the local conditions.

Track Circuited Lines

7177. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state the total number of sta-
tions in Indian Railways, where lines are
not track-circuited and total number of
stations which are non-interlocked ?

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH) :

(i) The total number of stations in

Indian Railways, where lines are

not track-circuted—5312 striions.

(ii) Total number of stations which
non-interlocked — 1323 stations.

Promotion of Assistant Station Masters

7178. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be
pleased to state :

(a) the details of avenue of promotion
of an Assistant Station Masters after
appointment ;

(b) whether Station Master and
Assistant Station Mastess are treated as
joint staff in matter of punishments ; and

(c) if so, the reasons why they are not
granted avenue of promotion in the Com-
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mercial Department for promotion as
Commercial Inspector, Goods Supervisors
Coaching Supervisor, Rates Inspector,
Claims Inspector, Tariff Office Assistant
etc. ?

THE MILINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
general position is given in para 121,
Chapter I Section B of the Indian Rail-°
way Establishment Manual (secod Edi-
tion). A copy of extract of the relevant
para is given in the statement laid on the
Table of the House [ Placed in library.
See. No. LT-874/69), The avenues given
in this para are, h r, only illustrative
and not exhaustive. The actual avenues
may very from railway to railway depen-
ding upon local conditions,

(b) Some Station Maslers and Assis-
tant Station Masters have to do certain
commercial duties and to this extent if
any irregularities are committed in the
performance of the commercial duties,
they are liable to be taken up with.

(c) The fact that certain Station
Masters and Assistant Station Masters
have to perform commercial duties is not
a considered justification for their being
given avenues of promotion on the Com-
mercial side. Station Masters and Assis-
tant Station Masters have their own
adequate channels of promotion on the
Transporation side.

Civil Defence Training to Rallway Staff
in Border Areas of Ferozpur Division
(Northern Railway)

7179, SHRI 5. M, BANERJEE: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it isa fact that omly in
the Northern Railway, specially in Feroz-
epur Division consisting of border area,
there is not even a single post of Civil
Defence Inspector for imparting trainiog
in Civil Defence to the Railway staff ;

(b) if so, the reason therefor ;
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(¢) whether in other Zonal Railways
such posts exist ;

(d) if so, the sanctioned strength of
Civil Defence staff in cach Zonal Railway

separately ;

(e) whether there is any proposal to
make Northern Railway at par with other
Zonal Railways by providing Civil Defe-
nce Staff specially in the border areas like
Ferozepur Division, which is still facing
threat from Pakistan ; and

(f) if so, when the same will be fina-
lised and if not, reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). There are no posts of Civil Defence
Inspectors sanctioned on the Northern
Railway ; but the work of imparting
civil defence training to staff on this
railway is being done by the Civil Defe-
nce Instructors.

(c) Yes, except on Estern Railway,

(d) Given in the statement laid on
the Table of the House. [Placed in library.
See No. LT 848/69]

(e) No.

(f) There are at present 13 Instructors
(4 full-time and 9 part-time) on the Nor-
thern Railway for imparting civil defance
training. About 967 of the staff required
to be trained on the Railway has already
been trained. 98.179; of the staff required
to be trained on Ferozcpur Division has
also been trained.

Trade Delegation from Japan

7180. SHRI D. N. PATODIA :
SHRI SITARAM KESRI :
SHRI R. K, SINHA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI HIMATSINGKA :
SHRI 8. K. TAPURIAH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased
to state :

(a) whether a non-official Japanese
Trade Delegation visited India in the
month of March, 1969 and discussed with
with Government matters of mutual inte-
rest ; ard

(b) whether as a result of the discus-
sions with the trade delagation, the prose
p:cts of India’s exports to Japan have
increased and if so, the particulars of the
goods that are likely to have a boost in
export 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) and (b). Under the
sponsorship of the Japan Productivity
Organisation an eight member non-offi-
cial Japanese Industrialists Delegation
under the leadership of Mr. Toshio Doko,
President of Tokyo Shibaura Electric
Company Limited visited India during
March, 1969 with the object of exchanging
ideas on productivity efficiency, and to
appreciate India®s industrlalisation which
would provide great scope for fostering
the trade and industrial collaboraiion
between the two countries, During the
discussions they had here, they were given
a list of manufactures and semi-manufac-
tures which could be supplied to Japan
for meeting the requirements of their
highly sophisticated industries. They also
agreed to arrange to send to India a list
of items in which the Japanese industry
would be interested in obtaining supplies
from India, They also expressed their
willingness to assist their Indian Counter-
parts for improving the quality of Indian
goods in the matter of exports.

at faeet 8w qv mifgal o dudw
7181. 7t Qo ®To WTEWTS : FAT
T gt 77 F9TY Y T FA 5 .
(v) % faeelt 297 & qewd
o fraffa aoa & fiFaar og& mifeai
ars ot W
(&) w7 mfeat & fmdaw w49-
IO T 9T AEET 9 9 &



9 Written Answers

I AR IAAY @@ F@ § wuar
I 994 ¥ Faw oiF e qgd ?

R (e T guw )
(%) ammr=ra: 30 free sk 45 fme
FaT

(¥) wifedt =1 Sewrt @ @
¥ T a1 TE AT FA AT FA-
I I T FW E

am & 3% (nfemt)

7182. &t 9o ®To qTEYTS : FUI
iﬁ#ﬂqﬂﬁﬁwﬁﬁ:

(%) =% faeeht aqr qoent festt
Y Rl 9T FF e g ¥ 3%
(zm) &

(=) 7% ¥ fomm 3% 8% & @y
feas & w; AR
() T A€ foeelt RwT T w

T @ AT ¥ IF 441 gt ¥ fag
qute § ?

(WA (20 T g TaE) ¢
(%) wreda s Wl & W
¥ fAu miY el ®WA 9T 46 AT
grfeat § |

(&) 7 faeeft iR QY faeeit
Al 9w grfeat STy grea ¥
4

(w) <t 7g¥ 1 wies gifemi #r
oeqT 56 & fau sEad A o
2

Financial Assistauce to Manipar
Scheduled Castes and Scheduled
Tribes and Low Income Groop
Students

7184, SHRI M, MEGHACHANDRA :
‘Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :
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(2) the total amount of financial aid
sanctioned for students of Manipur be-
longing to Scheduled Tribes, Scheduled
Castes and the Low Income Group for
the year 1968-69 ;

(b) the total amount of financial aid
actually spent for students of the above
three ca‘egories, category-wise ; and

(c) the range of income of guardians
for those students who have been awar-
ded the financial aid under the Low In-
come Group Scheme in the current year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAOQO) : (a)
Rs. 28.87 lakhs.

(b) According to telegraphic infor-
mation received from the Manipur Admi-
nlstration, the figures are :—

Scheduled Tribes
Low Income Group

Rs. 7.00 lakhs.
Rs. 2142

Similar information in respect of
Scheduled Castes is being collected and
will be laid on the Table of the House
when received.

{c) Post matric scholarships to Low
Income group students are awarded sub-
ject to the following means test unifomly
applicable to all States/Union Territories.
Technical courses  Rs. 2400 per annum
Non-technical

courses Rs. 2000 »
Manufacture of Electric Goods

7185. SHRI SHASHI BHUSHAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state the percentage of electric goods be-
ing manufactured in Private Sector and
the percentage thereof being manufactured
by foreign companies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : The information is be-
ng collected and it will be laid on the

. Table of the House.
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Violation of Companies Act by Birla
Group of Industries

7186. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state

(a) the number of occasions and the
number of cases when the Birla Group of
Industries have been found to have vio-
lated the Companies Act, evaded the in-
come-tax, customs duties, excise duties
undertaken share market manipulations,
held foreign exchange without Reserve
Bank permits, resorted to jugelery with
Bank advances etc. during the last three
years ;

(b) the action taken or proposed to
be-taken in the matter ;

(c) whether any new licence has been
granted to any firm of the Birla Group
after the assurance given in Parliament to
the contrary ; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). The informa-
tion is being collected and it will be laid
the Table of the House,

(c) and (d). Government have not
given any assurance that there would be a
ban on the grant of industrial licences to
the Birla Group of Industries. During the
years 1967 onwards, cleven licences have
been issued to this gioup, of which flve
licences are for the establishment of mew
industrial undertakings and six for subs-
tantial expansion of existing industrial
undertakings. The details of the licences
issued are published in the weekly Bulle-
tin of Industrial Licences, Import Licences
and Export Licences, the weekly Indian
Trade Journal and the Monthly Journal
of Industry and Trade. Copies of these
Journals are supplicd to the Parliament
Library.
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Irregular Service of Bases of Government
Lady Noyce Scho:1 For Deafl and Dumb

7187. SHRIHARDAYAL DEVGUN:
Will the Minister of LAW AND SOCIAL
WELFARE b: pleased to state :

(a) whether it is a fact that there is
irregular service of school buses attached
to the Government Lady Noyce School
for Deaf and Dumb, New D:lhi, which
bring children to the School ;

(b) if so, whether it is a fact that
the guardians of the children are made to
pay even for frequent missed trips ; and

(c) the steps being taken to dmprove
the bus service ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) No, Sir; but since the
buses are old they do break down occa-
sionally.

(b) A nominal graduated charge ac-
cording to the income of the parents is
made irrespective of the distance covered
or the trips missed,

(c) A sum of approximately Kks.
14,200 was spent on the repair of the
four buses in 1968.

Platform at Shahad Station (Central
Railway)

\_ﬁ& SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be
pleascd to state :

(a) whether a sum of Rs. 1.23 lakhs
has been set aside to extend the cover
over UP Platform at Shahad Stion near
Ulhas Nagar on the Central Railway;

(b) when it is proposed to start work
on this object ; and

(c) when the work is expected to be
completed ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Yes.
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(b) The work will be started as early
as possible.

(c) This work is expected to be com-
pleted before 1970 monsoon.

Extension of Railway Line in
Tripura upto Agartala

7190. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether any survey has been
made about the remunerativeness and
feasibility ot the extension of the railway
line ip Tripura upto Agartala; if so, the
estimated cost and annual returns from
such extension ;

(b) the actual figures about the cost
and annual returns of the present 7 mile
length of railway in Tripura ; and

(c) whether in view of the recommen-
dations of the Public Accounts Commit-
tee in its 49th Report “to plan the rail
capacity on a realistic basis”, Government
have reconsidered the question of exten-
ding the rail link in Tripura upto
Agartala; if so, Government’s decision/
attitude in this regard ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(c). Mo surveys were carried out in
the past for a rail link between Dharma.
nagar and Agartala. The Kalkalighat-
Dharmanagar line 31 Kms. in length has
been constructed at an estimated cost
of Rs, 2.3 crores. As the section falling
within Tripura is part of the Kalkalighat-
Dharmanagar line, It is not possible to

give exact figures of cost, expenditure, .

return etc. for the portion falling in
Tripura. It is proposed to undertake
Preliminary Engineering and Traffic
Surveys during the current year for
examining the technical feasibility and
economic viability of a Railway line from
Dharmanagar to  Agartala. Further
consideration to the project will be given
after the surveys are completed and the
results thereof known.
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Extension of Railway Lines in
Tripura

7191, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Tripura Government
have submitted any proposal for extension
of railways in Tripura or for development
or rail facilities in that state ; and

(b) if so, the details thereof 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). The Tripura Government have been
pressing for further extension of Railway
line inside Tripura upto Agartala Sab-
room. Preliminary  Engineering and
Traffic Surveys are proposed to be
undertaken during the current year for
examining the technical feasibility and
economic viabilty of a Railway line from
Dharmanagar to Agartala. Further
comsideration to the projects will be
given after the surveys are completed
and the results thercof kmown.

Revision of Law Relating to Prisons,
Prisoners and Prison Administration

7192. SHR1 MUHAMMAD SHERIFF :
SHRI D. V., SINGH :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether during a Seminar in
New Delhi, the Inspectors-General of
Prisons and Directors of Social Welfare

* from several States have expressed the

opinion that the law relating to prisons,
prisoners and prison administration requi-
red a thorough revision ; and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) Yes, Sir.

(b) The recommendations made at
the Seminar are under examination,
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Removal of Controls on the setting
up of Industries

7193. SHRI MUHAMMAD SHERIFF :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the President of the
Federation of Indian Chambers of
Commerce and Industry has suggested
for the removal of all controls and
regulations on the setting up of industries
as well as their price and distribution ;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRES (SHRI
F. A. AHMED) : (a) The Federation of
Indian Chambers of Commerce and
Industry have in their publication
‘Guidelines for the Fourth Plan® sugges-
ted the removal of price controls, progres-
sive relaxations of the Industrial licensing
controls etc.

(b) The industrial licensing controls
as also price and distribution controls
are uuder the constant review of Govern-
ment and where such controls are no
longer considered essential, necessary
relaxation removal has been and is being
effected. '

Inadequate supply of stationery
on Northern Railway, Bikaner
Division

7194. SHRI CHANDRIKA PRASAD:
SHRI P, L. BARUPAL :
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that on the
Northern Railway, Bikaner Division the
supply of stationery like carbon papers,
pencils etc, is quite inadequate and the

.

VAISAKHA 2, 1891 (SAKA)

Written Answers 106

staff is purchasing these items from the
market whereas the Money Value Books
like Parcel Books are not supplied
regularly ;

(b) whether it is also a fact that
goods invoices and excess fare ticket
books are used to book the parcels ;

(c) if so, the reasons for the irregu-
1ar supply of stationery items and the
persons responsible for it ; and

(d) the steps taken by Government
for adequate supply in future ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) This is not the accepted practice,
(c) Does not arise.

(d) The normal purchase of station-
ery items is through the Chief Controller
of Printing and Stationery. The Rail-
ways have, however, been delegated
with full powers to make direct purchases
in emergencies i. e. arising out of delays/
failures of supplies from the Stationery
Department or sudden unforeseen de-
mands, subject to the condition that
such purchases should not exceed three
months' requirements at any one
time.

Representation from All India
Railway Commercial Clerks
Association

7195. SHRI CHANDRIKA PRASAD :
SHRI P. L. BARUPAL :
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS
be pleased to state :—

(a) whether it is a fact that the
All India Railway Commercial Clerks
Association has represented the grievances
of the Goods Clerks of Sabarmati Goods
Shed to the General Manager, Chiefl
Commercial Superintendent and Divi-
sional Superintendent, Baroda, Western
Railway ;
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(b) if so, the details of the represen-
tation received ; and

(c) action taken by Government
thereon ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes,
Sir,

(b) The representation was regarding
difficulties of Goods Clerks of Sabarmati
Goods Shed and against alleged breach
of Hours of Employment Regulations.

(c) The grievances are being examined
by the Railway Administration, as there
is a large number of specific points.
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Liberalisation of Industrial
Policy Resolation

7199. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS bz pleased
to state ;

(a) whether Government have of late
been considering the question of liberalis-
ing the Industrial Policy Resolution to
enlarge its scope for joint ventures by
State and Private sectors in fields reserved
for State sector under the Fourth Five
Year Plan ; '

(b) if so0, in which specific fields such
joint ventures are to be promoted ; and

(c) Government’s decision in this re-
gard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. T. AHMED) : (a) No, Sir.

(b) and (c). Do not arise.

Passenger Guides in Delhi Division
of Northern Railway

7200. SHRI G. Y. KRISHNAN : Will
the Minister of RAILWAYS .be pleased
to state :

(a) whether it is a fact that a deci-
sion was teken sometime back to promote
the Passenger Guides directly recruited in
the grade of Rs. 150-225 in the Delhi
Division of the MNorthern Railway, who
had been blocked at maximum for a
number of years to promote them to the
grade of Senior Group Inspector and
T.T. Es. ;

(b) il so, whether it is a fact that
instead of giving them promotion, ad hoc
appointments of T. T. Es. who are much
junior to these persons in the combined
scniority list of Delhi Divison was made ;
aud
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(c) if so, the reasons therefor and
the action proposed to be taken to open
this channel of promotion of the staff
referred to in part (a) above ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)
Yes.

(b) Yes.

(c) The question of seniority of Pas-
senger (Social) Guides was taken up by
the organised labour. Pending considera-
tion of the matter, the Northern Railway
has been asked as an interim ‘measure to
hold in abeyance the selections for pro-
motion to higher grades. Earlier, the
question had been taken by some staff to
the Calcutta High Court and since the
matter is sub-judice, no final decision has
been taken.

Passenger Guides in Delbi Division
of Northern Railway

7201. SHRI S. A. AGADI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Passenger
Guides appointed in the sacle of Rs, 150-
225 in the Delhi Division of the Northern
Railway are blocked at maximum of
their grade for the last more than 10
years and if so, the number thereof;

(b) whether any decision was taken to
fix a channel of their promotion and if so
when and the broad details thereof ;

(c) whether this decision has been
implemented and if not, the reasons there
for ; and

(d) the steps being taken to prevent
further hardship being caused to this
category of personnel ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH). (a) Yes;
4 Passenger Guides appointed in scale Rs.
150-225 (PS) are still working in the
same grade for over 10 years.

{b) A decision was taken in 1955 to
allow an avenue of promotion to Passen-
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ger Guides in the ticket checking cadre.
In 1957 they were also allowed additional
channel of promotion to some general
posts. A fresh decision was taken in 1962
about seniority to the Passenger Guides.

(c) and (d). This could not so far be
implemented fully as the question of seni-
ority was taken up by the organised lab-
our. Pending consideration of the matter,
the Northern Railway has been asked as
an ioterim measure to hold in abeyance
the selections for promotion to higher
grades. Earlier the question had been
taken by some staff to the Calcutta
High Court and since the matter is
sub judice, no final decision has been
taken.

Yardi Working Group Report on
Scheduled Castes

7202. SHR1 HEERJI BHAI : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased 1o state :

(a) whether it is a fact that the wor-
king Group, headed by Shri M. R. Yardi
has submitted its report to Government ;

(b) if so, the main recommendations
made by the Working Group regarding
Scheduled Castes ; and

(c) the reasons why the Schedul-
ed Tribes bad been excluded from the
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAO) (a) and
(b). Attention is invited to the answer to
unstarred Question No, 3505 answered on
the 12th August, 1968 in the Lok Sabha.

(c) The Working Group was appoin-
ted in pursuance of representations made
by Scheduled Castes. Two other Commit-
tees, one headed by Shri Shilo Ao and
the other by Shri Hari Singh, were sepa-
rately constituted to examine the problems
of Scheduled Tribes,
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Programme of cost control in Steel
Plants

1203. SHRI BENI SHANKER SHARMA :
SHRI R. K. SINHA .

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state ;

(a) whether Hindustan Steel Limited
has initiated a programme of cost control
in all the three public sector steel plants
in a bid to bring down sale prices of
Indian steel products particularly in the
foreign markets ;

(b) if so, the details thereof ; and

(c) how far it is expected to help in
the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAYY ENGINEERING (SHRIK. C.
PANT) : (a) to (c). Hindustan Steel Limi-
ted have taken a number of steps to con-
trol and bring down their cost of produc-
tion. These include constant review of all
areas of expenditure which are within the
control of the Company, fixation of
pnorms for the usage of materials and en-
ergy and yields at various stages of manu-
facture, increased use of sinter for better
blast furnace productivity, etc. A number
of factors have got to be taken into con-
sideration before fixing the sale price of
Hindustan Stcel Limited Products.

Clerks Grade I and Sub-heads in
Northern Railway Traffic Accounts
Senlority Unit

7204. SHRI K. RAMANI :
SHRI UMANATH :
SHRI P. GOPALAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of Clerks Grade I
and Sub-heads who were sanctioned leave
for moie than 30 days since 1st April,
1968 to date in Northern Railway Traffic
Accounts Seniority Unit (Delhi, Jullunder
and Jodhpur) ; and
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(b) the number of Clerks Grade II
promoted as Clerk Grade I against these
vacancies (App. II-A qualified and Un-
qualified separately) ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) :(a) and
(b). The information is given in the
statement laid on the Table of the House.
[Placed in library. See No. LT-849/69]
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Traffic Apprentices Posted in Allahabad
Division (Northern Railway)

7206. SHRI CHANDRIKA PRA-
SAD : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that out of 22
Traffic Apprentices posted in Allahabad
Division of the MNorthern Railway, 8
Traffic Apprentices have not as yet been
absorbed on the posts of the grade Rs.
2503-80 for which they recruited although
most of them have put in seven years of
service after their three training period ;
and

(b) whether they are forced to work
in the lower grade of Rs. 205-280 though
most of them are getting the grade of
Rs. 250-380 since Dacember, 1963 which
is resulting in getting the question of
their seniority complicated day by day ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Information is being collected and will
be laid on the Table of the Sabha.

Aborigioals in Andaman and Nicobar
Islands

7207. SHRI K. P. SINGH DEO : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the num-
ber of aboriginals in the Andaman and
Micobar Islands is fast declining ;

(b) whether it is also a fact that the
number of Jarawas and Sentinelese living
in the western parts of the South and
Middle Andamans has also declined con-
siderably ;

(c) if so, the extent to which the
pumber of these tribes has been reduced
and the reasons therefor ; and

(d) the steps taken or proposed to be
taken by Government in the matter 7

APRIL 22, 19€9

Written Answers 116

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIA LWELFARE
(SHRI MUTHYAL ROA) ; (a) to (d) A
statement showing the population of the
tribes in the Andaman and Nicobar Isla-
nds is laid on the Table of the House,
[Placed in Library. See Na. LT—850,69)

The Jarawas, Sentinelese and Shompen
are hostile tribes, and little information
is available about them, As regards the
Andamanese and Onges, a medical survey
disclosed the incidence of vitamin A diffi-
ciency, round worm and hook worm
infections, pulmonary and skin diseases
and a generally high rate of still-births
probably due to a predisposition to vene-
real diseases.

For the Onges, a Primary School and
a dispensary have been established. Social
workers are being persuaded to take up
welfare work on these islands.

Afro-Asian Mecting for Small Scale
Industries

7208, SHRI BENI SHANKER
SHARMA : Will the Minister of INDU-
STRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether representatives of 40
Afro-Asian countries met in Cairo from
March 24 to 27, 1969 to discuss the deve-
lopment of small scale industries ;

(b) whether a three-man delegation
from India also attended the mee'ing
organised by the Afro-Asian Organis .tion
for Economic Co-operation ; and

(c) if so, E:Il: outcome thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A, AHMED) : (a) Delegates from 34
Afro-Asian countries and 12 world orga-
nisations met in Cairo in a conference.

(b) Yes, Sir.

(c) It is hoped that there will be
greater possibility of future regional inter-



117 Written Answers

national co-operation for development
of small enterprises. One of the
decisions of the conference was that
cooperation and institutional arrange-
ments were essential for the deve-
lopment of Small Scale Indusiries in
Africa and Asia. The Conference recom-
mended that the Afro-Asian Organisation
for Economic Co-operation should give
high priority to the establishment of, with
the participation of organisations taking
part in the conference and other Organi-
nisations concerned with technical co-ope-
ration, a clearing house of all information
relating to the development of small scale
industries including information about
marketing opportunities, establishment of
small industries training schemes and
appropriate technological innovations.

Untouchability in Delhi

7209. SHR1 BENI SHANKER SHARMA :
SHRI K. P, SINGH DEO :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state ;

(a) whether it is a fact that unoucha-
bility still parsists in Dalhi in ons form
or the other according to the findings of
Survey as published in the Sratesman on
the 23rd March, 1969 ;

(b) whether the worst part of it is
that both those who practise it and those
who are its victims, accept it as a fact of
life ; and

(c) if so, the steps taken or proposed
to be.taken to check the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO}: (a) to (c).
The survey refers only to the subjective
attitude of individuals interviewed for the
purpose of the survey and does not relate
to any specific disability covered by the
Untouchability (Offences) Act, 1955. The
survey merely shows that there is no
social mingling among the Harijans and
others, Steps to amend the Untouchabi-
lity Offences Act, 1955 are being taken.

‘World Day for Disabled Persons

7210. SHRI BENI SHANKER
SHARMA : Will the Minister of LAW
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AND SOCIAL WELFARE be pleased to
state :

(a) whether *“World Day for Disabled’
was observed at a Seminar held Delhi on
the 23rd March, 1969 under the auspices
of the Indian Society for the Rehabilita-
tion of the Handicapped, Bombay ;

(b) if so, the recommendations made
at the Seminar ;

(¢) the reaction of Government there-
to?

THE MIMISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) ; (a) World Day for the Disa-
bled is observed on 3rd Sunday of March
every year in most of the world. This
year third Sunday was the 16th March,
1969, which was celebrated in most places.
However, the Indian Society for the Reha-
bilitation of the Handicapped with its
Headquarters in Bombay celebrated the
Day on different days of the week in
different parts of the country. In Delhi,
it was celebrated on ths 23rd March, 1969
but no seminar was held.

(b) and (c). Do not arise.

Railway losses due to Agitation in
Telengana (Andbra Pradesh)

7211. SHRI NARENDRA KUMAR
SALVE :
SHRI HEM BARUA :

Will the Minister RAILWAYS be
pleased to state :

(a) the amount of loss incurred by
Railways due to agitation in Telengana ;

(b) the extent of destruction caused to
Railway property thereby ; and

(c) the steps taken to safeguard Rail-
way property in that riot affected region
of Andhra Pradesh ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). The total loss incurred is Rs. 2,71,56
approximately which includes loss of
Rs. 2,00,917 to revenue due to cancellation
of trains and Rs. 70,650, due to damages
caused to engineering, signal and total
communication, commercial, mechanical,
electrical and station equipment.
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(c) All precautionay measures are
taken in conjunction with the State Police
and Armed Wing Coys. of the Railway
Protection Force mobilised to protect
Railway trains, installations and property.

Such incidents are also immediately
brought to the notice of the State Govern-
ment/State Police authorities for iheir
timely intervention and restoration of
normal train services.

Ministry of Home Affairs are also
apprised of the situation from time to
time.

Identification of Backward Areas

7212. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
301 on the 19th February, 1969 and state :

(a} whether the reports of the work-
ing groups to identify backward areas and
to suggest means for increasing the inflow
of capital resources into them have since
been received ;

(b) if so, their broad outlines ; and

(c) if not, how much time more these
working groups are likely to take to
submit their reports ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI_ F.
A. AHMED) : (a) Yes, Sir.

(b) and (c) The reports of the Working
Groups are under examination at present.

Dantwala Committee's recommen-
dations on Forward Trading in
Commodities

7213. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVE-
‘LOPMENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to
state :

(a) whether it is fact that Govern-
ment have completed consideration of
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the Dantwala Committee's recommenda-
tions on forward trading in commodities;

(b) whether it is a fact that the Law
Ministry has opined that the general
prohibition in forward trading in all
commodities except those specified in a
schedule to an Act is likely to be struck
down as ultra vires of Articles 19(6) of
the Constitution.

(c) whether the opinion of the Attor-
ney General has been sought : and

(d) when a Bill on this subject is
likely to be introduced in the Parliament?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A, AHMED) : (a) to (d). The recom-
mendations of the Dantwala Committee
are under consideration of Government
in consultation with the Law Ministry
and Attorney General.

Shortage of Plates and Sheets
to Engineering Industry in West
Bengal

7214. 'DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the engincersng industry
in West Bengal is in a crisis due to
scarcity of flat products like plates,
and sheets ;

(b) if so, the reasons for the present
scarcity ; and

(c) the steps taken to ensure adequate
supply of plates and sheets to the
industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A AHMED) : (a) to (c) : The infor-
mation is being collected and it will
be laid on the Table of the House.
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Payment of Honorariom etc. To Chairman
of Committee on Untouchability

7215. SHRI P. R. THAKUR : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to the
reply given to Unstarred Question No.
2525 on the 4th March, 1968 regarding
the Committee on Untouchability and
state :

-

(a) whether the balance of Rs. 4000 -
as Honorarium was paid to the ex-
Chairman on before the termination of the
work of the Committee on Untoucha-
bility ;

(b) if so, when, and if not, the
reasons therefor ;

(c) whether the travelling and the
daily allowances of the Chairman and
other members of the Committee upto the
last day of their functioning have so far
been paid to them ; and

(d) if not. the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) and (b).
The amount was payable subject to
the submission of a complete report ; one
part of the report is still with Shri
Elayaperumal. Even so, the amount was
paid in March.

(c) All

pending bills have been
cleared. "

(b) Does not erise.

Enquiry into the Working of British India
Corporation, Kanpar

7216. SHRI DEVEN SEN :
SHRI KIKAR SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS bepecased
to state :

(a) the result of the enquiry conducted
by a judge of the Assam High Court into
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the affairs of the British India Corpora-
tion, Kanpur ; and

(b) if the reply to part (a) above be
in the negative, the time likely to be taken
in completing the above mentioned
enquiry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The Enquiry with regard to
the affairs of British India Corporation,
Kanpur is being conducted by a retired
judge of the Patna High Court. The
present position of the Enguiry is that
witnesses are being examined.

(b) The Enquiry is expected to be
concluded within a period of three or
four months,

Purchase of Foreign Know-How

7217. SHRI D. R. PARMAR :
SHRI P. N, SOLANKI :
SHRI RAMCHANDRA 1.
AMIN ;

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state ;

(a) whether some concerns have pur.
chased the multiple ‘know-how’ from
foreign countries ; and

(b) if so, the foreign exchanges spent
on this account ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) It is a fact that several
Indian entreprencurs have availed of
foreign technical know-how from different
foreign parties for the manufacture of the
same or similar product.

(b) Such information is not treadily
available as this is inevitably related to
the practicability of obtaining such know-
how from a single source as also the
time of establishment of different units
manufacturing the same or similar product,
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Report of Malaviva - Committee
on Small Scale Sector

7218. SHRI A. SREEDHARAN :
SHRI GUNANAND THAKUR :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFIRS be plased
to state :

(a) whether the Malaviva Commit-
tez for coordination and uniform growth
of small scale sector has submitted its
recommendations ; and

(b) if so, the details thoreof 7
Suatement

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) Yes, Sir.

(b) A Statement is attached.
Statement

The main recommendations of the
‘Malaviya Committee’ are as follows :—

1.  The organisation of the Develop-
ment Commissioner (Small Scale
Industries) needs to be strength-
ened by the addition of top level
experts to give more complete
technical support to the extension
service of the Small Industries
Service Institutes and to scrutinise
all  applications for industrial
licences from the small industries
angle.

2. Provision of high-level Tech-
nical Consultancy Ss=rvice on
a regional basis should be arranged
for by establishing technical panels
of part-time consultants for speci-
fic industries.

3.  Testing facilites should be provided
through fulfledged Regional Test-

ing Centres,
4. * The State Governments should
develop their technical wings in

regard to the basic trades and
facilities and eguipment avilable
with the SSIDO should be made
over to State Governments, the
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Central Organisation should assume
responsibilities for providing tech-
nical services of a higher order
and in more sophisticated fields.

There is an imperative need for
close co-ordination between the
DGTD .and SSIDO in order to
promote healthy and co-ordinated
development of both the small
scale and large scale sectors.

Th: Government should fix clear
responsibility on the D. G.T. D.
to ensure that wherever sub-con-
tracting and ancillary work in
possible, industrial licence to the
large scale units should be granted
only after excluding the facilities
for manufacture of such compo-
nents, parts and other sub-assemb-
lies as can be competently pro-
duced by the small scale units.

The status of the post of Develop-
ment Commissioner, Small Scale
Industries should bz raised for the
efficient discharge of his responsi-
blities. More administrative and
financial powers should be vested
in the Development Commissioner.
The scales of pay of technical
officers should be rationalised and
revised suitably.

Small Scale Industries should not
be mneglected in the matter of
State Plan allocations,

The implementation of the policy
of canalising Government purchases
to small scale industries is not
satisfactory. In the matter of
Government purchases, large units
should not be equated with small
units as at present. The grant
of price preference to small scale
industrial  products should be
automatic and it should not be
necessary for the purchasing depart-
ments to go into the question
of competence of enlisted units at
the time of exercising price pre-
ference in their favour. A high
level Committee with representa
tives of the DGTE, DGS and D-
DCSSI, Railways and Defence
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Department should be set up to
go into the question of substantial
reservation of items for exclusive
purchase from small scale units.

10 There is med for legislation to
put the future development of
small industries on a secure basis.
A high level Committee may be
set up to draft comprehensive
legislation to cover all basic
aspects of small scale industries
develpoment,

Kamani Tubes (P.) Ltd., Bombay

7219. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the date on which the Kamani
Tubss (P.) Ltd., Bombay started function-
ing and the date on which they applied
for licences ;

(b) the terms and canditions for
running the Company and the nature
of articles being manufactured by the
above concern ; and

(c) the total production since the
above Company started functioning ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) and (b). M:s.
Kamani Tubes (P.) Ltd., Bombay applied
for licence on 4-6-1958 and were granted
a licence on 25.4.1960, for the manufac-
ture of non-ferrous rods, tubes and
sections. They commenced production
of non-ferrous solids in August, 1960 and
non-ferrous tubes in January, 1963.

Licences issued under the Industries
(Development and Regulation) Act, 1951
do not specify any terms and conditions
for rumning the Company. However,
certain conditions about the date for
taking effective steps and establishment
of the undertaking as well as items of
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manufacture and the licencsed capacity
are indicated in the licence.

(c) The total production of all types
of non-ferrous rods, sections and tubes
since the Company started functioning
upto the end of 1968 is reportedly
16,247 tonnes.

Loans granted to certan companies by
Internattional Agencles

*7220. SHRI ARJUN SINGH BHA-
DORIA : will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be plcased to state :

(a) the total amount of loan taken
by (1) Mafatlal Group of Companies,
(2) Kamani Tubes (P) Ltd., under the
management of Kamani's Group, (3) Ler-
sen and Toubro Group, (4) Birla Brothers
upto date from the World Bank, Inter-
national Development Association, Inter-
national Monetary Fund and other
International financial agencies; and

(b) the present ratio of equily capital
and loan capital of each of the above
metioned companies or groups ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF,
A. AHMED) : (a) None of the companies
or groups, for which information is sought,
has taken any louns from the World Bank,
International Development Association
and other tnternational financial agencies.*
The Internal Monetary Fund does not
give loans to private companies.

It may, however, be mentioned that
with- the approval of the Government of
India, the 1. F. C. Board bas approved
on March 25, 1966 a loan of 12.5 million
to Birla Gwalior Pvt. Ltd. for the estab-
lishment of a Fertilizer Factory at Goa.
Tt is not known whether the agreement
for the investment has since been signed
between the International Finance Corpo-
ration and the company.

* The term “‘other international financial agencies” would indicate only International
Finance Corporation and Asian Development Bank,
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(b) A statement is laid in the Table
of the House. [Placed in Library. See No.
LT—851(69]

Confirmation of Railway Employees
on N. E. Railway

7221. SHRI BHOGENDRA JHA :
will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact employees
numbring about fifty thousand on the
North Estern Railway working for more
than five years have not yet been
confirmed ;

(b) if so, the reasons therefor ;

(c) whether it is proposed to confirm
them without further delay ; and

(d) if so, details thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to d)
The information is being cotlected and
will be laid on the Table of the Sabha.

Commission to Railway Vendors

7222. SHR1 BHOGENDRA JHA :
will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that about
two years ago the commission given to
railway vendors was 20 per cent.

(b) whether it is also a fact that the
commission given to the wvendors has
been reduced from 20 to 12 per cent ;
and

(c) whether it is being considered to
restore the 20 per cent rate in commis-
sion ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
commission given to vendors varies from
railway to railway and from commodity
to commodity. On few items at some
stations 20 per cent commission was given
about two years back.

(b) The Commission given on some
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items has ben reduced from 20 per cent to
12 per cent in some cases.
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Issue of Industrial Licence for Rajasthan
doring Third Plan

7226. SHRI D. N. PATODIA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) the number of industrial licences
that were issued for Rajasthan during the
Third Five Year Plan period ;

(b) how mapy industries have been
set up under those licences with the
details about their production capacity,

etc, ;

(c) how many of them are yet to go
into the strcam and the reasons for the
non-setting up of the rest ; and

(d) the number of licences that have
been issued subsequent to the plan
period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS (SHRI F.A.

AHMED) : (a) Statistics of number of
licences issued are not maintained separa-
tely for Plan periods. However, during
the years 1961 to 1965, 104 licences were
issued for Rajasthan,

(b) and (c). Details of all licences
issued, including the industries to which
the licences relate and the capacity
licensed, are regularly published in a
number of Journals viz: the Weekly
Bulletin of Industrial Licences, Import
Licences and Exports Licences, the
Weekly Indian Trade Journal and the
Monthly Journal of Industry and Trade.
Copies of these Journals are supplied to
the Library of the parliament.

There is always some timelag between
the issoe of a licence and the actual sett-
ingup of the imdwetrial undertaking.
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Government keeps a watch on the imple-
mentation of the licences through a system
of six monthly progress returns which the
licensees are required to submit until the
Industrial undertaking is established. In
cases where the licensees fail to implement
the licences, even within the extended
period which is granted in deserving cases,
action is taken for the revocation of such
licences. Out of 127 licences issued during
1961 to 1968, 26 licences have been reve-
ked so far. The remaining licences have
ecither been implemented or are in the
process of implementation. Precise infor-
mation about the number of licences imple-
mented is not readily available.

(d) 23 licences have been issued dur-
ing the years 1966 to 1968,

Representation By Wagono Builders in West
Bengal

7227, DR. RANEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that wagon
builders in West Bengal have made
representation to the Union Government
to place Railway wagon orders to them as
also to procure orders from abroad ; and

(b) if so, steps taken by Government
to meet the request ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) A
representation was rcceived from the
Wagon Builders in West Bengal regarding
orders for wegons to be placed by the
Ministry of Railways. No specific represen-
tation to procure orders from abroad has
been received.

(b) Offers for 4537.5 four-wheelers
have been made so far to the wagon buil-
ders in West Bengal against 1969-70
wagon Building Programme. It is also
proposed to place some orders shortly.

Kamani Tubes, Kamani Engineering Co.
snd Modi Industries

7228. SHRI ARJUN SINGH
BHADORIA : Will the Mini-
ster of INDUSTRIAL DEVELOPMENT
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INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the names of sponsors of the
Companies (1) Kamani Tubes Private
Ltd., Bombay, (2) Kamani Engineering
Corporation Ltd., Bombay and (3) Modi
Industries, Modi Nagar ;

(b) the dates of registration of the
above companies and the names of their
present owners ;

(c) the total value of their share
capital and how the share holdings are
distributed ; and

(d) the initial value of their share
capital ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) to (d). The infor-
mation is being collected and it will be
laid on the Table of the House.

Hamani Engloeering Corporation
Ltd., Indian Robber and Regener-
ating Co. and Birla Gwalior.

7229. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of IN-
DUSTIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANY
AFFAIRS be pleased to state the names
of the Directors of (1) Kamani Engineer-
ing Corporation Ltd., (2) Indian Rubber
and Regenerating Co. and (3) Birla
Gwalior (P.) Ltd., with names of the
Twenty top sharcholders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A.
AHMED) : The names of the Directors
of these companies and of the twenty
top shareholders of M/s Indian Rubber
and Regenerating Co. Ltd., are given
in a statement placed on the Table of
the House [Placed in Library. See No.
LT—852;69] The names of the twenty
top shareholders of the remaiming two
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companies vz, Kamani Engineering
Corporation Ltd. and Birla Gwalior (P.)
Ltd. are being collected and will be laid
on the Table of the House,

Liquor Licences in Delhi
7230, SHRI TULSIDAS DASAPPA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Delhi Administration
has reduced the liquor licence fee from
Rs. 1 lakh to Rs, 20,000 :

(b) if so, the reasons thereof ; and

(c) the reaction of Government in
this regard.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL
RENU GHUA): (a) Yes, Sir ; the
licence fee in case of retailed dealers of
foreign liquor has been reduced from
Rs. 1 lakh to Rs. 20,000 during the
current yeer. : :

(b) It has bzen decided that the
licence fee should be reduced and that
the assesment fee which is charged on
sale should be increased.

(¢) The Government has no objection
to this policy.
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Organisational set up of Office

of Commissioner for SC/ST

7234. SHRI P. R. THAKUR : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Committee on Un-
touchability has made any observations
and recommendations in its final Report
about the organisational set-up of the
office of the Commissioner for Scheduled
Castes and Tribes ;

(b) if so, the details thereof ;

(c) whether the question of re-orga-
nisation of the Commissioner’s office
was recently discussed and suggestions
made at the meeting of the Informal
Consultative Committee for the Depart-
ment of Social Welfare ;

(d) if so, the nature thereof ;

(¢) whether the Committee has
made any proposals in this regard ; and

(f) if so, the details thereol and the
action taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAO):
(a) to (b). The recommendations of the
Committee in this regard will be found
in its Report which was laid on the
Table of the House on 10th April, 1969.

(c)and (d). The matter was discussed
at the meeting of the Informal Consulta-
tive Committee held on 30th August,
1968. An extract from the minutes is
given in the statement laid on the Table
of the House. [Placed in Library See No.
LT-853/69]

(¢) and (f). The Commissioner has
askeéd for an increase in the staff for
dealing with service mafters. This is
under consideration.

Conference of State Ministers
For Social Welfare

7235, SHRI P. R. THAKUR : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether a Conference of the
State Ministers for Social Welfare was
held in 1968 ;

(b) if so, the date wheén the Conferé-
nc¢ was held, and the names of the
Ministers who attended it ; .

(c) the particulars of the subjécts
discussed there ;

(d) whether any decision or recomm-
emdations/suggestions were made at the
Conference ; and

(e) if so, the details theredl ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAO): (a)
Yes, Sir.

(b) 9th October, 1968. A list in
respect of Ministers who attended the
Conference is laid on the Table of the
House. [Placed in Library. See No.
LT-854[69].
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A statement is laid on
[Placed in

{c) 1o (e).
the Tebie of the Hosue.
Library, See No. LT-854/69).

Over Bridge at Deoria Sadar Railway
Station (N. E. Rly.)

7238. SHRI VISHWA MATH
PANDEY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Govern-
ment are considering to comstruct an
over bridgs at Deoria Sadar Railway
Station (N.E. Rly.) due to heavy pressure
of traffic at the western and Eastern
railway crossings at the station ;

(b) if so, when ; and
(c) if not, reason therefor ?

THE MINISTER OF RAILWARS
(DR. RAM SUBHAG SINGH): (a) to
(¢). Under the extant rules, proposals
for construction of road over/under
bridges in replacement of busy level
TOSSI are required to be sponsored
by the State Government indicating the
relevant priority and the year in which
they would be able to provide funds
towards Road Authority's share of the
cost of the work.

No firm proposal to construct a road
overjunder bridge in replacement of
existing level crossing at Deoria Sadar
Station has so far been received from
the Government of Uttar Pradesh. As
soon as the State Government sponsor
the proposal and allocate nocessary
funds for their portion of the work, the
Railway Administration, on its part,
would take appropriate action for the
contruction of the bridge structure,

Now-implemeatation of pay Scales

of Toaghers In North-Eastern
Rallway Schools
7239. SHRI VISHWA NATH

PANDEY : Will the Minister of RAJIL-
WAYS be pleased to state :

(a) whether it is a fact thatthe pay
scales of teachers .as per schedule of the
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Second Central Pay Commission are pot
properly implemented in the North-
Eastern Railway Schools ; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
No ; pay scales of Teachers have been
properly implemented as per schedule.

(b) Does not arise.

Trains Running on Eastern
Raliway

7240. SHRI VISHWA NATH
PANDEY : Will the Minister of RAIL-
WAYS be pleased to state the num-
ber of trains runniog on the Eastern
Railway, Division-wise 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): The
number of trains running on each Divi-
sion of the Eastern Railway is given
below :—

(i) Average daily number of Passenger
carrying trains (iocluding all
suburban trains ; 4 weekly express
trains and 6 Dbi-weekly express
trains).

Secaldah Divisicn —_ 409

Howrah Division — 356
Asansol Division —_ 94
Danapur Division — 111
Dhanbad Division — 46

(ii) Average daily no. of goods trains
run :—

Secaldah Division -_— 84

Howrah Division —_ T6
Asansol Division —_ 112
Danapur Division —_ 110
Dhanbad Division —— 132
Construction of Over/under
Bridges in U. P,
7241, SHRI VISHWA  NATH
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PANDEY : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) the number of over-bridges and
under bridges proposed to be constructed
by Government in the State of Uttar
Pradesh in 1968-69 ;

(b) the details thereof and the amonnt
of money allotted for this purpose ; and

(c) whether that amount has been
spent in full 7

THE MINISTER OF RALWAYS
(DR. RAM SUBHAG SINGH): (a)
Seven,

(b) A Statement is laid on the Table

of the House, [Placed in Library. See
No. LT—85569]

(c) No.

Nucleus Cipher Operators on

Southern Railway

7242. SHRI C. CHITTYBABU :
Will the Minister of RAILWAYS be
pleased to state :

{a) whether it is a fact that every
Division on the Southern Railway has
a sanclioned strength of two Nucleus
Cipher Operators ;

(b) the reasons for not operating the
sanctioned posts on the Madras Division ;

(c) whether he is aware that because
of pot operating such posts on the
Madras Division, the Wireless operators
of the Madras Division have lost chances
of becoming MNucleus Cipher Operators ;
and’

(d) the action taken by the Adminis-
tration to protect the prospects of the
Wireless Operators in this regard to fill
in the future vacancies putting an end
to the recruitment of men from other
departments viz. Signallers ?

"THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)
Yes, except Madras Division.

(b) No post was ever sanctioned
for Madras Division for the reason that
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the work of thi: particular Division is
centralised in the Headquarters Cipher
Office at Madras which has 'been
adequately strengthened for the purpose.

(c) Does not arise.

(d) This also does not arise as the
policy of filling the post has not
changed.

Railway Wirless operators on

Southern and South Ceatral
Railways

7243, SHRI C. CHITTYBABU :

" Will the Minister of RAILWAYS “be

pleased to state :

(a) whether fixation of pay in terms
of Railway Board's letter No. E(S)65
CPC,PA-15 dated the 24th February,
1969 has been done in favour of the
Ex, M. S. M. Railway Wireless Ope raters
working on the Southern Railway and
the South Central Railway ;

(b) how many were benefited and
how many were not ;

(c) the extent of benefit that was
given and the detailed reasons in cases
where there was no benefit ;

(d) whether arrears have been paid
from the 1st April, 1968 ; and

(e) if not, the reasons for _delay T

“THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
{c). The work of fization of pay of
the employees in question on these

. Rnilwa;_rs is in progress.

(d) and (e). Arrears will be paid
as soon as the fixation of pay is finalised.

Represeatation by Trafic Apprentices
Northern Railway

7244. SHRI CHANDRIKA PRASAD :

““'Will the Minister of RAILWAYS be

pleased 1o state :

- (a) whether it is a fact that on

 account of several representations by the
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Traffic Apprentices Northern Railway
- through a2 number of M. Ps. individually
and jointly for the last one year regard-
ing their seniority, promotion, Confirma-
tion and providing them their full quota
of 25 per cent annual vacancies in the
grade of Rs. 250-380 since 1954, a letter
No. 751/E;42 (EIB) dated 1%th April,
1968 was issued by the Northern Railway
Headquarter's Office Baroda House New
Deilhi to all the Divisions of the Northern
Railway to implement the same uplo
the 4th May, 1968 but no Division has
taken any step in this matter up till
now ; .

(b) if so, the reasons for which such
_ @ vital order was not followed by the
authorities concerned ; and
i’
(c) what steps are being taken to

implement the provisions of letter
No. 757/E'42 (EIB) dated the 19th
April, 19687 . .

THE MINISTER OF RAILWAYS

(DR. RAM SUBHAG SINGH) : (a) to’

{c). Ioformation is being collected and
will be laid on the Table of the Sabha.

Loans for Cottage and Small
Industeles in Tripura

7245. SHRI KIRIT BIKRAM DEB
BURMAN : Wil the Minister
of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the extent of loans and grants
given to Tripura Government during
each of the years since 1965-66, for the
development of Cottage and Small
industries ; .

(b) how far these loans and grants
were utilised by that Government for the
different schemes in each year and how
far they were left unutilised and/or
surrendered to Central Government ;

(c) whether in this connection
Government's attention has been drawn
to recent report of the Public Accounts
Committee of Tripura revealing that
while loans had been granted during

, -the period to intending entrepreneurs the
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proposed industrial units never came
up in most of the cases ;

(d) if so, how much money, accord-
ing to Government’s information had

_been granted as loan for such purposes,

how far these loans have actually been
utilised, and now much of it was mis«
used by the intending entrepreneurs or
diverted to other use ;

(¢) the event of industrial capacity
small and cottage, proposed to be set up
under the loan schemes which failed to
come up ; and

(f) the steps being taken to gear up
the - administratative machinery dealing
with these matters 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) to (f). The infor-
mation is being collected and will be
laid on the Table of the House.

Reimbursment of Inter State Scholarships
to Scheduled Caste and Scheduled
Tribe Students

7246, SHRI P. R. THAKUR : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether there is any proposal for
shortly introducing a scheme for direct
reimbursement of inter-State scholarships
to Scheduled Caste and Scheduled Tribe
Students receiving education in States

‘other than their own by the Central

Goverment; and
(b) if so, the details of the scheme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN ‘THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAO) : (a) and
(b). The pilot scheme budgetted for
1969-70 envisages direct disbursment of
inter-State post-matric scholarships by a
central Goverment agency. The pilot
scheme will be operated in the Union
Territory of Chandigarh during 1969-70,
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Bimlagarb-Talcher Rail Link In Orissa

7247, SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased 10
stale =

(a) whether it it is a fact that a lump-
sum amount has been allotted in the
Fourth Five Year Plan for the construction
of the missing link of Rimlagarh-Talcher
rail link in Orissa ;

(b) if so, how much money has been
allotied ; and

(c) if pot, whether the Planning
Commission has approved the above
project and has recommended allocation
of a lumpsum meney for this project in
the Fourth Five Year Plan ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a toc).
The Fourth Plan proposal for new lines
have not yet been finalised. A decision
regarding the construction of the Bimla-
garh-Talcher rail link can be taken only
after the survey for it, which are being
taken up during the current year (1969-70),
are completcd and the results thercol
known. No provision has therefore, been
made so far for the construction of this
link in the 4th Plan. Neither the Plann-
ing Commission have, as yet, approved of
the project nor they have recommended a
lumpsum allocation for it.

Setting up of Industries in Manipur

7249, SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
1o state :

(a) the names of the industries which
the Government of Manipur propose for
inclusion in the Fourth Five Year Plan ;
and

(b) the reaction of
thereto 7

Government

THE MINISTER OF INDUSTRIAL
DEVELOFMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.
A. AHMED) : (a) The Government of
Manipur have suggested the establishment
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of the following industries in their terri-
tory for inclusion in the Fourth Five
Year Plan :

1. Cement factory, capacity 100 ton
per day.

2. Pulp-Cement Board, capacity 50
ton per day.

3. Integrated starch-cum-glucose-cum- °
cornflake unit.

4, Manufacture of watches, precision
and scientific instruments.

5. Paper mill, capacity 10 ton per
day. and advance action for estab-
lishing capacity 100 ton per day.

6. Rosin and Turpentine Unit,

7. Cotton Ginning and extension
service, and advance action for
spinning mill.

(b) Decisions on these proposals
would naturally depened on the availabi-
lity of resources and fund allocations, A
clearer position in this regard would only
emerge when the Fourth Plan is finalised
shortly,

Cement Plant in Manipur

7250. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the proposal to set up a
cement plant in the Union Territory of
Manipur has now bzen shelved ;

(b) whether the Government of
Manipur has submitted a substitute
proposal for setting up a Cement plant in
the private sector ; and

(c) if so, the pature of the proposal
and Government's reaclion thereto ?

THS MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.
A. AHMED) : (a) The question of setting
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up & small-scale cement plast in Manipur
is at present under the consideration of
the Government of Manipur, #4 firm
investment decision for the project can be
taken omly after further detailed investi-

gations.
(b) No, Sir.
{c) Does not arise.

Saspension of Rallway Employees In
Assasol

7251. SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

SHRI MOHAMAD ISMAIL :

‘Will the Minister of RAILWAYS be
pleased 1o state :

(a) whether it is a fact that some
railway employees were suspended in July,
1967 for leading a demonstration before
the Divisional Superintendent Eastern
Railway, Asansol ;

(b) if so, the names of th: employees ;

(c) whether disciplinary proceeding
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as required in such cases. In the other
case departmental disciplinary action has
been kept in abeyance as the police has
taken cognisance of the case.

() No.
(f) The charges are serious.

Despatch of unbooked Bale of Handloom
Cloth to Pandu

7252, SHRI SWAMI BRAHMA-
NANDIJI : Will the Minister of RAIL-
WAYS be pleased to state :

(2) whether it is a fact that a for-
warding agent of Mecrut City station has
made a complaint to the Railway Ad-
ministration that his unbooked bale of
handloom cloth was sent to Pandu
Railway station on 28th December, 1968
by fictitious railway marks by parcel staff
of the station ;

(b) if so, whether the bale has be:n
reccived back and delivered to the party ;

(c) whether the Railway Administra-
tion has investigated this incident depart-

against them have been completed ;
(d) if mot, the reasons for the delay ;

(e) whether Goverment are consider-
ing to drap the proceedings ; and

(f) if not, reasons thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)
Yes.

(b) (i) ShriS. K. Sarkar, T.T. E./
Asansol ; and

(i) Shri M. Majumdar, Second
firemen, Asansol.

(c) No.

(d) The delay in finalising the disci-
plinary proceedings in respect of Shri
Sarkar, is due to the employee’s failure
to furnish the name of defence helper,

ly ; and

(d) if so, whether the staff at fault
have been tramsferred from Meerut City
station with a view to prevemt further
b ent to the h L

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Yes. Complaints were received
from a forwarding agent and the Manager,
Azad Handloom Industrial Cooperative
Society, Limited, Meerut City that ombe
bale of handloom cloth which the forward-
ing agent had brought to Meerut City
station on 28-12-68 was despatched with-
out the same having been booked. The
bale of handloom cloth which was
despatched to the ownsr on 17-4-59,

(c) The incident is under investigat-

won.

(d) Suitable action will be taken on
letion of the investigati

oy L o
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Tenders for supply of Stainless Stee]
Fasteners

7253. SHRI TENNETI VISWA-
NATHAM : Will the Minister of RAIL-
WAYS be pleased to state

(a) whether the Railway Electrification
called for tenders for the supply of stain-
Jess steel fasteners for the use of Rourkela
Durg and Kanpur-Tundla sections in
1967 or 1968 ; )

' .(b) whose was the lowest tender ;

(c) whether it was accepted and if not,
muons ther-for

' (d) what was the tender -that was
accepted ; and what was the exa&sum
th: Towest td:r ; and

(¢) what was the fomgn mhmge
*involved 7 i

THE MINISTER OF RAILWAYS
(DR.:RAM SUBHAG SINGH) : (a) Yes,
in June and WNovember, 1967. .

(b) There were 8 items in each of the
tenders. . - In the tenders received in June
1967, amongst the technically acceptable
offers, the quotation of M's. Nireka
Enginzering and Co. Pwt. Ltd., Calcutta
was the lowest for 7 items and . that of
M/s. Diecasting Industries Pvt. Ltd.,
Calcutta was the lowest for one item, in
November, 1967 tender, the quotations of
M/s. Nircka Enginzering & Co. Pwi.
‘Ltd. were the lowest.

(c) Offers of M/s. Nireka Engineering
& Co. Pvt. Ltd. and Ms. Diccasting
Industries pvt. Ltd. were accepted on June
1967 tender to the extent of two-third
(247 lakh numbers) of the tendered
quantity (3.72 lakh numbers). The
balance ope third quantity (1.25 lakh
numbers) was held back as this was the
first order on indigenous manufacturers
and their capacity to produce requisite
quality and quantity had not been estab-
fished.

Fresh tenders were invited for 1.25
lakh “numbers and opened on 30th
November 1967. Offer of M/s. Nireka

APRIL 22, 1969

Written Answers . 148

Engineering and Co. Pvt. Ltd. was not
accepted as the firm had not progressed
with the first order and deliveries quoted
by the firm did not match progress of
electrification works in  the field, - thus
leading to delay in commissioning of
erected assets. In actual fact some of the
firm's supplies were found to be of sub-
standard manufacture and also about
41,000 numbers are still outstanding
against the first order. :

(d) For 1.25 lakh numbers
in*tender of November 1967 the offer of
M/s. Nippon Gaishi Kaisha (N, G. K.)
Japan, quoted through M,s. Kamani
Engioecring Co., was accepted in March
1968, and entire supplies were received by
July 1968, and were utilised to make
good the shortfall in deliveries awnst

" the indigenous orders.

The auotation of M/s. N. G. K,

“Japan for imported items after adding

custom duty ctc. at 609, the landed price
became higher, than the lowest indigenous
offer, by 549;. The difference works out
to Rs. 1.61 lakhs, '

(¢) Rs. 2.99 lakhs.
Replacement of Company Law Board

7284. SHRI R. K. SINHA :
SHRI D. N, PATODIA :
SHRI V. NARASIMHA RAO :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether a Seminar organised - by
the Indian Law Institute in the last week
of March.” 1969 has recommended that
the Company Law Board be replaced by
an independent Board with experts from
different fields ; and
reaction

(b) if so, Government's

thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND ‘COMPANY AFFAIRS (SHRI
F. A, AHMED) : (a) The Seminar has
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not made any recommendation. A sugge-
stion to this effect was mooted in one of
the papers read at the Seminar. The

. Indian Law Institute has clarified that the
. Seminar did not make any attempt to

arrive at a consensus or to make any

posmw: rceornmmdatmn

(b) Does not arise.
" Attack on Jharla Railway Station
7255. ‘SHRI R. K. SINHA : Wil
the Minister of RAILWAYS be pleased

to state :

(a) whether it is a fact that a crowd
of about 200 persons attacked the Jharia

" Railway Station n*ar Dhanbad, beat up
- the staff ‘and caused demage to railway

propsrty on the 2nd April, 1969 ;

(b) if $o, whether “any inguiry was
'he_ld into the incident ; and

(c) the findings thereof 7

THE - MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (=) Yes.
A mob ol about 50 persons (and not 200)
assembled near Jharia Cabin on the. night
of 31.3.69 and entered Station Master's
Office, abused the staff on duty as also
beat them. No damage was, however-
caused to the Railway property.

(b) and (c). the Government Railway
Police Dhanbad have registered a case
which is under investigation. On> person

*-is reported to have been arrested by the

Police.

I—ornl Activities In Hotels of Delhi
7257. SHRI SHIVA CHANDR&

JHA :  Will the Minister of LAW AND

‘SOCIAL WELFARE be- -pleased to
state : -

(a) whether Government have recei-
ved complaints about immortal activities
being done in the hotels of Delhi ; -

(b) if so, how many and of what

- natore and the action taken by Govern-
*- mont about them and wuh what success ;

and
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{c) the specific policy Tor stopping
immoral activities in Delhi hole.l: durin'

- the Fourth Plan period ?

THE MINISTER OF STATE -IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL-
RENU GUHA) : (a) to (c}. No -specific
complaint relating to hotels  has been
received. The Suppression -of -Imifnoral
Traffic Act, 1956 is in forc:. Prevenative
action is taken by Police Patrolling. and

- keeping a watch on suspicions characters.

Industrial - Policy Resolutiom, 1956

7?59 SHRI SHIVA CHANDM
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, IRTERNJ‘_

" TRADE AND COMPANY AFFAIRS

be pleased to state :

" (a) whether it is a' fact that some of
the industries included in Group A" of

.. tbe Industrial Policy Resolution of 1956
" have been opened to the private enter-

reasons thercfor ?

prise ;

(b) if so, the names of these indus-
tries and the reasons thereof ; and

(c) whether it is also a fact that in
Group *B" of the Industrial Policy Reso-
lution of 1956, there has been an increase
of the private enterprise ; if so, the

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS  ( SHRI
F. A. AHMED): (a) to (c). The infor-

‘mation is being collected "and will be 'laid

on the Table of the House in due ‘course.

Ceatral Small Industrfes ' Organisation
Ceantres

. 72&0 SHRI ISHAQ SAMBHALI :
Will the Minister - of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

<. AND COMPANY AFFA!RS bs pll:lscd

to state : -

(l} the monthly installed capacity  of
the Centres at Ettumanur, Thiruvalla and

+=the PSL, Faclory, Agra under the Cen-

tral Small Industries Organisation ;
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(b) the unitwise monthly production

~ of these units for the last one year and

the difference in cost of the products as

compared to the similar items in the
market produced by the private sector ;

(c) the loss each factory has incurred
so far annually since their inception ;
whether there was any accumulation of
raw-materials and the finished products in
these units and if so, the quantity and
its value ;

(d) whether there was a proposal
from the State Trading Corporation to
take over any of the above three named
units ; if so, the reasons why the pro-
posal was not approved by Government
when the C.S. 1. O. cannot run them
efficiently and profitably on commercial
lines ; and

(e) the steps Government propose
take to run these units efficiently and eco-
nomically and whether the C. S.1.0.
would indicate the time by when these
three production units would be able to
operate without losses ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) to (¢). The infor-
mation is being collected and will be
laid on the Table of the House.

Central Small Industries Organisation Ltd.

7261, SHRI ISHAQ SAMBHALI :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND CONPANY AFFAIRS be pleased
to state ;

~ (a) the budget provision made for the
purpose of wravelling allowance to the
Central Small Industries Organisation
during the last financial year and its allo-
cation Institute-wise ;

(b) the amount spent during the
same financial year by the Head-Quarters
of the Central Small Industries Organisa-
tion and the Institutes of the CSIO on :—

1. Seminars/Exhibitions/Coaferences
Intensive campaigns scpasately,
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2. Foreign tours of the officers.

3. Surveys.

4. purely techmical assistance prog-
rammes to the small scale indus-
tries.

5. Training and orientation courses ;

(¢) how long the technical officers in
the field of the CSIO are supposed to be
on tour for purely technical assistance ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F.A.AHMED) : (a)and (b). Budget
provision made and the final allotment
under Travelling AHowance in 1968-69, are
given in the statement laid on the Table
of the House. [Placed in Library, See No.
LT—859 [69] Break up of expenditure on
account of Travelling Allowances under
the different categories given in part (b)
of the question is not maintained,

(c) No hard and fast rule has been
prescribed in this regard.

Catering Units Food Stalls and Ven-
dors op Stations on Northeast
Frontier Rallway

7262, SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be plea-
sed tp state :

(a) tbe total number of Railway sta-
tions on the Naortheast Fronotier
Railway ;

{b) the total pumber of (i) calering

" units, (i) food stalls and (iii) vendors ;

and

(c) how many of the above are run
and controlled departmentally ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH ):
(a) 526.

(b) (i) Itis presumed that the refe-
rence is to Refreshmant Rooms
and Restauranis at siations, If
30, their number is 52,
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(i) It is presumed that the reference
is to stalls where ecatables are
sold. The number of such stalls
is 237.

(iii) There are 1018 Vendors.

(c) 3 Refreshment Rooms, 25 Suils
and 25 Vendors are under departmental
comtrol,

Allotment of Shares

7263. SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether a society could apply for
shares in the pame of its nominees for
allotment ;

(b) if the nominees do mot apply
themselves whether the allotment woald
be valid ;

(c) whether any such case in Calcutta
has come to the notice of the Govern-
ment ; and

(d) ifso details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI P.
A. AHMED): (a) and (b). Under
Section 5 of the Societies Registration
Act, 1860. moveable and immoveable pro-
pertics of a Sotiety registered under the
said Act. if not vasted in Trustees, shall be
deemed to be vested for the time being in
the Governing Body of such Society; such
a Seclety csnnot held shares in its mame.

(¢) and (d). No such case from Cal-
cutta has come to the notice of the
Government.
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Cottage and Mechanised Match Indostries

7264. SHRI KIRUTTINAN : will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the number cottage snd mechanived
match industries in India, with particalar
reference to Tamil Nadu ;

(b) the total requirements of matches
for comsumption in India and the percentage
mated out by cottage as will as mechanised
match industries;

(c) whether it is a fact that the
mechanised match imdustries are permiteed
to increase the production by 25 per
cent and if so, the reasons therefor; and

{d) whether Governrment have received
any representation from the Small Scale
Match maunfacturers’ Association, Sivakasi
and if so, the details of the representation
and the action taken by Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAT TRADE
AND COMPANY AFFAIRS (SHRI
A.F. AHMED) : (a) At present there are
six mechanised factories and a little over a
a the d non-mechanised factories in
the country. In Tamilnadu One unit of
the mechanised sector and most of the
non-mechanised factories are located in
Sivakasi, Sattur and Kovilpatti districts,

(b) The consumption and protiuction
figures arc -approximately the same,
whe total production of safety Matches
of all the units in the country =as
reported by Central Board of Revenue,
Ministry of Finance, during the last three
financial years in the mechanised and non-
mechanised sector of industry is as
follows =

Year Unit Mech, Unit, Non-Mech. Unit Total

1965-66 Million Boxes of 50 4219 3317 5%
sticks

196667 4388 4164 8552

1967-68 4354 3989 8343
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- The above figures show that the per-
centage of safety match production in
non-mechanised sector was 44.09%; during

1965-66, 48.7% in 1966-67 and 47:89 -

during 1967-68.
(c) No, Sir,

- d) Government have received various
representations  from
Match Maunfacturers" Association, Siva-
kasi, for restricting the capacity of Ms.
WIMCO/AMCO for the manufacture of
safety matech industry has already been
reserved for development in the small
scale sector. The Associalion in being
informed accordingly.
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Scheduled Caste/Scheduled Tribe
Candidates in General Elections

7266. SHRI V. NARASIMHA RAO : -
Will the Minister of LAW AND SOCTAL
WELFARE be pleased to state :

{a)’the number of Scheduled Caste
and Scheduled tribe candidates who *
contested in general elections, for general
seats. in the country in 1962 and 1967,
State-wise; and ' '

(b) the number and pames of the
candidates elected and defeated separately ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFAIE
(SHRI YUNUS SALEEM): (a) and
(b). The information is being collected.

Provision of Uniforms to lhﬁny Enplu}'eu.'r

7267 SHRI S. KUNDU : will the -
Minlster of RAILWAYS be pleased to
state ;- .

- (a) the amount spent on providing
uniforms to the railway employees by the -
Railways during the last three years and
likely to be spent in this financial years ;

(b) whether these uniforms are man-
ufactured departmentally or by contractors,
cooperatives and Handicraft cenires and
if so, how many of such cooperatives
Handicraft cenires etc., are run by the
Railways for this purpose ;

(c) whether for manufacturing of
uniform cooperatives are treated at par
with the contractiors ; and
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(d) whether there is any proposal to .
give more preference to cooperatives than -

to the contractors in this trade ?

THE MINISTER OF RAILWAYS
( DR. RAM SUBHAG SINGH) : (a) The
amount spent by the Railways on providing
unifdrms to their employees during the
last three vears is as under :—

'1966—67 — Rs. 2.18 Crores
1967—68 — Rs. 2.20 ,,
. 1968—69 — Rs. 226

The amount likely to be spent during

the year 1969—70 is Rs. 2.26 Crores
approximately.
(b) Cutting of uniforms is done

departmentally. Stitching work is normally .

entrusted to Handicraft centres to the
extent capacity is available with them and
the balance to the-coqtractors.

204. Handicraft centres are run by the-

‘Welfare Organisation on the railways for
the purpose of stitching uniforms.

(c) Yes,

.(d] Yes, the proposal is under exami~
nation.

“Confirmation of -Class III and
"IV -Posts in Northem
Rafllway

72¢8." SHRI S. KUNDU : will the
Minister of RAILWAYS be pleased to
state :

(a) the ‘sumber of class 11 “and v’

posts confirmed in 1967 and 1968 on the
Northern Rallway. an.d

(b) the number of posts confirmed in
the Ticket Checking Sa:lmu and the final
scale awarded ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). The information is being collected
and will be laid on the Table of the
Sabha.
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Filling of Posts through UPSC in
Social Welfare Department

7269. SHRI K. LAKKAPPA : Will
the Minister of LAW AND SOCIAL
WELFARE be p'eased (o state : :

(a) the number of posts filled in the *-
Department of Socml We!fm through
UPSC: e

(b) the categorits of posts-Secretarial,
and' ‘non-Secretarial and - their numbet H
and e

(c) if these posts are filled by otht:r
methods, the reasons - therefor 2

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) 63

(b) Secretarial—216
Non-Secretarial—857

(c) Recruitment to all Class III and
Class IV posts, other than the posts of
L.D.Cs included in the Central Sécreti- °
riat Clerical Scheme, are exempt from
the provisions of the Union Public Service
Commission (Exemption from Consulta-
tion) Regulations. These posts are,
therefore, not required to be filled through
U.BS.C. Recruitment to them eithér
through Employment Exchange or by
meats ‘of departmental promotion/trans-
fer/deputation are made in accordance
with” the Accruitment Rules approved
by the Ministry of Home Affairs.’So
far as Class I and Class II posts are
concerned, recruitment to them by ”
direct recruitment €ither through U.P,S.C"
or by departmental promotion/tranfer/
deputations is made in accordance with
the provisions of the recruitment rules
framed by the Ministry of Home Affairs -
or the Department of Social Welfare in
consultation with Ministry of Home
Affairs and U.P.5.C.

Deterforation in quality of Small Cars

7270." SHRI A. SREEDHARAN :°
Will the Minister -of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAITRS be pleased
to state :

(a) whether it isa fact thata large
number of small car ownees have repor-
ted defects within a couple of days of
delivery by the manufacturers ;

(b) if so, the number of such car
owners ;

(c) whether any representation has
been made by these owners ; and

(d) if so, the steps taken to maintain
quality standard of small cars ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) to (c). Government
have been receiving complaints about
defects in the three makes of cars, at
present, manufactured in the country.
The number of such complaints received
during the last ope year were about
1300.

{(d) The -complaints of the car
owners are taken up with the manufac-
turers who are instructed to rectify the
defects to the satisfaction of the custo-
mers.

Government had set up @ committoe
of experts to make a through investiga-
tion into the causes of deterioration in
the quality of cars and to suggest
remedial measures. The recommenda-
tions of the committee have been brought
to the notice of the manufacturers and
statutory directions have been isswed in
respect of the more important of these
recommendations to eosure compliance.
The matter has .also been discussed
individually with the representatives of
the three car manufacturers .and they
have assured Government that they
would implement the various -recommen-
dations of the committee.

In the meantime; in pursuance of
onc 'of the recommendation of the com-
mittee, a team of experts had been
deputed to visit the plants of the three
car maaufactarers with a view 1o assisting
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and advising the latter in strengtheing
their internal inspection organisation.
The Tecam was also to suggest to Govera-
ment the kind of extermal inspection
organisation that should be set up to sup-
plement the internal arrangements and
how it can bg made to funtion effectively.
The report of the Team has been received
recently and is being examined.

Gazetted carde for Purchase Orga-
nisation on Indian Railways

7271. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Starred
Question NO. 440 on the 5th March,
1968 and state :

(a) whether Government have now
considered the report of the sub-commit-
tee appointed by the Railway Board for
Purchase Organisation ;

(b) il so, when the same is likely to
be implemented ; and

(c) the decision taken with regard to
recommendation for the Non-Gazetted staff,

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Yes.

(b) and (¢). The recommendations of
this Committee have not been accepted
The question, bowever, is being examined
afresh in the Board's Office.

Despatch of Parcel containing
Teactor Parts from Patwa

7272. SHR1 SURAJ BHAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that six
heavy parcels said to contain tractor
parts wvelved at Rs. 1,58,925/- were
booked from Patna Junction by Shri
A. K. Parsad on the 8th January, 1969
for Delhi .and he was to have taken
delivery thereof himself ;

(b) whether it is also a fact that
on receipt of the said parcels at Delhi
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Shri A. K. Prasad applied in writing
for getting the same re-booked for
Patna Junction ;

(c) whether it is also a faet that
three cases, out of the said six being
broken, were kept in the strong room
and later were noticed to have contained
bricks wrapped in newspapers and it
avas found that the remaining three cases
which were quite intact also contained
bricks ;

(d) whether it is also a fact that
the newspapers in which the bricks were
wrapped were mostly *“Arya Varta™
(Hindi) of dases upto Ist January, 1969
(publised from patna) and the bricks in
question also had the trade marks of
Patna ; and

(e) if so, whether this incident is
due to the mischief played by someone
at Patna and whether the Railway emp-
loyees of Delhi are being harassed on
this account ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.
According to Trade Invoice produced by
the consignor, the value of the tractor
parts is Rs. 1,57,580/-.

(b) Yes. But when ask:d to hand
over the endorsed application to Shed-
Incharge, kept the application with him.

(c) Yes.

(d) Yes. The bricks were found to
bear manufacturers’ marks like *Ajit’
‘Onkar’ etc. (In Hindi).

(e) The case is still under investiga-
tion with Government Railway Police,
Delhi, and no Railway employees ' have
been harassed.

Rail Link between Waghai and
Manmad
7273. SHRI Z. M. KAHANDOLE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have any
plan to link Waghai on the Western
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Railway and Manmad on the Central
Railway with the railway line ;

(b) if so, the steps being taken to
carry out survey of the work ; and

(c) when the work is likely to be
completed ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

{b) and (c), Do not arise.

AT T AR W aer fe
WA T AE & qeul & AR A
Rt
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Setting up of Small Industrial Corporation
for Agricultural Farm implemeats

7276.  SHRI MANGALATHU-
MADAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
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TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have in view
the setting up of a Small Industrial Cor-
porotion for Agriculture farm implements;
and

(b) il so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (THRI F.
A, AHMED) : (a) No Sir.

(b) Does not arise.
Construction of Level Crossings

7277. SHRI MANGALATHUMA.-
DAM : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the State Governments
have been reminded about strictly follo-
wing the diractions of Railway Board in
the matter of specdy construction of
level crossings wherever it is Pending ;
and

(b) if so, the reaction of the State
Governments in this regard ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH]) : (a) and
(b). The libilities of the railways and the
State Governments/Road authorities in
regards to provision of new level crossings
after opening of a railway line have becn
defined in the Indian Railways Act.
1890. The question of giving any dire-
ctive to the State Government in the
matter and their reaction "to the same,
does not arise.

=Y gravet waw, a8 faest ¥ qramt
®T Q% WU { gET T 9T
& aman W
7278. sit Qo WTo WIEYTS @ &7
wraifrs fasm, wrafos mm aon
WWAG-ST HAl Ag @ & BT
war v :

(v) Fragaw g fs ﬁTﬁ. ArAY-
TRT WA, 7% faeelt & Mt & 7@
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Track Recording Car on Central Railway

7280. SHRI NITI RAJ SINGH

CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the track Recording car
on the Central Railwav is out of order
since 1967 ;
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(b) whether small track recording
machine, which does not detect major
faults, is being used instead ;

(c) whether the non-use¢ of track
recording car is endangering lives of
millions of passengers each day specially
on local trains ;

(d) the steps proposed to be taken to
re-commission the above car and by what
time ; and

(e) whether il is a fact that an unqua-
lified man is incharge of the above car
machine and qualified and selected per-
sons are not posted ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Yes.

(b) No.
(c) No.

(d) The track moordiné car is not
being recommissioned, as it is in scrap
condition,

{e) No. Only qualified and trained
men have been posted as Incharge of
track recording car and machine.

Upgrading of Class IIl posts

7281. SHRI NITI RAJ SINGH CHA-
UDHARY : Will the Minister of RAIL-
WAY'S be pleased to state :

(a) whether Class III posts are also
being upgraded as has been done in gazet-
ted posts ;

(b) if so, by what time and details
of upgradation department-wise ; and

(c) if not the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(¢). The question of affording some relief
to staff who may have reached the maxi-
mum of their pay scales is under detailed
investigation and it will take some more
time to finalise the issue.
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Packing conditions for Kota Stones

7282, SHRI NITIRA) SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state :

(a) the reasons why packing condi-
tions for Kota Stones have mot been
laid down ;

(b) the amount paid annually during
the last 3 years as compensation for the
above stooe ; and

(c) the reasons why in the absence
of packing conditions, these are not
booked on owners risk only ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
Kota Stones are chargeable as for Stone,
M.0.C. for which packing condition P/36,
which reads as under, has been pres-
cribed —

“Mo packing required when in
wagonloads, but when tendered in
small lots must bz in bundles
securely tied or securely packed in
gunny or in bags."

As stones can normally be transported
safely in wagonloads without any packing,
no packing condition has been prescribed
for the transport of this commodity in
wagon-loads.

(b) Statistics of claims paid on Kota
stones are not maintained separately.

(c) The main consideration for the
provision of owners’ risk rate for a
particular commodity is not the presence
or absence of packing condition but
the risk involved in its tranmsit. Such
rates have been provided only for a few
commodities. As stated in reply to
part (a) of the question, stones in wagon-
loads can be transported safely even
without any packing. Provision of
owners risk rate for this commodity is
not, therefore, considered necessary.

Upgrading of Posts in Indian
Railways

7283, SHRI NITI RAJ SINGH
CHAUDHARY : Will the Minister of
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RAILWAYS be pleased to refer to the
reply given to Unstarred Question No.
4331 on the 25th March, 1969 regarding
upgradsng of posts on Indian Railways
and state :

(a) the posts
department-wise ;

actually

upgraded,

'(b) whcther any of these posts were
abolished on account of economy drive
during 1967 or near about ;

(c) whether the posts which were
abolished were recreated on diffcrent
names and extra special allowances were
given ; and

(d) if so, the rcasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) A
statement showing the posts upgraded
department-wisc is laid on the Table of
the House. [Placed in Library. See
No, LT-8517[69]

(b) No.
(c) and (d). Do not arise.

Running Room facilities to T.T.Es.
of Moradabad Division on N. Rly.

7284. SHRI S. S. KOTHARI :
SHRI RAM SHEKHAR
PRASAD SINGH :

Wil the Minister of RAILWAYS be
pleased to state :

(a) whether the Travelling Ticket
Examiners attached to Moradabad Divi-
sion of Northern Railway have been
denied Running Room facilities by the
Station Superintendent at Lucknow
Railway Station ;

(b) whether they sent a representa-
tion to this cffect to the Divisional
Superintendent,  Northern Railway,
Moradabad Division stationed at Bareilly,
and

(c) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH). (a) to
(c). Running room facilities provided
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on the Railways are primarily intended
for running staff viz., guards, drivers,
firemen etc. Provision of running room
facilities to Travelling Ticket Examiners
depends on the availability of spare
accommodation therein after meeting the
requirements of running staff.

Certain categories of non-running
staff like T.T.Es. are, however, bcing
given Rest room facility and on a
representation dated 7.4.69 from T.T.Es.
of Moradabad Division to the Divisional
Superintendent, Moradabad, a room with
8 beds has bzen set apart for their rest in
the Inspectors Rest Room at Lucknow.

Wagoa supply for North Bengal

7285. SHRI JYOTIRMQY BASU :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the West Bengal Govern-
ment have felt the need of supplying
more wagons to North Bengal ;

(b) if so, how many wagons per
month ; and

(c) the opumber actually supplied
per month during the last three months ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(c). Yes. Apainst the Govt. of West
Bengal’s programming 2390 wagons
during Jan. 69, 3460 wagons in Feb. '69,
and 3710 wagons in March, ‘69 for
movement to North Bengal, the Railway
could accept programme only for the
movement of 1980 wagons in Jan. "69,
2150 wagons in Feb, ‘69 and 2250 wagons
in March, *69. The requirement of the
West Bengal Government could not be
accepted in full due to limited ferry
capacity at Farakka, as the available
capacity had to be rationed among all
consumers. From April, "69, the require-
ments are, however, bsing met in full,
as the capacity for crossing has been
increas=d.

‘Sub-standard Parts in Muanoufacture
of Mbotor Cycles

7286, SHRI RAMA CHANDRA
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ULAKA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the sale,
distribution and prices of motor-cars,
scoot:rs and motor cycles manufactured/
assembled in India are being controlled
by Government ;

(b) whether it is also a fact that
complaints have b2en received by Govern-
ment about the sub-standard pzris being
used in the manufacture of these vehicles
and delivery of scooters and Motor-
cycles to the customers ;

(c) if so, the number of such comp-
laints received during the year 1968-69
separately aganist each typ: of wehicle
and action taken thereon ; and

(d) the steps proposed to be taken
by Goverpment to check such practice ?

THE MINISTER OF INDUSTRIAL
DEYELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) The sale and
distribution of cars and scooters is
statutorily controlled under ths provisions
of the Motor Cars (D&S) Control Order,
1959 and the Scooters (D&S) Control
Order, 1960 respectively. Government
are also, at present, exercising an infor-
mal control on the prices of these
vehicles. There is, however, at present
no control either on distribution or on
prices of Motor cycles.

(b) Government have been receiving
complaints about defects in the wvehicles
manufactured in th® country. These
generally relate to the failure of parts
or mal-functioning of the assemblies
during the Warranty period. Some
complaints of a general nature about
delay in the delivery of scooters are
also occasionally received.

(c) The number of complaints about
defacts in vehicles received during the
year 1968-69 in respect of various types
of vehicles is given below :—
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CARS Nos.
Ambassador 751
Fiat 437
Standard 140
MOTOR CYCLE AND
SCOOTERS :
Lambretta Scooter 20
Vespa Scooter 7
Enfield Motor-Cycle 5
Rajdoot Motor-Cycle 6

Such complaints are generally taken up
with the manufacturers and they are
instructed to rectify the defects 1o the
satisfaction of the customers.

(d) Government had set up a com-
mittee of exports to make a thorough
investigation into the causes of deteriora-
tion in the quality of motor cars and
to suggest remedial measures. The
recommendations of the committee have
been brought to the notice of the car
manufacturers and statutory directions
have b2en issued to them in respect of
the more important of these recommenda-
tions to ensure. compliance, The recom-
mazndations of the committee have also
been brought to the notice of the Scooter
and Motor cycle manufacturers for
necessaly aclion and compliance. The
matter has also been discussed individu-
ally with the repressntatives of the threc
car manufacturers and they have assured
Government that they would implement
the various recommendations of the
committee.

In the meantime, in pursuance of
one of the recommendations of the
committee, a Team of experts had been
deputed to visit the plants of the three
car manufacturers, with a view to assist-
ing and advising the latter in strengthen-
ing their internal inspection organisation.
The Team was also to suggest to Govern-
ment the kind of exiernal inspection
organisation that should be set up to
supplement the. internal arrangements
and how it can be made to function
effectively. The report of the team has
bzen reccived recently and is being
examined.
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Vacant Posts of Reservation and En-
quiry Clerks

7290. SHRI HIMATSINGKA :
SHRI 5.K. TAPURIAH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a large
number of posts in the grade of Rescr-
vation and Enquiry clerks viz., Rs. 150—
280 have becen lying vacant in various es-
tablishments of Railways in Delhi and
New Delhi since 1967-68, if so, the num-
‘ber thereof ;

(b) whether it is also a fact that a
number of Goods Clerks and Ticket Col-
lectors in the scale of Rs. 110—180 have
been posted to work in the said vacant
posts in the higher grades; if so, the
number of such posts ;

(c) whether they are being paid of-
ficiating pay in the higher grade, if not,
the reasons therefor ;

(d) the reasons why the posts men-
tioned in part (a) above are not being
filled in particular when all the posts are
supposed to be filled in by promotion
from the lower grade and suitable persons
in the grade are locally available; and

(e) by what time all the posts men-
tioned in part (a) above are likely to be
filled in by regular incumbents 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to

(c) : Large number of posts are not lying

vacant as such. However, 8 of them are
manned locally by booking clérks (not
Goods Clerks or Ticket Collectors) in the
scale of Rs. 110—200 and the concerncd
‘'staff are not paid any officiating pay.

(d) and (e). A panel of selected stafl
is not available. Action has been initiated
to hold a selection. When empanelled
staff become available, they will be pos-
ted to fill the posts in-question.

Takink over of Westing House
Sax by Farmer (P) Ltd.

7291. SHRI §. KUNDU :

APRIL 22, 1969

Written Answers 176

SHRI PRAKASH VIR SHASTRI :
SHRI SHIV KUMAR SHASTRI :

Will the Minister of RAILWAYS be
pleascd to state :

{a) whether it is a fact that the
Deputy Chief Minister of West Bengal
has written to the company directors of
Westing House Saxby Farmer (P) Ltd.,.
London not to close their engineering
firm in Calcutta ;

(b) whether it is a fact that the firm
is scheduled to be closed down in April,
1969; and

(c) whether the West Bengal Govern-
ment has requested the Central Govern-
ment for the postponement of the closure
of the firm and subsequent taking over
by Government ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). According to information conveyed
by the Govt of West Bengal, the British
owners of the firm Ms. Westing house
Saxby Farmer (P) Ltd., Calcutta, had
decided to close the firm with effect from
31st March, 1969 but on the intervention
of the Government of West Bengal, had
agreed to extend the dead lite to 15th
April, 1969, It is not known whether the
Dy. Chief Minister of West Bengal has
written to the company directors not to
close the firm.

(¢) The West Bengal Government
have not requested the Central Govern-
ment for the postponement of the closure
of the firm but have requested that the
Central Government should take over
M/s. Westinghouse Saxby Farmer Private
Limited, Calcutta,

Death of Fi Operator of Irat

7292. SHRI S. KUNDU :
SHRI MATI SAVITRI SHYAM :

SHRI TRIDIB KUMAR
CHOUDHURY :

Will the Minister of RAILWAYS be
pleased to state :
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(a) whether it is a fact that one fur-
nace operator of Izatnagar (North Eas-
tern Railway) died due to burns when
fire broke out in an Iron Smithy shop on
the 20th March, 1969 ;

(b) if so, the details of the occurence;
and

(c) whether any compensation has
been paid to the members of the family
of the deceased ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). On 17th March, 1969, an accident
occured in Izatnagar Workshops when the
Overhead Furnance Qil Tank above the Spr-
ing Furnace in the Smithy Shop caught
fire resulting in the death of a Furnace-
man. A Committee has been set up by
the North-Eastern Railway to enquire
into this accident. The cause of the acci-
dent and other relevant details will be
known after the Enquiry Committee has
submitted its report.

(c) Rs, 500 as exgratia pavment to
the widow of the deceased has been
arranged in addition to the payment of
Rs. 60 for funral expenses.

Strike by Railway Employees on
19.9.1968,

7293. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the
{Railway) employees of Northern Rail=
way who took part in the strike on the
19th September, 1968 were asked after-
wards to apply for leave for that day on
eny ground ;

(b) whether the leave so applied for
was in certain cases (i) sanctioned, (ii)
rejected and (iii) sanctioned in the first
instance but subsequently rejected ;

(c) whether in cases referred to in
(i) and (iii) above, break in service was
caused ;

(d) whether the service of certain
temporary emplayecs was termimated
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referred to in part (b) (iii) above was
terminated but they have not been reins-
tated so far ; and

(e) whether Government propose to
review the cases falling under part (b)
(ii) and (iii) above to end the discrimina-

“tion in treatment and to bring them at

par with the employees under (b) (i) and
if not the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (2) to (¢).
Information is being collected and will
be laid on the table of the House.

Despatch of Cement Consignments
in wagons

7294, SHRI VIRBHADRA SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that
cement consignments are despatched in
wangons supplied by Railway marked as
‘Water Tight” at Railway Risk and
under clear and qualified Railway Re-
ceipts as per booking specifications ;

(b) whether it is also a fact that when
the claims are preferred for the losses
where the goods are reeeived in water
damage condition, on the basis of Assess-
ment Certificate issued by the Railways
the same are repudiated on the ground
that the damages occurred from rain
water entering through the door crevices ;

and
&

(c) il so, whether such wagons which
allow the water to creep inside can be
ressonably marked as “Water Tight”
Wagons and such being the case, why the
Railways shrink in making payment for
the losses ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG 'SINGH) : (a)
Covered wagons supplied for loading ce-
ment during rainy weather are tested for
water-tightness and booked at railway risk.
‘Whether the railway receipt issued is
clear or qualified depends upon a number
of factors like condition of the consign-
ment at the time of booking, if loading
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has been supervised by railway staff or
not, if the prescribed packing- condition
has been fulfilled or not and so an.

(b) Claims are not repudiated on the
plea that water entered through door
crevices. Each individual claim is dealt
with on merits and in the light of railways
liability as laid down in the Indian Rail-
way Act.

(c) Wagons which allow water to
creep inside are mnot considered water
tight.

In view of the answer to part (b)
above, the question of Railways shirking
responsibility for payment for the losses
does not arise.

Stainless Steel Sheets

7295. SHRI K. N. PANDEY : Will the
Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) the quantity of stainless steel
sheets for the manufacture of utensils
placed at the disposal of the Directors of
Industries in each State by Central
Government during the years 1967-68 and
1968-69 ; and

(b) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT : (a) and (b). No quantity of
stainless steel sheets for the manufacture
of utensils was allotted during the year
1968-69. The quantities allotted®® various
States in the year 1967-68 are indicated
in the Statement laid on the Table of
the House. [Placed in library. See No. LT—
858/69).

12 hrs.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

REPORTED COURT ORDERS RE.
ARREST OF DEFENCE SECURITY
CORPS SEPOYS OF COSSIPORE
FACTORY

SHRI 5. M. BANERIJEE (Kanpur) :
Sir, 1 beg to call the attention of the
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Minister of Defence to the flollowing
matter of urgent public importance and
request that he may make a statement
thereon :

“Reported Court Orders repard-
ing the arrest of Defence Security
Corps Sgpoys who were responsible
for firing in Gun and Shell Factory,
Cossipore, Calcutta, on the 8th
April, 1969 and Government's
reaction thereon.”

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Mr. Speaker
Sir, the Magistrate, Sealdah Police
Court, had forwardcd a warrant of arrest
to the Commander, Calcutta Sub-Area
to arrest and produce before the
Magistrate by 23rd April, 1969 the three
Defence Szcurity Corps personnel con-
cerned in the firing at the Cossipore
Gun & Shell Faclory on the Bth April,
1969, for offences alleg:d to have been
committed under Sections 3023071 ndian
Penal Code. The warrant has been
received by the Sub-Arca Commander,

The local Army authorities have
moved the Calcutta High Court against
the order of the Magistrate and also
for a stay order. The Calcutta High
Court is likely to consider the petition
today.

SHRI S. M. BANERIJEE: Sir,
before I put my question I may inform
the hon. Minister that this sad incident,
the most tragic incident, which took
place in Cossipore has resulted not only
in the death of some workers but another
worker, Shri Vishwanath Banerjee, who
was a concealed spectator of the whole
thing has become mad, he has been
admitted to the hospital and no compen-
sation has yet been paid. From the
statement it appears that warrants were
served on the Sub-Arca Commander,
Calcutta for the arrest of these sepoys.
It is also said that the local army
authorities have moved the Calcutta
High Court against the .order of the
Magistrate and also for a Stay Order,
1 want to know whether it is open to
the army officers to defly the orders of
the court, whether right or wrong, and
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not to hand over these sepoys to the
civil authorities for proper action. The
hon. Minister when he was answering
this question in this House quoted the
Army Act. Section 9 of the Act reads
like this :

“MNotwithstandine anything con-
tained in clause (i) of section 3, the
Central Government may, by notifi-
cation, declare that any person or
class of persons subject to this Act
shall, with reference to any area in
which they may bz serving or with
reference to any provision of this
Act or of any other law for the time
being in force, be deemed 10 be on
active service within the meaning of
his Act.™

The hon. Minister's argument was that
in 1962, after the Chinese aggression, a
notification was issued. The Notification
reads :

“In exercise of the powers confer-
red by Section 9 of the Army Act,
1950 (46 of 1950), the Central
Government hereby declares that all
person  subject to that Act, who
are not on active service under
clause (i) of section 3 thereof, shall,
wherever thzy may be serving, be
deemed 1o be on active service within
the meaning of that Act for the pur-
poses of the said Act and of any
other law for the time being in
force.”

After that, when the emergency was
withdrawn, I want to make it clear that
the service conditions applicable to the
regular armed forces are not applicable to
the Defence Sccurity Corps. I can say
that because I have knowledge about
it. The hon, Minister may con-
tradict il it is not like that.

In 1967, when the emergency was with-
drawn, there were certain relaxations
made and the army Act was made appli-
cable only to those personnel who were
in the strategic, sensitive areas, and it
was also made applicable to people like
cooks, barbers, etc., who were serving in
the units. But Cossipore was not in the
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sensitive arca. It has been clearly conceded
by law that in the case of rape or murder,
even an army officer can be arrested and
tried by the civil court. 1 would like 10
know why the magistrate’s orders were not
complied with and why these people were
not handed over to the civil authority
for proper action.

SHRI SWARAN SINGH : I would
not like to go into the legal aspect al-
though 1 had made the position clear.
There is an added reason because the
matter is now the subject-matter of ad-
judication by the High Court.

As to why the order has not been
complied with, it is in a sense compliance
with the order that we go to the High
Court and scek that the order should be
vacated. There cannot b: a better comp-
liance. Compliance does not mean that
whatever any court dces, 1 have no,
right of appeal against the order. It is
really in compliance with that order that
I go to the High Court to get that order
changed. So, this is the best compliance
with the order. Compliance with the
order does not mean that the right of
appeal or the right to go to a higher
tribunal is barred. That is not the
understanding of law, as I understand it.

SHRI S. M. BANERIJEE : May 1
seek your guidance, Sir ? Supposing
there is a warrant against me. There
is a charge of murder under section 302,
and a charge of altempt to murder under
section 307. If these charges are tried
and there is a warrant pending against
me, and if I do not surrender, 1 am
declared an absconder by the court, My
property is attached and even my family
will be in trouble. In this particular
case, the obedience of the orders or
the compliance with the order meant
that they should have surrendered and
then action taken.

it e fomd (7)) : wenw AgET
A TEAT FT TIA ...

MR. SPEAKER : Shri Madhu Lim-
aye must sit down now. There is no
point of order.
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SHRI S. M. BANERIJEE : The
order is that these m2n should have been
surrendered to the legal authority.
Whether the judgement is right or wrong,
Iam not going into that question of
judgment of the court.

MR. SPEAKER : 1 am sure this
point will be raised before the High
Court.

SHRI S. M. BANERJEE : 1 am
putting the question before that stage is
reached there. Now, it is in the High
Court. 1 am not going to question the
High Court. I am only saying about
the lower court. In his wisdom, the
magistrate issued warrants against these
persons who are supposed to be under
the jurisdiction of that court. Whethor
it is right or wrong, itis for the High
Court to judge. But the point is why
they have not been surrendered t> the
civil authority. Does it mean that
in future, an army man, an army person-
nel, can commit 8 murder or any such
offence and he can never surrender him-
self before the court ?

SHRI SWARAN SINGH : In the
scheme of the Army Act, without going
ioto the details or the niceties of the
legal matters, I can say that it is provided
that when the court makes a move to
‘the commander to surrender any person,
then he has got the authority under the
Army Act to refuse to comply with that
order on the ground that there will be a
court-martial which will be the appropriat
authority to try it and action taken on
that basis. But in this case, a further
precaution is being taken to get that
order itsell vacated by moving the High
Court. I do not sce what clse can be
done in this casc.

ot wq fowd : womm wEew, &
¥ @G gEN TEAE WH
aifaey &1 gae  g—w= Sifad |
1 AT FAA 0§ frewa fran
t dv g A firw fear amr @
FIT FHA ATTA W T AT AT
g ¥y g5 g7 gmema ¥ g
aray ! ogaa mei oo w< gfmw-
g N fHww Y o ae
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T e wri & fag Af fear o
gFat 9T | ¥gE  WFEY, WY THA
gy fran dfad, ad o W a@
¥ AzrEE] 1 S geAa A€ W@

MR. SPEAKER : Is that the point
of order ? It is for the courts to decide.
It is not for the Speaker. I do not know
how the Speaker can come in here.

=t gras w99 faedt) o
WETH HEIRY, 9 HAT FY 17 GFY § o
1798 g o, ) JIF1 F 19 KT AA-
g ¥ arg SETaIQO F FgrgEia 97
AR ag w9 &1 Afew sEEr S
T Eg fear & 999 g w4 AR &
T W FT T IR qIER
¥ @ NEEE ¥ WY oF aiw wEn
frgwa fear @ ot agr &t sdw
FWR ¥ 78 WA wIEa ¥ gy
5T fmr g vk ag @ wv ¥ frur
g s ag NE arz¥e wIr A
Wl g9 a7 §...(smwam). afx $1E
At wrer & A fF N s O
& g # freqre &< faan s a= &
g T § AfeT TEC H FW FQ
g, et 7 w1 w1 wew fa ar
&% far, 99 I HI9T guT I9H OF
A fefeas S ag ¥ & w0
S, TF G AOHT AT AET T3
W gEd aE @ WA wrars
T WT AR gAFE AT I A
oTAT T A ZEE g eq ¥ wieeR
&7 T qI9 -l T WO HRY
g S S FAETH FH FO §, IART
wfaF1T 1 77 § WX 9% wigwre
& &7 W9 fFY g7 aF wamed §@
€7 W a9t @ s G
fear @ | SE@H W 9 A €%
X & § 5 9+ w1 i
s BT EFR I Ay §?
o o "awT § wfawr § oy gad
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ST TR AR [T GG 2,
I Ff WA T T, IHIT T
=AEqT § WX A9F AEW ST FH
U § g% SER fag oo A s @

&7

SHRI SWARAN SINGH : Sir, this
is @ matter which is somewhat outside
the scope of the present Calling Attention
Notice, but as this is a matter which is
before the country and which has aroused
certain feelings of emotion I would like
to clarify the position.

The Central Government is fully
competent to appoint a Judge under the
Commission of Inquiry Act. It is true that
it has concurrent jurisdiction and if the
State Gowvernment had appointed or
constituted a Commission of Inquiry then
it would not have been necessary for the
Central Government to appoint a Com-
mission of Inquiry. But you might recall
that when I answered the Calling Attention
Notice, soon after this unfortunate inci-
dent, on the floor of this House, this
matter was raised in a form in which it
was urged that the Centre should constit-
uate a Commission of Inquiry. I responded
to that and the Commission of Inquiry
was constituted. I hope that the State
Government would cooperate with this
inquiry because the State Government is
equally interested in coming to a finding
about the exact details of the incident,
how it happened, who are involved in it,
who was at fault, what is the gquantum
of fault of those people and so on, All
these are complicated questions of law
and fact and it is hoped that the State
Government also would cooperate in this.
As a matter of fact, when ths Chief Mini-
ster of West Bengal and the Deputy Chief
Miniter were here they did discuss
this matter with ms. They told me that
they will go back and onsider all these
aspects, after which the West Bengal
Government will take a decision. If this
mattes is being discussed in this form I
would not like to add anything further
by taking a stiff attitude one way or the
other.

st geeaTe dayw - 41wt
wIg g S ar AN ¥ o @
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AT ? s wWigET wigFT @ g ar
77 FT 9 s I wiaF A
@t 7y Ffrg—zas1 Gaer FHa )

MR. SPEAKER : They are negotiating
now. I do not think you an embarrass
them now when they are talking about
the matter.

st vy o g (feeet aX1) -
SIS WEEY, qE W qTHeT § TR §
iy amAagna g i og
fgaest &1 & | waT BT mAAdT B
wfast &, ag 9 S & § aw
A Tifgr | TER gEw A€t A A
" i wrar o | 3 A s
F1 g¥7 frar a1 ag fafed oY ofier
afaw # § ar 7.

SHRI S. M. BANERIJEE : They are not.

st wETeTS g ;A1 S Free-
Frzamw ) e weEa @ @
T 9T BIAT FUN F $F o A
A § W w9 & A g | wed @
gh ag %31 § 5 ¥ S&Ew &t
g =& wFr =g | R TAEEe
AT Iz TatEE & Fomig 1@ s
¥ava T O Tifgy 1 ag LA
Ao o AT F A @ W
FEH (IO K R TR '
THRE ¥ 99 ¥ § Y W IuE A
T TR ¥ FamE £11 7 Eigme
Y aTF § 1 Tifgr—a2 AT
NG N I N AT A)
73 9% 2 f &tz 19 FEw OfF-
fera Fag T AN &1 W AR Y
whr g0ET #§ oY wiE gwr SEwr
faum & fag e T W Wk
suET FHIETE W & | 98 aga 1@
< § safog o 39F yow # 7 oF
afes @Y st sHA S AT g A
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SHRI S. M. BANERIJEE : A commis-
sion has- been appointed for inquiring
into that incident.

MR. SPEAKER : Let him come to
the question.

SHRI KANWAR LAL GUPTA : Sir
am | not releveant ?

¥ f§ 2z Tdee gga griamee
FAT gAY & Tt ¥ w9 ¥ srdar
¢ fr fediaest i 379 Y T@aT Y
TR wEAE &G wifge

.. (e ...

SHRI JYOTIRMOY BASU : (Dian-
nond Horbour) Sir, irresponsible utterances
should not be allowed in this House,

SHRI KANWAR LAL GUPTA : Sir,
vou should control them,

SHRI JYOTIRMOY BASU : What
he is saying is highly irresponsible.

SHRI KAWAR LAL GUPTA : I say
it with a fuel sense of responsibility.
TR dwet afgal ) o gz @
3 oy mE s wfe ) wea)
TV YA F AR AF I 9 ST
TAAT ITES £ | ... (ST ).

MR. SPEAKER : I would request all
of you, including Shri Jyotirmoy Basu,
to resume your seats. If anything is said
which is not palatable to Shri Basu, he
should not object to it...

SHRI JYOTIRMOY BASU: Sir, I
am sorry I have to hear such things from
you... {interruptions)

MR. SPEAKER : Shri Hiren Muke-
rjee.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampor) : I stood up earlier.
1 am on my legs.

MR. SPEAKER :
Hiren Mukerjee.

1 have called Shri
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SHRI H. N. MUKERIJEE (Calcutta)

North East) : sir, I was expecting you to
intervene. When patently  irrelevant
accusations were made against a State
Government, highlighting a certain dep-
lorable incident which, by the way, is
completely  contrary to facts, 1 was
expecting you to intervene and now
you are suggesting, I am very sorry to
have to say, that the provocation came
from our side.

MR. SPEAKER : Not provocation.

SHRI H. N. MUKERIJEE : Will you
please regulate the debate znd prevent
members like Shri Kanwar Lal Gupta
from making this sort of statements and
wild allegations ?

st gen wT wHAm (I ) ¢ A
ooy feaT 8, 9EF1 FEA Y g WM
QF 78 aFa & | ... (swagm)...

7 AT O YA : € TAAHE &
a ¥ HG 9 T g ag gR w7
gfaF g 1. (m@Ewm)... T @
T F1 QAT g § AR gEd
7 TIAHEE F) A § | T )L
TAAeIE & AT § pod wam @y,
g g ¥ g g & Tl |

MR. SPEAKER : I would request
both sides to remain calm.

SHRI H. N. MUKERJEE : This can-
not go on. I do not intervene unless it is
s0 very important...(interruptions)

ot g% T WA : gH W IaAT
wfgwr< & foamr s a1

SHRI1 H. N. MUKEERJEE : Who the
hell arc you to question me * 1 also
represent a party.
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SHRI KANWAR LAL GUPTA : 1
am also a member of this House and a
member of a political party...(interruptions)

SHRI H.N. MUKERIJEE : Do mot
talk -about such incidents so light-heartedly.
(Interruptions)

MR. SPEAKER : I would reguest
Shri Jyotirmoy Basu to resume his seat.
Shri Gupta has asked the question. Let
the reply come.

SHRI JYOTIRMOY BASU : What
question are you talking about ? Which
judicial ioquiry 7 Sir, he is using the
House for maligning a State Government
and you are allowing it...(/nterruptions)

MR. SPEAKER : I am definitely
allowing the question. [t is my right to
allow that question. You cannot control
‘Me... (interruptions) Please sit down. You
want to control me also ? No, that would
not be allowed here in this House. Every
bhon. Member has equal right in this
House ; it is not his prerogative alone to
interrupt and ask questions...please sit
down... (interruptions) I have heard
Hiren Babu. (Imterruptions) Please sit
down now.

SHRI JYOTIRMOY BASU : You
encourage these things... (Inferruptions)

MR. SPEAKER : After All if some
body makes some allegation, some digni-
fied objection, by some leader of the party
doing it, 1 can understand...(Interruptions)
Mo please. I am warning you again. You
must sit down. I am on my legs.

SHRI JYTIRMOY BASU : I don't care
less for you...(Interruptions)

SHRI D. N. PATODIA (Jalore) : On
a point of order, Sir. Is any hon. Member
of the House permitted to tell the Chair
that he does not care less for the Speaker?
I want a ruling on that. (Interruptions)

st S WS 0 A9 A -
e @ 99 # ANEE wWET
I W@ &1 Wy N g ¥ A
FETEN |
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SHRI JYOTIRMOY BASU : There is

a judicial inquiry being held. you are

allowing these things on the floor of the

" House. He has on right to do so.

(Interruptions)

SHRI SAMAR GUHA (Contai) :
This gentleman called me a C.I.A. agent
when I raised the issue of instituting an
inquiry into the Rabindra Sarovar affairs
«.(Interruptions) Will he call Mr. Jyoti
Basu a C.ILA. agent because he has now
agreed to judicial inquiry ? (/aterruptions)

MR. SPEAKER : Will you kindly sit
down now ? May I request all of you to
sit down ?

SHRI SAMAR GUHA : At any
mention of the Rabindra Sarovar affairs,
why do these people flare up ? Itisa
shame for all. It is not a political matter.
Why should these people flare up at the
mention of it ? It is a national shame ; it
is a shame for Bengal ; it is a shame for
all... (Interruptions)

MR. SPEAKER : Order, order. May
I request all of you to sit down ?

SHRI JYOTIRMOY BASU : You
are a party to this...(Interruprions)

SEVERAL HON. MEMBERS rose.—

MR. SPEAKER : I request all of
you to sit down ?

SHRI NATH PAI (Rajapur) : Has
the so-called leader got anything to say ?
(Interruptions)

SHRI M. L. SONDHI (New Delhi) :
Let the prime Minister speak... ([Interr-
uptions)

SHRI KANWAR LAL GUPTA : He
says that the Speaker is a party to this.
It is a surious allegation. He must with
draw it. You name him, Sir...(/nrerruptions)

MR. SPEAKER : Order, order. Shri
Hem Barua wanted to say something.
Will you kindly sit down ? How canl
hear if 10 or 15 people shout like this ?
I have called shri Hem Barua.
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SHRI HEM BARUA (Maugaldai) :
We have noticed this noise and we find
Mr. Jyotirmoy Basu has been insulting
the Chair like anything.

SEVERAL HON.
Shame, shame !

MEMBERS :

SHRI HEM BARUA : May I, the-
refore, submit that all the remark s that
have been made against the Chair should
be expunged from the proceedings of the
House ?

SOME HON. MEMBERS : No, no.
(Interrnptious)

st $AT wW oA 0 W JEAE
efasia ag ¥ ag #er s ¥g7 W ¥
TN FE A @ &1 ;@AW
Hifgs o &1 51 g A @
¥ i wfar gay fodr aw @Y
=ifed otz g% sa%r wre wo wifgh
o+ faars sraarEr @ fgd

St WonYo WAl : ¥ qigT Wg
wriz 7z & 5 iz adme R A #
Y FwT 7 frar o ek Ak E A
waTrt A 3 fv 3wt o g g SwE
od ¥ fax % 99T § 1 oF Rl
qaigE &1 a4t § ag W € § )

o faw o ar, #F e
fear a1 A $AT A TD@ F
IR ¥ fF FrdiqR g4y,

MR. SPEAKER : Why are you going
to that ? That is a different point Let me
finish this.

This has become a bad habit. I do
not know how to deal with it. (Inrerruption)
1 do dot want any suggestions ]| am on
my legs.

st fower & (wgEdt) ;- W
Fg AW F g 2 W §)1 (wwwaw)

MR. SPEAKER : Order, order. It is
a question of individual. 1 do not blame
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any party for this. I am sure...(Infer-
ruptions) 1 do not know what he is talking.
Every time he gets up and says something.
He does not want to hear what I am
saying. I want to eliminate the party from
some elements who are irresponsible and
go on talkipg irresponsible things in the
House. I wadt to eliminate the parties.
Parties will not encourage this, I know.
Mr. Basu, in particular, 1 have been
noting, has been repeatedly doing this
against the Chair also. I regret about it.
I will only reprimand him. I do not want
that the party}must take note of this. I only
reprimand him. This is regrettable, unfor-
tunate, and this sbould not be repeated in
future ; otherwise, a serious notice will be
taken by the whole House. (Inttrruptions)

SHRI JYOTIRMOY BASU : Please
give m: a chance to speak. You have
made an one-sided statemcnt. you must
give me a chance to speak. (Inrerruptions)

it YugTE wE (FHOE)
A & A § A ST o g 9w
F1 73 THARA  FLT |

ot Ho ®to wwall : HAAIT SferT
g R AF Ay F fad g e
s A g1 ¥ X N gme fea
a1 qg yafad agf fv o7 w6 feta v
F | gratfs w57 A fvar ganr
fmFs @R I @t Faw
¥ AT g7 | A it 9@ @ fag
WA WY, I WA A AN
a3 aY 32t Fz1 @1 i F i ag wrar
gEaE Hweor mar g fagar e &
TR F K g5 g W I §
qiferariz & se0 A1% NH A,
o= & g g fs wmee Fa e
1% oo @ srr 93 fa §, s o
g wrars @ § 1 (sawaw) wifaie
H oy Y IW A ey |

# vz @r a1 oz a0 AT
ATHAT OF AT FHEA F 09 g, ;e
NE & o7 F TFE A qAAAT F4
arer ofr # qiff & afr g # feedt
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AAA SifT 79 ¥ faars TR AT
At frar ) AfFr A sgmraEar g 6
g W A ferl 1 oA A&
gy A Al g ) o ver H... (wwwwr)

SHRI KANWAR LAL GUPTA : On
a point of order.

SHRI M. L, SONDHI : What is this ?
There is no leadership here. The Leader
is not making any efforts to assert the
dignity of the House. 1 make a submis-
sion, I make a point of order. Let the
Leader of the House get up and say some-
thing. (/nterruptions)

&t waTeTS g - At TSl B
JFT 91T |

ot *fe o . weaw wEEE, w9
8% 35 U FT gad g7 dfog =
FATHF T 1 |

ot @o o wAsit : & wyra F wgAT
qMRAT E... (waweT)

st wATeTS T C 4g AE &Y
gFar fe g@ IHC T aTT qg A
TR I TaE | WWIRY
18 T ) =i T 9wy €, 97
g g

st WodlTo WA : wiYer ¥ 18 &rer
FaEw ¥ wodr S0 gw ¥ A ¥
Sf =T FTX FT Fgr 97 | (SwAw™)
& wre Y sfer argar § (swwww) o

MR. SPEAKER : There is bound
to be a little excitement now and then.
After all we should not cross the limits.
There was some reason for excitement.

Now at least let us restore calm in this
House.

SHRI J)YOTIRMOY BASU rose—

MR. SPEAKER : [ am still on my
legs. My only fear is whatever you want
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to say tomorrow, You can say, not to-day.
I know Mr. Jyotirmoy Basu for two years.
I have studied him. Tomorrow whatever
yo want to say think about it calmly. You
will kindly put the question without insi-
nuating.

=it wata™ g R FA Afa-
fow @are § s & o4 wERT & ST
aEAE | W HIwag I ™
T ¥ i fedrm g dmw Wk
¥aL Ul | §, IA%T 3F syaedr @Y
o TSE T A 2 ¥ 1w IEIR
¥ Fa¥e 7 Wi, 59 & fag @4 wRe
T FEA IS WE ! FATAg FAT A
gfads s A §fom & % #Y
w1 wfes max fadr ? g@a @@=
ag & e ot ety g & wHATQ
Tt § w19 Fx § 9H o fere-
ATEXST |7 T § A8 T W Wi agh
9 qg AN 3F § FTH FT g%, 39 71
e v F forg 7F wERm W@
T ST @R AN A Az g v
ot AEET A AT I & T F
Ty S AT FY I F4T O A AT A7
TH ¥ 81 UET &9 R S e
sriard grft ... (sreaw)

SHRI SAMAR GUHA : Mr, Jyotir-
moy Basu is instigating everybody from
here. It is not decorum on the part of
any member to do like that. Unless you
control such a member, even a dignified
man will become undignified.

MR. SPEAKER : There is bound
to be difference of opinion in a parlia-
mentary democracy. [ know Mr. Samar
Gubha. If you call some one as CIA agent,
naturally he will get angry. They even
fall out with the Speaker at times. Let
us calm down a little. After all you have
to tolerate each other. There can be no
complete agreement. ~ What else can
the Chair do ? I would appeal to you.
There are bound to be differsnces.
Even then you will have to tolerate
each other,
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st wagETe q: A wfad
aTe g ¢ o §eT ol Rz ¥ fa-
o 3% g, Tus fau #a1 g a8
I [ F AR FEA wLag
&F Al AT, ag 1 J0AAY, g
i fezt 1 wrreT @ # €Y T Srdm?

SHRI SWARAN SINGH : I am glad
that the hon. Member has raised this
question of the functioning of Control
projects in various States. It is true that
there are several projects in the industrial
sector, in the defence sector and several
financial institutions which function in
various States. And, the whole of our
constitution, the whole of our federal
structure, is based essentially on this, that
both the Centre and the State Govern-
ments are to discharge their responsibili-
ties in a conscientious manner, according
to the constitution and it is on that basis
that we should expect the State Govern-
ments to ensure that they discharge their
responsibilities and they also recognize the
scope and the area of jurisdiction of the
Central Government., There cannot be
any cut and dry solution, Some new pro-
blems have been thrown up. Some new
strains have developed and 1 don’t think
that it should b= beyond the genious of
our country’s statesmen and publicmen
to find a satisfactory equilibrium which
might be answer for the various strains.
I am not pessimistic. I think it is possi-
ble, even within the present Constitution,
within the present framework of law and
exercise of authority and jurisdiction to
finda satisfactory answer to meet the type
of situation which has been mentioned by
the hon. Member.

On the second point, he has again raised
a very important question as to whether
the functioning of executive authority in
any particular State or in any particular
area is likely to result in the Central Sec-
tor employees getting demoralised. It will
be extremely bad if that situation deve-
lops and the State Governments, even in
the exercise of whatever type of executive
functioning, have to function ina legal
and constitutional manner.

1 do not see any difficulty if their
functioning is within law and within
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constitution as to why anybody should
feel demoralised. It is [true that if the
functioning is in a high-handed or extra-
legal or extra-constitutional manner, then
another situation can develop. We are
proceeding on the basis that the functio-
ning will be within the law and within the
Constitutiof.

That is what we have been assured by
the Chief Minister and the Deputy Chief
Minister of West Bengal,

Now, on the third question as to
whether we will continue to pursue in the
courts and according to the constitution
and law the various remedies that are
open to us, obviously, we are all wedded
to do that. We are committed to do that.
All of us have taken the oath for that
and we will contipue to pursue the solu-
tion of these problems according, to law
and according to Constitution ; but we
would continue our endeavour to get the
fullest cooperation of the State Govern-
ments also.

SHRI MATI ILA PALCHOUDHURI
(Krishnagar) : I would like to know one
or two things about this regrettable affair
in Cossipore...

st gEHETE STAW . ST F AG-
«F FY I FU A HIET R

SHRI MATI ILA PAL CHOUDHURI :
Sir, there was one thing that their Lord-
ships, in the Calcutta High Court, obser-
ved. They were Mr. Justice Amaresh Roy
and Mr. Justice S. N. Bagchi and others
of the Calcutta High Court. Their Lord-
ships wanted to know from the state
Government counsel whether there was
any necessity for the police to handcuff
Mr. Chakravarti as was alleged by him in
his petition. Handcuffing is a serious
thing. This incident happened inside the
Cossipore factory, the jurisdiction of
which is entirely with the Centre. What
did the Central Government do ? (Interru-
ptions). I want to know what steps the Cen-
tre proposes to take to see that the emp-
loyees belonging to the Centre are not
subjected to such indignities as to be
handcuffed when nothing has yet been
proved against them... (Inferruptions).
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Is there any dialogue between the State
and the Centre in regard to Central juris-
diction over the various factories. There is
not only one, but there are many fecto-
ries. Otherwise, people will be demora-
lised, if they cam just be treated like this
by the State Government and handcuffed ?
They have a right to be cour-martialled;
otherwise the law must take its own
scourse

SHRI SWARAN SINGH : I agree with
the hon. lady member that law should
take its course. She asked me what do
we propose to do ? In this particular
case, the action that we took has enabled
now the lady member to quote a sentence
from the observation of the High Court
Judge. We took up these cases in courts
of law. Four persons were arrested. One
of them was released by the Magistrate,
We had to go to the Sessions Court and
two were released on bail. For the fourth
officer, we had to go to the High Court.
He has also been released on bail. I have
seen the press report. I have not seen
the certified copy of the jadgment. But
I have seen the press report of the obser-
vations which are said to have been made
by the hon. Judge of the Calcutta High
Court. This is really a pursuit of legal
remedies that are open to the Government
—~Central Government and State Govern-
ment—and we will be perfectly satisfied
if the State Govetnment also pursues
legal remedies. Even about interpreta-
tion of law, there can be a difference of
opinion. But that is capable of being sor-
ted out by the High Court, by the Sup-
reme Court, and by the functioning of
the Courts which interpret the legal
aspect,

About hand-cuffing, if the press report
is correct, the Judges of the High Court
have already given their opinion and it
is for the West Bengal Government to
be the wiser as a result of those obser-
vations.

12.42 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF DEVE-
LOPMENT COUNCILS FOR
INORGANIC CHEMICAL
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INDUSTRIES AND HEAVY
ELECTRICAL INDUSTRIES

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (THRI BHANU
PRAKASH SINGH) : On behalf of Shri
F. A. Ahmed, I beg to lay a copy each
of the Annual Reports of the following
Developments Councils for the year
1967-68, under sub-section (4) of section
7 of the Industries (Development and
Regulation) Act, 1951 :—

(1) Development Council for Inor-
ganic Chemical Industries.

(2) Development Council for Heavy
Electrical Industries.

[Placed in Library. See No. LT-841/69]

SHRI N.K. SOMANI (Nagpur) :
May I say something on item No. 3 7

MR. SPEAKER : Unless there is
something objectionable, there is mno
discussion usually on Papers laid on the
Table.

SHRI N. K. SOMANI : If you allow
me, I would like to say something. Yes-
terday, Shri George Fernandes made an
observation that the reports of the vari-
ous Ministries, delegations and Develop-
ment Councils are being unduly delayed
and the Government of India is very
carcless in its ways. I would like to
bring it again to your notice that 1967-68
expired at the end of March 1968. I
know that these Developments Councils
have absolutely no status because their
recommendations are always ignored.
Now after thirteen months, their reports
are placed here. May I know from
the hon, Minister why he took thirteen
months to lay these reports on the
Table of the House when most of other
Ministries have already field their reports
for 1968-69 7

SHRI BHANU PRAKASH SINGH:
1 shall try to find out the reasons and
inform the hon. Member. ’
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STATEMENT RE : ACCIDENT TO
1A.C. FOKKER FRIENDSHIP
NEAR KHULNA (EAST
PAKISTAN)

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : It is with deep regret that I
have to inform this Honourable House
that...

SHRI HEM BARUA (Mangaldai) :
On a point of Order. We tabled Call-
ing Attention Motices on this particular
thing and we were told by your Secre-
tariat that they are under consideration.
Now the Minister comes and makes a
statement on his own.

MR. SPEAKER : Call attention
notices were given yesterday and they
came before me today. But is he to
wait on serious matters like this for those
call attention motions to come up,
tomorrow. Here a ‘Plane has crashed
and some people have died. Should he
not come before the House immediately
to give the information? Is this not
an urgent matter needing immediate
attention ? Not only Parliament, but
the whole country is waiting to know
what has happened.

SHRI HEM BARUA : This is an
urgent matter of course.

DR. KARAN SINGH : It is with
deep regret that I have to inform this
Honourable House that Indian Airlines
Fokker Friendship aircraft (No. VI-DOJ)
operating flight No. IC-260 from Agartala
to Calcutta has met with an accident.
The plane left Agartala at 7.16 p. m.
Indian Standard Time on Monday 21s]
April, and was expected to land at Dum
Dum at 8.17 p. m. Late last night Indian
Airlines office at Dum Dum was informed
by Pakistan International Airlines that a
plane had crashed at Dumria near Khuloa
in East Pakistan territory, about 70 miles
from Calcutta, at 8.25 p. m,, and that
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there was no evidence of any survivors.
Another message received this morning
from Civil Aviation authorities at Dacca
has confirmed this.

Afxors!ing to our information the
area in 4n~- eighty mile radivs around
Calcutta developed  extremely bad
weather yesterday evening, and it is
likely that the plane was caught in wea-"
ther turbulence commonly known as a
norwester. At about the same time a
Pakistan International Airlines Boing 707
bound from Karachi to Dacca was
forced to divert to Calcutta on account
of bad weather,

On board the ill-fated Indian Airlines
plane were 40 passengers and four crew
consisting of two pilots Capt. R. Ghosh
and First Officer M. M. Singh, one air
hostess Miss Pushpa, and one steward
Shri Digman. As soon as the passenger
list is confirmed the next of kin will be
informed. We have received a list, but
it has not becn confirmed. Therefore,
we would wait. An Indian Airlines
plane is leaving Calcutta for Jessore
shortly, after obtaining necessary visa
clearance, with officials of the Corpora-
tion and the Directorate General of
Civil Aviation.

SHRI HEM BARUA : We are ex-
tremely grieved to hear of these deaths
of the accident. We convey our feelings
of sorrow on behall of this House to
the members of the bereaved families.

MR. SPEAKER : Yes, the Minister
will please convey the feelings of House
to the members of the bereaved families.

DR. KARAN SINGH : Yes, Sir.

12.48 hrs.

* DEMAND FOR GRANTS
MINISTRY OF DEFENCE—(Contd.)

MR. SPEAKER : The House will
now resume discussion of the Demands for
Grants of the Ministry of Defence. We took
3} hours yesterday and about 4} hours

* Moved with the recommendation of the President.
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remain. I think the Minister will need
half an hour or 40 minutes.

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Yes, about
that.

MR. SPEAKER : He will be called
upon to reply near about 5.30. We will

. have to dispose of these Demands today
and then begin the other Demands next
on the order paper, not more than that.
Shri Kunte was on his legs yesterday.
He may now continue his speech.

st geTER et (39F) ¢
Weqe AP, WAL WY WA & ar
¥ gy ag g so g £ e
gt & fgal #1 <@ &7 W MY |
o "red Fatag 9T g | AL weA
gaar ag § AR F A w@iww
AFAT ATFI AT A TR AT B
TN WATT FOA F gATE 37 99 A
geear At gdrer da # gea
a6 2?7 gr @E 5 s gew
qGT FUA A TE L A ATHT FAL-
7 I AHFIY ATY AT 9T F gE
foaaa % a0 ?

MR. SPEAKER : This is not proper.
This was raised yesterday. Today I
have a letter from Shri Hem Barua, but
he was good enough not to raise it now.
When it was raised yesterday, I had
said that the hon. Minister might in-
form the hon. Members about it. I am
also equally anxious about the hon.
members who is on fast. But sometime
ago when two hon. members were on
fast and Shri Banerjee and some other
hon. members wanted to raise it here,
I said that it was a matter of deep regret
that an hon. Member should undertake
a fast, but that if every time an hon.
Member were to fast the matter was to
be taken up in the House, it would not
be proper.

SHRI PRAKASH VIR SHASTRI :
Her condition is very serious.

MR. SPEAKER : Will it be possible
to raise a discussion on that ignoring

what is in the order paper 7 Therefore,
I said this yesterday. Shri Patel wrote
to me. He was very anxious and worried,
All of us are. It is not as though I am
not worried about an hon, Member of
this House, a senior member, who was
associated with Mahatmaji. But for
Shastriji to get up and raise it in this
manner after I called Shri Kunte to
resume his speech is not proper. I am
sure he would not do it again,

Shri Kunte.

SHRI DATTATRAYA KUNTE
(Kolaba) : Yesterday when the debate
was adjourned I was referring to the
development of our armed forces in the
border areas. I want to make the point
that it is not enough merely to deploy
the armed forces in the border area.
They stay away from their families for
a long time. It is necessary that we
create an atmosphere in the border area
whereby those people living in the border
areas feel that they are properly integra-
ted with the whole nation, There are
two ways to do this. One way is that
when the army people go there, they mix
freely with the local people and frater-
nise with them. An hon. Member from
Kashmir mentioned that our armed
forces behaved very nicely with the local
people and gave them all facilities and
help. There is another way ; to ask the
retired men of the armed forces go and
settle there and also ask other persons
to go and settle there and create a sort
of a cultural affinity between those
people and ourselves. I am afraid that
the mere deployment of armed forces
in the frontier is not going to help us.
There is this tendency in modern times
not only in our country but in other
countries as well. In Capada inspite of
French and English being the two lang-
vages in their legislature, very recentty
there was a flare up by the French
against English. In Britain also, demand
for local autonomy is growing in Scotland
and Wales. In Telangana and Yidarbha
we see this tendency. Why does it
happen ? Because with the use of modemn
means of communication, it is easier for
a person far away from his native loca-
lity to keep in touch with the local
movements, get local literature and all
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that. He does not try to assimilate
himself in the area where he is staying.
Looking to these conditions. it 1s mneces-
sary to settle some people in the border
area so that they mix up with them and
the people living in those arcas feel that
they are part of the mnation; properly
integrated. Border incidents with China
took place many times. There isa
place near Bara Hoti having something
to do with the word Chin and there was
a feeling that if the word Chin was there
it must have belonged to China. This
is because we have not properly integra-
ted ; we have no proper idea of what
is happening. For instance. people’s
idea of persons living in NEFA and
Nagaland is that they must all be junglis
not educated and all that. When we
actually find that they were all properly
educated and all that. a different feeling
is created. This is necessary because
we havea big border. In our customs
and traditions, we are so exclusive.
Even in this city, we shall have a Mara-
thi element or a Bengali element. We
have the habit of being exclusive. It is
necessary that conditions should be
created in the frontier whereby the local
people are properly integrated. If that
is not done, mere deployment of defence
forces is not going to be a great help; if at
all it is going to aggrevated the situation.

I should like to refer to another
matter. This department is greedy about
acquiring land but when it comes to
releasing lands because they are mot
properly used or not used at all, they
take years and decades. From the
records they can find out when they
acquired the land and taken possession
of it ; after decades till now they have
not decided to use that land, nor have
they decided to release the land. This
is really a hardship to the people to
whom those lands belong. I cannot under-
stand this. Thre are lands in the city
of Bombay and other places which have
been taken possession of by the defence
authorities, Not only this. What is
happening in this Ministry is this. 1
have to narrate my own personnel expe-
rience which is mnot wvery helpful. As
carly as August, 1967, I wrote a letter
to the Minister of Defence. It took
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him a few months to acknowledge that
letter, and it is almost a year since that
acknowledgement and I have not reccived
any reply from the Ministry at all. In
my letter, I have stated the facts very
clearly, that within a stone’s throw from
Bombay,” where this department has
established a naval armaments depot,
they have acqired hundreds of acres of
land for the use of the Navy. The land
is not yet being used. Part of it is
being doled out to the people to culti-
vate the land as tenants, and the rest
has been levelled down as a foot-ball
ground. This is the kind of use that
he naval depot has put the land to. At
the same time, the Air Force asked for
acquiring more land; notices were issued.
It was suggested that if the land which
has been acquired by the Navy was
made available to the Air Force, the
local people will not be inconvenienced
in anyway, What has been happening
today 7 The whole of the sea-cost of
this place is acquired by this department,
and the people have been displaced.

There is another thing about the
naval depot itself. I do mot kmow why
this naval armament depot was located
at that place. We already have in the
Bombay harbour, the oil terminal. But
next to that, there is the atomic energy
reactor at if safety and defence are being
looked into at the same time! On the
top of it, on the one side, there is the
Santa Cruz aerodrome. There is the
oil terminal in the harbour and then
there is the atomic reactor. Then in
this peninsula the naval armament depot
is established., And what security was
looked into when this naval armament
depot was established there ? We will
be told that it was nearer the Bombay
city where the mnavy is there, and we
will be also told that because the arma-
ments and other things could not be
landed, they are doing this ; they have
constructed this jetty ata cost of Rs.
1.75 crores, When the project was
approved by this House or by the depart-
ment, the idea was that frigates and
other big ships which will need a draft
of 20 feet or more will be wery ecasily
able to touch the wharf, What is the
position now 7 If a little care was taken
to look into this matter, they would
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have found that because of the silting
which is taking place there, this jetty
could not come there. But after the
expenditure of Rs. 1.75 crores, what
does one find ? The draft is below six
to eight feet, and they are now hoping
to do a certain amount of drilling. I
do not know how they are going to
dredge it. If you look at the low tide,
the rocks are visible below, and to exca-
vate the rocks in the sea-bed is a wvery
difficult proposition. Therefor, while
locating this armament depot at this
particular place, this was not taken
into consideration.

Yesterday, reference was made to
security risk because of which the Govern-
ment and the department refused to
give information on the land acquired
for this naval depot. Next to that, the
only partition wall being the barbed
wire, there are foreigners staying there.
Who are those foreigners ? They are
contractors doing some work in the
Bombay dock. do not know why they
have been allowed to camp there.

MR. SPEAKER : I hop he will
conclude within two or three minutes,

SHRI DATTARAYA KUNTE: I
have hardly taken five to seven minutes.

MR. SPEAKER : Yesterday also
you have spoken.

SHRI DATTATRAYA KUNTE:
Yesterday, I began to speak at the fag-
end. After all, I am making a wvery
relevant point. If you want to adjourn
the House at 1 O’clock, I am prepared
to continue at 2 O'clock.

MR. SPEAKER : You can take
two or three minutes now,

SHRI DATTATRAYA KUNTE : I
will not be able to finish it within that
time.

MR. SPEAKER : You have to
finish, Mr. Kunte,

SHRI DATTATRAYA KUNTE :
Sir, in the whole of the budget session,

this is the first lime that I am speaking.
I am only requesting you—

MR. SPEAKER : Go ahead. Do
not waste time,

SHRI DATTATRAYA KUNTE:I
was referring to the foreigners there.
They are contractors in the Bombay
dock. Was it nccessary to ask them to
have a camp there ?

13 hrs.

It might be that they are quarrying
stones from a quarry nearby. Was that
the only quarry available for the contrac-
tors working in the Bombay Dock who
are foreigners and there is no other
quarry nearby from where they could
have got the stonmes 7 Taking that this
was the only quarry where the best
stone was ilable, is it mec: y that
their camp should be there, We will
be told that there is a security risk and
therefore people will not be able to go
and visit the camp. But these people
are living there, they have their cameras,
loudspeakers and everything. One does
not know whether they have a transmitter
or anything like that om the location
of the armament depot which is supposed
to be a sort of secret thing. It has the
security risk across the Bombay Harbour
when forcigners are staying there. I
know they are going to stay there for
three to four years, as long as the
Bombay Dock is completed.

What precaution is the department
taking when it is trying to exclude the
public of this country from getting vital
and relevant information 7 Why should
they allow them the used of this quarry
which is on the land acquired for the
naval armament itsell ? This is one gestion
which I would like the Minister to
answer. If he does not answer it will
only mean that they want to shut out
the public of this country from vital
information while they have utter
disregard whether foreigners use the
land acquired for the naval armament
depot.

I would like to know whether while
allocating this depot here all the facts
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were taken into consideration. I am
referring to the oil terminal. the atomic
reactor, the Santacruz Airport, which is
an international airport, and this Naval
Armament Depot. Was the port pro-
perly examined as to whether the jetty
which is built there could at all givea
draft of 20 feet and more to allow ships
to come safely all along the line 7 It is
not mnecessary that one must go to
Khadakvasala station to find out what
sort of silting is taking place. It is
evident, patent to the ordinary eye. If
these things are not taken into account
it will only mean that all the expenditure
incurred on this jetty is infructuous
expenditure, itis alla waste. Now to
correct it a few more crores will have to be
spent to dredge the solid rock which is there,
Sir, these are some of the matters which I
wanted to place before the House.

13.03 hrs.

The Lok Sabha adjourned for Lunch rill
Fourteen of the Clock.

The Lok Sabha re-assembled afier Lunch
at six minutes past Fourteen of
the Clock.

[ SHRI GADILINGANA GOWD in
the Chair. )

DEMANDS FOR GRANTS
MINISTRY OF DEFENCE —{contd.)

MR. CHAIRMAN : Shri Dhillon.

SHRI G. S. DHILLON (Taran
Taran) : Mr. Chairman, Sir, before I
support the Demands of the Ministry
of Defence, one thing is very satisfactory
this time is what we have been pressing
all these years, about the re-employment
of the Emergency Commissioned Officers.
1 must congratulate the Minister that
he has been able to solve this problem
to a large extent.

SHRI INDER J. MALHOTRA
(Jammu) : Not  all of them have been
absorbed.

SHRI G. S. DHILLON : [ bhave
got the figures. Out of 4900 and odd,
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he has been able to accommodate on
the permanent list about 1852, and about
1752 have already been absorbed in various
cadres, I. P. S., I. A. S, etc. and some
of them in public undertakings also. It
is only about 896 persons who are still
on the pending list. The other day, he
was good enough to assure that they too
will be accommodated very soon and,
I do hope, that with the assurance given
by him, this problem which has been
engaging our attention all this time will
be solved.

There are other problems which
purely do not relate to the fighting side
or weaponry or combatant side and one
of them is about the presence of ex-ser-
vicenen in the civil life of the country.
I think, so far, if I may remark, nothing
substantial has been done for the ex-ser-
vicemen, about 5 million of them, and
every day we see various organisations
in the name of ex-servicemen meeting,
putting forward their demands and
writing to Members of Parliament also.
I am told that there is an official organi-
sation to look after their interests, the
Ex-servicemen, Soldiers and  Sailors
Board. But I have come to know
recently that there is a more representa-
tive body, the Ex-Servicemen Soldiers
Association which held its meeting only
a couple of days back. But if their
demands are put forward to the authori-
ties, they are always shown the demands
as made through the official organisation
like the Sailors and Soldiers Board.
Mainly their demands are reemployment,
aid to their families, aid to their child-
ren’s education and revision of pensions.
About revision of pensions, we all know
that, at various times, they were revised.
But still there is a lot of dissatisfaction
because of the rising cost of living every
day. And those pensions were fixed
long before and the revisions have not
been to the satisfaction of ex-servicemen.
I would suggest to the Minister that this
should be tackled once and for all by
appointing some Pensions Commission
or some equivalent body which could
go into the question or revision of
pensions from the beginning upto this
day, what they have got, what are their
demands, what are the circumstances
under which they are asking for more,
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and all that. 1 have met very senior
officers of the Army and they do feel
that the demand is very much justified
in spite of the increase allowed off and
on.

As for the other difficulties, I would
suggest that a committee of senior officers
of all the three wings should be appom-
ted—a sort of per ar

the case of the official organization, the
rule should be that he should be a senior
officer so as to create confidence and also
demand respect from his colleagues in
the civil services. He should at least
be a Major or Lt. Colonel. Those times
are gone. They are not available. 1
enquired about the emoluments that
could satisfy them. They are not
d ding much. There will not be

should be there—to whom all the prob-
lems of ex-servicemen with administration,

what sort of treatment they are receiving
at the hands of civil officers, what sort

of difficulties they are facing in resettlement
and re-employment and so on could be
referred.

I would also make another suggestion.
So far as employment is concerned, it
may be very difficult 1o employ all ex-
servicemen, but some sort of a training
may be given—some period before they
are going to be released may be reserved
for training—in transport services or in
radio mechanism or repairs or in manu-
facture of agricultural implements, repair
shops, etc., or even in more advanced
and progressive farming, so that when
they come out they may be equipped with
some sort of a background which will
enable them to adjust themselves to the
civil life. 1 bhope, the hon. Minister
will shed any prejudice against non-offici-
al ex-servicemen organisations, will meet
them, and will try to understand their
viewpoint, bazause most of the ex-service-
men are organized in non-official organi-
sations. It is mo use telling them that
they will consider only the demands that
come from their regular, officially-recog-
nised boards which, to my great disapp-
ointment, are not functioning satisfacto-
rily ; sometimes the Minister himseil
bas admitted that the Soldiers and
Sailors Boards at the district level or
at the divisional level are not “functioning
satisfactorily because the officer or the
retired officer at the head is not a very
senior officer. He is at the most an
honorary Lieutenant or Subedar Major
and he suffers from some sort of inferiority
complex when he sits in the meeting
with IAS and IFS officers. In order to
bave a sense of equality and superiority,
the Chairman of the Soldiers Board
should be of a higher status. Even in

much difference in the scale demanded
by the Subedar Major or the Lt. Col.
There is very little difference but it will
create confidence and respect for them,

Iwant to say a few words about
the NCC. The House is aware that
when the NCC was started, it was
started mainly on considerations of
broad national interest though it was a
part of the educational programme. I
had the experience of 1965. My place
is just on the border and as Minister in
Punjab I had to tour all the border
areas as [ was put in charge of border
districts for co-ordination between the
civil and the military authorities and
I found that excellent work was being
done by the NCC cadets. I do not
know what is the position about ACC.
‘These young lads, the NCC people did
commendable work at the time of aerial
invasion, at the time of black-out in the
cities and also services in the areas over-
run by the en=my, and also at the time
of resettlement. But when I heard that
the Vice-Chancellors' meeting at Ahmeda-
bad had unanimously decided to give
up the compulsory aspect in training,
deciding that they should relax it, [ was
not happy. I happened to enquire from
some of the Vice-Chancellors as to what
are the reasons behind it. They said
that there were no reasons behind except
that they were afraid of the students, Now
1 fail to understand if they have declared
it as a voluntary service. Had it been
a national service corps and also national
sports organisation, they must take either
of the three. What difference does it
make to the students 7 They will have
to take either of these three. But the
advantage that was present in the military
training that these young boys get and
the merits of it which they displayed at
the time of the Indo-Pakistan conflict,
that will not be available if they are sent
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either to the Mational Service Corps or
to these sports organisations for which
there may be a separate arrangement. I
would suggest to the Minister that. he
may keep it as a matter of voluntary
training and declare it as a policy but
not in the case of border areas where
we always demand some services from
these young men, some sort of services
as they rendered in 1995, 1 would like
him to recomsider it in consultation
with the experls on education. So far
as NCC is concerned, that must be
compulsory at least in the border dis-
tricts. On this issue I think the students
will not at all be found recalcitrant. I
met a number of them. They say that
they would welcome it as a compulsory
training in the border areas. But at the
same time if it is going to be kept as an
optional subject in the matter of volun-
tary training, one thing must be seen
that whatever be the number of students
in the NCC, that training must be
essentially a defence-oriented one. It
should not be a stereo-typed training
just a little bit of weapon training, drill
and handling of 303, map reading and
all that. It must be defence oriented
so that in case therc is invasion they
must be equipped with the latest training
and trends for defence and offence, It
is to be taken as a broad national policy
and not mere academic policy. 1 am
of the view that if any decision had
ever 1o have been taken, it should have
been taken at the level of this House
and mot at the suggestions of a few
principals or vicechancellors because
whea we introduced these Services we
were guided not by academic interest
but by national interest. Even now 1
would request the Minister to bring this
matterjup before this august House so that
there could be some definite policy on it
and it can be judged whether it is purely
academic or it is a national policy.

1 personally would Ilike to bring
some matters to the notice of the hon.
Minister. Last time he promised that
he would expedite compensation to be
paid to the farmers whose lands were
taken over by the Defence drains, Per-
haps some of the Members of the House
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may not have known that I live in border
areas. We have a number of defensive
canals like Ichogil canal on our side
also. They were all built at the cost of
the farmers. It is also now more than
2 years. They have not been paid any
compensation for the land taken over
nor any bridges built. These villages
are divided into two. Half the land is
on the other side, Half the land is on
this side. People do not have access to
the piece of land on the other side, 1
hope the Minister would be good enough
to assure that necessary things will be
done at the earliest in this regard.

The great inconvenience caused in this
regard is not only caused to the farmers,
but it may also lead to the loss of food
production also because of non-access to
the areas on the other side of the defence
drains and canals. I hope he will take
immediate action to see that these com-
pensations are expedited.

In Khem-Kharan area, at the time of
the invasion they paid certain aid and
compensation to the shopkeepers and
farmers. 2 or 3 years have passed. The
Government is now pressing them very
hard for repayment. It is only Rs. 500 or
Rs. 600 or at the most Rs. 1,000 in some
cases. Repayment should be remitted, or,
if the Government is not prepared to do
it, it should be deferred for at least 10
or 15 years till they can fully stand on
their own legs.

SHRI GIRRAJ SARAN SINGH
(Mathura) : I have very few words to
say. Most of what has to be said has been
said by the Public Accounts Committee
and by others who spoke on the Minis-
try's demands and by my predecessor. It
has been said that this year’s expenditure
will be enhanced by over Rs. 50 crores
over the last year's. We are told that this
increase iis mainly due to raising of the pay
and allowances of the armed forces. How-
ever I am not satisfied with this explanation
as the rumblings and grumblings of the
junior officers and men of the other
ranks have in no way lessened ; morale is
not only deteriorating, but is badly
affeeted ; and this leads very definitely to
a danger to the country’s security. I am
talking about housing, scboolmg etc, and
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immediate postings in respect of families
s0 that no undue hardship is caused in
these areas. These are the things
that the Minister must consider if
he wishes to keep the morale of the Army
Officers and men upto the point.

I have seen a grandiose plan drawn
up by the Defence Ministry for long years
to come. This is completely vitiated and
its proposals are completely vitiated by
the Audit Report and the Public Accounts
Committee’s reports on the Ministry. These
reports state without equivocation, without
hesitation whatsoever, that bad planning,
faulty execution, erromeous manufacture
and_inefficiency have led to a huge loss, I
would beg the Defence Minister to carry
out a complete house cleaning in his
Ministry and all its Departments so that
instead of asking for more money he
could proudly come to this House and
say that he has cut the defence estimates
without endangering the sovereignty or
the safety of India, It wunfortunately
happens to be the habit that whenever
indents are presented for defence require-
ments, they are almost always sanctioned
and the implemsntation is left to corrupt
and inefficient officers and only the nation
suffers. 1 can only hope that the Defence
Minister will take drastic measures so
that this kind of failure is not repeated.
Now, I have some specific suggestions to
make to the Defence Minister.

Sir, I am one who has advocated for
a long time that senior appointments in
the Serviccs should be announced well in
advance, so that the new incumbent can
understand the policy and the day-to-
day working of his new post before he
takes over. Also this will give less
opportunity of politics and factionism
raising their dreaded heads and causing
disruption in our Armed Forces. I am
also against what has now almost become
a precedent that retiring Heads of
Services will be given high diplomatic
posts. This, in my opinion, makes the
officer subservient to the Government
and because of his future prospects he
will not disagree with his masters, and as
& consequence matters of strategy are often
left to gentlemen quite incompetent to
maket hem, We, the nation, have had bitter

experience of this and it is certainly time
that we learned our lesson.

I would like now to come to our
defence production. Until now we have put
all our faith in the USSRwho by giving ar-
ms aid to Pakistan, have not only violated
the Tashkent pact, but have made us
very nervous about what their reaction
would be, should there be a new confro-
ntation either with China or with
Pakistan. We, Sir, have at the moment a
large army supplied mostly by the ordnance
factories run by the Government of India.
This is adequate in peace-time, when for
training purposes a limited amount of
stores and ammunition etc. are required.
However, as you know, in war time the
wastage is collosal and the ordnance
factories could not possibly begin to meet
the demand. I, therefore, suggest to the
Defence Minister that the major indust-
ries in the private sector be asked to have
a plan to switch to defence requirements,
if and when required. I quote an incident
that happened not very long ago at the
Avadi tank factory where the links for
the tank treads were found faulty and it
was only on a friendly basis that these
links were produced by a factory in the
private sector. This sort of thing is
going on all the time and unless
the private sector is given a definite
role and firm orders so as to justify
their expenditure on rescarch and retool-
ing, you will find in times of emergency
a complete break-down of essential
supply.

The other thing that I want to point
out is that the Indian Army has the
highest ratio of Teeth to Tail of any army
in the world. It is something like 24,
whereas the UK, Germany, France, etc,
keep a ratio of about 14, You can
imagine the saving in money and man-
power if we did the same thing.

There is no doubt that there area
great many jobs which have to be done
by non-combatants, etc. which increase
this ratio. But I feel certain that the Hon.
Minister will look into this factor and
reduce this Teeth to Tail ratio conside-
rably, without decreasing the efficiency of
the defence forces.
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The Air Force has now reachad its
peak of 45 sqguadrons. How many of
these are equipped with obsolete planes is
anybody's guess. I know that the transport
squadrons must be equipped and that
the bomber squadrons are vastly outdated.
There is talk of giving our fighter units
new aircraft, How long this will take only
God and Sardar Swaran Singh know.

I have heard disturbing remours about
our producing a fighter aircraft called the
Jaguar under Anglo-French collaboration.
1 have from past experience bzcome a
little sceptical about this form of advancing
our own aircraft indus'ry. We had the
sad tale of Prof. Tonk and evcn the sadder
tale of th: Avro 748 where India was
used as a guinea pig for prototyp: man-
ufacture and the so-called collaborators
themselves did not manufacture these
planes. A little serious thinking is needed
before we take any firm dzcision on these
matters.

I know everyons realises the dangers
confronting this country. I have said many
times before that it will bz the task of
the armed forces to hold and stem the
tide while only the people of India can
defend the nation. Hznce I feel that tho-
ugh a certain augmentation of the Navy
is vital, the undue priority given to it at
the moment is like putting the cart before
the horse. We have no aggressive motives
and we are incapable of having a Navy
in the near future, guarding our imm:nse
sca borders; therefore, to go in for sub-
marines etc. is, I think, a little far-fetched.
should there be the near impossibility of
a sea-borne invasion of any part of our
coast, it is not the Navy but the Air
Force ferrying troops to the site that is
goinge to hold our coastline. Therefore,

I would suggest a slow-down on naval °

build-up and an increase in th: transport
squadrons of the Air Force,

I have scen th: Defence Minister's
report and his future aspirations. But
what perturbs me is that he has no plans
to meet an emergeocy before the enemy
is good enough to allow for some of his
plans to fructify during the next five years.

Before 1 conclude, I come to my
annual theme, for the liberalisation pay,
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housing and other facilities of the Junior
officers and the other ranks and the
lessening of their tenure of posts in
hardship areas.

. I have one suggestion which could
be followed up : when a battalion or
a brigade or division moves from
an advance area, it should leave all its
heavy armament and transport in situ so
that the new brigade which takes over
could move only with side arms and could
take up its positions immediately. This
would save an enormous amount of money
in transport and wear and tear of mat-
erial.

With these few remarks, I earnestly
hope the Defence Minister will take into
consideration and pay heed to the few
points 1 have made.

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : T would like to express my
appreciation to the Defence Minister of
the report circulated to MPs, We are
indeed thankful because it has given us
more information than on previous
occasions.

However, I would like to say that it
has some basic and essential omissions
and discrepancies. As long as these
omissions and discrepancies are there, the
credibility of the report remains much in
doubt.

In the matter of omissions, I would
like to mention the question of equip-
ment.

As far as equipment is concerned,
three important points have been left out:
import content, foreign exchange involved
and from what countries we are getting
the equipment under what terms and
conditions of payment for this equipment,
There are of course some exceptions
where these details have been given, na-
mely, Praga tools and Bharat Earth Mo-
vers Ltd, These are not defence items
but they have found a home in the De-
fence Ministry; the Defence Ministry
gives a home to many things from mos-
quito nets to other things. Vital informa-
tion which Parliament should have has not
been given in respect of other things.
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One wonders why it isso. Isita
question of our non-alignment 7 Is it
not an accepled practice in modern demo-
cratic countries ? May I ask the Minis-
ter to refer to a book which has been
circulated to most Members of Parliament
recently and that book is the official book,
‘Britain 1969" and on pages 117-118 it is
given clearly with what countries Great
Britain is collaborating for defence equip-
ment. When I was in London some
months ago I was invited to visit some
airforce stations and I met some Govern-
ment Ministers and I met the Director of
the Institute of Strategic Studies. I am
ashamed to say that I did not know what
they knew. I was ill equipped to tell
them what they could tell me, Who are
we hiding this from ? The people of this
country are not concerned; they are con-
cerned about the basic requirements of
their own lives; they do not stand in the
way of your getting equipment from any
country, X or Y or Z. Is it your foreign
friends and enemies that you are crying
to delude 7 Obviously you have not
succeeded. Is it Parliament that you
wish to delude ? We are in the initial
period of our democracy and no Govern-
ment is entermal. The conventions we
lay today are going to be the forerunners
of the future and thereforc in a free-
democratic  society where checks and
counter-checks must act to saleguard the
security of the country, it would be better
if basic information is shared with the
House.

We know our man-power strength.
There is plenty of man-power strength
in our country; there is no shortage. Is it
fully utilised 7 Are our service personnel
properly equipped ? We should be told

. about these things because we have suffe-
red in the past by trusting too much too
readily. As Members of Parliament we
owe a duty to those young men of the
Armed Forces to see that they have the
sort of equipment they require under
combat circumstances, There is not much
time and I shall give only one example
of which I have some little background
knowledge. The Ministry's report men-
tions that the Air Force has 45 squadrons
and it gives the list of sguadrons, We
knew that the MIGs and gnats are used;
there are the fighter squadrons, commumi-

cation squadrons, trainers, helicopters,
miscellaneous, etc; everyone knows about
these things. Everything tallies. But
again from foreign information we hear
that there is an aircraft SU 22 Soviet
fighter bomber and the remark against it
is: “‘delivered but not yet in operational
service.”” Then there is meation of Hun-
ters from UK. This comes from the Ins-
titute of Strategic Studies available in
Parliament Library. I have not got any
secret source of information. What is
really shattering is that 45 squadrons are
going to be equipped with only 500 combat
aircraft. I ask you : does it make sense
to say s0 7 We know that by any reas-
onable and rational standards, a thousand
aircraft would be required to cover wast-
age. repairs, etc. Ewven children play as
hamley’s with squadrons; now-a-days they
know what aircraft are used and what the
squadrons are. But the Parliament in
India is not given this information. We
are told 45 squadrons are equipped with
500 aircraft...(/nterruptions.) You have
seen how thinly attended the House has
been. If Parliamentary control becomes
ineffective as it was in the past, you will
have to pay a heavy price. We shall have
failed in the most sacred duty to our peo-
ple and to our country, because, defence
is not a matter which concerns this party
or that party. When there is an enemy
on our frontiers, he is not going to find
out whether a boy is your son or my son,
and therefore in the interest of national
security Parliament must insist that basic
information is shared with it and that we
do not wait too long till it is overdue and
mistakes are committed. I request the
Minister to tell us whether the squadrons
are properly equipped, whether there are
adequate missile and radar installations
particularly in our eastern sector where
we face the Chinese threat most immine-
ntly. In the last Indo-Pak war we koow
that gnats had to fly low so that they
could escape Pakistan radar system. We
know that we had no night fighters. That
was four years ago and today surely the
country has a right to know whether those
deficiencies had been fully remedied.

The fighter pilots’ active life is of a
short span-five years or at the most ten
years. By the time he is 26 he has fini-
shed being 2 fighter pilot. He may go
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on till 30 if he is lucky. Has the Mini-
stry made any assessment from the log
books of officers that the squadron lea-
ders and below have put in enough flying
hours ? Or are we having all these young-
men waiting in frustration because they
just do not have the planes to fiy 7 We
have got fast aircraft and fast modern Migs
which have a short flying span. Without
radar cover what use are they 7 T was
happy to hear yesterday from the Mini-
ster of State, Mr, L, N. Mishra, that we
propose to have missiles. I only hope
that vested interests do not dispose of his
proposals,

I want to refer to the totality of the
defence expenditure,

The Defenee Ministry’s budget esti-
mates come to Rs. 1,110 crores. The
demands are Rs. 1,143 crores, plus the
supplementary demands of Rs. 58 crores.
In all, it comes to Rs. 1,243.54 crores.
On the other hand, we have ancillaries
like the para-military forces. The border
Security Force alone accounts for Rs. 35
crores. There are other things like the
border roads which are charged to the Mi-
nistry of Shipping and Transport; they are
managed by a Major-General and gover-
ned by the Ministry of Defence. 1In all, I
would say that the total defence expendi-
ture today, all together, is Rs. 1,300 cro-
res. And it is not possible to assess the
entire complex, because like in any indus-
trial complex, they have been tacked away
all over the place. Parliament will give
sanction for Rs. 1,300 crores this year.
The Finance Ministry’s allocation for the
Plan is only Rs. 1,737 crores. For defe-
nce, it is Rs. 1,300 crores. Out of that
Rs. 250 crores ave deficit financing. The
time has come to see whether any eco-
nomies can be made in defence.

In defence production, the amount
which we have put is about Rs. 500 cro-
res., There is a report on some Impor-
tant Information on Projects, which say
that the MIG division alone has an inve-
stment of Rs. 100 crores, so that the total
investment would be Rs. 500 crores. It is
time that we went into this and saw whe-
ther, first of all economy cannot be effec-
ted. And secondly, whether the defence
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production units cannot be so used as to
strengthen the economy of the country. I
think it is possible.

When the Defence Ministry came to
give evidence before the public Accounts
Committee, it tvas said that after all,...

MR. CHAIRMAN : Please conclude;
you have had 17 minutes.

SHRIMATI SHARDA MUKERIJEE:
Just five minutes more. We are voting
crores of rupees and you say talk for five
minutes !

MR. CHAIRMAN : The list is given
to me by the Whips. We have 17 more
names here.

SHRI JAIPAL SINGH (Khunti) :
Let her have my time.

SHRIMATI SHARDA MUKERIJEE :
The Defence Ministry has said while giv-
ing evidence before the PAC that about
40 per cent represents the cost by way of
pay and allowances. I take them at their
word, and the Defence Ministry's dema-
nds put it down to Rs. 456 crores or some-
thing, as pay and allowances of the arm-
ed forces officers. If you count transpor-
tation, etc. in all, it comes to Rs. 500
crores. The immediate thing that I can
see, where economy can be effected, and
economy could be effected, is to the ex-
tent of Rs, 75 crores, with my limited
knowledge. If somebody takes the trouble
of going into it more deeply, 1 am sure
he will be able to make a more thorough
analysis.

MNow, has anyone made an assess-
ment of the utilisation of staffcars 7 1
know that there were much stricter regu-
lations in the old days than there are
now.

Secondly, there is the system of orde-
rlies. There are about 8,25,000 men and
I estimate that there are about 35,000 to
40,000 officers. We are told that only on
active service they are given orderlies.
Let us take the official explanation that
only on active service—people, in opera-
tional stations—are given orderlies. That
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means that one-third at least are in ope-
rational stations: 11,500 or 12,000 officers,
plus JCOs, who are given orderlies. In all
it is 15000 people. Some of the top
officers get three to four orderlies. So,
you will be having 30,000 men working
as orderlies or one and a halfl divisions.

‘What would be the cost ? The cost,
I believe, would be not less than Rs. 15
crores on orderlies. I do mot think
that the cost per orderly comes to less
than Rs. 1,000 a year. Not that I do
not want them to have orderlies, but there
must be some control over it. Sucha
poor country as India is, can it afford it ?
I see that the Defence Minister tells us
that the defence expenditure is 3.46 per
cent of the Gross National product, whi-
ch is an illusory thing. When the average
income of a man in India is less than Rs.
1 a day, and out of that he has to give
3.5 per cent, we have to comsider the
backgronnd of these conditions. Can you
justify this kind of thing ? Surely, there
must be some review of this.

Then I come to the question of em-
ployment of civilians in the armed forces.
I know there is stiff resistance to it from
the service personnel. But I do not see
why the store keepers, clerks and so on
should not be civilians. After all, it costs
twice as much to maintain service person-
nel. Why don’t we do this ?

I think the estimated saviogs under
these three heads, namely, staff cars, ord-
erlies and replacement by civilians of the
service personnel in some posts will bring
about a saving of not less than Rs. 75
crores.

Then, the perquisites of the senior
officers have increased so much that there
is growing discontent among the other
ranks. The benefits of the lower rung
officers and the jawans have not been
increased with the result that the dispa-
rity has grown. There is also a dis-
parity between the three services. Army
has the highest perquisites. Navy would
probably come next. I know in Dhaula
Kuan there is a Major and a Squadron
Leader living side by side. While the
Major is getting so many perquisites,

the Squadron Leader is getting nothing.
Do you not think that this disparity will
create discontent ?

Before concluding, I want to make a
reference to defence production. The
Minister of state made a statement yes-
terday that the out put for 1968-69 was
Rs. 107 crores, When your invested
capital is Rs. 500 crores, even to have a
break even you would require a production
of Rs. 500 crores. Now that is not possi-
ble. So, this figure of Rs. 108 crores is
not something that we can be proud of.
When plenty of markets are coming up in
the South East Asian region, why can be
not increase our production ?

Then, every defence production unit
is now managed by a defence service offi-
cer, who is deputed from the services.
He is a loss to the service and not again
to that unit; He has neither managerial
nor design, nor producton experience. If
you want to make room for somebody,
surely yon can accommodate him some-
where else.

Finally, is there any system of opera-
tional research, any system for a review
of the structure of the armed forces, a
proper review of inventory control, logis-
tic control, dependence on civil sources
during war ? Has any system been esta-
blished for that even after two conflicts ?

In conclusion, I would say that if these
economies could be effected, you could
have a saving of ten per cent in the over-
all expenditure, which would mean Rs,130
crores per year. Over a plan period it
would come to round about Rs. 700 cro-
res. In these Rs. 500 crores defence pro-
duction units you have got today a source
of economic strength for our country.
They can give an opportunity to the young
men who are trained scientists, engi-
neers and technicians to render some
national service to the country. One
thing alone is needed. Defence produc-
tion would have to be divorced from De-
fence Ministry. Iam sorry to have to
say that, but it will have to be divorced
from the Defence Ministry. It has grown
too large now and the economic strain on
the country is too heavy.
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Lastly, with regard to the Indian Na-
tional Army personnel, an assurance was
given on the floor of the House about
their pension. This has not bzen fulfilled,
The Minister should take care of that.
Here 1 would like to add my voice to
that of the members who have spoken be-
fore me with regard to ex-servicemen, to
whom we owe very much more than what
we are giving them today.

SHRI JAIPAL SINGH : There is on
quorum in the House.

MR. CHAIRMAN : There is quo-
rum in the House.

SHRI JAIPAL SINGH : I challenge
it. There is no quorum in the House.
The count must take place.

MR. CHATIRMAN :  There is quo-
rum in the House. Please resume your
seat. Shri George Fernandes.

uﬁlﬁcﬁ:ﬁu (F=ag-zfum) :
@ WERd, gear ¥ W ¥
fopaY ATaaTEY it @ 9 g ¥ wrgw
garg fs aw A AT @ ET ®
1200 #07 w9¥ Sfatar soreg &
Jrer AT €W F ITES AT FIA
FY gHagy § oot & A FRA R
&Y T 9F 1 W 5@ gEg Ay
AL oy +ft sqore fag & srgea &
®Tw 7 @A 17 7€ ag g &
g&e aTq 4t | swafaaw ag & f wra
EI9gT ¥ 7 &g # oy araAg qTew
Y gAY AT w1 gAA &Y A Ag
afer & wfm fF dwmm Fai H
fracFaFaamy fm e &
50 =it &y o g adf @ 3w
T€ gF §Y AT @ gE7 & faw o
#1§ gl A Y FFT Y | UH AE
T ATCETE 90 aTH 2T F H@TH
¥ < e g faamd A g wwET
+T agt fa% FTT aga Arawas §
it ot¥ fav age wearafy 18
gLy 3T oFAET F gaq qat TEf
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;T P g ghAr Ay WA &7
g AeAt oft ggh WO |Te Ay
AT ¥ AR A Aoy @y § ¥feT ww
1 I ITTATT 7T 5 Wy 2arg
YW & M ¥ AT 7 w5 ow
IATT ¥ FWT F g TG qF A
fF i ok mifeears 7@ N @
R AN w1 oF T gE-
Far ¢k AT ®T A HY gAIL A
=few & | mfex feg wrere ox 9g aF
s AAE E? T AR AT AAE
forad f5 et @ g AW
ot § & agt e 7

sfazar s & o feid g &y
? A oY SwET ATET gEST A IEH
R & wgr 5 s < "iey faiw =7
AT O(e F1 ATHd & AT H, we
F a3 g9 ¥ g 3@y A A€ faedy
g | wrer gt & & & war
e frwmamardas T
F afawer godt Age ¥ qweq ¥ At
¥ oisd 2 aAeTd 3 ¥ £FTC FT
faar &t ¥fF da7 & IR AR
gffsefma@aormgs N
Rt o 99 ¥ qfed ar S wem
2 § fadly &< ag ¥ oAy fogm
Terd 1 g E(ay §, 9% s,
feem wgar wadwr § 9g o
A gRTO qEeT & @l § gl W
w0 @y #1139 ¥ faoda 1@ wfa-
< wAreE w1 foe @ afe & fos
F€ a1 39 W F mY fp § @
¥ WY 1 |1 A€, FT AT
& W 378 gu A T aar dan W E
g wTfggm A A E fEw g
¥ we & 5 g e w9 o -
#7 gl QY @Y TR AN Agmw FW
¥ 97 W9 W qg WY ' qAEATR
wrfe & feqm@ &m 1 T @90
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M fr T gad W9 &Y qweT Y
s afe &

gt a% Harrar g wror gfar &
i F fege A g@ew #) afe
A qr=T H FE AE 81 WA,
AR F @iz fggmm aW
‘T ET gew F@ AT 9 W
AT AR AEE EH GoH W e,
argaar Y AR ¥ g awa wfew §)
TH 9 AW A aTHA § FT AT WA
T OF §19 GEEAT T A A
w2 art § ag wfet fee maT Oz
w4 AT § 78 X gE J T "
g’

% T a1 I@ W § O=T 5§
R Y aar @ 9T 39 §E & A
&€ arT g€ T & AT aa|nn @
f& a1 1965 & oo sy oifeem &
TR & FAETEY AU W IaHr
were g€ ot at 99 @erd ¥ % arfs-
& woet wfes 1 g FEF A
T R | wwdEr AT ofE 3w &
Tt ¥ A I gg At |grEar &
® # faaet W § 99 A 9% qrfe-
"= 9wt afe § Far wgr gEr
T FT AT gEr §) FEO AR W
Fay § f5 oY g ¥ 2w fogy wf
it ¥ fegmm W g avnl AR
gaR ATl ¥ agrgar g agam faar
FRAYIY F w9, g IWwE
w1 ot guda qiffeaE Fag ) AT
s @I &1 I {7 w@ aqr
qfieslt 09 & W ¥ ST AeE ¥
Wt qeesT wfn #1965 & a1 g
#F g1 A W qifeea ST B
TF A9 ¥ FT FgA T faeqm gaTr
SU-99T FAY, WA T 41 F WK
farimrr =fe 7 3 @waT }, 1%
¥ gww § A war

15 brs.

O aww & @ agy A gar
feme &t feafs s & it mit
o frars fasst @ ot =T & W
fret gfd st s & qum fedem
IFH AR ffame S wwE
¥ &7 AET B §aw F WS § 5
FE SATET TFA TEA ATAT WILHT AGT
T #EiE A 1962 ¥ 9= g Ay
g2 ¥ g9 9g wux favz 3%, fafy-
oo fedem @ AT T 914 T AT
T gh T wigw, afer fed d
T RATIY | AFO T g T &
FIT AT AN K o9 wiar g, aw f
I FF G F@r, G A TR
o frama & 99 & MY § sgemm Tgar
g wifs 37 #t fegre & fa@ v §
FFIT 1 WX & wax faedt § o= 1962
¥, 797 IAF TFF SR A9 F @@
FAT F I FF AT L 1 K IR
I P Y G M g F g
WATARAN § | ot Iy oY
framguari g SO ¥ T@Fad e
w58 qifesaE gw & 9w &
o a7 go fam a0F ¥ &y 1965 o
3G FTGH@EAT FT TA X FA A
W AT GEEAT FA KT A
fadem T 77 S@ik wit fema @
T FEAFIE | W AT AG AT E
TF AFAIHT A E |

T8 AT g W @ W aw
F @t ¥ OO AW F AEETS A
23, afer A wodt  geeEAT ard A
fourat agf &1 T &1 g TR
& 3m Ay gfr & g ag 27 =},
IFFHAANAITEag I3 @A g
S Y aIgHAT § g OF 1" F A
? 1 99 N do-fafeed 9w 3 o
Moz d seard fr 9w
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[=t et e ]

T divew fasifiar &, wifs AT A
T g TF AN F AR A ATH
2Y a1 FIFY, TgF 1 7 farery faan
299§ ags F9M & AAETO
@ AT 20 F0T W E | & gFaAT
SH A TG AT WEAT gaar & g,
19 I &7 HET H Afag, av w1
Fre Afrg, afe fow 2o & w021 &
dear # agF T9W aT Aa W,
W9 99 I[W Y THEET FIA F AT
it § aF U e & 19w
WX agT &/ FE@ Tifzo o ag 9@
g fowd gy dw oare ael #
ot oot et @fer #1 & 7€) agmn
¢, afeF wuaw dam fFr g, dex-
Fifeden afafes faargen qar oy
g oRgmt WWH IO W FAF
& frar &, g Theaw s o)
F o dmer ¥ W feew & afefew
fasresm #1 e 1 s fear
o9 g9 I¥ fadra-or aF AE A9 9%
§ 97 gu T FT gHIEET SY S GHA
g7

fre fos et ofw S & &
agl &, fawh waaw 1 ar grg. & &t
ow. 51 afe N ang agl, afes Qi
I oY gATL faeg G907 FTAH §—
Qe A9ga & A I TH 3 F
fiaems w9 2 Y FFFT F @@ g,
SR St agenwEr # g &
T ¥ T 3T 99 WY, IF AEATHIEAT
FAFTHIA W EH AW HTowEwT
FT uw fron 51 fomit ofeds &+
¥ 3gn FrmarEr o §, g MW
TRYHF F @A gg § 1 # s
¥ FT TF FAAT 98 FL GATAT TT8AT
g @ fauagl e dea & faar<i A
1% I AN FF FOOTE, afeF W
foq fF &g T A F gama g AR
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TR AR|A [ A A W ¥ FY
SATTHRTL grias FT 0

o W frara ¥ gy & O

“It ‘will be difficult, and probably
impossible, for India to overtake
China’s military build-up, The Indian
industrial and productive effort has
been increasing; but the rate of increa-
se, starting from a base line some-
what ahead of China, has been far
slower than the Chinese; and is only a
small fraction of what would be requi-
red to enable a full military engagement
with China.”

“Furthermore, the gap is increasing,
for, Communist China is racing ahead
in an allout effort to catch up with
the United States of America and
with the Soviet Union. Her sights
are set differently and higher than
those of the Indian Government.™

™ @ F Afg & X g
Fr Aifg a9 a™r w39 Hazm
T AT OF AT E AT ¢ |

W AF T F gEEA FT ATHAT
g Hag @ Fgm 5 N FaH
Y F% AU T F AT T gHET
o ofm Sram§r A, 97 ¥ agt
¥ A7 & fawmr Y @ g A0v A
F 19 & faard & Ay #F, Ao
qIZH FT §F AN AIE TS E, A
Tg fad a9 T F IIr AW A
ag T ST ¥ frard qT 9T oA
¥ o § 1 g o & A
g f:

Power flows from the barrel of a gun.

g faw mgr oW & difae TE
@1 &, Aew A3 JHT FT OTRATT
HY FE AU D AILH AT AT ®
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frrgT Iam age g g o :

“Weapons are an important factor
in war, but not the decisive one; it is
man and not material {hat is decisive,
The contest of forces is not only a
contest of military and economic
power, but also one of the power and
morale of man. Military and eco-
nomic power must be controlled by
man.”

ag WY ETEE & fawne § o A
¥ FTIEN AU WA qeeAr wfe
1, Zw @ wifars @@ 1, T
werf 1 afem F1 ag@ &1 T w6
tradrag faae & faegiy (1965 &
19 # geeA ¥ g AeAd A6
FAT F @7 ¥ oY oft g ¥ T
fazrar | 1965 & =g 7@ ¥R A
THYT &Y 1 9, 9 0F A9 §, 0
gaTed ¥ w9 §, oF feew &1 am
T § W1 OF 4y a9 §, guIe aw
ygFmI Fay H o AT Fat §
g4 &1

-5 ' SR AT T
ST §T A1 9w 1 #
WHEHTA FT FH TATE a9 g7 My
1 afawa gu Dt d, Ffes & sgar
g 5 o0 Teawgd ¥ g waAa @
wifs 1 7ff srar fF S gl
qHOFT ¥ FTX FT FH  FAMHR
g FOH AT A FT FW FOMN
I 9 ¥ FHFAA § | OF W AW
97 wed & geaw § famaaw
wifed &fas w17 & a9 FaT R
s uawdFr & fems qarc do
T F@T ¢ W @l ot
fager dw aat & gader 1 a@ERF
|Tq AT AT T BT AT FIATE |

Tt g Y W9 AEAST W F
femmr &7 ama ot @ifad | o oY fagae
ezafy a9 @ @ TR 99 & @y
ag ar wg fF gw R & qrg ama-

7 7o gy § A7 F amg fad
gy fra &1 g7 geraT =mEw §1
¥4ifF aTFT &7 AIHT AT F TE-
IFar g1 S S fggwma ¥ W
fuger gar 91 aTgw A 9EH, WIS
Y A¥T F1 W a9 T4 § W g
TR H W A & fAg aga O &
orr 9§ W e | wEder & uegafa
HY TH 19 F1 A & W w9 & 4T
S0 TE A F oS § 1 S
ag afw § 71X 99 & geay § g
F7 FaTr & 7 gAT qeeAT daT<r Fmw
&, TR Al W wwwd F w9 A+
ara sgfar g s gw ¥ T =
Al X ag f§ gramtEr
T HFTY ATAT ATAAT § A FF
arg’?

wae # 3| w17 Y faraar fewwi
FPRIOT gH AP & A F § oy A
¥ g & ame ¥, smg S9ar
gfrar & et Y B9 & Aamef & A
gNT | TF AT WA AAT Fedl §
frgnfw & aq amfa o
Tea &) fFR a@ # ¥ amT
FEAT |rgat & ? oot soite ey &
fau amsa s T@d & S
=T & Ty q F FE AR g ?
TF gk N9 A FT A a9 6K
o awe g fAfaF-wE woAt o
ST ¥ gW g wrar & R g au
¥ W1 gATd At ¥ #Y aed
FY T § IHRT I FE & fAg
¥IT a8 FIE FTA ISEY q9 g § 5
g ag A ¥ g dare wf 4 fe
gfozgy ohym a9 & gfemw omm
AT A AT qg Iv &1 faam
D FAAATF a A W
foen & fe® e &1 s @)
JrET Y
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TR dEu aN F ook § oF
woita 4 awa w8 ¢, Faw &1 F g
frgudREgaaT &) TgFE @
& f5 it gw uF-gaagla giemT Ty
o1 E § WAl qeeT & fAw ) waw ¥
Tg THANTT FAT F 1T WY X 1966
¥1971 a% & fog & 91 6 g
FUT TIY FY W F1  Gaa€iq e
oY | 3fFT T8 e & weT o faen
2, ag srar *fe wr

“Therefore, when the rephasing of
the Fourth Five Year Plan over the
period 1969-74 is being undertaken,
a new Defence Plan to cover this
period is also being formulated.”

9 # ag g99diy FATR? o
T FTAT - FT & A AT ?
fran 0% o &1 gvwar &7 &4
FT 9TS & 99 AySr # 7 6 g
0T w7 F1 fa% frar | 39 #71 "W™-
&« 48 & 7 fF gt aa W 12 |/
FOT ¥ 158 FU5 w047 €@ &
FEAAAMATAET &) FTAFHEA
Y T ! 91«9 W9 T8 9T FQ@
&GN abr qg F@E I
WY F1 AIAAT @ AT I & gL 9T
FLHE AIHT a4 o1 ® § ? 7T
g, drfexFg & fag s=di w3
w3 ¢4 {57 o1 99w F 2 |
AU FA S @ T § T
¥ ogww ¥ A war g oww
IHFTT #T 91 4 T4 g9 AW & g
g, w9 Y =t oo U firwy FY AT
g, oA qrEf & geem W oae
gl |l #r AT g fr wedT dwT
# TIE T AT rIaT AR &
IT FT FT 0 U | 1592 I
1 o Wt e g Wre, wiv e
@ We ¥, miEaq s1En & 4517
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The value of issues in the past 6
years has been as follows: (Page 22)...

|q W@ fF mfersw FreEm T A
oI AT EYAT @ 39 N W et o
R ) e gt o @ g, &l
# dear 93 W g AfeT wiferw
G F gL AT AT qAT & IT AT
FIAT 92 TG § | SEF FICW  UF &
g fF 799 gu, 7 993 g, TN
ge, wra frft gAY #Y widwe 3 &1
T 99 g1 § | AHT AREA faamT Y
TAFT KL, wfT 57 a7 F1 gara
IF ®Y FT g fF miedsg SR F
ST SrewET ¥97 92 T4 ? Fe qAA
FT TTATHY FIF 9T TV ATH AT TEL
fazer &, wra 9w & wawg v TER E
et ey FfFT aifstaa srEqm &
aftg fggem & fedem e N
TAF A FH IR fEar FEa
I 1 TTAF FE@T W difgy =ifE
T gg ®H af T foarar fag &
frsft & &1 X F 37 Fr faT AN
T A7 g A 4 W) oA 19
2fgm, gaIX WfEa=a FITE 7 HIe-
T I @IE

I TT—TF /T W TR
F @ e afer Foid—few-
s W gE § uifroes oFTeveEs-
fedara | UNfyqae TH=w & g
& o= 71 Afay, werT #F e
G4T STaT &, 9 T 94T q9AqT | Th
oF SIS AT 9% & FE-AE arg
TaAE:

In an advance base ordnance depot,

petrol, oil and lubricants were inden-

ted from the Supply Depot very much
in excess of actual requirements.

s g1 a€ < agt o< @ A AT
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In a Military hospital the figures in
Daily ward requisitions for patient's
rations were tampered with by Ration
accounting branch of the hospital and
patients’ rations were charged off
from the books in excess of the quan-
tity indended by wards.

UF OF 3§ FFEq FT 9199 "9 F1 36
# qgi #t favm fom & wrgw @
fafeg s & g a@ & "=
R T R S AR
FTa ave wifer feod =r W@y o
fora s arel & seeC 47 | S
& W] TF FYT AT ATHAT §
g 7a= sad 1 N Fraad
fag & sYow. oo, fas &1 R @
am ¥ @ & o . A faw get
5§, HwA ¥ wgar wEaT § W
TAA T AN FTANITAT WE
#agarg 59 FAXH A9 3
- fafiwa w39 sorq | weaw AgiEg, 7
A T F IGT F A F WA F
feda ¥ geari F T W g T
Tz H oSrd qFer H @ wE
g g mar Ay mft aw 9w
ot F faers gFewr @ 99 @r
T | A oge AgRy st oE. oA,
fag T AT7 37 gU OELF WR A

wE

TET ot { oy agt I Y &Y
F 997 FLEFA ¢, g TA9MAT | T
g F1 Y fopara § 99 A ag w5 §
fr Y 0z 577 fad Naw & faa-
T ¥ oI geargw o Srfaee §
/UL T TG THATHT FT TG, a
FTFC AT § | T arag it sgur e
TIT WL F fqE ®1 w1 F<
W 99 U HIG IF A W 200 FOF
T HT @Y WX 97 w1 300
FOT w97 &9 ¥ fedeg @0 F q9@0
FT F awar g | afew § ag

g fF dar & T AW W) AT
# 9 | feden wET ¥ 9 gAER
Y 717 §, 7y faud ot ¥ oF o7 97wl
FWF A H AN N | formr §, AR
ot 39 & I A1 1 9% I ¥ 0
U § 7 @1 oo &
FA 24 g FH F@ §, T Ig oA
# Wl 13 § a1 oAt WiF 9T geaTEs
FLH W4T &, IT N A TF ATHAT
TYH A g ¥ W TH G,
gt #iare mfee WX a@-
FHtave Aifea Y aaeag 3991 a-
0 & fafefema gt a1 & melt
9 g1, 97 1 dgmg war 80 whama
faaar g, 24w S ¥ & famn
wra, 97 F1 #1¢ gfraw w9 w7 afa-
& AEY, FEwu g9 ¥ fog @3
&1 wigwre 78, $1 57 & fog g
wi a1 7EY, gafag g o @ S
wia, a8 3% ag &, wefwg § sgm
fF ¥ %Y uF aUF a9q F F wAHI
T ATEATE, IT A T AT G A
g F FIC W FEIT & G

W AEIET, 9w feA) ggw AW
W W oF agg w9t fs fgge A
qezd & JATafT W QW a9 FATC
HUSH §Tgq BT AT T &
gark faxr arg § st § oxdi oF ame
¥ wgr & Fr foeft faelt 3T & 3T 3
g At A AT wfaArd A @
W & F 99T g fRar g, 9w Ay
arg § oft IuFr gaAEr FO | AACH
UF 979 HIT FFAT ATEAT § | A9,
off, o @37 wRaEE § fF oo 99 T
# aaey § afew w9 o § e wam
qrEf & =T SEY 9 A F OF G
€ 9% 0F wEeX g9ar g faasy
afg-afer Q=Y firese seme 1 99
wEarT ¥ ot 1 5 7 4 e g,
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[ wret ]
ag o gfadr :

How serious the internal threat
can be from those who take demo-
cracy to the streets cannot be esti-
mated, particularly because the threat
is contained by the army's capacity
to meet it by being in reserve for the
Central and even the State Police.
That the Army is available is an insu-
rance not only in physical, but in the
psychological terms that the Police
are not indispensible, and therefore
are not worth seducing. This, in
fact. is the Army's greatest justifica-
tion and if we had no disputes with
Pakistan and China, it would have
been necessary to invent them to
keep the Army available against inter-
nal disturbances.

Togx wrET & fawrs, WA
o OrdaT & fasrs 3@ 2
ol «hn & feers fear s
fod S@ oy A A A E, T
eI H T A g, § e
9 & ATNE FTIAT AEAT § WK
WY ¥ AU OF 909 TEAT ATgAT §
o wred fegr &Y AET ol ) g
Ffanz & s ge 7 i g R
qge g7 aarg 97 | fogw s 1967
¥ A5« A &, qewr-3-Awy, a8
# 0% g § q@t X geX i
gfa ¥t oF Feia g€ 4, S@d
& aEf & & sfafafe g & e
# o &Y St 7 Ty & S Tow A
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97 gt ATg | 3 91 5 mer @
fergeam &1 ¥ F wa ¥ @€ wEA
&, 9% 39 g fagarq A8 § ¥01-
fF & awET & ot & &0 |75g-
free aiét & & 1 wfew oY a7 Frfe-
A% "qTC W wfus wrg, g e
AT faara #1 & 99 /¥ WA 99
TETT G a1 48 AT A1 ;W)
qeeA &7 WA Y FET § TATAA
7 fggeam & &% frerr &, a7 5%
FW F TG AW F gy ¥
faftgfag Efm Fragm & agt
a7 wrgt e Tgt W AT da g &
g e @ § a § A4
mﬁﬁ'

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Is the Hon.
h:»!embe: mentioning this for the first
time 7

ot T FOEEe . § ¥ T oged
FOET TH 1 OF 4T & 95 Fgr
g1 afsT 219 AWT ¥ IW Y @0 Hw
sare far | gafag are aEET
T F1 fA Fg @ g |

SHPI SWARAN SIKGH : Was this
not meptionud befere ?

ot AN SRR :  TT g9 &7
W i ey, g A e A St
w18 g ey |

# gafer wamar 81 fox @
w1 §, wWits ¥ qg Igan g fr 3w A
azwdr g€ afdfeafa & oee #1 w0
T gV, I5EA HT FTFTH g1, TEHF AL
§ A 1 fawmT @16 < 1w F
g ATHATYE FAT§, AR F a1
¥ o gAg Tyt X AT g, TG A
AT AT § | 9eeT WK oM F i
¥ it TFUR T W, @R wEETd
wTIE SR EH g AW F §) St
gaEx | famme @ amr @ §
W w | A7 g feerd £
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15.20 Hrs.
[wR Sureqm frEE gU]

9 419 FT gH NN A e
T A1fgd f& qerew &1 9 T
¥ AT HT W g WK T AT &

« AN H ITF FE 7@ feew w1 areqg-
FTa T@AT i

o+ ¥ TF a1d "I FEAT 918
g—IT AT arfeeqm St § W9
agt 9t fo% fear, SwoRsw
AT & a1 # @) geNg 9T @ g,
Fawr Wt forw feam | w fam ww
A 4g ATHET 56 G919 H HAET qT—
a9 ¥ AT 2w A o ¥ Wy #9
R F@ §, ™ F R 4 fa
| ot q@l ©w ¥ oY AT s afaw
R qwEn T g—F feeel o
HEA ¥ FE FT A@T g Alo
19 ¥ mgare § freer —z9 w1 13-
FL AT FAEAT f—

Another not included in the previous

list issued last October for the MNovember
7 revolution anniversary read :

“Glory to the valiant Soviet bor-
der guards bravely defending the holy
frontiers of our native land.”

ag &9 7T 9 & A FEa
F—uT g6 & g feem @
3»3?“!3@?&-%&@{!@
TE ¥ 99 & grrg a1 ®{rEE AN
ura fag® arer g «hit o1 e @,
qX FT FW W FAAR FL @ §,
SR q9% d9 § o vr-sgagc g
g AN A oF ATCHNT g AW
9 foar 7@ E—vg e § W A
%) faar ar—

Nole given by the Ministery of
Foreign Affairs speaking to the Embassy

of India in China, 11th September
1967 :

7g "rEd Al g S AT a9
Foos faem &

*The Chinese Government hereby
serves a sorious warning to the re-
actionary Indian Government : do
not misjudge the situation and repeat
your mistakes of 1262. For the
defenee of the sacred territory of
their motherland. the brave Chinese
people and the Chines People's Libe-
ration Army will certainly deal cru-
shing blows at any enemy that dares
to invade us.”

IR A S w fag g%
el w1 I AR’ ©F aE
ge-wdaR § R @ aww a%e
el —afem wmr oot et &
forg #ar #g% E—0F vq 5t Feg
F fa g0 § 7t Toewr 81 fgATerm
F [ 9% gag a2 Jar—NwrT
WH—Fgd §—Not a blade of grass
grows there, not a man lives there.
Fealdig F T | AGST I F6T
"4t gt § 6 agt @t o W Ay
forerar—ag wrasr 96 STw g wgt
T AL I AT E, T 1200 FAw
T Y AT FA I qq g
At ez F g usg-wfam ger
arfey, st drare} & aiX §, ot
a3 & aR ¥ wfms @ar wifgg,
OO G F A9 T TG FT A
geT =rfgd, a1 & A T W@
Ao S ¥ 4Md ) F uw AR
I AGH! AT F1gar §—400
af 9z wAdw Tm A B U
g1 91 1 75t 9T g AL AWgE, w1
srfaal A &% wrsl Y 9| s W
& afeT 9 3w ¥ 400 a§ qgr «wr
gfraem &, gff 7, ofewdt gw
& T A1 Tt 99 W@, wrw gw@ yfw
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[t STt e |
YR AR | AT IWH AE-
@ 39 9 A § {5 w9 e ¥ 'l
uF 7% q%eq &1 frfr &%, ©F A€
smyfer 437 &< AR fegam d Al &
amy 5% o gara @ gf AT g,
AT g9 WA aE 90, W Ay
TR g T A TE @ A W
ATFT I I199 AA | AqY g 9=
I FT AYSAT IATEY AT 10 qIH &Y
MNeAT aATEY, T FY FAGT F GTHRA
WA, T AR FY e Fifed W
s fod 9 g gE W w93,
gh g dard & wifgd 1 fasaw
F wry # uw e Afa and, W
&9 FT gAGA oA & a1 Sawr W
gu mife &<, T T AT T
TETT § A qW HUAW aAW FT FA
€ & I, §iwr 9 @A A S &
arg 7Y fo T —z9 a1 w7 a9
g femr s s F &R
W@y & FEw § fer @FeT
o1 foam @1 ¥FT WA dxewm A
#ifa F1 0F 741 ArT W AL 2@ A
TAR T & 19 ST FT & W
wTHt FT1 S A §— ag A FEar
f a7 AYfa F1 mfad, ¥feT e
qg FIE AFAATEY Y A HeAT g av
IEFT AM FSIEA—IF FT IH 2

¥ g ¥ s A gy A fwr A
T 1T FL 0

st e dwd (sfege)
IS WL, W HATAT KT oAb
foreft g 2w 91 oY Emeftn T g
Ao § a1 gefer §, af <o WA
w1 wiT e war g o
w1 & gufag awdw 7 v g fe
gt W ® grorrdt waX ¥ q¥ wE
1 fadrgaT 1962 % st & gt qrw
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S fagaraara fear, gamd S o
Tt famaraarag are frar, Sad
TE T g T A W fw
gard Ay # gRar & far gErd
& gfs §—arg o, o= afs 9T
v af H—a@ad FE TR
g S 9N GRS §Ed A
ot WY weqw W fean, gad
g A4 5 agd @rQ 4G g
wrEEaT # 3fee & &, e foag
q@ ¥ g gL A S w1
gafeqq far, o atg & IR @
¥ ¥ Wraw T F w7 w@e e
bimgmam aa g fefiw & T
20 %35 d famr xS g, wH
ft @At §, g oTw W §7 18 ag
! gurd Wi §, R Qe X
N F vy ¥ 39 39 a@ ¥ w4

=T 1 qard FO—gw At 1@ A\
FT gHET W § |

=t sitarem ¥at 0 wI9Y FErd
# a7 &g, W ag wgr fe
9 ¥ 470 fawr g3 20 QA vy
& safs gar agt 10 stve AAr o A
& 51 T 7g wrd Frerar & fw
& W da T & ar gw At #
T wfes 7€ @ fF g i w1 g
AT FT TF |

IS §Y, U A s &
WIS R SEar g | g
9 Y JAT F1 wEE, A@r AT DG
wiT ¥ AE &, wWOA @ sl
ST & gwy ¥ 97 gw I &A@
# wAg ¥, gard A ¥ wedwr F
gmY g %1 feasman, S & srem
& gny 9w I9F! ghE,gye 9T T4 6,
gAR FggL ARl T wid agwT 18
BT BT F 3 7€ ¢ forw aggd F
Ty A N W ogmaer fRar—
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g a tfaga & st g &
TH WO T @A FQ@ gT A AT
T g wEAr g g agt §
afs SNeaww gar g, W EF &
frmfar g @ o wagaw, 1968 ¥
dafirfc ame gauia werTE § T
W9 9 F1 gWiGa fear § ag gArd
df afes & sagew &1 & w9
gra ag Wt ¥y Wgw g fF gl
g wfs 1 wWed g wifgg
#qifF gardh WY §nd § Fgt 9T g
<7 #1 51T fRfagt & mwaw =
U @AT &1 T @AeE AT
g AT St 1 oS g oddw
Hrar g, 9a% fau & war w3t § fa-
T Fear fw famr siey qqardd
& &1 agt X & any faay fw afe
IR FAC A T AT &) At IqHT
T AT qF |

IS HEIRY, 19 & HIERQ
& g gAIL TEAT HATAG FT AT A9
971 33 400 F Y F1 47 AfFT 9 F
TR & 91 59 3w ¥ 97 qfe-
feafy dar g€ w8 www w9 ag A
1102 %3re &7 1 7947 & | ZHH qqH
Ty IR A § fF gmt T A
gEEar 91 qTAE 99 §q¢ 0 IS
a9 gu duen e fe g w0
afF—ad, ga M g afew & ad-
T FO | TE ¥ sAEE o
1100 FAT ¥9% F71 IO 1§ | TR AT
& fw <= 5000 #e  wqAT WIAY T
X ES FT @ E, AU EA AG HT
% § afsr famwr g fs g a1
HOO FARF AT IZTTE I
& wrorrEt & frdr g FwEr o+
afewmd gatt T geit wifs qat-
oft 9 T 2w 1 ygawr AR "E-
TAT H TEILEATL |

s ST g8 g TeA g fF o

IRA fawmr &1 w14 W qEEAT
75l & @1a wiFgAfaw weqrwl § oogr
qgd 61 FLNT FT IJTET 97 qZ WA
T@FT 111 F0T FTE 71| TaA
wTfee Wt @Qr & 1| 9gw 61 Ira &
fefadee srargor v Ffea s 93
ara #1 fefades ea g &)

g @ v ag sgmaear g fw
TR A "ol & i T ow
W ¢ 39F Frw 9 ¢ 5 afemmw
AT AT T aF ¥ g I AT
FE F qeax § | & wOFT ©qrT qTAI-
ST F HTMF FIA MFTW | ;A
60 & ¥FT W qF TIiFEH A AT
anmee & fast awi #1 §faw s
2 1} & W gener o qond s @
gfomy fFga 2o dmrae @
feed WaAR w1 & & 7 @)
% a9 § & w9FT =@ ff= W
IR, GHZ F FEE A AT R ¥
qTAT =TEar g1 ag o gwidr dar
&\ orawt v de R gl A
ag Ggw fFar & & 7z T =
ofm & aow wg fazgr w1 &M
TR 919 & gE@ardi ¥ ag W ®a<
faaet @ fF e T faee faggr ¢
Far g AY W19 W &% F1 woAr wfw
¥ 9T FAT H, TSN § WEAT ArEar
¢ gafa i wERfm ¥ g aw ¥
G I, A K gd ag ¥
¥ & 3% & W< "oy e Y &
Ft # TEET wHTT ;W I A 4T
| ¢ wifs gast agfo g A«
oot mifgeer SR 1 AR T

- Afa & w1 & 7t A g A

YU T AT@I R |

JITEqET WEISH, ®H FATU GH
fax wWr & 1 Zo THo Hlo ¥ FEAITH
qAN H IEA gAAT AT qUAC FT T-
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A1 far afew s & afee #
B FgEAT ¥ T R v & feew
fafrez, fge TaR1Y affmm &
Hy awhed § Fe1 T gn nfssm &t
zafae mme Fw § aify aofesms
Yy T ¥ gETaAr #X 4% | & 3
v wgan g fR 3 A g fw §
1 Y qifeq & gEu 1 7@ awe
g1 mifem aw fgea &1 g+
gUHAT g1 IR afFEE #®
TEAEA EA # agr a% fau § Aifs o=
feq wudaT 7, gk fa g & aragE
—aifFer #1 TeAer 2] gU a9
few &, s ag 71 a1 f5 wfeem
gt fawrs e A T8
FT | AfET G 65 A ARE T F@vr
gon ? aifeear 7 ST wQAY IE-
it 1 gk fewrs g fwar
TEATEAT F T 91 9 5§ 4
gfez gt o 4t fr I adTT F T

& wofy agiaw ¥ wgT wTEaT §
fw gardt &g 8 &re FY A AT g—
=t H arfewma SET & & -
aert T Y gfee & gut agrar aw@ )
qaagw # g oy gy dfawi
&1 WY weqr FgrE AF | AT FY T
¥ 1A g g e & T o dfi
w1 da1< frar mar § wafs & s
gFa T Q1 amm ¥ dfw @
ifge sifs gardt gadta dtar <
T FT TF | ATG-HTT A g A Fgw
F1eaT § fr ot e foelt § fF freaar
¥ T 7 woer ¥ Ar@ JAT w7 Jw9TH
F @G | ¥ 9199 g www fs
gl fAu st agt & ®aU § Suwr
qFEAT $37 & faw #1E Q@r waww
fear o @ifw 5w &R w1 AT A
WO T 9% g% |

557 § OF A9 6 FgAT AMEAT
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g fF e aai ¥ gro Y &, =
I9 g9 EA fafaee< & 1 w9 qifs-
W ¥ OF a1 O |@f9 amai @ w0
A" FT | g 1 Fifge fF arfs-
@@ & gfe ami #3) ofmar gk s+
Y % fedew o avd forr Bl &Y
g7 I F HTRAQ w1 AU @A &,
HAQFT F ATHFAW FT GO @AT § AT
fedt 1 78 Tsg &t ggfee ot @
21 O gr-gr usal A1 oF e i
Ty foay fe N ggfee 1 g7 ws0-
THAT T qH A1 FATY ATATEY, HHIAT
1 ETeieaT gRfEd @1 o Tl ¥
| X FOAT WG GATST FL@TE |

SHRI NATH PAI (Rajapur) : Mr.
Deputy-Speaker. Sir. never during the
twelve years that I have been in this House
have I seen such disturbing lack of interest
bordeing on apathy and indifference as we
are witnessing in discussing the Demands
of the Defence Ministry. I see two reasons
for this moed of the House. One is per-
haps the typically Indian habit of going
from one extreme to another extreme—
either we are panicky or we develop
apathy. Where defence is concerned we
do not know how the develop a very cool
assessment of the grave broblems that we
have to face and consider evolving a viable
defence policy. Because Pakistan is invol-
ved in internal turmoil and China is enga-
ged in a major encounter a confrontation
with the Soviet Union, 1 think there is
a feeling in this country that since both
the potential aggressors are engaged this
way, we do pot have to bother much
about our own defence. I think this is a
dangerous self-complacency which is un-
fortunate being reflected even in the
House. Arya Chapakya has given four
kinds of dangers to a country, four possible
combinations and I find all the four possi-
ble combinations are available here--exter-
nal with iuternal complicity, external with
external complicity, internal with exter-
nal danger and internal danger with inter-
nal complicity. All these four possible
sources of danger to India’s security are
present. Somehow we tend to be compla-
cent in spite of the maximum danger that
seems to be developing.
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Another disturblng feature of this
year is the glaringly different and diame-
trically opposite assessments and estimates
of the international situation given by
the Ministry of Defence and the Mini-
story of External Affairs. In this com-
text, not that there is anything novel in
it, but in his highly readable book Guilty
»Men of 1962, Shri D. R. Mankeker, says
very cogently something which is of course
commonly accepted, what is common
knowledge, what is known to us about
the co-relationship between defence and
foreign policy of a nation. He says :

“Foreign policy without a coordi-
nated defence capacity to back it is
impotent. A defence capacity unrela-
ted to foreign policy is pointless.”

The author further says after assessing
what we have done beginning with 1947
and ending with 1962 ;

“A realistic foreign policy has
therefore, to be rained even trimmed.
to measure with the country’s defence
resources. Then again often the
defence priorities may have to be
stretched to meet the needs of the
country’s foreign policy. The two
must always keep in step il a country
has to avoid disastsr.”

We do not see such kind of coordina-
tion between the defence policy and the
foreign policy of the country. But I think
the Defence Ministry is showing a more
realistic assessment than the Miinistry of
External Affairs,

Although I am not very satisfied with
the improvement in the Annual Report,
I would like to say that there has been
some definite progress. Looking at the
old reports. to which we were accustomed
in the past, there is a positive improve-
ment, though I think we need not be bur-
dened with all these manuals ; they can
be separately circulated. An assessment
of the requirements of defence can be
more cogently made available. Something
analogous to the White Paper produced
by the United Kingdom and other coun-
tries,

-
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In this context, the first two pages
are a very candid admission of what is
happening to the defence of this country.
At page 2 the Defehce Minister has
summoned enough courage to tell this
country a new factor which has arisen
during the past war and that is the possi-
bility of supplics of military equipment
to Pakistan from the Soviet Union.

“Such supplies in addition to those
coming from outher countries at
concessional prices including China
are bound to move Pakistan towards
a posture of even increased intransi-
gence and would certainly make nor-
malisation of relations with us more
difficult.”

In reply to a debate which was raised
in this House by Shri Kanwar Lal Gupta,
the Defencc Minister also said, “This
wretched Agreement and the shift in the
Soviet policy”. We must make one bassic
assumption regarding the behaviour of
the so called super-powers, whether be
it the United States of America or be it
the Soviet Union. We have failed so far
in seeing the imperatives under which the
super-powers will be acting. There is one
unwritten agreement, a tacit understanding
between the two super-powers which does
not seem to have dawned on the policy-
makers in this country. But there is a
small beginning at least in the Defence
Ministry. This tacit understanding between
the two super powers is to do everything
they can to prevent the emergence of India
as a potential rival major super-power.
All their efforts, all their diplomacy, all
their moves, are bent towards this.

In this context, the strange response
of the Government of India is amazing
for anybody who looks at the defence of
the country., When, in 1954, the first
news came of the decision of the United
States to supply hardware to Pakistan.
I think. Pandit Jawaharlal Nehru pointed
the triple d of the dicisi and.
as befits the representative of a free
country, he reacted against this. The Pre-
sident of the United States tried to
mollify the fears of the Indian leaders.
What did President Eisenhower tell us ?
What did we say ? How are we reacting
today when a very similar situation has
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been created by the second of the two
super-powers ? 1 would like to read the
assurance which was then given by Pre-
sident Eisenhower to the Prime Minister
of India. President Eisenhower told Mr.
Nehru in his special message on February
24, 1964 as follows :

“l am affirming publicly that if
our aid to amy country. including
Pakistan, is misused and directed
against another in agression, 1 will
undertake immediatly, in accordance
with my constitutional responsibility
and authority, appropriate action
both within and without the U. N.
to thwart such aggression.”

When similar explanation was given
by the then Prime Minister of Pakistan,
Pandit Jawaharlal Nehru summed up the
Indian reaction in these words in reply to
Mohammad Ali's explanation. I am quo-
ting from Mr. Russel Brine's book :

“The total difference over out look
is exemplified when you say that such
aid given to Pakistan will add to the
security of India.”

After giving this aid, we were being
assured that arms aid given to Pakistan
was likely to enhance the security of India.
When this insult was added to the injury,
India rightly reacted very sharply, But, in
1967. when such aid was made available—
I am going to give you the details of the
aid—when we tried to alert this Govern-
ment, the Rip Van Winkle of this Gove-
roment, when the first news of the supply
of Sovict helicopters came, the then Exte-
rnal Affairs Minister seriously tried to
ridicule us by saying that these were civi-
lian helicopters. We said, “Yes. Certainly,
the helicopters are being sent to Rawal-
pindi but not for any military use against
India. If at all, they will be used against
China by Pakistan. That is why they are
being supplied. But basically the helicop-
ters were supplied by the Soviet Union
to Pakistan for flying children from
school to home, from, home to school
or for distributing milk bottles.” This is
what we said. The Government did not
take it very seriously. MNow, in the latest
issue of the professional magazine Flight
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the details are given of the kind of aid
Pakistan will be receiving.

May I, at this stage, read to you only
oue paragraph :

“With the entire Pakistan defence
budget pegged to the equivalent of
some 514 million dollars......""

and not the figure gven by you ; here
again, you could have taken more denpa-
ble figures to quote in your Annual
report.

*...514 milion dollors for 1968-69.
the Mirage purchase will not easily
be repeated, but there is ample evi-
dence that the Soviet Union is willing
to take over the aid programme
where the U. S. left off.”

This is very important, And what an
irony ! It had been the policy of Impe-
rial Britain and the U. 5. A. to try to
maintain a parity between India and
Pakistan. Today it is the Soviet Uuion.
We have no less an authority than the
Deputy Chief of the defence of Soviet
Union telling in Rawalpindi. *We want to
see a strong Navy' ; the Defence Minister
of the Soviet Union thurdering in Rawal-
pindi. “We want you to be strong to
defeat your enemy. When Pakistan says
that there is only one enemy in the world,
i. e., India, here is the Defence Minister
of all going and telling, ‘in defeating that,
we will give you all aid, assistance and
guidance’,

These are the further details :
“Pakistan is likely to receive......"

This again is from Flight, January
1969 :

“Pakistan is likely to receive 100
MIG-19s and 60-70 MIG-21s, plus
30-40 11-28s, from the Soviet Union
in the near future. The USSR will
alwo probably supply spares for
the MiG-19s which Pakistan has
already received from China.”

I am not blaming the Soviet Union.
The Soviet Union. is only following its



249 D. G. (Min. of Defence) VAISAKHA 2, 1891 (S4KA) D. G. (Min. of Defence) 230

enlightened self-interest which is the duty
of the Soviet Union. Instead of going on
acting sycophantically towards the Soviet
Union, if only the leaders of India try to
learn some lessonms in patriotism from
the Soviet leaders, how much different
the picture will be! When there was a
minor skirmish on the banks of the Uss-
uri River—I think, this is an ancient
*Sanskrit word from ‘Asur’; I think, it
probably had some connection with India
in the ancient past of the country...
(Interruptions) I am not going to lay any
claim.. Let us get what is our legitimate,
“Ussuri’ is a significant word ; you will
agree with me that it is from the word
*Asur’...(Interruptions) Indian adivasis but
not Chinese adivasis—when a minor skir-
mish took place, a great poet of the
Soviet Union, Mr. Yeveuto Shenkov, gave
a stirring call to Soviet patriots—it is
called ‘Rad Snows'. Mr. George rightly
pointed out an aspect of it. This is some-
thing that we can learn from them. We
completely ignore that aspz=ct of it. T am
constrained to say this looking at the
attitude of this Government. When the
Defence Minister said that there had been
a shift in the Soviet Union's policy, th:
the n:xt day, clandsstinely almost, the
External Affairs Ministry gives a pathetic
explanation which a daily publishes, in
order to white-wash, because an objection
was taken by the Sovite Union, “*How
dare you say that th2re has been a
shift 7 Of course, we supply arms, we
give tanks, we give guns, we give planes
and we might give soms:thing else to
Pakistan, but that is only to increase the
defence potential of India that we are
arming Pakistan.” This country had fallen
50 low that this Government prevented
the Parliament of India from expressing
even a regret at this. We were not con-
demning them. We do want friendship
with the Soviet Union. But sycophancy
cannot be a substitute for equality which
alone can be the basis of friendship with
any country. Mutuality of respect, mutu-
ality of interest, mutual trust—that mlone
can be the basis. But this kind of sycop-
hancy which the Governmeut of India
practises in no substitute for that.

You were taken to task, I do mot
know whether in the Cabinet or publicly.
You were brought to ridicule by your

colleague who gave an explanation that
what Mr. Swarn Singh said when he
talked about shift in the Soviet policy
was this that there is a shift not
vis-g-vis India but it is a shift
vis-a-vis Pakistan. I do not understand
this geometry, I do not understand this
mathemaincs, But this was the expl-
anation that your colleague thought fit to

give.

I thiok, the Soviet Union will learn
to respzct this country much more, if
the country can be persuaded to show a
degree of self-respect. Let us remsmber
what they said when we were attacked by
China. Mr. Khrushchav, a blunt man,
said : Indiais a friend and China isa
brother’ And what did he do? He asked
us to settle the dispute peacefully. I do
not blame him for that. Here, we are,
I do not kmow, at what stage. The
Soviet Union asked for India’s sympathy.
Parliament has not been told. 1 do not
know at what stage the Soviet Union
asked for our support. We have not
bean told. If there is a confrontation
between them, Indian must see that such
disputes are settled peacefully as we were
asked at Taskent to solve international
disputes peacefully and under the Direct-
ive Principles of this Constitution this
Government is obliged. Instead they
ware going on bended knees offering their
support. Give the support but let there
b: a mutuality of interest. Let us not
forget if there is a confrontation between
the Soviet Union and China...... 1 do
not wish such confrontation... it will
not be good for any country Let us
realise that the Soviet Union needs
India’s friendship as much as India needs
the friendship of the Soviet Union. This
aspect of policy this Government never
realises and therefore it cannot bring the
courage to protest when a step is taken
against its legitimate interests.

Having told the disturbing aspect of
this foreign policy of this country and
its co-relationship, may I now turn your
attention to one aspect ? That is what
is going to be our attitude to this new
kind of alignment that is emerging in
this part of the world. I think, Sir,
these two super.powers will see to it,
will strive, will use every strategem and
design to see that we remain ctermally a
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second-class power. Are we to accept
this position ? This is the crucial, car-
dinal problem of India's defence policy.
It is in this context we have to defins
our attitude to the non-proliferation
treaty. It is in this context we have to
gain ourselves the freedom of getting our
choice in deciding what kind of weapons
we should have.

We are told about the grand per-
formance of our ordnance factries. There
has been a slight improvement but we
asked categorically in this House if the
recommendations of the Mulgaokar Com-
mittee with regard to modernising the
ordnance factories have been fully imple-
mented. 1 want to submit to him that
they are not implemented. The ordnance
factories remain what thcy were and it
is the super-fine dedication of our young
men working there patiently day and
night that is yielding good results, It is
not the modernisation which remains far
from the targeted capacity that we had
set as a goal before us. But the dis-
turbing feature, the alarming feature is
that proportion of what we produce
indigenously to what we are importing
is declining and this, 1 think, isa very
disturbing factor. I do not want to go
into gtatistics, but I repeat because
yester day the hon. Minister has already
replied that the proportion of what is
being incligenously produced in this coun-
try is declining to what is being imported
and there lies the danger to this country.
Those countries which are giving us
equpment and arms— I for one am ready
to be grateful to them, thank them and
not of course as obsequiously as this
Government does. 1 am prepared to
thank them and acknowledge it, but these
countries are seeing to this that you
remain dependent om them for every
single spare part. and you are accepting
this position. In the event of a major
conflagration or major conflict—and here
I want to talk about the point whis was
raised by another colleague of mine— is
one of them prepared to take both ?

Is it seriously suggested that the pre-
sent defence capacity of this country and
capabitity is at a level or order where we
can meet the double challenge from China
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and Pakistan ? It may not be of course
our choice if they decided to act against
us in collusion. I agree with that, Is it
serious politics, is it serious strategy 7
From the military point of view can we
take both Fhina and Pakistan simultane-
ously ? I'do not think this is a wvery
serious kind of thinking. May I quote ?
Somesbody was trying to quote Mr,
Khera. 1 am glad that civil servants,
even after retirement may write books.
It is a good beginning. There is a
dearth of literature in this country. We
must encourage our civilian officers, must
encourage our Minister if they can write
something. We must encourage our
civil servants to write memoirs. Itis a
healthy thing. I would welcome it. 1
would not have passed any judgment
about the quality of the book that we
are getting. But here is a good soldier.
Gen. Thimayya in this book writes about
an interview which he had given in a
seminar and later on in his official
position,

““Whereas in the case of Pakistan I
have considered the possibility of a
total war, I am afraid I cannot do so
in regard to China. I cannot even as
a soldier envisage India’s taking on
conffict with China on its own.”

16 hrs.

He was not a sycophant towars China.
He was giving a realistic assessment. I
want this country to be prepared 7 That
is the basic question. Sir, one can talk
with very great confidence. with a certain
amount of personal knowledge, I can say
this MIG 21is a good thing and we
appreciate the Russian gift of the MIG
21 but you know how limited its flight
range is, how little it can remain, how
utterly useless in the matter of the secu-
rity of the region in which it is stationed
it is. It was all right to meet the challenge
in Eastern Europe on flat terrain . But
this is not so in the case of India which
is trying is defend itself against China.

Here we come to this very vital
question of India’s defence. We talk
somewhat lightheartedly about taking both
China and Pakistan simultaneously. China
cannt take India by surprise. People may
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be surprised to hear such a statement
from me. If China is to think of making
a confrontation with India we can get at
least one month’s to six weeks’ notice
because its logistic support comes not
from Tibet but from bases nearly 2,000
miles away from the Indian border and
if we have the mecessary reconnaissance
and intelligence—I am saying *if we have'
because I am going to read out to you
sonething damaging about our intelligence--
if we really have the necessary degree
of modern intelligence in this country,
what is it that will happen ? In this
connection, MR. Kbera said something
very important and I do not know whe-
ther this particular urgency has beeen
felt by the hon. Defence Minister. Mr.
Khera said :

“There appears to have been very
little information and what little there
was who very scrappy, about the inten-
tions of the Chinese, their objective,

their plans, and their preparations™.
Again he said :

“Intelligence was amazingly poor
and decentive as regards the strength
of the Chinese build-up their method
of waging battle, their system of
logistics and communication, about
almost every-thing of significance
that might have helped the Indian
forces. The consequenc was that there
had been little or no plaoning or
preparation worth the name against
the kind of threat posed by the Chinese
forces.”

We did not make realistic estimate
and there are various reasons for that.
The kind of atmosphere that was there at
that time was one thing and I want to
know whether it has since been rectified.
This is the position of Intelligence in
India. Between the war with China which
we have to wage on the mountains and
the possible war with Pakistan which is
to be waged on the plans, there is a lot
of difference. Therefore, the defence capa-
bilities are totally different which have to
be raised by this country. I have no
evidence of it, except in the statement
where he has said that we are prepared
to take it.

We know that Britain is withdrawing.
We know that USA is withdrawing
They will be compelled to withdraw. Is the
House aware that when USA vithdrew
from China they left behind according to
conservative estimate hardware of the
value of 1700 million dollars ? When they
withdrew from Vietiam they were annu-
ally spending more than 30 billion dollars,
that is nearly, Rs 17,000 crores—near
about the entire third five-year plan—and
that is the amount annually left in the
shape of hardware left behind in this
region. Are these taken into consideration
when we talk of the defence requirements
I am certainly conscious of the shortage
in our defence preparedness. [ would like
to read out another portion regagding
what was happending in our Defence
forces.

He said :

“In this situation there was little
sharing of the common tasks in the
face of the danger to the national
security. There could be no meeting
of minds, not even the essential
minimum flow of information. The
internal lines of communication in
the highest echelons of the country’s
Defence apparatus were clogged with
mutual dislike and suspicions, There
was a grave weakening of the foundati-
ons upon which a cogent defence
apparatus could be plannzd, assembled.
organised and deployed.”

Sir, any display of new initiative was
peremptorily and summarily dismissed.
Has it changed ? Has this atmosphere in
the higher echelons of our Defence, and
has this sycophancy, gone 7

Mr. Deputy Speaker, I want to raise
an issuc. We took the blame when
Parliament was to be blamed, Courage-
ously we faced it. We blamed the
political leadership. The time has now
come to talk about our Generals also.
We give them credit, All credit to our
jawans and  junior officers. A basic
change in the thinking of Indian highest
command is called for. I do not think
that they bother to know the kind of
enemy we have. As I said at an earlier
stage, it should be made obligatory on
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their part to read about Mao Tse-tung's
thinking of war strategy, I do not
think it is being done. It is no use going
with a procession in thc Connaught Place
beating our brests and declaring our
determination to beat any enemy. For
more important is to understand the
enemy. China will not be fought with
hatred. China, first, has to be under-
stood by us before we make a worth-
while effort to contain her in the Hima-
layas. That is only the beginning. Here,
one of the difficulties is the kind of
attitude Indian Generals have, We are
trying to abolish distinction from the
country. We are tryiog to abolish caste
system from our country. The Indian
hierarchy in the Defence Forces is extre-
mely caste-ridden not in the sense of
Rajput, Jat or Kayastha, but there is a
kind of feeling between the lower officers
and others. We want to see that this
kind of attitude goes. We want to see
that a new spirit is introdueed among
them. One can go on talking about that
We have tried to glorify all. Let us
admire where there is good quality. When
this kind of thing is happaning, it is the
duty of a good Commander to put down
his view and be ready to resign if it is
not accepted. We did not produce
Commanders who would have stood up
like that. That mas one of the reasons
why we have blamed politicians for their
failure and for the debacle in NEFA in
1962. We have not shown sufficient
courage to have Defence Commanders
who will share the responsibilty.
Defence Commanders who will act as
sycophants to political leaders are not
Commanders who can be trusted with the
destiny of a nation and we have too many
ofthem. I hope the Defence Minister will
see that a mew spirit is introduced into
them whereby they will be ready to share
all risks and all glories with the jawans.

Lin Piao is the nsw Head of China.
I donot know how many of us have
studied that life of this man. 1do not
like him. But I do admire him. This
man has risen from the lowest rank shar-
ing everything common, sharing the same
kind of life, sharing the samez food and
the same rations, It is this that inspires
his men when he goes to the field, But
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here, this kind of supsrior-class attitude
and leading the forces from behind are
things we should get rid of. That kind of
officer is not the officer we will be needing.
It is this kind of officer who was responsi-
ble for the debacle in 1962. It was this
mentality Wwhich deprived India of the
prize of victory which we could have got
at Sialkot and Ichogil Canal. It is this
same kind of mentality which 1 went to
be rectified.

Now there is another point, which is
so much talked about. Modern defence
means basically science-oriented or scienc-
based defence. 1 know that we are having
some scientists in the Defence organisa-
tion. But th2y are more a decoration or
ornament than an integrated part of our
thinking and planning on defence, We
made a beginning about fifteen years ago
and we get some junior scientists, Those
junior scientists may have become senior
now. I want to ask the Defence Minister
one question. In the first place, the
tragedy, I think, is that we have three
defence empires. three science empires
in this country. What we nsed is this
The scientist, the technoiogist and the
soldier should act as an integrated team,
under a single matrix. It is only when
they have this kind of integrated app-
roach, that science and technology will
be able to play the kind of role. If we
utilise the available talent of the Indian
brain, which is called ‘software’ by
McNamara, there is nothing to bs afraid
of in this world. When they were asked
about the tremendous achievement about
going to the moon, McNamara said—and
I hop: that the House will be made
familiar with the book by Ben Shriever,
the American Challenge—that it is not
the hardware, it is the sofiware that
matters, It is the software of the Soviet
brain that is responsible for the success
of the sputnik ; it is the software of the
Russian brain that has raised that
country to their present status in space
techpology But it is the software of
the Indian brain that is being completely
neglected.

I want to know whether we do not
have three kinds of scientific empires,
one Defence, another the CSIR and the
third the Atomic Energy Department.
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In the latter two, there are first-class
talents, but they are not being used for
the defence of the country. Also, there
is tremendons talent in the universities
of the country, but nothing is being
done to encourage the young scientists,
professors and technologists, be they
in any factory, firm or in university
campuses, to use their talents and initia-
tive for building up the defence appara-
tus.

I will give some choice examples
about what is happening and who is
edvising this country in defence science
matters. There are 10.000 Indian tech-
nologists and scientists helping te build
the defence apparatuses of other count-
ries. Why don't they come here?
Because they cannot be fitted into the
straitjacket of this Y.

After the initial mistakes made by
him, Stalin—with whome you and I
may not agree—brought young men to
shoulder positions of responsibility.
You know he got rid of a whole genera-
tion of military leaders and technicians,
but then he began to trust the younger
men. Basically, he began to depend
upon the younger scientists. It was these
yong men who helped him to build up.
Russia’s hydrogen bomb was made by
a young man of 32, a brilliant man
of 32,

But what is our position here 7 We
. have 10,000 scientists, according to an
estimate of the Education Ministry, who
are working abroad. They cannot come
here because they are asked to work,
under what conditions ? While once
returning as a student from abroad. I
met two young Indians holding the
finest degrece and the best acadamic
attainments. They expecied to get a
job here on Rs. 150 per month and
wanted to give of their best to the
country, They tried for two years,
Then they were offered Rs. 5000 in a
private company. With
accepted, because red-tape would not
accommodate this kind of brilliant
minds.

Is it mota fact that the Scientific
Adviser to the Chicf of the Army Staff

tears they

was a biologist for some time ? He was
a biologist basically. You know, Mr.
Deputy-Speaker, that it has never been
the practice with me to criticise indivi-
duals. I will never take advantage of the
fact that the unfortunate men involved
cannot reply here, because it hurts me
basically to do so. But I want to ask
whether the Scientific Adviser to the
Western Command is not an agricultural
scientist ?

Again I want to ask : Is it mota
fact that the Scientific Adviser to the
Chief of the Air Staff has no back-
ground of any kind of aeropautics ?
Duoes he have any background ?

Further, I want toask : Is it not
a fact that a junmior scientist, who was
basically a wood chemist, was being
groomed to become the Chief Scientist ?

Finally, I come to the Scientific
Adviser to the Defence Ministry, a
good man a very brilliant man. But so
far as I know, he is basically a spectro-
scopist (Imreruptions). This is a oew
branch—I take sufficient interest in these
matters.

MNow I want to know whether the
Chief of the R & D Organisation and
the chief of the BEL and HAL should
be the same person, The R & D is the
evaluation branch. Now the man who
heads it evaluates what he produces in
BEL and HAL. Is this a very healthy
practice ?

One last poirt—it is about the Nu-
clear Non-Proliferation Treaty. Arm-
twisting will go on for some time,
Government have taken an attitude on
this for which I give them credit. But
arm-twistlng will go on to make them
sign the so-called Nuclear Non-Prolifera-
tion Treaty, which is basically a division
of the world between the two super-
powers and the rest between the colonial
powers of the atomic age and the rest.
Government go on resisting, but let them
show a little courage. May I know why
the Kalpakam project is not being hast-
ened 7 The reason is very simple.
Because in that project we are not tied
down by treaty obligations to a foreign



259 D. G. (Min. of Defence)

[ Shri Nath Pai ]

power. If we go ahead with it in Tamil
Nadu—the DMK’s young men should
press for its implementation—th=n we
can go ahead with the scheme which
was already availabe to us for peaceful
exploitation of atomic energy which not
cost much, according to Dr. Bhabh'as
estimate—Here 1 must say that I am yet
to be convinced that Dr, Bhabha really
died in an accident. We are not yet
convinced because there is some histori-
cal evidence to show that within three
months this country would have reached
a certcin degree of capability and certain
powers came to know of that, There
is a lingering doubt, though not convic-
tion in my mind, that death may not
have been altogether an accident. It has
happensd before in international affairs.
We know how the plane going to the
first Bandung Conference was destroyed
by a certain power. Let us not rule out
completely that Dr. Bhaba’s death was
also possibly engineered.

Finally a word about tubs the tubs
called the Indian Navy. They are bath
tubs. Most of the ships are leaking
and I have seen some of them. It is
time that those bath tubs were scrapped
Most of them are more than thirty years.
Do not go on, for Heaven"s sake, strik-
ing this posture of Viswamitra again
and again ; we have nothing to do with
the Indian Ocean. It is a duty cast
on you by history and geography. India
cannot go on talking all the time,
pretending that we are a strange kind of
virgin and we do not have anything to
do with it; history demands, our
national interests demand, the force
of geography demands that India playes
its necessary role. I hope he will be able to
give a reply whereby he will at least give
an indication of combat readiness—this is
not only heroics that we are indulging in
and say that a purposeful, meaningful and
dependable combat readiness in the light
of developments that are taking place is
being considered.

Finally, an appeal. Shall I make an
-appeal about those heroes who fought
for you in the INA. Their voices had
been raised by so many people and so
many times, So many times you gave
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assurances. A country which does not
know how to honour its soldiers is mot
the country which is likely to inspire
confidence among those who are in
uniform today. I therefore say that
the assurances should be faithfully imple-
mented and I demand from him an
assurance that he will implement faith-
fully the assurances that were given
about the INA.

SHRI MANABENDRA SHAH
(Tehri Garwal) : In the time available
to me, I can only confine myself to the
broad aspects of Defence. I should like
to take up three points which I think
are of vital importance. On those as-
pects of defence, I am disappointed to
note that the hon. Minister of Defence
has either chosen not to exert; or
chosen to be silent ; or not thought them
to be important or necessary. The first
point is the question of fronts. How
many fronts do we have 7 The report
on the Defence Ministry for 1968-69
begins thus :—

“India’s defence policy is princi-
pally directed towrrds safeguarding
the sovereignity and territorial inte-
grity. Though we have no designs
on any territory outside our borders
and wish to live in peace and friend-
ship with all, two of our neighbours
continue to maintain an attitude of
hostility towards us.”

I am sure that they refer to Pakistan
and China. These are the two recognised
fronts that we have got,

Perhaps as maltters stand today
China, more than Pakistan. What role
Pakistan will play will depend mostly
on what role China wants her to play.
Added ro that is the withdrawal of the
check on China ; it is a matter which
has added to our problems,

It is understood that the Nixon
Administration has taken a decision on
gradual withdrawal of their forces from
South Viet-nam. It is also stated that
the decision to withdraw the forces is
based on the fact that even among Asian
nations not subscribing to the communist
ideologies there has becn—in some
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countries—criticism of the United States
involvement in Viet-nam war. It is fur-
ther said at that the Asian Powers have
failed to realise as to why America is
spending huge amounts both by way
of man-power and financial resources in
halting the emergence of communism in
Viet-nam and in putting an end to the
increasing Chinese influence.

Nizxon administration is supposed
to have further clarified that in that
region it is primarily for the benefit of
such Asian nations as stand in the
danger of being immediatly affected by
Chinese ove-running Indo-China.

Whatever may have been the reason
for the Americans to go into Viat Nam
war or now for withdrawal, the fact
remains -that it did help to halt the
increasing influence of China, and it
also helped to correct the adverse
balance of power that may have cropped
up if China was left unchecked. And
in this dsvolopmsnt our political ego
outweighed our defence interests, and
we openly criticised the American stand
in Viet Nam. The Defence Minister,
has, therefore been silent and allowed
the political emotionalism to sway the
Government policy in  this arena.
Thisis a serious development, as there
is very danger of the Chinese zome of
influence extending to South East Asia.
The Chinese danger will no more be in
the Himalayas ; there is every chance
of its extending to our seas. The
Pakistan-China axis will not only be
conneeted with the link of ideology,
namely, anti-Indian link, but also by
land and sea. This is an added danger
and I would call this as a third front
that we have to safeguard.

That is not all. A fourth front has
also taken berth. So many efforts are
taking place inside our counmtry which
are weakening our defence potential.
My reference is to the fact with the
changing political conditions at home,
it cannot be denied any longer that we
are not politically as stable as we were
before. I am not criticising in anyway
the emergence of mon-Congress Govern-
ments in the Statcs nor am 1 referring

to the reduced majority of the Congress
in this House. I am only trying to
make an assessment. Evea if the non-
Congress Governments in various States
had been stable, and they had followed
the policy of India as one, I would not
have been disturbed. In the Central
level, we are supposed to safeguard the
integrity of this country against China,
whereas, in some of the States there is
a definite emergence of political power
backed by the anthority of the State
which is openly pro-Chinese, The
Centre is supposed to be responsible
for the defence of India as a whole
against external aggression, and to a
limited extent against internal subversion
It is a matter of recorded history that
internal subversion can do much more
harm to the political and terrttorial
integrity of the country than even
external threats.

Now, how can we then expect
proper co-operation and effective func-
tioning of our defence forces which is
a Central subject in such States which
are openly pro-Chinese, in the event
of an attack from China or even for
our defence preparedness against China ?

We also see the emergence of lingui-
stism, tribalism and religious fanaticism
and we find them gaining ground. These
three ‘Isms’ may be nationally Indian
but factually ‘Isms’, and therefore, from
the defence point of view, we have to
prepare ourselves against them also.

On the other hand, regional aspira-
tion on economic grounds and adminis-
trative efficiency is completely ignored
unless it becomes a tool to be exploited
by the politician or it becomes a question
of law and order. We know fully well
that at some stage or the other, on the
question of law and order, the armed
forces have to come into the picture,
and therefore, this home front is the
fourth front that I think the Defence
Ministry has to consider,

While considering all these fronts we
have to consider the deployment of our
armed forces especially keeping in mind
the question of Home Froat. The deploy-
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ment of the armed forces has to be
considered in this aspect and only when
this deployment is considered we will get
the correct picture as to what is our
fighting strength against our enemies
across the border. Then only can we
make a proper defence Plan,

Hence I was disappointed in the
Report of 1968-69 when the proper
assessment of various fronts was not
mentioned, It is because of this that I
started in the very beginning by blaming
the hon. Defence Minister that he had
chosen not to exert, I am disappointed
that the Minister has not chosen to give
in the report the danger of South-East
Asia developments, I am disappointed
that the Minister has not given duc
importance to the effect of the situation
prevailing in the Home Front. As Defence
Minister he was expected to exert that
natural aspirations of regions were fulfi-
‘lled before those aspirations became a
law and order problem, thus avoiding
involvement of the Armed Forces if not
actively at least by standing by to help
_ the civil authorities in need

Sir, the fiscal and foreign policy of
our country has to be guided by our
defence requircments and, therefore, 1
-expect the Defence Minister and the
Ministry he presides over, to even mow
take cognisance of the danger of the
shift in the American policy in Viet Nam
and to remove and solve the danger of
the fourth Front—the Home Front.

14.27 hars

[SHRI GADILINGANA GOWD in
the Chair ]

Coming to the second point I that
want to dilate upon, is the assessment
of our firing power which is an important
part of our defence preparedness, I was
very happy to learn yesterday from the
Government that we are going into the
manufacture of some sophisticated arms
fike missiles. Even then, the advance in
strategic fire power amongst the developed
countries of the world is so rapid that we
cannot keep pace with this developing

. power within our own means, Whatever
be our economic capacity, we cannot
peach that stage where we can match in

APRIL 22, 1969

D. G. (Min, of Defence) 264

our defence fire power with the advanced
nations of the world.

According to Indian Institute of Strate-
gic Studies, 85 per cent of the defence
expenditure of the world is shared by
eight countries in between themselves out
of 133’ countries. Amongst these eight
countries China is one of them. The rest
of the nations, in which we are also there,
have the capacity of spending only 15 per
cent of the total expenditure on defence
throughout the world. We do realise our
limitations in so far as our self-sufficiency
in strategic firc power is concerned. We
do have our limitations in so far as
sophisticated elements of fire power are
concerned. The natural corollary has been
that we are at the mercy of the foreign
powers for modern arms and equipments.
We call them ‘modern’ from our point of
view but they are obsolete from their
point of view, We have bad to accept
their terms knowing that they are to our
disadvantage. For example, we are not -
supposed to be able to repair the MIGS
when they are grounded or make spare
parts indigenously. We have to depend
on Russia for that.

There cannot be respect amongst
unequals. The respect has to be amongst
equals. While we may not vie with USA,
USSR and even with China in our defence
build up, that should not deter us embark-
ing upon limited adventures like that of
manufacture of hydrogen bombs. We
must add this to the armoury of our
limited defence power if we have to ac-
count as anything by way of even defence
preparedness in Aaia.

If this step is taken then only we
will command respect from our foes and
friends and then only we will be
able to dictate better terms when
we negotiate for arms or ammunitions
from abroad.

»  The third point that I would like the
hon. Minister to consider is the set-up
in the difence_forces. After fully weighing
the pros and cons some foreign powers
have integrated their services. This is the
mood or fashion or trjend these days.
USA began it, Canada which has no
threat from foreign]aggression has adopted
and UK, whose pattern was the basis of
our set up here, is also moving in this
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direction. Therefore, I support the pro-
posal that we also integrate our three
wings of the defence forces. According
to me the advantages are the following.
Firstly, there would be avoidance of
inter-service rivalry ; sccondly, it would
permit well-planned, effective and quick
defence plans and operations ; thirdly, it
would cut out wastage and duplication.

It is well known to all of us that
there exists rivalry amongst the three
wings. Each wing of the defence forces
tends to be an empire unto themselves.
Rivalry in seniority and jealousy amongst
officers cxist because of their separate
identity. The Chinese and Pakistani aggre-
ssion showed clearly the lacuna that is
there in the existing set up. Field com-
manders and officers were unconditionally
praised but at the higher level praise was
not so freely forthcoming as at that level
rivalry existed, bad coordination, bad
planning and disorganisation was felt, In-
tegrated approach is the answer, which
can only take place if the services are
integrated.

Economy would be achieved by the
merger of the inter-lapping services, e. g.
Medical Services, Provost Marshall
Department, Signals and Engioeering
services, I fully realise that this change
cannot take place overnight and it will,
therefore, have to be phased. Keeping
this in mind, I have to suggest that for
purposes of integration the following steps
are indicated. Firstly, the post of the
Chief of the Defance Staff should be
created. Secondly, similar integration at
subordinate echelons of command should
be introduced. Thirdly, merger of various
services as ome unit like the Medical
Corps, Legal Department, Signals etc,
should be planned and implemented.
Fourthly, one common Armed Forces
Act should be legislated. Fifthly, common .
badges of rank and, as far as possible,
common nomenclature should be intro-
duced. For purposes of integration such
steps would be necessary and their result
would be positive and tangible. Defence
Services Staff College or National Defence
College or the Joint Committee of the
three service chiefls as is in vogue, are
merely the steps towards the right
direction.

I know I have broached today wvery
controversial matters and matters on
which many in this House are touchy
about, But Is trongly felt that the time has
come to speak out, if we have the interest
of our country and nation at heart.

st digew e (FER) -
garafa gia, fedrg qoe & gravw
¥ dm aT gw fedew fafrex
g ¥ AW T@AEr §1 LAY qEe
faaft ot ofr¥ agf ox gf § o
THMAY W W@ W § Ty
a1gw gt fe FrE ot wTr e A
TE &, WO #Y Gy T Fofww & ag
&1 wRgwghar #  gea @,
HIT g W T &Y grag &, da-
i T ARt o Y gH & 1962 W ot
febmame BFATTAT a1, T
oIS FhF 1000 A FUF §90
& mr — T A 1962 X
O TF W FT FFGT F FIL I
g gl wd Afe X 97 §1 d=-
7 @ & R & a1 ot wrer 1g
raa w1 7€ & fF gw #Y A= ai
9F §, T A-X FT TAR A T A
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R wal qgr § WX faadr Qe
g A g, I srAgE ot gifae
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75t 0 fad—z< oF #1 78 Fg7 aT—
gAR AR AT g gwmA g, afe-
W A, THG AT AR |
fedtYag i gr fd g 2w &
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FI18LCF T I Fg—-T ¥
g1 g, arfeeT & S g,
T T, AT TG, —XF qAG
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AEAT H &% J—IF § T ArAA
faser £1

w9« {5 gfqar § asdidt &
@ g—agi 9T W ¥ a1F e My
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gH 9u% WY 99 s Tifgd W
agi A qEde W R, I W
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qIEAT # eRA-qifeEr # qeEE @
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qAgT 8 qEE ¥ I @A
qan fRar a1 1 5@ |9 ® A gW S
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W Ag gar | we gl SyA-wfeEt
F At v fedwm feurdine
a9qT &, 39 9 wgi o gwd
wrA-grfadt 1 qaIEF g—FH X
w4 59 9w 1 a5 s TIfgy ar
Fgmiaads 3w & STy
I@ElT F@ AES §, I H
HIHH] F1 4 FEAT 9189 &, AT 90
& ar w Wi arfa & famr @
w1gd §, =9 fod gk 3 % oy Aifa
g ot mrerarfedt g, s oowd
AT Fr FEWW I Y gH IF
¥ gadtslt F 1 wfFwE § argan
g ¥ 9 ¥ 7, I I Fa
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FEAE—IW AR ¥ H§ wowT| wWa
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2 I gai F AT 9T qadie
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dma g fasa # far g¥e sufeqq
gam &, gl 07 T gw A fedew
9L G FLAT 9347 7 T F fAy
Wi A7 g F1 fagal & soAv qdar,
I GAT AFT A AT B TAITH—
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A FY 17 T FF, TS AT AT FH
g9 WA AAET F1 /IR Sq1T S,
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orr Y feeEm gqAr q@ar | gArd
Y4 q9adig @raar fafagi &t gar
gz Fenit—zq ST F feafs gm
qm H Jar 1 € &) % 9T gH
miar @ fqAr s wifgy
wgt a% fedew qdfaa 1 Tegs @,
eF faqrdl #t qemg @ &) T
waf® IaF SO AFAL FT qIEa1g TF
T T | T Jna fewE g
T WX RIGAE FT OGH @ A4qT
&1 T TT &Y T TFAT 911 TEE
qATaT TW AT ST F H1g gHId
qAT FT AT GvE QAT Wifgn gEEY
aXF o sawr Ff oA TE § oA
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fedrg SFzla & N a4 FW FT
¢ & ifF fedem & fag st dart
FLIW E I A farqafessr 72
&aT 91 @1 § afes @ aw@ w1 w@qfq
firar wtrar & fe g sfeefafeaa fear
&, 37 ¥ geree fear o, gAEY
IfAlE & s —zq FICH & S
TUHT J\T AT ETE |

FIEIGTH A AT ST IFET
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mar & 3w @ @ aw gifavgar
sifer AT W= wgA fEgr s
o % ¥ wEw gy A faar
ST | ZF AT H S TR FFE
AT IFFT TG WREE FL WA ...
(wmma)... #f g9 SEQ @
o ¥z & 0f & IAw! gan Ag fawr
dETar | 19 fgarex & ag F @4
% 1@ ¥ | faw fzq wear w2t sq fo
w|rgwr 1720 @F IR AT 9T
Afar 2 9 g8¥F ag @ < fzar)
FEfRAT X ad ax® ¥ aff zw
e & I & 39 A7 Sy A
aiy 1 wfew 9w feq g g fs
AFNFEY ¥ Y A sad=l gaw
R wg fs gox @ I, g7 @m
Uw ffer s &1, s 78 7ad
& | 37 T F@ @ 1 39¥ 29 e
& T | IGF qIF AY & I qAA FT
30 fame gu, s AT ax FTfad
UT WIRHT g4 T@T 97 a1 EET 47
FT AT | Wl A M w1 fF
%71 favar o) FFaifdt mé & g =9
STHY, AT A1 AT | AT T FEI
fF ard @t 3e W femr ) @@l )
giw aefaai §1 gr F1 faar mmn
@ Tz Fg wwar g 5 owwife

arg | & qgar g fF s agw w1 qurAr
1T, AT IT FHG | 97 & o qfear-
fzsw 7 EYt A FT AT AT | AT
ZAMT a4 weT 7, wifrad "L ¥,

oTEa 9w aFdt @, feax @ g7 &

AT WX T AAH FAT-FT G AT
afer g8 adl g | ¥ e |, f9-
9 ® | AfET g aa w1 w1 faw
7 far mam & 1 1@ 999 & |
5 /I AR g R A 1. (AEW).
% deq aqer @rg | § agt WER
Tt ar 1 #feT e faw gfee & fedem
fram @ fawgfer & wga
o 1 2@ @ § 9 afer ¥ o awe
I ECRCEIRRULE LT 2
3q @mi 1 fedt arfeay framr ?
) o s &1 oma ? F wngwr
AT FI@TE | [T AIHAT FART AT
F AT A A AfFT T CF
I AF TG AIU—UF HiT A ALY
zzr | o ga® w41 wawg § 7 AroEr
1 FT AN L. (A o FEY
& & sawra gom o 8 T mrEET o
FMH FW & ITF! AGG@T F graw vt
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FfeT 7@ amm aT AR w1 9 g
T arar A @ | AT 93F F1 W
F1E MY AT 2 @Y F41 W9 TG qE
W@, 7Y, e A g | afE agr
OT OiF AIGHT AL 98 @, TR 39
it &l fFar | a1 59 3 #1 ffa-
o AE1 &P ? 48 41d A% AgT Fgar |
7z a1 Far arat § fF & Wi o
Yo wEd & wRwE ¥ fag wifs
ag Jogw TaHHE FT WOl & gal
FTANE FAET # 19 faarat @ gearw
& arT 54 mrafadl £ 984z foar aar
a1, feemrst fear marar 1 IR T
e w9, I AT AfEw uw
wrast &1 ot A @ W€ f gaarg
agl gf | fafreeT & grow & oana fFar
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[HT sgwwr TEwTRe)

afea ez ot Y faan mam ) gsaTgR
T $F ¥ fedt ueres frearam
Ffer 7z 12 fear mn, farad 60, 70
R 80 % aF dearg F9 g TE |
I wASE HA H fo@r q@ar |
Tgl ¥ 14 wizwt feafow ¢ fag g
¥ | e foree AN TE—TH @ WA
# 9 mrafagl & foqn mar few o
wrafwgt #1 7Y ferar ar 1 @ A0
sy g P ag % g amar 3@
T4 1 foreiard § a1 s faeierd
&\ afag & aww g fede fafres
HTET FT & TA9 A 9% oqE &
&P 1| T WY fedew Srewm w3 §,
St ST wETE ey § 9 Wi e
TWHa P oF @ g g ?
o fedeq I9e F@a1 AT @I wIEA
YL AT §F | g1 W1 @ g AR
| A AT ARd W q@dr @
& awwar g Ao oEE AR
qiffe™ & mfa § a@ag $31 F
fag guat oot mifwd S wEN
afgu | o= a% 4§ TE g a9 aF
EWTT % W a@dT qIAM WX 99
g% ¥ g 7y ®fm aRf mw @
ST ket B sl i @ @ 8

st Yot forg (Aem) ¢ AT
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X fowr 92 Wi % @y Wi ¥
1 afear st &1 | T OF |
i, ey ar § I & W gem
AN § 1T aE W ST EEI g,
W Y U BT 9 §, FT|W WSS
FUT THHET &7 A & | ]|
ww g ffw feadt i @@y,
TAFT 99 Ag fRur @1 @war
9 62 # 91 FIUETE F vE FAET
FIE ¥ AT TF TR F, L ety

APRIL 22, 1969

D. G, (Min. of Defence) 272
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w1fER T faar §—srgi 9 AR FI=AHl
7 qar fr, @gi 9T gEIX WY
wEal w1 g7 frr 1 gt T
T AU AT F W AL AR
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THAR I WY TEAT T AT ATAET F
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R w e &7 fadfeat gifaar
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W FAE &, A3 I8 a6y F feww
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g ITR AU FE E | AT Y W
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FATE SR AR F1AY 15, 20 g
wT & FAE 9T AW, qWE AR
FET # d@ra &, gt e ate T@
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AWM ATEFLRE ITFaNA @
FEE A ITH ¥ FAT AT §

@H qEET g8 W9w GAE §
aTEaIg § AL § W 57 fagT FAr
£ 1 agt faeelt & @y wdawre qwAd
' oY Oz aMET OF AW ¥ @A AT
& FT F 9w & I ar & A To
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I, #Y 3G ¢ Ao diqo AT H
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T @A 7 99 a5 97 2T 7 WA
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=1gaT g fF 50, 60 w0 ¥ wWroFw 1
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¥ FEATE, I qIEATE FA § | TAHT
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7, St R AP §IETT T_MT
T} gEAg T9 F AT IAWT W AT
T F F fad Fme §1 A
AT A AT FEET FT A
HeT "R Al d8 A9 &1 410 ag g7
IR A arg &1 faw mefedi &
et areTg Al Tifgy, W W &
T g+t X ot o forg @y
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< §, 37 wefgl ' osuw fam
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Frar § A W G4T 71 FT [T § 99
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ge% & fag g7 qdtar oF fear o
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WY IEF AT FLIATE 1 ST F g
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TH & A9 &, fet w1 gfeaw a1 d9-
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ST | H S T QA 4T, T THA
faar F<an a1, ag T= & 797 1 "EEY
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fattamag g fF AT AT
S FTH gAT BT T WY § 98 938
guza 1 g o § T a@re W=y
T uF-us 9T frer & g W)
agi 72 S faardl W Ag s FE
§ @ gw 1 aug fafre ag@ew
T A 9T T |

oF i At @rEai 9% FgAr
argargag aed & w17 # ww
famae adl awrgg ) oY arFt @A
T & I Y o ¥ AT | w
A8 #1§ gFA 9 AT mEE W
gt s, gt feet feam &t 8
fr st g afed oY ag | FTW
Y HIEHT forF w1 FT AT g IEY
gt F1 FA7 wifgg | & agi Avee av
am-ara 1 fa 7g 3@ g1 o
TIY ¥ 9 FY ATET § Tl AR
§ ¥ g s & wggw s g fF
gftsr gad savar 23 T AT
aga AT Ara 3 § e | Aq
FAT TGTT &I o | AT & FgAr Frgar
g 5 afem ol 2@ fr o wtn @
fe S % qwew g1 =gy, ug
e g e |

Y at s agr & gfrar W
Ft Afer fash sda adr F ad
GO ¥ a¥g ¥ ¥ | 9g W AW &
2, @7 @ ogrEl oT @ 9 &
am-E-g T ar afgar @ FY oy &
oI AT I K AT @, IAR
¥t T &Y, i |e & R @ aew
VYT 9T XAT AT 1 I ZEA &
ffrsn qsn oraeQ T &1 0
15w A 9T GRS s
aga GIE ¥ I AGIAT ATY I IF
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T @R A & qvrae AY 1 QA, AT
a1 ar & ;gar fs gfve oo @At
Q1 Formar g s gaw s el
21T, FrEl 7 AEe # B # oA
FaY WIRFIL F S A @9 gl
g1 3feT fee ot o 9%TaE W1 @
g & S T AT IART AR TEY
I at ag S e & 9T I wT
T 1 A1 NN H 37 wRw A I QY
IR A a2 faeer arfed, I asay
#1 faemT F1fgw

16.58 Hrs.

[MR. DEPUTY-SPEAKER in phe Chair]

©: EATT 9 AYorarT wwac § &
IR A% F@r g I & T
TEH Wrie Qo qHo, WTEo fo THo
w1 oo THo THo ¥ FTFIT ¥ foAw
grafsragarr ¥ ams ¥F T
2| Fa1 g IEw 7

9 6000 HT&T H § AH AT ST
T w2 g faq w7 | fgely A o
"TE # 1@ T | 99 7L gheman o
& dEd T Ao g Wy 9g
gangdt fwa & a1 ag A%
fgdt dtear § A ag fgedy amer svar
#3 #igr ag T WIE G A |

17 Hrs,

o ag @ f@rdt A= I A
gor faa gt as SO S AT g !
ot A TS A9 6 gEaE A9
9y & ag ¥ fag @ WX g
e fgedl den a o w|® T3 At 9y
sk gnfes @i aff g1 g fgdr
AT T Afw X, TEE F o5y
STHTS 9 FT AT § 9g AL AT G
Ty | FfeT ¥ g  fe ot wrse
frdy 7y ag weA & a€ AW T AET
1 rusg & aY & 9 Al
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# ¥ o9 gawErd AR gaEr 7,
FIW AAT WX F7 AT AT 50
qTHT HeAT GEIH T B AT W
famifgat # & a57 fow fifrg 1 %
ag sgv & fag 7% foFar o f& @
WI9% 6 O § AAC WK Anferrzw
' F A | AE AN Gl Al A 2T, 2
FI AT A WY1 F7 AgT faar faww o
SJeE@ R AT Fr gfs o wwrf ¥
qET §, T WAL, A9 AR ga
SYAT AHFT FAT FT XA FGIF 9T
da w2 AT § WX AwA Av H®
T @AFT gWAT § «rgr A g
w1¥ faasr dmr § SA6T o9 wyw A
TEAT FA10 1 98w T @ 5
T YA Fa1 IR ok FEm-
TR A 9= g 9FS § ATFT I FAA
or faifeae ws8 A€ & @%x &7
T Fgar § fF ag S deea quoft
o=y 7 wfae g g%a § 1w -
far g fe A1 & oYt wamAt ® &,
fanfedi & & #fgzdez, w7 #R
0 FA Rl F fAw A F fan
60 qTiz F1 127 fead fag |

TR oF wrE 7 Faarn fr faw o
SfF W wIEE g FT EHET AT
41 § 98 UF gy faumE) 91 99
agt oX uF @aTaw fEwdr AT
g & sgafasrd a7 avar g ar
fergeam &1 st # dAfede sz
A% T & fAu A oF T ¥
HT o 109, . g7 S1fzw 3 A
aaw & arge 1 ¥ wgm f5 AA
g I A AR ¥ wm T

JUTERE WENAW : WAAIT AT FT
qHT AT 2T @2 |

=it et fag : & aga sty
UF, WG ITFZ FL 48 AHAT |

Arée THo To &I &Tad i aqeT
argar g fF gu wifs sl 1 8%
IA® 1T AIATT F4T w@r g1 o
X Ao THo To & gy faardy
a1 fF 2@ T o F o@Ew § AR
aifs 2w & gy & wifar woEt
art 9T §F A fomar gaitml @
98 ¥ 9 2 § mwrod g W 9w
¥ HOATET g A AT g9 € 0F
dror o< fafreed aig a7 33§ o
T 2 F A WA w1 gE W
@ § g foas owa| 7 o9 71 a@
t & o 57 wre THo Uo ¥ ARIgT
i FY 77 T 7 feaat @ sifs
oF o adt & o gaeiT 92,
faurdr #1 ar &tz gsaT 1 faadr
g1 oo ag "o UFe To F ST A
HYT gal am wAt & & § gw avg
FY qHIT F@ FWE ! FAT TW A
aiie #3 § f5 fergeam & mramdy
FT s I 4T AL A1 fgrgeam
F1 wridr seE w4l feen PO
FO% H F7 ¥ 9 a4g a9 AE W@
21 IFR AT A FG SqET A0
=ifgu ar, sUET ISAA I WYY WY
Tt Tifge &t &fFr g ar @
gX TN ST G IAE Iy wE!
IH WA AUTAT F gFES I
ary fefesfaaae fear T r gy &
g fF S faw &1 A Ifew T
g ara & 9% €Y7 ¥ gat wry Al
£ gMT faemar g 4% & s o
e & gHRE faam a1

o arg & 91T FgAr Wgm fw
T/ gE A AWART § 98 NG ME
HrHl, A4 9T wATEE ¥ O ¥
AR 9T § SEY A ¥ § wgm
qgi Y @ BET F @ oag
5T g wafq st & s WY
9z 9 wE @ wIE awwr a9,
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for 40 ¥ Efaww A1 A% & @5
FATaT @A A WY R F A
AW I 3 K fmw
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HY FgH &7 Aawd 4g ¢ 5 79 o
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AT § W T AF AT TF HOE
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|t @ fF z@ & g8 g gAr g
FEr A @ I A g @ wTw
TEAT T3 920 | q@fey & g
f5 ot g9 X & mwadFw @ ifmm
Gz § ag AT N wHA H 14w 0910
7 ¥ A1 favg & oF 3EA WA
01T 99 ¥ uF UfFT agav &1 A"
ot F3ar o fF iy @feT &

AT BT T P/ FE R §
WfF fergeam 3 s & 7 wfag
ufiar WX # ag 3g907 J9@ § 1R
T wEE gr1r 5 T A s 1Y
W19 39 G%8 ¥ A A1 A "R AR
femisd @ @ 7w EdnA
FI{ O IF FAW FI A FF
I FAIH FATF |

oF 7eg & wrf fEfacira s ae &
FgF aw FEAT | gHEd e fE
guTd et L2 fasia wAe & | gt
gt Efads F FasT 9 F S
&Y g <A F gETa T A @ ad |
@t g wfema & fagg aod &
78 ATy wndt gifeia #1 & d-
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rsifna fare &1 Fn Efedr g ?
agl 37 & fowatedy & a1 7€) ag &
qaT AT 9 9T | T F g qar A= w
f& qifseam 1 o) §ardy o | e
9 91 #¥ § fF gard unit $Efade
ot {1 fr ganfas = T 99 w1
g oF g 9gy gar v« Wy
g R aTT @ & @fF 3w &
femma & g7 vt ol Efcft wm
FT q% AfFT a1 49 Fgr gH geaAl
FY 59 axg %1 nfafafed} &1 0@ @
& 8 w7 o WK g 9w & w1y
THATT TETAT T |

tfas frd ol gadt ot @@
FY fogda & a & g = @A
T1fgw 1| <7 Y fs g g & 99
A Uew s § o wfgTd fF e
A T T AR F fgwew F A
R Gl T FHAE & GG GHEAA
T & fau tew aw A afgu 1 €
=T 51T TeaT & fgar st wifga
ST F A aw &1 JqW@ W WX
e a7 ¥ ¥ 92 9 @t gee
fzz ufr F &1 @7 &, A afFEE
Fr @ afe N7 F71 we FE g
SrEeT are &1 a7 fgegean € ava
fergeam gl wmar f& swdwr
qgar w9 Wife | dfmar #
ST ad AT SaTgE ¢ 1 gEfEe
g wed g fF fegeamr moga &
ST 79§ 9T |G A AR wH F
q1q OF ITEN & T 9T 99 w7
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gqrenm wgrem ;¥ 7 wdar o
T GET § | WO A T3 A0 |

ot Torsite fag : 99 & % AT
gzer A 99 & fa e fer o 9w
o frae ok @fad 1 gf qu #7
a3 &fa

MR. EEPUTY SPEAKER : Please
resume your seat. If I give time to any
hon. Member that is not your look out.
Why do you raise that issue ? This issue
should not be raised.

st et fg : Srerer WA,
&9 oF fye sTow Hf9d | @At
9T TET WA EEd | R T e
|7 ST FAT § | T Fgzar § Ay
ar v & g wer qu 9 53
& fadr qv ¢ &% Afrd

feww gw A FodE #y wmar
frar g | AT R A R Y
7y fawifar #Y 7 § f¥ @i qfefa-
Tt ) T fFdr gu 10 axde fear
9T gFar &, 99 @ fRam sma g oSw
¥ o gure gwdr O § W enfiat
TqwTE T § 39 I 7 Agey am-
4T AT #T AT T°A  FEATET T/
qaH A

wfir SaremE ARRT, WIUET g
¢ safan & gaw ) g T 45
g g g% Wil a7 §H e
AT 4qT |

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : There was a general complaint
from the SSP members that there was
poor attendance in the House and when
1 now look on their side, even they are
missing...(fnterruptions.) 1T am not critici-
sing them ; I only say that it is easy to
give sermons but difficult to practice
them.

SHRI JAIPAL SINGH : I repeat ;
there is no quorum.

MR. DEPUTY-SPEAKER : Let the
Bell be rung—now there is quorum.

SHRI VIKRAM CHAND MAHA-
JAN : India’s defence policy is principally
directed towards maintaining and safegua-
rding the sovereignty and integrity of
the country... ([aterruptions.) 1 must
here compliment the Defence Minister
that he has sufficiently strengthened
the defences of our country, We find the
mobility and the effcetiveness of the army
bas been increasing with the passage of
time. We find that the armed forcer are
being equipped with the latest sophisiticat-
ed weapons and guns. Not only this. The
Navy which is meant to safeguard the
coast and the harbours, there also the
submarine arm is developing fast.

Similarly, what we find in the Air
Force is that obsolete planes are being
phased out and newer and better aircraft
are being introduced, now, I would like
to make a few suggestions also. What we
find is that in spite of our best efforts so
far as Pakistan and China are concerned,
they are still hostile.

Now, there are two ways to meet
that danger. One is to increase the regu-
lar armed forces, that is, raise more
resources and build a bigger army, and
increasing the army, the navy and the
aire force. That would put a great strain
on our economic resources. I think I
could give an alternate suggestion. My
submission is that we should take the bor-
der people into confidence and train them
and arm them and we should give them
guidance in the defences as to how to meet
the danger of the enemy. Not only this.
We should inject the retired armed per-
sonoel on our borders, so that wherever
we have the weaker regions, we introduce
such colonies of retired army personnel
which will strengthen those regions. Just
like injecting cement and mortar into the
weaker sections of the mountain around
the dam in order to strengthen the dam,
similarly. on our borders we should
inject the weak areas with such personnel
so that in times of need we can rely on
them and we will not have a repetition
as we had in Kashmir, where we did not
know, in 1965, the enemy who had entered
up to Srinagar. In spite of our best
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intelligence, we had knowledge of the
raiders, Therefore, 1 submit that we
should take into confidence the border
people and build up such strong villages
which can act as fortresses and strengthen
our defences.

But the entire burden should not be
on the border people, even in the interior
is the rest of the country should also
share the burden. Here, I would submit
that it is time that we introduced com-
pulsory military service. What I mean
by this system is that for two years every
Indian should be made to undergo
military service. What we find is that we
‘cannot raise a regular army to the extent
that when a joint attack by Pakistan and
China comes, we cannot meet it because
resources we do not have. Therelore, it
is in the interests of the country that we
have a second strong line of defence and
the best way of building up such a
defence line to introduce compulsory
military 'service. That is, after a young
man studied up to eight or 10th class,
you give him the training during the time
when he studies, and then, at the age of
16, 17 or 18, you put him in the military
service as such for two years. He goes
to the borders and serves the country
there, And then he comes back. Like
this, you will have a tremendous reserv-
oir of trained, regular army which can
be utilised at the time of need.

Here, we must learn from many other
countries including China, because in
China, as reports show, there is a trained,
regular army of citizens which numbers
over 20 crores. Here in India we have
hardly a regular army, if I mistake not,
of seven to eight lakhs. It is very diffi-
cult for such an army to meet such a
strong enemy. Therefore, it is high time
that we also learnt to build up a second
line of defence which can only be built
up by the introducing a compulsory
military service.

There is a peculiar fate which norma-
lly a retired army personal meets. He
goes out of service at a very younmg age.
The normal retairement age varies from
35 to 50 years depending on the rank.
At that stage it is very difficult to adjust
oneself, Therefore, what I submit is
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that the first priority on the civil services
should be given to the armed forces.
First they should be absorbed and only
whatever surplus is left should go to the
civiliani, This will have a two fold
advantage. We will have trained and
disciplined , persons to man our civil
services and, secondly, we will be reha-
bilitating persons who have served the
nation. At the same time, Sir, you will .
be making service in the armed forces
more attractive, What is happening now
is, to the newer generations a career in
the armed forces is becoming less attract-
ive. If provision is made that on retire-
ment they will be absorbed in the civil
services it will act as an additional attra-
clion bzcause then they will have security
of service which is very essential at least
for their families. Therefore, I submit
that security of service should be provi-
ded for the army personnel by declaring
that they will get jobs in the civil services
when they retire.

There are one or two more suggestions
that I would like to make. What we find
is, those soldiers who retired before 1962
are getting a pension, if I am not wrong,
of hardly Rs. 22. It is too low a pension
with which they can maintain their
families. Even the present pension is
only Rs. 35. Therefere, a Pay Commission
should be constituted to look after this
aspect and revise the pension rates.

There is another aspect which I want
to bring to the notice of the hon. Minister
Lately on the borders there is expension
of contonments going on. What happens
is, whichever land comes first is aquired
irrespective of the fact whether it is irri-
gated lands which are less in area are
acquired and taken away from cultivation
I submit a regular committee should be
appointed by the Defence Minister which
should look into the aspect. Before
acquiring any land they should call for
objections from the agriculturists and if
they have alternate sites to suggest they
should be seen before the land is acquired.

Finally, T would request the hon.
Minister to reconsider the manufacture
of atom bomb because it is necessary as
a deterrent. We need not use it, but it is
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necessary for the morale of the country
to manufacture such a bomb.

With these few words, Sir, I thank
you for giving me this opportunity.

SHRI JAIPAL SINGH (Khunti) :
Mr. Deputy-Speaker, Sir, I regret I have
to repeat my hardy annual complaint
against the Treasury Benches for not
attending on an important matter like
defence. The Finance Minister is not here,
neither is the Prime Minister-she has just
disappeared. Every one of them should
be here. Half the budget is on defence,
and I am shocked that even the Opposi-
tion is also missing.

Sir, before the next session of Parlia-
ment, Air Chiel Marshal Arjan Singh,
Distinguished Flying Cross, Padma
Vibhushan, will be retiring from the
Indian Air Force. We all know that he
is an air-man, not just an Air Chiel
Marshal but an actual air-man from
beginning to end. I would like this
House to accord our grateful thanks for
the wonderful service he rendered parti-
cularly when the Indo-Pak conflict was
on. His successor, Air Marshal P. C
Lal. is also equally good an airman. For
a while he went into private service.
:%w he is at Hindustan Aircraft, Banga-
ore.

AN HON. MEMBER : That is also
the Dzfence Ministry.

SHRI JAIPAL SINGH : What I
was trying to say was that in the Air
Force you do not pay them very well.
They will get much more outside. But he
chose to come back and he is going to
be our next Air Chief Marshal.

Similarly, if you will give me two
more minutes extra-I do not know to

how much I am entitled ; half an hour or.

forty minutes; I do not know...

MR. DEPUTY SPEAKER : Ten
minutes.

Y W W wHATW : TF Gl |

SHRI JAIPAL SINGH : Thank you,
Shri Kachwai.

I would like to pay my tributes to
the army also. General Kumaramangalam
will be retiring before we meet in the
pext session. One who is succceding him
is General Sam Maneckshaw. a great
soldier who showed his guts and mettle
when we were fighting the Chinecse. The
notorious Defence Minister, Shri Krishna
Menon, tried to get rid of him and, in
that process, Shri Krishna Menon very
nearly ruined our land forces. 1 am
personally happy that the present Defe-
nce Minister and his colleagues in the
Cabinet have recognised his martial
merit are giving him a post he richly
deserves.

Coming to Indian Nawvy, I do not
have time to talk about it now, Also,
there is not going to be any recent change
in the navy.YAll the same, I would say
this. I would never grudge any increase
in the Defence demands. 1 certainly
would agree with Shrimati Sharda Muke-
rice that there are avenues for economy.
There is no doubt about that. There are
avenues for economy in the other Minist-
ries also. Every Minister, I think, could
spend less. In fact, T would like to see
that Shri Satya Narayan Sinha’s Minist-
ry's Demands arc reduced so that more
can go Defence. There are other Ministries
also where it could be done. Unfortuna-
tely, it has become the fashion in this
country that the moment anything beco-
mes governmental, it becomes very expen-
sive; a department like CPWD becomes
Central Public Waste Department,

I agree with the Maharaj of Tehri
Garhwal that we better think again as to
whether we cannot go back to what
obtained during the British regime when
we had only one Commander-in-Chief.
Of course, I do not agree with the insi-
nuation that there is rivalry between the
three wings; I do pot agree because it is
not true. They do co-operate with each
other. But the fact is, that 1 think inte-
gration would be in the right direction.

For the last twenty years I have been
pleading for the second line of defence.
I have pleaded before that civil aviation
should be part of the Defence Ministry
and the flying clubs should come unaer
the Defence Ministry. I would like the
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Minister to think seriously about it. It is
not on grounds of economy that I am
suggesting this. What is civil is military
and what is military is civil also. We
have to take that into account. What is
happening today 7 Go to any flying club
you like ; there you have A. C. C. which
is financed by the Ministry of Defence.
Why should it come under Civil Aviation ?
Discipline will also improve if it comes
under the Ministry of Defence. Admit-
tedly, 1 accept the fact that civil flying is
different from military flying. 1 accept
that fact. But the more important thing
is that it is the second line of defence,
We are on the edge of a volcano all the
time, d

My friends here talk of giving mili-
tary training to all. I am afraid that is a
fantastic plea. You will give training to
500 million people ?

AN HON. MEMBER : All of them
are not adults,

SHRI JAIPAL SINGH : Very well ;
let us put it at 250 million people. You
have to remember that you have to train
women also, not only men. When we talk
of defence services, we forget the women
who are doctors, nurses and Mr. Krish-
na's friends...

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : 1 do not agree with
Mr. Jaipal Singh. He may have his own
friends.

SHRI JAIPAL SINGH : 1 am not
ashamed of women friends. Whether they
are in uniform or they are in ordinary
sarees, they are all welcome as far as [
am concerned.

1 fully agree with Chowdhuri Sahib
from Haryana and although he
howis and shouts, his argument can
be accepted. The fact is that jawans are
giving their lives for our country. They
are in most extra-ordinarily out of the
way places. You see a Madrasi in a place
at 14,000 ft. hight. not used to these
heights, but there he is. He wants to
know what you and I in the Lok Sabha
think of him. What are we doing for
him 7 Are we only bothered about our
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own pay being increased or our allowan-
ces being increased 7 What are we doing
about them ? This is rather an important
thing. I must congratulate the Ministry
that in Ihe last three or four years, they
have been improving communications. As
far as jawans are concerned, they cam get
in touch with their families much more
quickly than they used to do before, 1
think, here is still room for improvement
there.

Finally, the Haryana fellow talked
about the E. C. Os. I have had plenty to
do with them, I was in the Services Sele-
ction Board for many years. But the
point is that when we talk of employment
we should not forget there are other
people also who need employment, not
only E. C. Os, I accept that fact the
E. C. Os. are disciplined people. 1 think,
they should get some better consideration.
I will not give them priority.

AN HON. MEMBER : Why ?

SHRI JAIPAL SINGH : That is my
business. The E. C. O. means only an
E C. O. You must remember that. If he
is a regular commissioned officer, yes,
certainly, you give him priority but not
an E. C. O. because we have to think of
employment problem as a whole. Itis a
national problem., If there are 6000
E. C. Os, whatever they are, you have
got to think of 6000 other people who
will be left out of employment. That is
the point. I am not saying that they
should mot be given an opportuniny.
Certainly, yes, because they are better
disciplined than the university students of
Haryana. Certainly, they are better disci-
plined men and they are in demand, I
know that,

AN HON, MEMBER : Let them be
in the Lok Sabba also.

SHRI' JAIPAL SINGH : I say, if
there were more E. C. Os, here. we would
have better men in this House.

With these words, I have no mestal
reservation whatever in supporting all the
demands of Sardar Swaran Singh.

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Mr. Deputy-
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Speaker, Sir, I am grateful to the hon.
Memhers who have participated In this
debate. I have listened with very great
care and attention to the view-points that
have bzen presented. in a subject of this
nature and of this magnitude, it is quite
natural that the hon. Members who have
given particular attention to any specific
problem have got some suggestions to
make. It was heartening to hear the various
suggestions for improvement, for streng-
thening our defence, for stepping up our
production effort and above all, for giving
cheer to the members of our armed for-
ces jawans and others—who are under-
going a great hardship. This has been the
general tone of the speeches which I
greatly welcome.

On the question of the threat that we
face, we had almost a debate some days
back and I tried to spell out as best as [
could the dual danger that our country
faces from two of our unfriendly neigh-
bours, and I tried to put in proper pers-
pective the task that we in the country,
we in the Government, and the hon.
.members of this House as leaders of
public opinion, have to undertake to meet
that danger and to face that risk with
confidence and with courage. 1 have
nothing to add on this aspect to what
I reported to the House some days back.
That danger continues and all our prepa-
rations in the defence field have to take
into consideration these dangers that we
face.

17.31 hrs.

[MR. SPEAKER in the Chair] At

the same time I would like to assure
those hon. members who thought, in my
view, not correctly that there is some
complacency in our mind because of the
internal situation in Pakistan or the
present Sino-Soviet rift which has actual-
ly erupted into armed clashes. that we do
take into consideration all these events
because it will not be realistic to ignore
what happens to our neighbours, but at
the same time, there is not the slightest
element of complacency on our part
after having carefully studied and asses-
sed the internal situation in Pakistan and
also the present posiures of the Chinese,

I would also like to add that. in a
debate of this nature, it was quite natu-
ral for hon. members having different
view points about international situation
to give their own prescription as to what
should be our attitude in this complex
sitvation, and there was a wide spectum
of opinion, understandably. I am mnot
trying to criticise ; itis a hard reality
that we face in Parliament—, there was a
fairly wide spectrum of opinion about
the assessment of the situation in the
South-East Asian region in relation to
China in the context of China's relations
with its peigdbours, China's relations
with the super powers and also Pakistan’s
attitude to us and Pakistan's attitude to
certain other countries, This, I thiok, is
not the occasion where I need analyse
these various differences of opinion and
approach on the subject. A grear deal
has been said by me when 1 participated
in the very fruiiful discussion some days
back, and much more has been said by
the Minister of External Affairs when the
foreign policy was beipg discussed. I
would like to dispel if there is any feeling
either in this hon. House or outside that
there was any difference of opinlon bet-
ween me as Defence Minister and the
Minister of External Affairs who is mainly
responsible to this hon. House and
Parliament for the conduct of our
external affairs and external relations,
It was only presentation; may be
in slightly more precise terms of the
implications that we have to face as
aresult of arms supplies from various
sources to Pakistan. This aspect,
obviously when the foreign affairs debate
was on, did not come up in any specific
form and when this matter was specifi-
cally raised during the two hour debate
which the Speaker had permitted, speci-
fic issues were raised. ThenI had to
say something in more specific terms.
I would like to assure my hon. friend
oppoint that there is no question of
any one differing with me what to talk
of stronger expressions that he used
as if sombody actually questioned the
correctoess of the stand that I had taken
Whatever I said was the stand and is the
stand of the Government and there is
no question of any differenee of opinion
or difference of approach on that aspect.
1 want to make that position absolutely
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clear because I also got this impression
from certain comments that have app-
eared in the newspapers and it has been
voiced by some hon, Members on the
floor of this House., 1 would repeat ;
what I said is Government's policy and
is based on Government’s assessment
and our approach is what I stated on
this question of supply of arms to
Pakistan from various sources. 1 would
like to reiterate that irrespective of the
intentions of any supplying country who
undertakes the supply of armaments and
military hardware to Pakistan, we have
to see the effect of that on Pakistan’s
attitude in their relationship with us.
We are not concerned about the bona
fides of the countries in the matter of
their taking this decision to supply arms
but if supplies of armaments and military
hardware are made to Pakistan, whatever
may be the supplying country, the effect
is the sagme and the intentions of the
supplyin country are not material at
all. Ony that issue we have to be
absolutel clear. What does this mean ?
This means we have to take into consi-
deration in assessing our capacity, to
keep a good look at the various sources
that make supplies to Pakistan. This
was the key note of my speech I made
the other day.

SHRI NATH PAI : Ifboth of you
agree, why should there be the clandes-
tine explanation given the next day
that what Sardar Swaran Singh said
w's not a shift in the Soviet Policy
towards India but there is a shift in the
policy to Pakistan. This explanation
the National Heiald, a daily appearing
in Delhi has given and it originated
from the external Affairs Ministry. This
was following your courageous and forth
right statement,

SHRI SWARAN SINGH : I do not
think anything clandestine in that. If
something was mnot correctly reported
that was pointed out. I had put forward
my formulation. There is no question
of this being done in a clandestine
manner. [ would request Mr. Nath Rai
to go throvgh what I said, the original
text. Mr. Nath Pai should know enough
of me and he should also, I think, know
that I which my words particularly on
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such occassions and it will be good for
him to go through my speech again and
he will find that there is very little
difference. There is no difference at
all on any matter, (I/nferruptions).

SHRI RABI RAY (puri) : Between
you and the External Affairs Ministry.

SHRI SWARAN SINGH: I am
glad that you are seeing these differences.
I would request you not always to look
at these things with the view you like to
If you had looked
at this difference of presentation and
also of formulation in correct perspec-
tive with a view to wunderstand the
problem, I will appreciate it. But 1
am sorry sometimes when you indulge
in this type of hairsplitting. it is dome
with some other object wihch I resent,
namely, to create differences among the
various members of the Treasury Benches
That you should never do. There can
always be some difference. Complicated
matters are presented and formulated.
I was not reading from eny script. One
has to depend upon one’s capacity to
put forward in as best a language as
possible the correct state of affairs.
This should not be read as any difference
between various spokesmen of the
Government and it does not do any
credit to wus as country to highlight
anything as a difference where no differe-
nce exists. It is not fair to the Treasury
Benches. It is not fair to say that.

Hon Members from different sections
fo the House expressed their anxiety
about the need for adequate scrutiny of
the texpenditure. There are ways of
looking at it. For instance some hon.
Members have put forward a brief
summary of what Audit Report or
Public Account Committee have put
forward. They are entitled to do that.
That is the functiouing of the Audit
and the Public Accounts Committee to
highlight financial irregularites so that
Government may benefit by the observa-
tions and take corrective measures to
tighten up various financial contrlos and
also it is quite helpful and it halps
Government to have a look to several
cor: ers which may remain dark and we
do get great benefit out of them. 1 wel-
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come that. But, to pick up certain
paragraphs from the Audit Report or
pick up certain recommendations from
the Public Accounts Committee and to
build the entire speech around them and
to make them as central theme, I am
affraid, is not doing justice to a depart-
ment which has to handle very compli-
cated problems, in respect of defence
preparedness, in respect of equipments,
acquisition of military hardware aod
also in respsct of the manufacturing
programme.

Vast financial outlays are involved
and large number of contracts have to
be entered into, some of them directly
by us and others through the DGS & D
and when several transactions are there
in the ordnance factories or in the
State Undertakings which are all engaged
in manufacturing vital equipments for
the defence forces their are bound to
be certain matters which are financially
irregular. There can be matters where
there is scope for improvement, where
there is scope for economy also. We
have to benefit by all that.

1 would like to assure the House
that it is in that spirit that the" officers
in the Defence Ministry at all levels
have regarded the various points that
are mentioned in the Audit Report or
by the P.A.C. It could not go un-
noticed and one of the Hon. Members
actually made a reference to it that it
mentioned in the PAC report itself that
various measures undertaken by the
Ministry have resulted in a saving of
over Rs. 52 crores. That is the figure
given there.
is that we should continue this process
so that we could effect more economy.
I would like to assure the Honourable
House that this is precisely our approach
to this problem and I do not want to
go into specific points that have been
pointed out in the PAC or Audit Reports.
The Housc is fully aware of the wvery
elaborate process that is set in motion
after the Audit Paragraphs are published
and after the PAC makes their recom-
mendations. We want to take benefit
out of that. I would mot like to enter
into a debate and try to put forward
the Defence Ministry’s point of wview

What is further suggested .

with regard to those various points that
might have been put across either in
the Audit Reports or in the PAC
Reports. We would like to derive the
maximum benefit out of their scrutiny
so that financial control might be tigh-
tened and we should be able to get the
best return for the money we spend.

Besides this, there are certain specific
things in this sphere of economy which
I would like to mention,

As already reported by the Public
Accounts Committee, economies to the
extent of Rs. 52 crores had been achieved
in 1967-68. During the year 1968-69,
further economies were achieved to the
extent of about Rs. 20 crores. These
economies were achieved by adopting
the following steps :(—

(i) Continuous review of establish-
ments with a view to achieving
economies  without affecting
efficiency. Here, the ceiling
which we have imposed on the
manpower to be employed by
the Army, has been of help.
'Whenever new requirements
arise, Army Headquarters have
themselves been able to find
the additional manpower by
corresponding economies else-
where.

(ii) Periodical review of the scales
of rations.

(iii) Rationalisation of POL supplies
and other stores.

(iv) Rationalisation of issue of stores
by Ordnance Depots.

(v) Rationalisation of military farms.

These are continuous processes, Apart
from the standing arrangements which
we have within the Ministry, we also
identify from time to time important
sectors for detailed examination and
here we take the advice and assistance
from specialist consultants. Fo rinstance,
we have recently decided to set upa
Study Group to study the scale of
spares, provisioning and repair of equip-
ment and stores for the Army. A
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will work with this tachnical group under
the overall direction of a high-level team
in the Ministry. With a view to achieve
economies and improve efficiency, we
have also recently decided that the
provisioning responsibility for the sparcs
for aircraft and aero-engines which are
manufactured in HAL, would be trans-
ferred to HAL. We thought that if
HAL is entrusted with the responsibility
of procurement, we would get better
results and economy. To make sure
that this arrangement would work
satisfactorily, a detailed Study is being
undertaken by HAL with the help of a
team of consultants from the Inian
Institute of Management, Ahmedabad.
These are illustrations of the measures
which we adopted with a view not omly
achieve economies but also improve
efficiency.

1 wish to emphasize this aspect of
ecconomy in Defence expenditure, which
has a wider content. To me, ecomomy
in expenditure connotes greater security
for a given invesment. That was the
key-note of my colleague, Shrimati
Sharda Mukerjee also. Defence manage-
ment is becoming increasingly a technical
problem, Before major equipment can
now be introduced, they have to be
proceded by detailed studies of systems
and cost effectiveness. These concepts
have becn practised successfully in the
United States, but it would be wrong to
assume that they would find a ready
application to our situation. The dimen-
sions of our Defence problems are
different, The techniques have to be
developed by us and these have been
done for some years in the existing
organisations. The Directorate of
Scientfic [Ewvaluation in the Defence
R & D Organisation has evolved some
of these techniques and produced useful
studies. With a view to enlarge the
effort in this direction, we have decided
to commence schemes of training systems
amalysis. The first batch of officers
would be trained in Services Headquar-
ters, Ministry of Defence, Ministry of
Finance, etc. commencing from October
1969, After their training, they would be
absorbed in responsible positions in servi-
ses headquarters where the training would
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be put to use. This is an illostration of
the technique and methods we are adopt-
ing, and I am sure that by pursuing these
means in a relentless mapner, significant
economies would be achieved.

To ilfustrate this, I would like to
allude to the teeth-to-tail ratio which was
given by one hon. Member, I think Shri
Ranjit Singh. I do not know whereform -
he got it; unfortunately, he is not present
here.

SHRI 5. K. TAPURIAH (Pali):
Then do not mention it.

SHRI SWARAN SINGH : He gave
a ratio which is extremely incorrect,

AN HON. MEMBER : What is the
figure 7

SHRI SWARAN SINGH : The fact
is, than as a result of these various mea-
sures, that is, reducing the tail and impro-
ving the teeth, increasing the fire power
and effectiveness, we have over the years
successfully improved our teeth-to-tail
ratio. Whereas it was 48 to 52, it is the
other way round now; it is 58 to 42,

SHRI FRANK ANTHONY (Nomi-
nated-Anglo Indians) ; Last year. he said
it was 62 to 38.

SHRI SWARAN SINGH : Now that
a doubt has been raised, 1 will check up
and give the correct figure in a moment,

The point is that as a result of the
various measures wc have taken, there
has been a significant improvement in the
teeth-to-tail ratio. That is the direction
in which we must move. We have, as I
indicated earlier, put a seiling on man-
power particularly in that direction.
Improvement in the teeth-to-tail ratio can
be effected if we cut out the frills, the
batmen, orderlies and followers who are
not combatants. It is by improving this
ratio that we can achieve better results.
That is precisely the direction in which
we are moving.

Shri Frank Anthony was correct.

SHRI S. K. TAPURIAH : Members
on this side arc always correct.
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SHRI SWARAN SINGH : I wish [
could give that compliment, because the
figure quoted by Shri Ranjit Singh was
complately off the mark.

SHRI S. K. TAPURIAH : He does
pot know himself. It is his job to reme-
mber that.

SHRI SWARAN SINGH : My young
friend does not know that I am not on a
memory test. I think he oversimplifies,
which is a sign of immaturity.

In the last five years by reducing
services and other frills, we have improved
the teeth-to-tail ratio from 58 to 42 to 62
to 38. This is the correct figure—I am
glad Shri Anthony reminded me about it,

But figures apart, this is precisely the
direction in which we arc moving. both
by taking steps to improve the teeth-to-tail
ratio and also by trying to see that we
effect economies where they can be effec-
ted.

One hon. member opposite—I think
it was Shri Fernandes- quoted hesitatingly
from some book, He was saying that
it had become a custom in the country
for many people when they leave active
life, whether it is service in the army or
in civil or may be active politics, to
suddenly bacome very wise and with great
pleasure write about various matters, At
the same time, he wanted to rely upon
what was written in this way by someone.
He was quoting from that very book
which he sought to castigate. It is very
difficult for me to deal with that kind of
argument, when you do not rely upon the
veracity or correctnzss of a particular
thing and still you want to quote from it
in order to prove a point against the
administration. It is not quite easy to
deal with that kind of thing.
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SHR1 SWARAN SINGH : You are

not aware of how policies are formulated;
none of the civilians are concerned in the

formulation of policies: it is this House
which ultimately decides policies and
guides in its formulation.
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SHRI SWARAN SINGH : I koow
that such interruptions do distract us but
I have this advantage that these things do
not side track me, Not withstanding all
the fire with which he wraps them, even
his own arguments sometimes help in the
formulation of policies. Why is he
under-estimating his own capacity when
I say that it is this august House where
policies are shaped and formulated. I
do not know why he is not prepared to
take even that credit; sometimes he be-
comes a prisoner of his own slogans. He
could not see clearly what is the direction
in which I am trying to put forward a
particular point of view,

These are matters which have been
raised by several authors, after retirement,
Every citizen has got the right in a.free
society to put across his own point; we
do not grudge it. Whether itis an ex-
civilian or ex-army man if heisofa
particular view he is entitled to place it
before the country. That also gives us an
opportunity to put forward our pomt of

view,

I should briefly refer to what has
been mentioned by some hon. Members
under the heading “defence plan’. This
expression bas to be understood in a con-
text different from our economic develop-
ment plans, I agree. When we talk of
development plan we make distinction
between revenue expenditure and the
actual expenditure. That is the broad
division that we indicate when we put
forward our economic development plan
before the country. But the defence plan
in a sense can be described as a sort of
a rough estimate or budget for five years.
Still there are definite directions in which
we have to proceed...,.,(farerruptions) in
our concept of planning on the economic
side we have made a distinction of conti-
nuing responsibility in running the appa-
_ratus as we have got it today. With
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regard to economic development activity
there is the distinction between revenue
expenditure and plan expedditure. On
the side of defence we have the defence
plan, the defence expenditure. One has
to keep this distinction in view because
when compared to the total of the econo-
mic plan expenditure the impressions that
we shall get in our minds will not be
correct,

What does our defence plan contem-
platc 7 What are our proposals 7 In
formulating the plan for 1969-74 we have
kept in view the changes that have taken
place in the threat posed to the security
of the country, the preparations our
enemies are known to have made to build
up their defence and the developments in
the field of military techmology. We
have also taken in to account the changes
in strategic requirements and factical
concepts and the progress achieved so far
in the rve-equipments of the armed
forces.

18 hrs.

The salient features of the defence
plan, 1969-1974 are as follows. The
manpower for the army will be maintained
at the existing sanctioned strength but
increased efficiency will be secured by
improving further the teeth-to-tail ratio
and by equipment of the army with
modern weapons and equipment which, to
a very substantial extent, has already been
achieved. In relation to the Navy, the
objective is that the naval force would be
considerably strengthened during this
period and will be capable of discharging
the task simultaneously on both the sea-
boards, Development of base facilities
on both the sea-boards to give flexibility
in the deployment and maintenance of the
npaval fleet. In this category, where are
various naval facilities that are being built
on the eastern coast and also in certain
islands.

. With relation to Air Force, the conti-
nuation of the process of modernisation
of the Air Force by phasing out of the
older aircraft and augmentation of radar
cover for air defence purposes to provide
adequate coverage both at high and low
levels, will be proceeded with, On the
production side, there will be augmenta-
tion and modernisation of production faci-
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lities under the Department of Defence
Production for weapons, equipment and
ammunition, Establishment of new manu-
facturing facilities for specialised electro-
Dic equipment arising out of radar plan,
aircraft accessories and other sophisticated
equipment < to achieve full value for the
resources utilised, studies in systems ana-
lysis and cost effectiveness would be under-
taken and programmes organised for the
training of civilian and service personnel
in these fields.

The major objective of this plan are
that by the end of 1973-74, there would
be increasing rcliance on indigenous
sources of supply for the main equipment
and there would be almost complete
self-sufficiency in  maintenance of the
equipment with the services with our
own resources, This point had becn
mentioned by some hon. Members—
about the maintenance facilities for some
of our equipment.

An important new feature of defence
plan is that it is a five-ycar blue print
drawn from a long-term forecast spread
over 10 years. Further, it has been
decided that this would not be static
plan , the requirements of the three
services would be reviewed and updated
every ycar, adjusted as necessary by the
assessments that at any given point of
time a ten-year forecast and five-year
firm plan are available to the services.
This is a slight difference.
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SHRI SWARAN SINGH: I have
not yet finished my speech. Why is
he so impatient ? There is full recognition
now that the planning process is basi-
cally a technical problem. At the
military planning level, the tactics asso-
ciated with military plans are studied
for their effect on defence material
requirements. The planning factors
associated with one particular opera-
tional environment do not necessarily
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apply to any other. The particular
effects of the environment are studied to
develop meaningful requirements and
also to explore ways and means of secur-
ing these requirements by developing
more efficient and effective tactics.
Choices among competing weapon
systems are made by quantitative assess-
ments of the cost and effectiveness of
these systems in that particular opera-
tional environment.

For this purpose, the Planning Orga-
nisation in the Defence Ministry is
being strengthensd. The Systems Ana-
lysis Group would be set up in the
service headquarters and integrated with
the planning systems in the Defence
Ministry. Arrangements are being made
for specialised training of the analyisis
in the services and in the Defence
Ministry. d

In this, we arc trying to give very
briefly the main objectives of the plan
and the main direction that we have
set for ourselves, T would reiterate that
unlike other economic development,
our defence plan and our defence
requirements can vary from year to year
and it is for this reason that we have
adopted this technique of having every
year a five-year plan for assessing our
five-year requirements and also a 10 year
perspective so that we have before usa
clear picture of the direction in which
we are proceeding.

I shall now try to touch upon some
of the points that have been mentioned
by hon. Members.

Shri Frank Anthony, whose speech
I heard with great attention, has been,
1 think, supplied wrong facts, when he
said that one Licutenant Colonel Hayde
was not decorated.

SHRI FRANK ANTHONY : For
Dograi. I said.

SHRI SWARAN SINGH: He
was decorated for the 1965 conflict.

SHRI FRANK ANTHONY : On
6th September and not for Dograi. He
got it for 6th September, he did not get
anything for Dograi.

SARDAR SWARAN SINGH : When
actual decoration was given for the
1965 conflict, he sought to create an
impression on that occasion that where-
as somebody has been decorated the man
who actually commanded the regiment
was ignored. That is not correct. He
was decorated for 1965 conflict—for
particular battle field is not relevant at
all. It is surprising that an hon. Member
of his experience should bhave picked up
that point.

SHRI FRANK ANTHONY : But
you are wrong and I am right.

SHRI SWARAN SINGH : One
or two points were mentioned by Major
Ranjit Singh; He is also not here.
About INS Mysore he made a statement.
I do not know where from he got the
information. I got the impression that
he was himself not present. I do not
know who reported it to him. He
said the gun did not fire for some
time because there was something wrong
with the gun. That is absolutely incorrect.
Some exercises were going on and when
the ship was about to fire there was a
he'icopter approaching and the fire
was stopped. To say that there was
something wrong with the gun is abso-
lutely incorrect. These are small matters
which should not be raised. If these
are the matters which worry any hon,
Member the best thing for himis to
mention it to me so tbat, at any rate,
the facts ean be corrected. I can under-
stand broad metters of policy being
brought here, but on facts il there is
any doubt in the minds of hon. Members
the best thing is for them to check up
facts from me and if they are not
satisfied with facts they can raise it on
the floor of the House. There was no
point in raising that here. He tripped
badly on that and also on the figure he
gave about the number of tanks manufac-
tured in our factory. The figure he
gave is incorrect. We had revised it
upward the target of production for
Avadi Factory. Therefore, the impres-
sion that he gave about shortfall in
production was unjustified.

SHRI 5. K. TAPURIAH ; If the

Major was wreng, what are the correct
figures ?
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SHRI SWARAN SINGH : The
young map who has changed his slecp-
ing suit today appears to be very very
imptient, Why are hon. Members so
anxious about various figures and the
like (Interruprion).

This matter has been mentioned by
many hon. Members that we have on
this occasion given more information in
our annual report than is normally done.
We have gone up to the maximum
limit. You should appreciate the
necessity of not giving information
which can be of strategic value to those
who are very much interested in getting
authentic information.

AN HON. MEMBER : We get more
information from them.

SHRI SWARAN SINGH: If the
hon. Members think that what appears in
the journals or what appears in news-
papers or what appears in the so called
strategic studies is authentic, then all that
I can say is that I have sympathy with
them. But that imformation is not correct.
Therefore, merely bécause somebody
gives a rough estimate that does not mean
1 should rush atonce and try to correct
that figure, When something is not preci-
sely known and someone indulges in mere
kite flying and just says a particular
figure a duty is not cast upon me to prove
that what he says is incorrect, This is a
very strange way of conducting the affairs
of the country. I cannot accept the pro-
position that merely because in some
newspaper, in some commentary, in some
strategic studies or non-strategic studies,
somebody says that I have got so many
planes of this variety, or so many guns,
or 50 many ships, or such and such stre-
ngth. that a duty is caste upon me to get
up here solemnly and to give all the
detailed information which the neighbou-
ring countries are yearning to get from us
from time to time. So, let us realise the
importance of this, When this point is
urged here again and again, I would like
to say very emphatically that on any point
on which information can be of use to
those who are anxious to get that infor-
mation, and particularly to countries which
want to know everything in every detail
about us, any information which is of
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value to them will not be supplied be-
cause it is not in the interest of our
country ; let us understand that position
quite clearly. Within that, we are trying
to give as much information as possible.

I would also like to confess very
frankly before you, Mr. Speaker, that by
withholding this information I am at a
somewhat disadvantageous position, and
I say this deliberately. Because, some-
times hon. Members, reading from news-
papers or other reports, say that Pakistan
has got so many things, they have got so
many new tanks, so many - aircrafts and
5o on that naturally a feeling is created in
the country asif we have not got the
matching equipment to face that threat.
So, if you look at it purely from a public
relations angle and purely from my own
self, it is easier for me to disclose the
figures, because they would tell in a telling
manper the strength we have got, Inspite
of this, I am not giving the information
because I feel that it is not in the interest
of our country, it is not in the interest of
our security to give these figures. But. as
I have said on a number of occasions,
there are several spheres in which we
would shed this complex of comparing
our strength, either in the air or in the
army, with Pakisthan. 1 say so in all
earnestness. Because, this is np longer
the problem. The problem of defence
that this country faced before 1962 or
1961 is not the problem that we face
today, particularly after the Chinese
hostility, We have to view this in this
context. Even those who talk of balance,
a theory which we have never accepted,
they mever say that we should be at par
with Pakistan, There may be difference
of opinion in their assessment about the
ratio of our strength, but even those
who are preaching to us this doctrine of
balance, they always concede that our
problem is greater, our problem is more
and, therefore, there is mo question of
parity with Pakistan. In this background,
if some hon. Members remain haunted
with what Pakistan is doing, or what
Pakistan is not doing, we cannot help
them. but it is not proper that we should
compare ourselves with them. Because, if
we do that, we are not doing our duty
to the country, because we have to view
our strength in the comtext of the threat
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that we face. So, I would appeal to the
hon. Members that it is only that infor-
mation which I feel should not be passed
on to our neighbouring countries, only
that information I do not give, and this is
the policy which I intend to pursue.

Some hon. Members have said that
other countries like United States or
Soviet Union have lately started giving a
lot of information about their might. I
koow that. I have a feeling that for some
years past both the super-powers feel that
they have become so strong that the world
or at any rate the other side, should
know how strong they are, That is a
studicd policy that they are pursuing.
For instance, some of the visitors who
have gone to the United States have been
told the exact number of aircraft—15,823
or whatever is the figure—right to the
last digit, The super-powers are doing it
because they know that each side has
more to over-kill the other. That is the
formula that they are now applying. So,
in a sort of studied manner they are
trying to give information which should
be passed on to th: other side. Already,
the dialogue has started about the fatal
capacity of this type of missile or that
type of missile. How a missile can be
intercepted and how it is not possible to
intercept because they haye advanced so
much that they can afford to do that.
But situated as we are and with the
situation that we face on our borders
with two unfriendly neighbours—we have
unfrindliness not of our making but it is
a fact of history—and notwithstanding all
our efforts to improve relations, we have
drawn blank, and their hostility continues
in this context, we have to be very cereful
in preserving the information which in the
best interest of the security of the
country should not be passed on in an
authentic maoner to the other side. The
guesses may be made. Let another guess
may be added to the numerous guesses
that may be made. It is one thing to make
a guess to say in a strategic paper study,
but quite another thing for a responsi-
ble spokesman of the Government to
say as to how many MIGs we have
got, how nmany tanks we have got,
how many various other things we have
got,

306

SHRI NATH PAI : For example,
you say in your Report that you are
going to have 45 Squadroms, It is
helping the cause of the enemy ? Who is
asking you to give such information which
may help the cause of the enemy ? You
are misleading the House.

SHRI SWARAN SINGH : 1 have
understood your point, Let me reply to it.

SHRI NATH PAI : You are afraid
of giving an argument, Mercly being
secretive is different from giving secrets of
the country. You nezd not give secrets of
the country. For example, you have given
the number of Squadrons, that you are
going to have 45 Squadrons. Is it infor-
ming Pakistan 7 Why did he tell us then?
Just now, in replying to Mr. George
Fernandes, he said, ““All policies are made
in this House, I want to take you in
confidence,” What we point out is that
it has been our cxperience that this
Parliament is treated with contempt by the
Defence Ministry—not only he but his
predecessor also. We do not know what
we have. We have, therefore, to depand
on all these kinds of journals published
abroad. Our potential enemy knows
what we have ; the Chinese know it ;
the Pakistanis know it : the Americans
know it and the Russians know it. The
onoly people who do not know is the
Parliament and the people of India.

This is our conflict. I do not want
you to divulge secrets of the country.
But intelligent estimates can be placed
before the Parliament so that either we
quarrel with you or support you on the
basis of intelligent information. There is
not an iota of information. There is a
difference between being secretive and
maintaining secrets. My objection is to
the first.

SHRI SWARAN SINGH : I do not
see how secrets can be kept without
being secretive. 1 do not understand his
argument cither. He says that I have
already given some information from
which some intelligent guesses can be
made. This is the concluding part of his
observation. He says, “You give some
information from which we can form
some intelligent concept of it.” I have,
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with that object in view, given some in-
formation. If I have given information,
then the complaint is, “You have given
this information from which some guess
can be made, Why not give more infor-
mation ?”, 1 do not accept that at all
because we cannot compare, I repeat,
ourselves with those highly advanced
countries who do not face the type of
problem that we have, who arc well-
organised in the matter of equipment, who
are strong and who can afford to give
information or divulge information.
Sometimes, even they leak out informa-
tion. But we cannot do that. It is wrong
to say that other countries know it. It is
interesting how does anybody here know
that others know it,

SHRI NATH PAI: They publish it
in the journals. Do you read them ?

SHRI SWARAN SINGH : It is
something really contradictory in terms.
I have tried to give in the Report as much
information as possible about the Squa-
dron strength. Some people said 1 have
not given the numbers. I have given
some numbers. I have also said that this
number is the ceiling...

SHRI NATH PAI : We know it is not
an exact number. It is a good estimate.

SHRI SWARAN SINGH : This is
the maximum that can be given. It is no
use repeating the same argument over and
over again. This thing was raised on two
earlier occasions and I gave the reply.
1 am sorry, I cannot go beyond this.

Now, some points have been raised by
my hon, friend, Shri Kunte, about the
location of the Naval Armament Depot
in Bombay. I have checked up. There is
no security risk involved. He said that
there was a quarry which was being
worked there. It is not within the security
area and I would like ro assure him that
there is no element of risk involved.

He raised another point about requi-
sition of lands. That is a matter which
we are examining very carefully. Regard-
ing lands which have been under requisi-
tion for a long time, we are very carefully
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examining and we are either de-requisition-
ing or paying adequate Compensation.
In fact, there was a big backlog in this
respect and from last year there is an
annual provision of Rs. 5 crores which is
utilised for acquiring lands which have
been under requisition for a long time.
And I think that this matter which has
been hanging fire for a long time will be
sorted out before long and we will either
pay compensation or dc-requisition and
release the lands.

I know that within this short time—I
have already taken about 45 minutes—it
will not be possible for me to go into all
the points. But I would like to assure the
hon. House that the sp:cific points that
have been raised by hon. members will be
goneinto. Last year, I sent into many hon.
members replies to the specific points that
they had raised—I sent some letters to
them, This year also I will do the same.
Within this short time, if there are one
or two points. I would like to touch
upon them.

My esteemed friend, Shri G. S.
Dhillon, made a special reference to the
border situation in Amritsar district. We
have constructed certain canals there, and
all the bridges that were there in the
original Plan have been completed. If
there are any special difficulties that are
being experienced by the residents of that
locality in getting access to their fields for
the purpose of cultivation, we will look
into that aspectand we would try to
remove those difficulties,

There is one point which has been
mentioned by maoy hon. members, i.e.,
about I. N. A. personnel, I would like to
take this opportunity to say that, conse-
quent upon the statement that 1 had made
that we would give them the emoluments
for the period that they had remained in
custody, we had invited applications, and
we have already received applications from
about BO per cent of the I. N. A. person-
nel. Payments have also been made to a
very large number of them and we are
trying to expedite the payment in other
cases also. I hope that will get all the
dues to which they are entitled in accor-
dance with the statement that I had made
on the floor of the House.
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Concern has been expressed about
welfare of ex-servicemen. This is a matter
which has been causing a great deal of
worry to us also. In this respect, a great
deal can be done by the co-operation from
the State Governments and also from the
industry. It is precisely in that direction
that we are taking some concrete steps,
I have already written to the State Gove-
roments and we are also in touch with
the industry. We have addressed the
Ministers concerned who are in charge of
State undertakings at the Centre and in
the States, and a fairly large number of
persons have been employed. I cannot
say that all of them have been employed,
particularly the ECOs, about whom a
special mention had been made, but it is
a fact that a very large number of them
have been employed.

About the gencral problem of ex-
servicemen, the inmstitution of district
boards which reaches the remotes part of
the country can do a great deal of service
by strengthening that organmisation, by
manning it with persons of sufficient
seniority, a place or forum can be provi-
ded where the grievances can be heard
and they can be taken up with the admi-
nistration. This is precisely the decision
that was taken in the last meeting of the
Board. The State Gowvernments have
agreed that they will upgrade the post of
Secretary and they will appoint senior
officers. They have got some difficulties
about the existing incumbents, but I am
sure that they will take some steps in
that direction. Some non-official effort
has also been undertaken and one hon,
Member made a reference to this. We
attach importance to all efforts whether
they are official or non-official and if an
integrated and concerted effort is conti-
nued to be made and the hon. Members
also help us in this direction in the vario-
us States and in the various areas, a great
deal can be achieved in that direction,

Two matters had been specially men-
tioned by more than one hon. Member,
One was that a Commission should be
appointed to look into the entire defence
set up. This matter had been raised last
year also at the time of the Budget debate
and may be year before last year budget
discussion also. 1 have given careful com-
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sideration to this aspect and I do not “see
what purpose will bz served and what will
be the scope of functioning ,and what
will be the object and advantage. In
so far as general organization of
the Armed Forces is concerped, it is
on a well-set "pattern. On the produc-
tion side we have got the Defence Produ-
ction Board and several other organiza-
tions which integrate the activitics of these
various organs. In the absence of any
precise thinking, just to embark upon a
sort of vague essay of that type and that
Commission will go into something and
the natuere of and scop: of it is not
known, one does not know what to do.
T cannot agree to the setting up of a
Commission.
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SHRI SWARAN SINGH : I cannot
answer hypothetical questions. That is
the elementary parliamentary practice. I
do not see what purpose can be served
by the type of Commission when one does
not see any particular direction in which
one wants to move. Geperally we are
accused that we resort to the system of
commissions when we are hesitant to take
a particular decision and somebody has
said that constitution of a Commission is
really postponement of a decision. I do
not want to be accused.
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I feel that in this particular field
there is no need of a commission.

Another suggestion has been made
that a Committee of Members of Parlia-
ment can be appointed. The members of
Parliament are supreme when they function
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in this House. I greatly value their
suggestions, but to function in a Com-
mittee and to iostitutionalise This. I do
not see any advantage. [ am always pre-
pared to discuss with the hon. Members
any point that might suggest to them,
but to constitute a formal committee of
Members of Parliament to go into the
entire defence set up I do not think, is
either justified or called for. This is a
function which is constantly being review-
ed by the Government.

I would like to say that a great deal
of co-ordination between the three Servi-
ces is ensured almost from day to day.
Soms countries have got an overall
Chiefl of Staff for all the Services. Some
countries have put the three services in
the same uniform and some countries
have given comparable grades to various
officers and various arms of the Armed
Forces. But we have to tackle this problem
according to our requirements and accor-
ding to the situation that we face. We
feel that the same objective is being
achieved by a high-power meeting which
takes place at least twice a week at which
the three Ministers, Secretaries and the
Chiefs of Staff coms and all those matters
which may be of importance are discussed
there and decisions are taken. There
cannot be better coordination than
functional coordination on day to day
basis in a manner in which the 3 Service
Chiefs and Secretaries to Government
and Ministers meet and various matters
are raised and decisions are taken.
Somebody said that if abybody has
appointed a coordination committee then
you should carefully examine and see it ;
there might be total lack of coordination
s0 that there was the necessity of
appointing a coordination committee like
that. Thess committees do not solve all
problems. But I may say that the day to
day Coordination has been achieved in a
very effective manner in the Defence
Ministry.

Unlike many other Ministries here the
problems are.such that the Defence Minis-
ter, senior officers and also Service Chiefs
have to sit together and review the situa-
tion and take decisions both of policy as
wel! as on concrete matters and this
coordination is achieved. At the Service-
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level the Chiefs of the Services concerned
go into the various aspects of these
matters.

Certain other points, political as well
as foreign affairs, have been introduced
in the Debate. Some Members referred
to SoutheEast Asia and the Indian
Ocean.

SHRI NATH PAI: You have not
answered one major point either from
your side or from our side. It is wvery
disappointing. We expected better replies
from you. We expected more forthright
replies from you. You are beating about
the bush all the time.

SHRI SWARAN SINGH: I am
most straightward and if a person has
a closed mind I cannot convince him.

SHRI NATH PAI : If you are con-
vinced yourself, it is all right.

SHRI SWARAN SINGH : 1 will
not say I am mnot convinced, It is
very umfair that I should be expected
to reply to each Member separately.
That is not the way of doing it.

A large number of hon. Membzrs
bave spoken. I have tried to group
these observations under wvarious heads,
under Production, under Navy, under
Army, Air Force and all that. And, I
have tried to reply to all those major
points. But, if reply means that I should
accept whatever they say, I am sorry, 1
have to disappoint them.

SHRI NATH PAI : No, never.

SHRI SWARAN SINGH : These
were the main points which have been
raised and 1 have attempted to reply to
them.

Mg o AW W@EF Ak |
o9 T T AL FE )

SHRI SWARAN SINGH : 1 am oot
suppose to comment....(/nrerrupiions)

I am not supposed to commsnt upon
the statement made by another hon.
Member in a foreign country. It is
really amazing that Iam called upon
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to explain it. One of the points raised
was that we are influenced by some
extraneous considerations in the matter
of selection of the Chiefs of our Armed
Forces. I would like to contradict that
with all the emphasis at my command.
The two Service Chicfs retiring, both
of them, General Kumaramangalam and
Air Chief Marshal Arjan Singh, have
done remarkable job, They have distin-
guished themselves in every manner and
we are all proud, and the country is
proud of them. We have, after careful
consideration, after taking everything
into consideration, announced the names
of their successors and in doing this, we
have not been influenced by any extra-
neous considerations from any source
whatsoever. This is a decision which
has been taken purely on merits. There-
fore, T would like to repel any such
impressions on the part of hon. Members
with all the emphasis at my command.

Sir, I know. I cannot ronvince them
on all the points. I would agree to differ
them.

MR. SPEAKER :
number of Cut Motions.

SHRI S. M. BANERJEE : He has
not touched upon one thing. There are
so many hundred people outside ; he
has not touched on that point.

There are a

MR. SPEAKER : Which Cut Motion
Shall I put Mr. Banerjec’s Cut Motion
separately to vote ?

SHRI S. M. BANERIJEE : Every
Minister will reply to those points. The
Minister of Defence Production has not
answered. The hon. Defence Minister
today has not answered it.

MR. SPEAKER : Now I will put
all the Cut Motions before the House.

All The Cur  Motions were put and
negatived.

MR. SPEAKER : Now I will put
Demands Nos. 1 to 5 and 103 relating
to the Ministry of Defence forthe vote
of the House. The question is :

“That the respective sums not
exceeding the amounts shown in the

fourth column of the order paper,
be granted to the President, to
Complere the sums necessary to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1970,
in respzct of the heads of demands
entered in the second column thereof
against Demands Nos. 1 to 5 and
103 relating to the Ministry of
Defence",

The Motion was adopted.

[The Motions of Demands for grants
which were adopted by the [ok Sabha,
are reproduced below—Ed.)

DEMAND NO. 1—MINISTRY
OF DEFENCE

“That a sum not exceeding Rs.
1,47,58,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1970, in repect of
‘Ministry of Defence’.”

DEMAND NO. 2—DEFENCE
SERVICES, EFFECTIVE—ARMY

“That a sum not exceeding Rs.
6,45,45,54,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1970, in respect of
‘Defence Services, Effective—Army".”

DEMAND NO. 3—DEFENCE SER-
VICES, EFFECTIVE—NAVY.

“That a sum not exceeding Rs.
39,09,79,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1970, in respect of
‘Defence Services, Effective—Navy'.”

DEMAND NO. 4-DEFENCE SER-
VICES, EFFECTIVE—AIR FORCE

“That a sum not exceeding Rs.
1,64,76,33,000 be granted to the President
to complete the sum mecessary to defray
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[MR. SPEAKER]
the charges which will come in course
of payment during the year ending the
31st day of March. 1970, in respect
of “Defcnce Services, Effective—Air
Force'.”

DEMAND NO. 5—DEFENCE SER-
VICES, NON-EFFECTIVE.

“That a sum not exceeding Rs.
27,33,33,000 be granted to the President
to complete the sum uecessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March. 1970, in respect of
‘Defence Services, Non-Effective’.”

DEMAND NO. 103—DEFENCE
CAPITAL OUTLAY

“That a sum not exceeding Rs.
1,09.18,33,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1970, in respect of
‘Defence Capital Outlay'."

The Ministry of Laboar, Employ-
ment and Rehabilitation.

MR. SPEAKER : Now we will take
up discussion and voting of Demand
Nos. 68 to 72 and 125 relating to the
Ministry of Labour, Employment and
Rehabilitation for which four hours have
been allotted.

Hon. Members present in the House
who are desirous of moving their cut
motions may seod slips to the Table
before 7 P. M. indicating the serial
pumbers of the cut motions they would
like to move. They will be treated as
moved if they are otherwise admissible.

DEMAND NO. 68—MINISTRY
OF LABOUR, EMPLOYMENT
AND REHABILITATION

MR. SPEAKER : Motion moved:

“That a sum not exceeding Rs.
70,60,000 be granted to the President
to complete the sum necessary fo
defray the charges which will come
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in course of payment during the
year ending the 31st day of March,
1970 in respect of Ministry of Labour
Employment and Rehabilitation'.”

DEMAND NO. 69—DIRECTOR
GENERAL, MINES SAFETY

MR. SPEAKER : Morion moved :

“That a sum not exceeding Rs.
48,57,000 be granted to the President
to complete the sum necessary lo
dufray the charges which will come
in course of payment during the
year ending the 31st day of March,
1970 in respect of Director General
Mines Safety".”

DEMAND NO. 70—LABOUR
AND EMPLOYMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
13,70,32,000 be granted to the Presi-
dent ro complete the sum necessary to
defray the charges which will come
course of payment during the year
ending the 31st day of March 1970
in respect of Labour and employ-
ment".”

DEMAND NO. 71—EXPENDI-
TURE ON DISPLACED
PERSONS

MR. SPEAKER : Motion moved :

“That a sum npot exceeding Rs.
15,53,38000 be granted to the Presi-
dent to complere the sum necessary 1o
defray the charges which will come
in course of payment during the
year cnding the 3lst day of March
1970 in respect of 'F.xpendlmrc on
Displaced Persons’.”

DEMAND NO. 72 — OTHER
REVENUE  EXPENDITURE
OF THE MINISTRY OF
LABOUR, EMPLOYMENT
AND REHABILITATION

MR. SPEAKER : Motion moved :
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“That a sum not exceeding Rs.
7,20,000 be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March
1970 in respect of ‘Other Revenue
Expenditure of the Ministry of
Labour, Employment and Rehabili-
tation".”

DEMAND NO. 125—CAPITAL

OUTLAY OF THE MINISTRY

OF LABOUR, EMPLOYMENT
AND REHABILITATION

MR. SPEAKER : Morion moved :

“That a sum not exceeding Rs.
4,53.39,000 bc granted 1o the Presi-
dent ro complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March
1970 in respect of ‘Capiral Outlay
of the Ministry of Labour, Employ-
ment and Rehabilitation”.”

SHRI S. M, BANERIJEE : Sir, only
four hours have b=en allotted to this
Ministry.

MR. SPEAKER : I did pot do it
myself. All of you were there.

SHRI S. M. BANERIJEE : There
are so many problems and my request
is that the Minister may reply the day
after,

MR. SPEAKER : Shri Xavier.

SHRI S. XAVIER (Tirunelveli) : Sir,
out of the heads Labour, Employment
and Rchabilitation, I will take up first
the problem of unemployment. It isa
major problem. Government is not
alive to this serious problem. Govern-
ment is treating this problem very
lightly and in a very light-hearted manner
This problem has been there for ages
together and they have not found out
any satisfactory solution till today. I
will give you the astounding numbers of
the unemployed iu our country. In the
Fourth Plan, the uncmployed people
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will be fourteen millions and after the
Fourth Plan it will be twenty-cight
millions, Of these figures, threc-fourths
are in rural areas. It has also been
calculated that afterwards in future
there will be an increase in this figure.
There is an increase of unemployed
people from plan to plan and the situa-
tion witl become worse if modern method
such as mechanisation and automation
are adopted because thereby more and
more people will be rendered jobless,

18.38 hrs.
[SHRI HEM BARUA in the Chair]

What our country needs is that man-
power should be used instead of being
attracted to modern techniques and
modern methods.  Special  conditions
of India require that all men should be
employed first instead of resorting to
modern techniques and modern methods.
It will be wise to absorb the entire man-
power by providing them employment
That will go a long way in solving the
unemployment problem. It may bes
said that if more and more modern,
technical methods are employed, produc-
tion will increase. That is a nice idea.
But if you take the other side of the
plcture. you will see the pitiable plight
of so many millions of people having
nothing to eat bzcause thsy have no jobs.
Therefore, I think w: must give up our
craving for modern m:thods. It may
look strange and you may ask : “Why
is it that Shri Xavier does not want
modern methods in industries 7" But
look at the pitiable plight in which these
people are placed. So, taking both sides
on one side there is application of
technical and modern methods and on the
other there is unemployment problem fac-
ing so many millions of people-—we fecl
that it is better that we prefer to employ
the man-power first fully rather than
adopting modern technical methods.

I am talking of the educated unem-
ployed. This has posed for us a special
problem. Last year, we had the problem
of the engineer gradutes witbout employ-
ment. They are still without employ-
ment. This is in spite of the industrial
advancement we boast of in our country
for all these years. Mo solution has
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[SHRI S. XAVIER]
yet been found to the problem of giving
jobs to them.

Not only that. In our place, I have
seen so many post graduates who have
done M.Sc., M.A. etc. They are suffering
from unemployment for som: years, I
shall give some instances I knnw of.

I know of a boy in my constituency,
He has done his B.Sc. He is without
a job for three or four years. Finally, 1
have put him in a private firm which
pays him Rs. 40 p:r month—for a B Sz,
You will not believe it. He has got
only two dhotis and two shirts. For
all these years, he is pulling on with
jnst this clothing. He has no banyan.
He is on Rs. 40 a month. He is a
second class B.Sc. His father comes to
me and says often ‘At least put him
somewhere else in some government
employment where he can get at least
Rs. 100 a month’. I am trying my best
but am unable to find any better job for
him. This is the fate of educated
boys.

Then I knew ot agirl who is an SSLC.
She comes and tells me, 'At least put me
oo a job with Rs. 15 a month, I will be
a sweeper. I will sweep soms office. You
give me Rs. 15 a month. Please arrange
for it.” I have tried my best, but could
not get a job for her evenmon Rs, 15a
month. She has her father who is 73 and
three sisters and three brothers to support.
Her father has spent all his mon=y on her
education. She is the eldest. But she
has not been able to get a job. I have
written to District Employment Officer
repeatedly. He could not get an employ-
ment for that girl.

These are some instances I know of.
Only those who are faced with it will
understand what the problem is, It is not
a problem to be treated light-heartedly. It
is a very serious problem. People who
face it realise its gravity and seriousness.

There are boys who have passed M.Sc,
M.A. One wrote to me : ‘I am unable to
coms and ses you because I do mnot have
Rs, five to sp:nd for travelling from
Tuticorin to your place. I am living on
ragi kunjee. Iam un:mployed for three
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years though I am an M.Se. I am writing
to you. Please consider my letter and
get me some employment through the
employment exchange."

Thzre is another first class graduate in
electrical _engineering. He is a Harijan.
For three years now he is without a job.

There are some instances of whice I,
have personal knowledge and therefore,
I am citing them to underlinz the gravity
of the problem. The educated unemployed
constitute one-third of the applicants. We
have got an employment exchange in our
place, as everywhere they have now to
solve this problem. These exchanges have
besn in  existence for so many years.
What have they done ? They have not
gon: to the root of the problem. Here
and there, they give some jobs to some
people, but that will not solve the prob-
lem.

The notified vacancies come to only
one-fifth of the applicants registered. What
is the employment for the others ? Has
the Governmsnt ever seriously thought of
this problem ? Or do they just put this
problem by and sleep over it ? They
have luxurious plans to ponder over, not
these problems. All our economic ills are
referred to the Planning Commission.
They are to suggest ways and means for
solving them. We have to rely on the
plans that are formulated.  But what do
the planners do ? ‘The Planning Commi-
ssion has nothing to do with the unem-
ployment problem. They are apathetic;
there is no mention of the unzmployment
problem in the Fourth Plan; the number of
the unemployed increases from plan to plan
and their remedies do not touch even the
the fringe of the problem. Somehow the
seriousness of this problem has not caught
their eye. Owver twenty years in three
Plans about Rs.20,C00 crores were spent;
but from 14 million unemployed at the
end of the Fourth Plan the number will
have increased to 28 million, What have
these three Plans done 7 [In the meeting
of the NDC the other day, on 18-4-1969
the Prime Minister herself says that so
far the landless labour, Harijans and the
tribals had not been touched at all by the
Plan. This is an admission by the Prime
Minister who is the head of the Planning
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Commission. Our Plans should be radi-
cally changed to solve the problem and to
give the neccessary relief to poor people.
For family planning the give Rs. 300
crores but [or labour welfare only Rs. 37
crores. This is only a mockery. No me-
ntion has been made about unemployment
problem at all. They spend money on
unproductive and unremunerative schemes
and in the villages and rural areas the
ordinary common man is neglected and
ignored. They have increased the ameni-
ties of high officials and created more
high paid posts and retrenched poor paid
officials and Village servants like Ethoties
and Talayaris. In the States they have
got advisers, directors, commissioners,
members, controllers joint directors and
additional members and they are spending
money on all this parapharnalia. There
is duplication and overlapping. If
this problem is neglected, there will
come a day and it is not too far when
the unemployment will make the unemp-
loyed people from a big army and revolt
against the Government and they will even
go to the extent of overthrowing the
Government. How long can they be
patient with this half-clad and semi-starv-
ing condition. So much about unemp-
loyment.

About rehabilitation, I might point
out that I come from the Tirunelveli,
constituency, and the evacuees from Burma
and Ceylon are found in large numbers
in Tirunclveli, Ramnad and other parts
of the country. As soon as they are sent
out from the foreign countries, they are
unable to settle immediately. so, some
interim arrangements must be made. The
Central Government must give them some
funds or ask the State Government to do
it. They must make some immediate
interim arrangements so that they can
scttle themselves, temporarily, till they are
able to settle themselves permanently.

In my constituency, there are some
Muslims in Melapalayam; they are wea-
vers, When kbadi yarn is given, they are
asked to purchase to the extent of three-
fourths of their earnings, cloth from the
depot. That is a cruel injustice meted
out them. They must not be Com-
pelled to purchase cloth in lieu of
yarn That is another point which
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I wanted to bring to the nbtice of the
Minister,

About agricultural labour, I would just
mention that they produce and yet they
starve. That is the paradox. Every
labourer in other fields is also like that.
The labourer produces and he starves or
he is without what he produces. That is
the paradox, I would suggest for agri-
cultural labour two or three novel things.
The Government must consider the ques-
tion of giving to agricultural labourers,
Provident fund, bonus, pension and
gratuity as in the case of labourer in
the Industries. That is ome noble sug-
gestion which I wented to make to the
Government. There must bz mini-
mum wages for Agricultural labour,
They are very poor people and they have
nothing to eat. Only when the minimum
wages are fixed, there will be some secu-
rity of posts for them. Itis onlya
seasonal work for them. For the major
portion of the year, they are without any
job. The village industries and cottage
industries which are now lying scattered
should be spread over all the villages in
the rural areas in an intensive manner.

MR. CHAIRMAN : Please conclude.

SHRI S.XAVIER : I have some
more points, - but since the Chair has
asked me to fimish,—and he has been kind
enough to give me time to' make most of
my points—I lcave the other points to be
brought up by other speakers from my
party. With these words, 1 hope that
the Government will take a serious view
of the unemployment problem among
labour and rehabilitation.

MR. CHAIRMAN : Hon. Members
may now move their cut months,

SHRI K. M. ABRAHAM (Kottayam) :
I beg to move :—

“That the demand under the Head
Ministry of Labour, Employment and
Rehabilitation be reduced to Re. 1. ~

[ Failure to abolish contract labour

in public and private sectors, (4) ]

“That the demand under the head
Ministry of Labour, Emplyment and
Rehabilitation be reduced to Re. 1.”

[ Failure to implement the Tripartite

decision on need based minimum

wages. (5) ]
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“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced to Re. 1.”

[Failure to introduce the principle
of ballot for recognition of trade
unions. (6) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabiliattion be reduced to Re. 1.”

[ Failure to restore the recogmition
of All India Insurance Employees
Association. (7) ]

“That the demand under the head
Ministry of Labour, Emplovment and
Rehabilitation be reduced to Re. 1.”

[ Use of poeventive Detention Act
against trade union funclionaries
during Industrial disputes. (8) 1

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced to Re. 1.”

[ Failure to prevent retrenchment in

foreign oil companies pending com-

pletion of Gokhalai Commission repo-

.91

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced to Re. 1.”

[ Role of Labour Ministry in patron-
ising INTUC Unions in Private and
Public Undertakings. (10) ]

SHRI RAMAVATAR SHASTRI
(Patna) : I beg to move :—

“That the demand under the head
Ministry of Labour, Employment and
Rabhabilitation be reduced to Re. 1.”

[ Failure to compulsorily include labour
in thr management of Public Sector
Undertakings. (11} ]

SHRI K.M. ABRAHAM : I Beg to
move :—

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.”
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[ Failure to implement recommend-
ations of the Wage Board for News-
paper Industry. (13) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.”

[ Failure to ensure job security for
employees of Caltex in Calcuita foll-
owing automation measures. (14) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.™

[ Failure to provide alternative Jobs
to the retrenched employees of Caltax,
Calcutta. (15) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100."

[ Delay in taking decision on the re-
commendations of the Wage Board
for Engineering Industry. (16) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.”

[ Use of code of discipline against the
workers. (17) ] :

“That the demand under the head
Ministry of Labour, Empoyment and
Rehabilitation be reduced by Rs. 100,

[ In=flectiveness of Labour Ministry
in reinstating victimised employees
who participated in the all India
token strike of 19th September, 1968,
(18) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.”

[ Need to make the Bonus Act
applicable to the Ordnance Factories.
(19) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.”
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[ Failure to protect trade union rights
of University employees and Hospital
employees. (20) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.”

[ Redtapism and nepotism in the
Labour Ministry resulting in inordin-
ate delay in attending to workers’
grievances. (21) ]

*“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.”

[ Need to introduce a comprehensive
Bill introducting gratuity scheme for
all the Industrial workers and office
employeess. (22) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs.
100/.”

[ Non-implementation of legislation
regarding beedi and cigar industries.
23]

“That the "demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced Rs. 100/."

[ Failure to plug loopholes in the
Maternity Benefit Act. (24) ].

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100/."

[ Secret links- of some Labour Min-
istry officials with big business houses.
(25) 1.

“That the demand uuder the head
Ministry of Lobour, Employment and
Rahabilitation be reduced by Rs. 100/."”

[ Failure to revise minimum wages
of workers in unorganised industry.
(26) 1.

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs, 100/."

VAISAKHA 2, 1891 (SAKA)

Lab-Emp. and Rehabi.) 326

[ Failure to refer all the demands of
all-India Insurance Employees Associ-
ation to the Industrial Tribunal
27 1.

“That the demmi under the head
Ministry of Labour, Employment and

.Rehabilitation be reduced by Rs. 100/.”

[ Failure to prevent lay-off and retren-
chment in Enpgineering industry,
(28) 1.

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100/-",

[ Failure to protect the interest of
workers employed in textile units
closed due to mismanagement. (29) ]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100/.”

[ Need to stop corruption and
malpractices in Workers’ Education
Scheme. (30) 1.

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs, 100/,"

[ Failure to reinstate all the employ-
ees of the Labour Ministry victimised
for participating in the one-day token
strike. (31) 1.

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs.
100/."

[ Anti-labour and pro-employees
Policy pursued by the Labour Mini-
stry. (32) ).

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs.
lmf.”

[ Use of MNational Commission on
Labour for the benefit of the employ-
ers. (33 1.
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“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs,
100/.”

I Anti-trade union attitude taken by
the Labour Minister in the Asian
Labour Ministers’ Conference. (34).]

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs.
100/.”

[ Non-intervention of Labour Min-
ister in various industrial disputes in
Public Sector Undertakings. (35) ].

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs.
100/.",

[ Failure to intervene in the strike of
workers in Claridges Hotel, New
Delhi despite assurance given by the
Labour Minister. (36) ].

“That the dempnd under the head
Ministry of l.aboi, Employment and
Rehabilitation ucued by Ras.
100/,

[ Failure to improve the working of

the Bonus Act. (3'!))

- 14

SHRI RAMAVATAR SHASTRI :
I beg to move :—

“That the demgpd under the head
Ministry of Laboys, Employment and
Rehabilitation~##  reduced by Rs.
lm‘J.ll

[ Need to enact legislation regarding
uniform minimum wages of agricult-
ural labourers all over the country.
(39) 1.

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced to Rs.
loo!."

[ Failure in raising the rates of wages
in various States. (40) ].
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“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs.
]mjr.“

[Néed to fix monthly wages of
agricultural labourers at Rs. 100/
all over the country. (41) ].

“That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs.
100/.""

[ Failure to provide employment to
educated unemployed. (42) 1.

*That the dernan-d under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100."

[ Failure to check unemployment
among Engineers, (43) ].

SHRI K. M. ABRAHAM : I beg to
move —

“That the demand wunder the head
Labour and Employment be reduced to
Re. 1.

[ Failure to appoint a Wage
Board for plywood and wood indus-
try. (48) 1.

“That the demand under the head
Labour and Employment be reduced by
Rs.100.”

[ Need to rectify fraudulant con-
sumer price index numbers compiled
by the Labour Bureau. (49)]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100"

[ Need to exclude the employers’
representative from the Workers Edu-
cation Scheme. (50)]
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“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[Need to increase paymesnt to
retrenched workers under the Reliel
Assistance Fund, (51) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[ Need to ensure jobs for young
workers after completion of appren-
ticeship training scheme. (52) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[ Failure io concede to the demands
of employees of the E. S. I. Corpora-
tion. (53) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[ Favouritism while awarding prize
under Apprenticeship Act. (54) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100"

[ Failure to introduce unemploy-
ment insurance scheme. (55) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100."

[ Use of Labour Welfare Centres
for INTUC propaganda. (56) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100."

[ High cost of experts in Chiel
Labour Commissioner’s Organisa-
‘tion. (57) ]

“That the demand under the head
Labour and Employment be reduced by
Rs, 100."
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[ Need to abolish Gorakhpuor labour
Organisation. (58) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[Delay in publication of statis-
tics by the Labour Bureau. (59) ]

SHRI MOHAMMAD ISMAIL (Bar-
rackpore) : T beg to move :—

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[ Failure to stop illegal retrench-
ment of 3,000 badli workers in Jute
industry by surreptitiously sealing of
looms in November, 1968. (60) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100."

[ Failure to enforce the imple-
mentation of the recommendations of
the Industrial Committee on Jute
regarding wage scales, D. A. and
intetim relief and 45 hours working
week. (61) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

* [ Failure to stop malpractices
such as carrying rampant speculation
illegal corpering of jute and inter-
group competitition of jute mill
owners to bring down raw jute price
and for maximum profit. (62) ]

“That the demand under the head
Labour and Employment to reduced by
Rs. 100."

[ Failure to check artificial crisis
in jute industry causing continuous
threat to job security. (63) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100"

[ Failure to stop the policy of
restricted  production by jute mill
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[ Shri Mohd. Ismail ]

owners in West Bengal resulting in
large scale unemployment. (64) ]

“That the demand under the head
Labours and Employment be reduced by
Rs. 100,

{ Need to recognize Bengal Cha-
thal Mazdoor Union, Calcutta by the
jute managements, (65) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100"

[ Failure to introduce State Tra-
ding in raw jute for checking specu-
latjon, profiteering and ensuring eco-
nomic price for cultivators. (66) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[ Failure to implement Govern-
ment decision on block closure in
jute mills in West Bengal. (67) 1

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[ Failure to stop sealing of
looms in jute industry by ten per
cent for maintaing carpect backing
production, (68) ]

“That the demand under the head
Labour and Employment be reduced by
Rs. 100.”

[ Need to re-employ 25,000 jute
workers after 10 per cent sealing of
looms in jute industry. (69) ]

SHRI K. M. ABRAHAM : 1 beg to
move :

“That the demand under the head
Expenditure on Displaced persons be
reduced to Re, 1.”

[ High cost of administrative ex-
penditure on displaced persons. (72) 1
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“That the demand under the head
Expenditure on Displaced persons be
reduced to Re. 1.”

[Failure to rehabilitate all the displa-
ced persons in an effective manner,
(7130

“That the demand under the head Ex-
penditure on Displaced persons be redu-
ced by Rs. 100.”

[Plight of persons rchabilitated in
Andaman Islands. (74)]

“That the demand under the head Ex-
pendgtune on Displaced persons be reduced
by Rs. 100"

[Desertion of the Dandakaranya terri-
tory by persons rehabilitated in the
area due to official harassment,
s

“That the demand under the head Ex-
penditure on Displaced persons be reduced
by Rs. 100.”

[Need to grant concession to displa-
ced persons in Andaman Islands in
the matter of recovery of loans.
(76)] ’

SHRI MOHAMMAD ISMAIL : I
beg to move :

“That the demand under the head
Expenditure on Displaced persons be
reduced by Rs. 100.”

[Failure to give rehabilitation benefit
to new migrants staying in West
Bengal, (77))

“That the demand under the head
Expenditure on Displaced persons be
reduced by Rs. 100."

[Need to grant title deeds to displaced
persons in Government sponsored
and squatters colonies without extra
load and interest. (78)]

“That the demand under the head
Other Revenue Expanditure of the Mini=
stry of Labour, Employment and Rehabi-
litation be reduced by Rs. 100.”
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[Pro-empleyer attitude takem by the
Board of Arbitration (79)]

That the demand under the head
Other Revenue Expenditure of the Mini-
stry of Labour, Employment and Rehabi-
litation be reduced by Rs. 100,

[Misuse of funds connected with War
Injuries Scheme (80)]

That the demand under the head
Other Revenue Expenditure of the Minis-
try of Labour, Fmployment and Rehabili-
tation be reduced by Rs. 100.

[Favouritism while granting relief in
respect of personal injuries sustained
by civilian personnel during emer-
gency (81)]

SHRI MOHAMMAD ISMAIL : - I
beg to move :

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100,

[Failure to ban introduction of auto-
mation in all private and public sec-
tor undertakings (82)]

That the demand under the head
Ministry of Laboour, Employment and
Rehabilitation be reduced by Rs. 100.

[Need to convens the industrial com-
mittee on jute as suggested by Ben-
gal Chatkal Mazdoor Union to con-
sider the demand of reinstatement of
retrenched workers, permanency
bonus, gratuity, arrear of D, A, and
fixation of wages (83)]

That the demand under the head
Ministry of Lsbour, Employment and
Rehabilitation be reduced by Rs. 100.

[Need to ban retrenchment, lay-off,
increase in work-load, closures and
lock-outs (84]

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs, 100.
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[Need to stop the imtroduction of
new labour saving devices which lead
to increase in profits of employers
and retrenchment of workers (85)]

That the demand under the head
Other Revenue Expenditure of the Minis-
try of Labour, Employment and Rehabili-
tation be reduced by Rs. 100.

[Failure to give benefits to partially
rehabilitated families not covered by
residuary assessment in West Bengal
(86)1

That the demand under the head
Other Revenve Expenditure of the Mini-
stry of Labour, Employment and Rehabili-
tation be reduced by Rs. 100,

[Failure to relax the rules regarding
the definition of refugees. (87)]

That the demand under the head
Other Revenue Expenditure of the Mini-
stry of Labour Employment and Rehabili-
tation be reduced by Rs. 100.

[Failure to grant benefits to new mig-
rants staying in West Bengal despite
repeated representations. (88))

That the demand under the head
Other Revenne Expenditure of the Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100,

[Failure to give title deeds to refugees
in West Bengal in Government approved
and squatter colonies by reducing the
burden of repayment and rate of interest.
(89)]

st v fag goay (Fre) @ &
swma FETE fF

“wm fravm /1T qrate s
s & geaaa wiw ¥ 100 T Fw
w7 fair w1d

[F0rare safeal F dwnT 3
# qLFT T wwEA (90) ]
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[#it qwaea fag gaang]

f& o o 91T grate @o-
7g" i & weaad wiw § 100 w97
Fu F¢ far @ d

[wed=feal a7 ges”’ Aox
g A (91)]
fF oy fagraw wiT qraty w=-

77" &dE & geawy A 100 w4
¥ ¥ fa¥ &1

[sfafafy sa=rd qaf & frafaw
¥ dz syt Ay F4 H, i
o€ FTTETT §TEST F qemaEr
fas &%, saeeat 1 (92)]

f& vuw, fadiem AT gAate q9r-
77" WNF & weyaT wir § 100 w9
w7 T fgd ;d |

[ofawty faemfom afendd
Sifasr & a1 W @rew gE@ W
waEar (93)]

5 «aqm, e WX gAate wa-
o7’ eF & weaerg AfT # 100 w9F
77 & fay 9 |

[eaat friwy 3w ¥ weREEY
fom eruisTsl & afeErd 1 @
YT FTASAT T JTHAT FIAT 5
®IE, I WT ww WA
waTAar (94)]

f ‘am fagrs sz qrata @
77" @F F w=ww wtr 7 100 w9
Fu %< fa7 smd

(=Y # g¥emd 9 W WK

qafey eqr 2 F wawAmy (95)]

& o fratsm oY qAate @-
g’ f4F F gwaa qiw & 100 w97
0 7T feF 17 |
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[fofam gasi Y F0ward &
T ¥ fad swvE Far awe §
qgHrar (96)]

SHRI SHINKRE (Panjim) : I beg
1o move

That the demand under the - head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.

[Frequent strickes in iron-ore mines
of Goa and role of the Government
of the Union Territory headed by a
mineowner. (97]

That the demend under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 107,

[ ‘Work to the rule’ attitude of the
bargemen of Goa engaged in the
transport of iron-ore from the mines
to the Port of Marmagoa. (98)]

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.

[Frequent accidents which have caused
the deaths of Goan Mine-workers
owing to unscientific extraction of
ore from the mines which actually
are quarries. (99)]

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100,

[Harassment of the workers by mine-
owners of Goa with the connivance of
local authorities. (100)]

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100,

[Lack of proper first aid facilities in
the mines of Goa. (101))

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs, 100,
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[Growing unemployment of workers
owing to frequent strikes in mining
industry in Goa. (102)]

That the demand under the head
Ministry of Labour, Employmsnt and
Rehabilitation be reduced by Rs. 100.

[Need to make a comprehensive study
of the labour unrest in mining indu-
stry in Goa owing to adamant atti-
tude of some mine owners there
having blessing of local Government.
(103)]

_,That the demand under the head
Ministry of Labour. Employment auod
Rehabilitation be reduced by Rs. 100.

[Flouting of Wage Board awards by

local mine-owners in the Union Terri-
tory of Goa, Daman and Diu (104)]

That the Demand under the head

Ministry of Labour, Employment and-

Rehabilitation be reduced by Rs. 100.

. [Delaying tactics followed by mine

owners in Goa in implementation -of-
]labour awards by taking that {ssaes

to the courts on filmsy grounds (105)]

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.

[Failure to impress upon the mine
owners in Goa the urgent need to
construct the houses for their wor-
kers (106)] -

That the demand under the head
Ministry of Labour, Employment and
Rehabilitation be reduced by Rs. 100.

[Failure to check the malpraciims by
the mine owners in respect of cont-
ract labourers (107)]

That the demand under the head
Mhipistry of Labour, Employment and
Rehabilitation be reduced by Rs. 100,

[Need to check the forced labour in
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the jungles of the Union Territory of
Dadra and Nagar Havely (108)]

That the demand under the head
Other Revenue Expenditure of the Minis-
try of Labour, Employment and Rehabi-
litation be reduced by Rs. 100.

[ Plight of refugees rehabilited
in Andaman Islands. (111) ]

That the demand under the head
Other Revenue Expenditure of the Minis-
try of Labour, Employment and Rehabi-
litation be reduced by Rs, 100.

[ Lack of medical facilities to
the workers in jungles and plywood
factories in the Andaman Island.
(112) 1

That the demand under the head
Other Revenue Expenditure of the Minis-
try of Labour, Employment and R ehabi-
litation be reduced by Rs. 100.

[Lack of proper  educational
facilities for the rehabilitated people
in the Andamans. (113) ]

" That the demand under the head
Other Revenue Expenditure of the Minis-
try of Labour, Employment and Rehabi-
lita-tion be reduced by Rs. 100,

[ Lack of planning in the rehabilitation
work in Andamans. (114) ]

‘That the demand under the head
Other Revenue Expenditure of the Minis-
try of Labour, Employment and Rehabi-
litation be reduced by Rs. 100.

[ Need to speed up the rehabilita-
tion work in great Nicobar Island in

- wiew of its strategic position in that
Bay of Bengel. (115) ]

That ‘the demand under the head
Other Revenue Expenditure of the Mints-
try of Labour, Employment and Rehabi-
litation be reduced by Rs. 100/-.

[ Service conditions of  Anda-
mani Tribals in view of the influx of
the labourers from main-land. (116) ]
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SHRI P. M. MEHTA  (Bhav-
nagar) : Sir, [ rise to support the

Demands of the Ministry of Labour,
Employment and Rehabilitation.

I congratulate the Minister on the
ceascless and sincere efforts he has made
for maintaining industrial peace in the
couniry. He has a very steadily furthered
the labour policy which has been evolved
in response to the needs of the situation
and requircmants of a planned, mixed
economy.

Members who are interested in
labour matters are already aware of the
practice being followed in the country
that almost all the labour legislations and
policy matters are discussed at the meet-
ings of the Indian Labour Conference,
Standing Labour Committee and other
tripartite bodies. It will be interesting
to note that during the last three years,
out of the nine proposals submitted by
the trade union organisations, as many
as seved were accepted by the Govern-
ment. Government had proposals,—eight
proposals,—and seven were accepted out
ol the eight. and one was dropped, as a
result of the discussions in the tripartite
bodies. One proposal was placed by the
employers’ side and it was dropped as
the labaur representatives did not agree
to the proposal.

Sir, this is the way how the labour
practices and legislations are formulated
in this country by consultation.

Because of the Government stand in
rczcard to the Government employees
one-day token strike on the 19ih Septem-
ber, 1968, some Members who failed to
earn huge political profit have alleged
that Government have adopted anti-labour
policy. Much has been said in this Housc
about Government employees’ strike and 1
do not want to dwell much upon this
story. The whole country knows that the
leaders of Government employees were
not prepared to discess with the Govern-
ment and they were bent upon their
strike.  Sir, I feel it was not a token
strike on the 19th September, but it was
a rehearsal for a prolonged strike. Our
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nation cannot tolerate this approach and
cannot afford it.

Sir, here [ would also like to refer to
my intervention during the course of
Shri Nambiar’s specch on 28th February,
1969. 1 had then questioned : What
about the Kerala Government which for-
feited the services of 600 Government
employees who went on a token strike 7™

Shri Nambiar in reply said :

“I would like to correct the hon.
Member. As soon as the strike was
over, the State Government was plea-
sed to restore all the rights to the
government employees. If it is not
restored till now, I assure the hon,
Member that it will be done in an-

other 24 hours™,

Sir, it was not proper for me to in-
terrupt again and again at that time. But
I may point out here that the basic issue
was not the restoration of rights after the
strike was over, but it was why Kerala
Government had taken such a drastic step
to forfeit the past services of those €00
employees who went on strike. These
Communist people always adopt double
standards.

Not much attention had been drawn
to one other serious situation. It was
regarding the notice of a general strike
by the Port and Dock workers of all
major ports of the country on 24th
September, 1968. The demand was fora
fair wage, that is, more than the need-
based wage, and linking of dearness
allowance with All India Consumers'
Price Index Number. The Union Labour
Minister Shri Hathi and the then Minis-
ter of Transport and Shipping Prof.
V¥.K. R. V. Rao held discussions with
the labour representatives who came to
Mew Delhi and after a good deal of
efforts on both sides an agreement was
arrived at and the strike was averted.
Sir, it is due to the intervention of these
Ministers that the strike was averted, At
the same time, the labour representatives
also took a reasonable stand and they
also played a good role for averting the



341 D. G. (Min.

strike. In this case both the Government
and the Federation deserve to be compli-
mented.

Now I will take the problem of Port
and Dock Workers. The port and dock
industry is a very vast and complicated
ope. Its activities are too many and it
employees a very large number of emp-
loyees of wvarious categories. The Port
comprises of several departments such as
Marine, Railways: Engineering, Workshop
Traffic, Stores, Accounts and Administra-
tion and a host of others. The Govern-
ment have referred to the Wage Board
the question of determining the wage
stucture for all the employees of Port
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and Dock workers. The Board has re-
commended for two interim reliefs for
the employees and has also taken deci-
sions in regard to certain categories of
workers. Now the deliberations of the
the Wage Board are coming to a close
and it would be submitting its recommen-
dations shortly.

MR. CHAIRMAN: The bon. Member
may continue his speech tomorrow.

19 brs.

The Lok Sabha then adjourned rill
Eleven of the Clock on Wednesday. April
23, 1969|Vaisakha 3, 1891 (Saka).



